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REPORT 
I . 

Introduction 
I, the Chairman of the CommiUee on Petitions, having been 

authorised by the Committee to present the Report on their behalf, 
present this their First Report. 

2. The Committee was nominated by the. Speaker on the .~th April, 
1967. 

3. The Committee held 14 sittings during the First and Second 
Sessions of Lok Sabha, and during the inter-session preceding and 
following the Second Session, viz. on the 10th April, 4th May, 1st, 8th, 
15th, 23rd and 29th June, 6th, 7th, 13th and 26th July, 1()tJ1 August, 
and 21st and 22nd September, 1967. 

4. At their First .sitting held on the 10th April, 1967, the Chair-
man addressed the Members of the Committee and explained briefly 
to them the origin, evolution and. scope. of functions of the Com-
mittee and its importance in providing an effective means of moving 
the Government Departments for redressing the genuine grievances 
of the public. (See Appendix XXIX Minutes of 1st Sitting). A Press 
Note was also issued on the 15th April, 1967 with a view to acquaint 
the public at large of the existence of such a Parliamentary Com-

. mittee for redressal of their grievances by submitting petitions or 
representations in conformity with the Rules of Procedure and 
Conduct of Business in Lok Sabha. 

5. At their sittings mentioned above, the Committee considered 
the following petitions and other matters:-

(i) Petition from over 1,200 employees of the Atomic Energy 
Establishment, Trombay, Bombay, regarding ~he decision 
of the Department of Atomic Energy to shift the Electro-
nics Production Division from Trombay to Hyderabad 
(Appendix I). 

(li) Petition from Shri Vasant Vasudeo Kulkarni, Ahmednagar, 
and others citizens of Ahmednagar, reg&l'cling the propos-
ed shifting of the Vehicles Research D_evelopmen~ Esta-
blishmentfrom Ah'medn~gar to.Avadi (Petition No. I-Ap-
pendix ll). 

(iii) Petition from Shri Ramesh Chandra Vyu,' Member, Lok 
Sabha, regarding extension of the period of Government 
control over ~ewar Textile Mills, Ltd.. Bhilwara, (Ap-
pendix m). 
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(iv) Representation from Shri Atmaram Namomal Khiani re-
garding verifications ot\peIlSion claim under the Part-
Earned Pension CI8.imsScheme, etc. 

(v) Representation froIIlIISlmiPamn.atnla Sharan Gupta, Gha-
%iabad., , reg4Wling alleged:, non-implementation Of. the 
recommEmdatiOIlS-'of .the, ConUnittee . contained : in their 
YIfth Report, Third Lok sabbar .on-his..earlier ,-representa-
tion (Appendix IV) , . 

(vi) Representation 'from Shrimati Kalawanti Dwarkadas, 
Pah.ila.j4ni, ,,Ahmedabad,.. ,regwding payment. to. her of the 
arreal'S ,of ~y; leave ..salary,.and mmsionto which her de-
ceued. .;husband;, Shrl DWarkadas Summomal' Pahilajani" 
u.aarmedo Pnlice, Head,' Constable, was' eligible. (Appendix 
V), 

(~' I1iqdeme.fttatiDn;,of:the,'reeommendations :ofthe Com-
mittGe.:contajnadinnth8irFiftill :Report,,2rd .LokSabha, on 
S&i Ram:l.Oa:ssrT. Choga,nt'.s representatirin;. 

(viii) l02-other ~entations, letters .etc. fmm various indi~ 
vidUalB, ,bodies or associations, which: were inadmissible 
as petitions.. 

6l.At 1h • .6tIIt, 9th, lOth:andvllth siUlllgs held:onthe 6th;.7th, 13th 
ami t28tll: ,JdlY-l'l96'1; ~ rnped:ivvly" the :Co'DUllittee -enminecLthcFrepr;-
NI8Il~"'..of("' 

(a) the Department of Rehabilitation with reference to Shri 
IWnDas Chugani'ii representati'on' (para-5,- item' (vii) 
supra) ; 

(b) the Dep~ent. of.A1omic, Enm:gy with reference to the 
petition fr"om.over 1200.Employ~ of the Atomic Energy 
Establishment regll,rding:. the- ,shifting, > of . the Electronics 
Production Division from Trombay to Hyp,erabad (Para 5, 
item (i) supra); 

(C~lt1w!l\IIIIiIBby'oti~. With' referenee'; to 'Petition No. 
t :fJgm,m cit:i3eDI-'OfuAbiml4nagar .reg.&lldi.Dg the proposed 
~.of,:'th.~'Vehlchls ,.:ReIllS arf:h . Development '. Establisll-
ment from Ahmednagar to Avadi (pau:r5,: item (ii) 
SUfJ'U).; 

(d)'the--cl~~f'A.htnednagar; (Slili--V': V.l Kulbrni and six 
others--' signatoris-to-Petition Nt); 1)' (para-5;' iteII) (ti) 
supra). 



At their fourth sitting held on the 8th June, 1967 the Committee 
had also heard Shri Ramesh Chandra Vyas, M. P. * with reference 
to his petition regarding extension of the period of Government 
Control over Mewar Textiles Mills,' Bhi.J.wara (Para 5, item (iii) 
supra). 

7. Ttie-Committee would urge thilt with-a view""'easure- their 
eftective ftindioning, as and when they --consider 'it-esseatial;~: they 
may be permitted 1a undertake anOD"the-spot lItudy-of 1tnY'matter of 
which they are seized of by way of a representation/petition sub-
mitted.. to, them, jQ,6t as the three Financial Ctmunittees are at p~en1 
allowed to, do. They trust that their suggestion wiIlbe approved.by. 
the Bouse. 

8. The Committee have decided that the evidence giyen before 
them and in respect of which" verbatim record had 'been- kept (vide 
parai> supra) should be printed and laid on-theTable of1he-&use 
in extenso: 

The Committee have also decided that the Minutes of the Sittings 
coveredbY.thisRepc:>rt should he appended. .. to this report. 

9. The Committee considered. and .adopted the Be~rt at .their sit~ 
tingrheld on the 22ndSeptember, 1967. 

10. The. recommeruiatibns, decisions;or: obSet'vatiOna,..ot rthe-COIDM 
mittee on the above matters have bee~ included in this Report. 
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Petition from over 1,200 employees of the Atomic Energy, Establish-
ment, Trombay, Bombay, ;regarding the decision of the Depart-
ment of Atomic Energy to shift the Electronics Production 
Division from Trombay to Hyderabad (Appendix I). 

11. The petition (Appendix I) which was sponsored by Shri 
George Fernandes, M.P., was not admitted by the Speaker as a 
petition to the House, but was considered by the Committee as a 
representation under Direction 95. 

12. The Committee considered the petition at their 1st, 2nd, 3rd, 
4th,5th, 6th, 7th, 9th, and 12th sittings held on the 10th April, 4th 
May, 1st, 8th, 15th, 23rd, 29th June, 7th July, and 10th August, 
1967. 

13. At their sitting held on the 7th July, 1967, the Committee 
examined Dr. Vikram A. Sarabhai, Chairman, Atomic Energy 
Commission and other representatives of the Department of Atomic 
Energy, on the various points arising out of the decision to shift 
the Electronics Production Division from Trombay to Hyderabad. 

14. The petitioners (See Appendi.r I) have expressed concern at 
what they term an unjustified decision taken by the Department of 
Atomic Energy to shift the Electronics Production Division to 
Hyderabad. The petitioners feet that the shifting would put seVe-
ral hundred. families to untold difficult!es and hardship and would 
vitally affect the education of their children. They also feel that 
th€ shifting of that Division would involve unproductive and avoid-
able expenditure of considerable sums of public money. They have 
submitted that, since production of electronic equipment then (i.e . 

. at the time of submission of the petition) being carried out at Trom~ 
bay would be suspended till the new factory commences operating 
at Hyderabad, the shifting of the production unit will involve Gov-
ernment in considerable loss of money. The petitioners have also 
stated that the decision was hasty as no permanent arrangements 
had been made by the Government to house the unit at Hyd€Tabad. 
The petitioners have, therefore, prayed that the Governm~t might 
be persuaded to drop the plan of shifting the Electronics Production 
Division from Trombay to Hyderabad. 

4 



IS. The Committee at their sitting held on 4th May, 1967 con-
Illdered the comments furnished by the Department of Atomic En-
ergy on the varioUs points made out in the petition, as set forth in 
the brief at Appendix VI and have noted the following justification 
given by the Department of Atomic Energy in shifting the Electro-
nics Production Divi~on to Hyderabad: 

ta) The Bhabha Atomic Research Centre, Trombay (Bom-
oay) is primarily an organisation for research and deve:' 
lOpment and if it is to continue to perform its functions 
effectively, there is need to take away from Trombay pro-
cesses which have reached the stage of' industrial produc-
tion. 

(b) The production on a commercial scale of electrOnIc com-
ponents and instruments, at present developed and pro-
duced at a level of pilot plant production at Bhabha Ato-
mic Research Centre, can more appropriately be carried 
out Dy a public sector undertaking than departmentally 
by Government. 

lC) Hyderabad is ideally suited for setting up the Electronics 
Factory on account of low dust content, low humidity . 
conditions throughout the year, availability of power, 
water, chemicals, premises rented by the Andhra Pra-
desh Government in their Industrial Estate in Hydera-
bad, Qousing etc. 

(d) Out of 554 employees addressed, 312 have opted to movt:· 

(e) The shifting of equipment and stores to Hyderabad is 
expected to involve an expenditqre not exceeding Rs. 3' 50 
lakhs (anticipated expenditure on transfer travelling all-
owance etc. in respect of personnel who finally moved 
has not been indicated). 

(f) The shifting is not expected to result. in loss of produc-
tion since the manufacturing activities would start imme-
diately in the premises provided by the A.P. Government. 

I In fact, the Atomic Energy Department expect that fue 
production during 1967-68 would be even more than it 
had been during 1966-67 at Trombay. Thus the qu~tion 
of Govemment sustaining heavy losses does not arise. 
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16. : In this ,connection, the Committee noted .cer·tain-alleged-dis-
crepancies in the .comments furnished hy. the· DepJl.r.tment 1)1 AtODUc 
Energy, wr·ticularly on the following,points;: 

(8). Though the. Expert Cammtttee had recommended m· 
1965;.iar:setting.:upthe:unit at Hyderabad)! it had taken:, 
almost 2 years for: GGvermnent 'to r~,the. d*isiciD. In 
the matter. 

It '·was significant. that ; the decision' to·shift ihe Electronics 
Production' Di~on:. to Hydeubad. was' !taken bv the 
Cabinet on Mar~h 17, 1967, that is' to say, 2 weeks after 
the petitioners' were . colh!cting mass signatures for sub-
mitting'the petition to theLok Sabha. Further, a day 
after the Committee met on 10th April, 1967;·the AtOmic 
Energy Department decided Oil April 11, 1967 to form 
and.regj.ster the Eleetronics Corporation ,of .India; Ltd. at 
Hydera.bad. 

(b. 111 was ;.nobltrue. that ·theexpenditure -on shiffulg would 
be limitedonIy to Rs. 3: 50 lakhs. Apart from the addi-
tional expenditure on transfer T,A. which the Depart-
ment visualized and which would be 'Considerable, there 
would have to be incurred substantial expenditure to 
the tune 'Of, :about -.R's; 20 lakhsor so on·the:erection of 
permanent '. buildings, residential· 'accommodati.:on for staff 
etc, of,. the Eleetl'onics Corporation. 

(e~ Tltere'had'beenno production 'at 'l't'ombay1or the last 
sixmontlilJ' and"pending the shifting ·to·Hyderabad, no 
decision had so far been taken whether'prodnction should 
continue at Trombay, or not, on a commercial scale. This 
invoi\l'ecFconsiderable Idssof pnblic . money .. 

It was not thus correct to say. that .production during .1967-68 
would be even more than it had been at Trombay. 

(d~ " The- costly EhtctIrQllicsmachin.ery hoUsed',inr:the impro-
vised shedgat. ,Hyclerabad :walt alSoUable ,to,~.be damaged 
while kept in such sheds . due to the vagar.iea of climate 
etc. . 

Tlie COmmittee, therefdre, decided to call for the EXpert Com-
mittee's -Report llIld then to examine the representatives of the De-
Partment 'of Atomic Energy, if necessary. . .'A·, 

17 .. The.Committee-have,perused-:lthe~Report·oi·\the.]4pert Com-
mi1ltee,,and;!llotei,the-jus1iifitat-ionadwneed::by that: Committee for 

"Secret 'dOQlDleDt notmclwied in this' Report. 
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chOlOSingclfydembaddorlacation::oLthe;-ElectrDnics Production Divi-
.,ion. 

18::-.·At .thair sabaequanb'sUting h.eld.'.on·th.e.~d;..June;·.196i, the 
attllmfinnnof.- theJOommi:t:tlee ~was..drawn"to "the· followmg clipping 
tram. the.;"Fihancial Ellq)reas", Bombay}dated:tl\e.-:20tll.June, 1967:-

"ELECTRONIqi PLANT-8HIFTING ExPLAINED 
By a Staff Reporter 

Bombay, June 19-:-The- Maharashtra Government· "'wa!·in-
formed by the Centre-on-Angust'21)' 196+ ithat·the deftly" 
in acquisitiOn of <land-for' ·the' Trombay electronic 'plant' 
would necessitate the shifting of the 'unit 'to· some:-ot~l" 
place.., The -State ,Government-,w .. s fur1i1Br. told"on Sep-
tember;!2,;l96&:.thatdhe' unit w.ouldbeshifted_ouh)f the, 
State. 

Disclosing ,this..jn.,_the State Assembly today, Mr~ R. A Patil . 
M,inist.er: for IndUstries said that following, the Umon.. 
Government decision,the unit had already. been .shifred 
to Hyperabad 

He explained that when the State Government had begun ac-
, qui!fum' proceedings" to secure .. land -.. for the _ Fertilisers 

C-drpora11ibn; the Department of Atomic .Energy ,had made 
th.e reque5t'that. as all the land to be acquired for the 
Corporation 'was :essential for the: fertiliser'-iactory, 105 
aeres -should be acquired near TrombaY'-for the establish-
ment of ;tl\EH:~lectronicsunit.: OLthis ..area, about 45 acres 
were· requir:ed for the constl'Uctronof hOusesior the staff 
offtheuER!ctronics unit. 

The!'Maharashtra:Govermnentfe}t that 45 acre& were' too 
much: to '. house' 125 . officers . .and. other, staff of the electro-
nics -unit and particularly so when the Atomic Energy 
E&taJmshment :hadnot utilised the 300 seres of land given 
to itprevi.ously. The; State Government.aceordingly in-
formed:the Centre on October, 24; -,1963, that while reject-
'ing the demand for 45 acres of- land Jar .howring purpose, 
it -was considering the acquisition of 60 acres of land 
for the unIt' itself. 

rrHe-centte insisted-'oli the Rcquisition' oftlte 'eDiti're 105. acres 
of'land;' saying that ··the . State- Government :could not re-. . , 
Jeet"any request for . land made· by it.~ The, State Govern-
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ment stated on February, 1964 that it was within its powers 
to reject the request. 

On October, 1963, the State Government asked the Centre to 
:ru.pply it with survey maps of the land that was requir-
ed for the unit. But these maps were not submitted and 
the State Go~rnment could not proceed with further 
action." .. 

19. The Committee felt ,that the facts and the material placed 
earlier before them by the Department of Atomic Energy, Bombay 
was at variance with what had transpired in the Maharashtra 
Legislative Assembly. 

20. The Committee, therefore, examined Dr. Vikram A. Sarabhai 
and other representatives of the Department of Atomic Energy on 
the 7th July, 1967 

21. The Committee have noted the clarification given by Dr. 
Vikram Sarabhai and other representatives of the Department on 
the various points raised in the petition as well as reasons justify-
Ing the shifting of the Electronics ProdUction Division from Trom-
Day to Hyderabad. as follows: 

(i) The Bhabha Atomic Research Centre (which prior to 
.January, 19b"7 was known as the Atomic Energy Estab-
lishment at Trombay), has eight broad groups and divi-
SIOns cwithin which there were 17 divisions) viz., Phy-
:ncs. Electronics, Radiation Protection, Metallurgy, Engi-
neering, Biology, Medical and Administrative Groups I 
Division) Within the Electronics group, there are three 
ciivisions. of which the Electronics Division and the Elec-
tronics production Division are important. While the Elec-
tronics Division deals with developmental work, fabrica-
-::10n of various nuclear instruments and systems, and 

. established prototype producti!on of semi-conductor de-
vices and resistors, the Electronics Production Division 
is ·engaged in the production of instruments and aeces-· 
sories for hospitals for radiation, monitoring etc. along 
with engineering aspect. 

(fj) Instruments and accessories _ of the rotal sale value . of 
Rs. 37·13 lakhs had been produced hy the Electronics 
Production Division during 1966, while the value of in-
Ktruments issued to the various divisions of BARe or 
which were made available to hospitals, research institu-
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tions and laboratories in the country was about Rs. 43~ 00 
lakhs. 

(iii) It was round about 1963-64, when it was thought; that 
while the developmeptal work should continue at Bom-
bay, the commercial activity should be spread out into 
an industrial public sector project as soon as the .full-
fledged. commercial activity was attain~d. But in the 
case of research development of atomic energy, it Was 
considered more appropriate to do things departmentally, 
as i~ would. permit the E.C. to undertake major responsi-
bilities. 

(iv) Since 1963 the Department had been exploring, with the 
Maharashtra Government, the possibilities of acquisition 
of land in Trombay. When the Maharashtra State Gov-
ernment hesitated to provide the land for housing etc., 
in 1965, an Expert Committee was set up to go into the 
possibility of sites in Madras, Mysore and Andhra Pra-
desh, to make a sort of examination from the point of 
view of climate, of raw materials, power and services and 
various other things. The Committee's Report was exa-
mined by the Directors of the Atomic Energy Department 
and it was· approved by the Commission in June, 196!}. 
In March, 1967 the Cabinet had finally approved the pro-
posal contafned in the Expert Committee's Report for 
shifting of the Electronics Production Division (EPT) to 
Hyderabad. It thus took 2-3 years to finalise the matter. 

(v) Factors like distance, availability of raw materials, at-
mospheric conditions and additional costs for air-condi-
tioning of workshops had to be evaluated for selecting 
the site. 

(vi) As regards the newsreport partaining to this mat"..er ap-
pearing in the "Financial Express" dated 20th June, 1967, 
(vide para 17 supra) Dr. Sarabhai has clarified that as 
the Maharashtra State GovE'l'Ilment could not meet the 
demand of the Department for 105 acres of land, the State 
Government's offer of 60 acres of land only fo!" housing 
the buildin!7s of the Division was rejected by the De-
'Partm~nt. The late Dr. H. J. Bhabha. wpo h9d started nego-
tiations with the State Governmo.nt for acauisition of more 

. land at Trombrw had lost interest in the matter. However, 
it h"ld been made clear by the State Government that avail-
ability of a large area of . land near Trombay wag going 
to b.> a difficult task. 
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tvll) ""The 'inabilityr.of the State: GGVellnmant tooprovide land 
was only one of the many consideratioRS ~·mentioned in 
.1he:.Expert.Committee'iReport, which, influeoeed. :them to 

;ncuJlD:Il1BIld .. ihe shifting ofthe,~Dto Hydctabad. 

(~ii)''The decision taken to' shift the'Eleet'!'onics Production 
Division to Hyderabad was a'bon.a'jide'and, sound one 
and there was nothing~sinister' about it. 

,:(u),ln :the.·opinion.,of.,Dr., Bhabha, .much. ~d. be gained by 
diversifying, ·the-,activ.ities ,of, ,the~aipmic, eneJ;gy establish-
ment wherever possible without sacrifi.ci.Qg-cefficiency. 

(x) As regards the desirability of'diversificati4?n at 'present 
Of atomic energy establishments and 'whether electronics' 
would stand the test of diver'slfication .- or'whether it 

''Should: be· concentnrted· at o'fteplace- so 'that' research, pro-
, duction and development could reidone' at .one and the 
. same place; Dr.Sarabhai states that not omy electronics, 
bulalso theine1- plant; the-new ·urahimn· fuel plant and 
'the fuel complex' are all set up' at Hyderltbad as one 
'major' ente1"prisein'the public' sector. 

(xi) 'Fh~E>epartment :fUllysubscrjbed· ,to .. the-, view of Dr. H. J. 
·Bhablul"thattit·we,g:not appropriate to'conduct electronics 
~. prodtretion" a'Ctivity' on, ·'COmmeroiaI-.seale "in: Trombay. , 

(xii) As, regards the labour problems it is never contemplated 
that as a result Of the decision to' shift' the Electronics 
'PrOduction 'Division ',(Em) , to' Hydembad,-Ithere would 
be any labour-problem at all. Nor ' is-a~body to be 
thrown out of employment. "Those 'who' opt ,for the pub-
lic sector enterprise at Hyderabad wiU'be"given prefer-
ence. ' Even"otherwise.,they. Vlill. be~pr()tected.The De-
,partmenl, are .. ar.ranging .. the.:ta'ansfer.· oCempl,Oyees purely 

':on"volulltuy.,basis. 

(xiii) After Dr. Sarabhai took over the Chairmanship of AEC 
in June, 1966, he wanted to be convinced that Hyderabad 
was the best site. He was keen to start 'the project for 
which Dr. Bhabha h~d already negotiated with the An-
dhra Pradesh' Government before-his death in 1966 . 

. As a result ofthe discussion he held' with the'Chief Minister 
bf AIidhra ~Pradesh,'the-'Chief' Minister' had offered ac-
commOdation in the irtdustn-al"Estate .occupied by Mis. 
Hindustan Aeronautics Ltd.. as' the' latter were shifting 
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to their·ownbtiildings.The Chief'Minister mO'promis-
ed to provide facilities ·for housing 'the people t6be trans-
fS'red. Onihat.-basis, th-c deal. was finalised. 

, (xiv) 'A nUIilber of bUildings are under constr'Uciion at Hydera-
bad,'and' therfirst:·building that had been eannarked for 
ilie,Electronis:s Production Division will·be completed:in 
six monihs. To meet tlle tremendous backlog demand of 
the ,various :ins1litn:tions like Hospitals, . Universities, 
Laboratories, 'Rajasthan' Atomic Powerl1oject(etc. -re-

'quiring the electronic goods, it is necessary for the 'Be-
~1partment .. :to : step, 'up 'production, "which will now com-
mence in the first week. of July, 1967. Till February this 
year, when they started moving, production has been go
if/.g on in. Tromblly (Bombay). 270 employees had gone 
over to Hyderabad ,and 250 men are. being recruited at 
tradesmen' level. 

(xv) As re-gatdsthe possibility of lack of co--ordination'bet-
ween the research and production wings at Trombay and 
Hyderabad respectively, he states· that Shri A. S.Rao is 
,the: Managi:ngDirector of the Electronics Corporation at 
~ayderabad'as well as of the elecironicsunit'at Tl'omb~y . 
. Dr.,SarabhaLis the Chairman of the ,project. Thus .co-
ordination, between the two wings will be .maintained. 

22. 'The Committee have als~ persued' the proceedings (in English) 
of the Maharashtra Legislative Assembly dated the 15th arid IMh 
June, 1967. (Appendices VII to VIII). 

23. ,The 'CoDllllittee' have further gonetIH-ough ·the *t!orrespondence 
"which took place hetw'een·the'Department of Atomic Energy and 
. -the -State Geovernmenbof' 'Maharashtra . and, note- the factsG)DtaiBed 
therein . 

. . , 24: The Committee note that the proceedings of the Maharashtra 
Legislative Assembly.{referred to in para 22 above) and· the oral 
eviciencegi'Ven by.the representatives of the Department of Atomic 
Energy corroborate each other. There is also no contradiction re-
garding the inability of the State Government to provide additional 
land to the Department of Atomic Energy for housing the employees 
of Atomic Energy Establishment. Consequently, the offer of only 
60 acres of land by the State Government was rejected by the Atomic 
Energy Department. Thus this had formed one of the basic conside-

··Treated as 'Secret' documents. 
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Il'ations for the shifting of the EI~ronics Production Division . from 
Trombay to Hyderabad . 

. The Committee also note that. the Department of Atomic Energy 
have .no comments to offer on the proceedings of the State Assembly. 

25. The Committee finally note with satiSfaction the categorical 
assuraDce given to the Committee by Dr. Vikram A. Sarabhai, 
Chairman of the Atomic Energy Commission, during his oral evidence 
that no employee of the Department who is unwilling to go on 
transfer to Hyderabad will be foreet! to do so and that all such 
non-optees would be provided alternative employment in other 
Divisions of the Department of Atomic Energy at Trombay. 

26. The Committee note with gratification from the evidence 
gathered by them that the principal apprehension of the petitioners 
about their involuntary dislocation from Trombay has been dispelled. 
The Committee, however, trust, that the Department of Atomic 
Energy would not content itself merely with the assurance ~ven to 
the Committe2, but would also translate it in actual deed, so that no 
employee of the Department has any grievance that he has been 
treated unfairly to the detriment of his interests. 

27. The Committee feel that they are not called upon to decide 
whether the decision to shift the Electronics Production Division 
from Trombay to Hyderabad was sound or not. The Committee also 
do not wish to go into other factors involved' in the shiftine: of the 
Electronics Production Division from Trombay to Hyderabad and 
technical reasons adduced by the Department of Atomic Energy for 
choosing Hyderabad as the site for locating the proposed public 
undertaking (viz. Electronics Corporation). 

28. The Committee trust that the expectations with which the 
present Chairman of the Atomic Energy Commission has proceeded 
with the projected commercial undertaking, conceived by the late 
Dr. H. J. Bhabha, would be fulfilied and that the research and pr0-

ductive achievements of t~e Department would be of immense 
advantage to the nation, especially in the context of the present-day 
necessities of India and the need for her to keep pace with other 
countries in such vital matters, as atomic energy and electronics. 
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m 
Petition No.1 from Shri Vasant Vasudeo Kulkarni, Cantonment 

Board Member, Abmednagar and other citizen of Abmednagar 
Re: the shifting of the Vehicles Research and Development 
Establishnlent (VRDE) to Avadi (Madras). 

29. The Petition (Appendix II) was presented to Lok Sabha by 
Shri George Fernandes, M.P., on the 30th May, 1967. . 

30. The Committee considered the petition at their 3rd, 5th, 6th, 
7th, 10th, 11th and 12th sittings held on the 1st, 5th, 23rd and 29th 
June, 13th and 26th July, 10th August and the 21st September, 1967. 

31. The Committee heard the evidence of the representatives of 
the Ministry of· Defence on the 13th July and also examined Shri 
V. V. Kulkarni and 6 other petitioners who were the citizens of 
Ahmednagar, on the 26th July, 1967. 

~2. The petitioners have stated that the VRDE performed an 
important role in ilie research and development of all types of 
vehicles used by our fighting forces including tanks, heavy duty 
armoured vehicles, trucks, jeeps etc. and that prior to 1947 it was 
known as Technical Development Establishment (Vehicles) located 
at Chaklala (now in Pakistan). The petitioners have enumerated 
the functions and responsibilities allotted to the VRDE and stated 
that since 1965 when they came to know that Government proposed 
to shift it from Ahmednagar to Avadi, they have been protesting 
against the shifting. 

The principal arguments put forth by the petitioners against the 
shifting of the VRDE are: 

(i) Ahmednagar city has no industry worth the name and th" 
Defence Establishment employed 700 persons who receiv-
ed an annual salary of about Rs. 20 lakhs which helpprl 
to stimulate the local economy. Shopkeepers, artisans, 
teachers and hundreds of other people maintain them-
selves on the money that the VRDE helped circulate in 
themark~ . 

The proposed shifting will affect the economy of Ahmednagar 
city and hundreds of families will be financially ruined. 
Unemployment,already substantial in the region, will 
increase further. 

(ti) The employees of VRDE· have been protesting in their 
own way against the shifting, most of them being locally 
recruited people, but their agitation has borne no fruit. 

(iii) Abmednagar is most suitable for carrying out the func-
tions and responsibilities of the VRDE, as it possesses 

}J09(Aii) U>-2. 
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facilitiea of sticky blac~ soil, hilly terrain etc. for techni-
cal evaluation trials; others factors being the contigui1:7 
of the VRDE to the ChlefInspectorate of Vehicles whiCh 
assisted in preparation of draWings and specifications for 
new vehicl~and equipment;as wen.. techtlical assis 
tance to civil trade and DGOF for projuction of proto-
types; investigation of defect reports received from user 
units, mostly received from the Armoured Corps Centre 
and School at Ahmednagar, the main users etc. 

(iv) The shifting of the VRDE will mean additional provision 
at Avadi of the essential requirements now met by the 
Chief Inspectorate of Vehicles. Further, the railway 
freight involved in transit of machinery to Avadi, possi-
bilities of damage in transit and subsequent cost of laying 
foundation etc. at Avadi, will inVOlve further expendi-
ture. Arrangements for office and residential buildings 
at Avadi will also mean considerable expenditure to the 
tune of few crores of rupees. The VRDE on shifting will 
be located far away from the producers in the North,. 
whereas at present it is centrally situated from both the 
North and the South. The moderate climate of Ahmed-
nagar as compared with the intemperate climate of Avadi 
is another factor. 

(v) Lastly, the majority of employees were Maharashtrians. 
Quite a number of persons are displaced persons from West 
Pakistan. All of them have adopted themselves fully to 
the environm'ents of Ahmedna~ar. Shifting will mean dis-
location of their families, and that the employees will have. 
to adjust themselves to different kind of food, language, 
social and cultural habits and to the necessity (in addition. 
to the eXisting three languages learnt by them) of le~rn
ing a fourth. i.e. local language at Avadi. This might also 
affect their effiCiency. 

The petitioners, have therefore, prayed that the VRDE might not 
be shifted from Ahmednagar to A vadi. 

33. The Committee have gone through the note furnished by the 
.'Ministry of Defence (See Appendi;r IX) which has inter alia dealt 
With thevarioU$ points raised in the petition as und"E!r: 

(a) Prior to Indeof'ndence, the Technical Development Establish-
m,ent [(Vehicles) i.e. TDE(V)] was moved from Chaklala 
to Ahmednagar on the ground that vacant work-shop p~ 
mises and. temporary hutments of war time constructions 
were available at Ahmednagar. These, however, were 
hardly adequate to house a properly equipped engineering 
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development establishment and a completely new set of 
buildings had to be built to be able to provide adequate 
facilities for the expected output of the proposed new 
establishments. 

(b) In 1947, the TDE (V) had commenced.· development of 
Vehicles bodies and minor items required for the mainten-
ance of a fleet of vehicles left behind by the Britishers. It 
also then undertook a few assessment trials of imported 
vehicles. The Establishment had no capacity to undertake 
any large-scale projects like complete design and develop-
ment of a tank. 

(c) In 1960, it was decided to shift the Technical Development 
Establishment (Vehs,) to Avadi adjacent to·tbe tank fac-
tory so that with the planning of the Heavy VehiCles Fac-
tory, a complex of fighting Vehicles production-and develop-
ment could be created at Avadi. Further TilE (V) had to 
depend on HVF for manufacture of prototypes for the 
equipments developed by them and close proximity was 
very necessary to ensure coordination and quick results. 

In 1965, th'e TDE (V) was bifurcated into the Vehicles Research 
Establishment (VRDE) and the Chief Inspectorate of 
Vehicles (CIV) as the first step to implement the de~iob 
taken in 1960 to locate research and production units 
side by side at Avadi. Th'e deC'Sion to shift was actually 
being implemented only this year. i.e. in 1967. 

(d) For completion of major projects for completely new 
designs of fighting Vehicles, some of which were based on 
the Vijayanta Tank under manufacture at Avadi, proximity 
of Heavy Vehicles Factory to the VRDE is essential. 

(e) The other reasons were better availability of skilled per-
sonn'el for non-gazetted technical and industrial catego-
ries at Avadi, availability of sufficient power and water 
from Madras and close proximity to the Inspectorate of 
Heavy Vehicles which will be the Authority Holding 
Sealed Particulars for all Vehicles (AHSP), 

(f) The effect on the economy of Ahmednagar (with a lakh 
of population) of the shiftin~ of 700 families consisting of 
about 3000 persons will be insiqnifj.cant. Only. personnel 
of Class I, n. III and IV categories, who are willi1l{1 to 
go, will be shif~ed and 'everv effort is being made to re-
settle them with Httle inconve-nience. About 150 person-
nel mi~ht not be able to moVe and steps are being taken 
to provide th'em alternate eT"lnlovment in Def~ce Estab-
lishments in and arC' Jnd Thm'ednagar, 
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(g) Mast of the models of Heavy Vehicles and 'B' Vehicles 

mentioned by the petitioners are obsolescent. 

(h) Cross-country trials and oth'er technical evaluations can 
be undertaken on the beaches near Madras. Further, 
suitable terrain for trials was also available near Avadi. 

(1) Besides, many other facilities are available at Avadi. AJs 
such, Avadi is considered a comparably far better and 
essential sitP.. 

34. It was brought to the notice of the Committee that most of 
the facts mentioned by the Ministry of Defence in their note fur-
Dished to th'e Committee were contrary to what had heen and was 
actually happening in the shifting of the VRDE to Avadi. In order, 
therefore, to have a clear idea about the actual position, the Com-
mittee examined the representatives of the Ministry of Defence as 
well as Shri V. V. Kulkarni and other principal signatories to peti-
tionNo. 1 at two separate sittings, viz. the 13th and 26th July. 1967, 
respectively. 

35. The representatives of the Ministry of Defence have explain-
ed to the Committee the variou'!; factors or impelling groundS 
which led to the Government decision to shift the VRDE to Avadi. 

36. The Committee note the following points made by tM 
witnesses: 

(i) In 1960-61, a deCision was taken to shift the Technical 
Development Establishment (Vehicles) from Ahmednagar 
to Avadi along with the Heavy Vehicles Factory and Tank 
Factory then being set up at Avadi, with a view to locate 
the research establishment near the production unit. It 
was also to ensure that production of prototypes was done 
in the shortest possible time. The decision to shift the 
Establishment ig being implemented now in 1967; i.e. only 
after the Tank Factory had gone into production. 

(ii) The VRDE is concerned with tracked as well as wheeled 
vehicles. Government desired to concentrate all develop
ment work connected with such vehicles, like chassis etc., 
as near the Heavy Vehicles Factory as possible. Since 
the Inspection work (hitherto done by the eIV) will now, 
be looked after by the Director General, Inspection, which 
is the Authority Holding Sealed Particulars, controlling 
the types of specifications of vehicles, there will be better 
cO-DTdination between the VRDE and the AHSP. Finally, 
the location of the VRDE at Avadi would help the day-to-
day collaboration between the design and production 
agencies. 



17 
(iii) As regards the spurt m expenditure involved in the shift-

ing of VRDE, to Avadi, they already have at Avadi land 
as well as temporary accommodation as in Alunednagar. 
Now permanent facilities are required to be provided at 
Avadi for housing the E'Stablishment and its staff. 

(iv) Out of the total number of a little over 700 employees of 
the VRDE at Ahmednagar, about 450 will he shifted to 
Avadi. The remaining 250 employees will be provided 
alternative jobs in the Maharashtra Area in Abmednagar 
or Poona or elsewhere by absorbing them in other ins-
tallations which the Government hoped to· expand. 

(v) In regard to the shifting of the VRDE, no discussions were 
held with the representatives of the employees, as at the 
time of taking that decision, there were no employees' 
unions. These unions came into being much later i.e. 
only last year. . 

(vi) Because of this shifting, none of the employe'es are goin.g 
to lose their jobs. It, however, depended upon th'e em-
ployees whether they wished to go to Avadi or not. 
Roughly 47% of the persons employed at Abmednagar 
are Maharashtra, 30' 5 per cent from Punjab and 22· 5 
per cent from South India. 

(vii) As regards the difficulties which the employees wOiUld. 
be facing as a result of their shifting from their perma-
nent residences at Ahmednagar, the witnesses have ex-
plained that Class I to Class ill employees are liable for 
All India Service and can be transferred to any place in 
India. Class IV . and Industrial employees are not, how-
ever, liable for such transfers and if they did not want to 
go to Avadi, they will have to be rehabilitated either in 
the Ahmednagar region or in other Defence installations 
in the Maharashtra region, The Ministry will try to help 
even those who have signed the All-India Service liability 
agreement by adopting a humane approach to the prob
lem, 

(viii) Nearly 80 per cent of the 250 employees who are un-
willing to move to Avadi, are Maharashtrians. There 
is no question of compelling them. Government will 
find them alternative jobs in Ahmednagar or at Poona or 
elsewhere. 

Lastly, the Ministry's representatives have assured the Committee 
that none will be sent to Avadiwithout his consent anti those who do 
llOt move, will be provided alternative employment at Ahmednagar 
~ elsewhere in Maharashtra. 
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37. On the other hand. Shri Vasant Vasudeo Kulkarni, the first 
aignatory to Petition No.1 and six other pe.;itioners, who appeared 
before th'e Committee, have made the following pleas against the 
proposed shifting of the VRDE from Ahmednagar to Avadi. 

(i) Shri Kulkarni has furnished a note regarding the functions 
and responsibilities of the VRDE which indicates that no 
design developed by the VRDE can be accepted without 
its prior approval by the only user unit, i.e. Armoured 
Corps Centre and School HQ, Ahmednagar. He further 
states that the basic designs of the Vijayanta Tank (pro-
duced at Avadi) Shaktiman and Nissan vehicles (produced 
at .Tabbalpur) were all the designs pa'L..ented by foreign 
manufacturers, viz. Mis Vickers Armstrong of England, 
Mis MANN of West Germany and Mis Nissan Motors of 
Japan, respectively. The VRDE is not authorised to 
cnange the basic design of these vehicles for production. 
On the contrary, it has to carry out development required 
for the user units only and also to undertake body cons-
truction. 

(ii) Even assuming that the VRDE did research work, in view 
or the fact that most of the research establishments under 
the control of the Chief Controller of Research & Deve-
lopment are not situated near the prod;ction factory, it 
is not necessary to shift the VRDE to A vadi, He h3& 
cited tp,ree instances to illustrate this point. -

(iin While repeating the arguments set forth in Petition No, 1, 
Shri KUlkarni has urged that the Chief Inspectorate of 
Vehicles a't Ahmednagar dealt with all A & B types of 
vehicles. while the Inspectorate of Heavy Vehicles, Avadi 
dealt only with tanks. A detachment of VRDE is already 
situated near the Heavy Vehicles Factory at Avadi. 

(iv) 8hri Kulkarni has furnished a statement to the Committ~ 
sb.owin~ the estimat-e':i expenditure in the shifting-of 
VRDE from Ahmednal'tar to Avadi as Rs. 1,59,89,350. He 
ha<; submitted a statement showing an expenditure of 
Rs. 2.2 lakh.c; in momg.machinery etc. and the cost of 
construction of buildinlZS. He has also furnished a lIst of 
imported heavy and delicate machinery at VRDE factory 
and points out that if they are damaged in transit by rail, 
there would be a great loss to the nation, This statement 
shows Rs. 9,87,800 a1': the cost of shifting, while the eoet 
of machinery is Rs. 13,63.600 as calculated 5 years ago. • 
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contends that this cost must have increased considerably 
presently due to devaluation and foreign exchange diffi-
culties. 

(v) Shri Kulkarni, while conceding that they are laymen, ~ 
submitted that the petitioners had collected the informa-
tion from the workers and officers of the VRDE. How-
ever, it is for t4e Commi'Lltee to satisfy themselves about 
the facts in persons. 

au. Attention of Shri Kulkarni and other witnesses was drawn 
to the fact that all that the Committee had to see was whether the 
decision had been taken in the interests of the nation and whether 
it was professionally a competent decision. Further, it was neces-
~ary to take the Government's statement of the expenditure involved 
in shifting at its face value and to accept their plea that the VRDE 
was a research centre and not a testing centre. The Commit1eehad 
felt that the petitioners should also weigh various other considera-
tion'S which influenc'ed Government's decision. The witnesses were 
further asked to furnish a definite and rational proof in support of 
their apprehension that Rs. 1,59,00,000 and odd were being spent on 
the shifting of the VRDE to Avadi and also to convince the Commit-
tee that the continuance of the VRDE at Ahmernagar would neither 
vitiate nor limit the development of fighting equipments. 

39. The witnesses have stated that the statement submitted by 
them was based on approximate calculations only. Inclusive of 
&. 2: 2 lakhs e:1Cpenditlolre fQr the -shiftiag of maehmery,the total1oas 
likely to be incurred in the shifting of the staff and the machinery 
worth Rs. 13 lakhs, was estimated at Rs. 1; 68 crores. The buildillgs 
vacated by the VRDE will have to be repaired or r.econstructed for 
different purposes. They state that there would thus· be a loss to 
Government on this account. 

~. Shri S. T. Mahale, another witness on the other hand has ad-
mitted that the actual expenditure for the shifting of the VRDE- to 
Avadi was only Rs. 2' 20 lakhs and Rs. l' 60 crores was for the setting 
up of VRDE at Avadi. Shri Kulkarni has pointed out that, with tile 
shifting of VRDE, Chief Inspectorate of Vehicles (CIV) which was 
testing all the moving parts such as dynamo, motor, engine" electri-
cal equipment, fuel equipment, air cleaners and tyres was also 1)eing 
moved to Jabalpur. Thus with the shifting of the VRDE, everything 
in Ahmednagar would be dismantled and the entire economy of 
this town shattered. 
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provincial feelings but they were putting forth their plea in the larger 
national interes'-..s. They were objecting to the dismantling of the 
Head Quarters of the VRDE at Ahmednagar. Since there was no 
research on vehicles development at Ahmednagar at present, there 
would be no research at Avadi either. He further stressed that the 
experience of the recent coiliflict between India and Pakistan, in which 
Indian tanks proved superior to those of Pakistan, had shown that it 
was essential to have the tanks tested by the user (Armoured Corps 
Centre and School) and hence it was considered necessary to con-
tinue the location of the VRDE next to it at Ahmednagar. This city 
aI'so possessed the KK firing range with an area of 40 sq. miles and 
soldiers and officers got their basic training there. Shri Kulkarni 
stated that Ahmednagar had facilities for drawing purposes and for 
designing prototypes fo!" all vehicles. 

~ The Committee have the attention'o£ the witnesses to the 
Government's contention and the arguments put forth by the re-
presentatives of the Ministry of Defence during their evidence be-
fore the Committee, categorically stating that major projects for 
completely new designs of fighting vehicles had been undertakeD 
and the proximity of production and development agencies had to 
be maintaine-d. for attaining self-sufficiency in th.e &.eld of develop-
ment and production of fighting vehicles for the Armed Forces. 

43. From the evidence placed before them, the Committee note 
with satisfaction that Government will not compel any employee; 
of the VRDE to shift from. AhmedDapr to AncD. agaiDSt his 'wi" 
Every attempt will be made to re-settle the non-optees (option fOr 
tnplsfer, though. provided for in the All-India Service Liablli~ 
~nd JlS compulsory, being treated purely on voluntary basis) ia 
the Maharashtra Region itself . 

. 44. The Committee feel that they are not called upon to dea1·witb 
the merits of the decision taken by the Ministry of Defence to shift 
the VRDE on technical and other considerations. The Committee 
are satisfied that the decision has been taken in the lar:ger interests 
of the nation. 

45: The Committee observe that although. the petitiOll8rS b.ave 
taken great pains in collecting facts and &.gores in support of their 
ease, yet they have neither been able to substantiate their faetual 
statements nor have they been able to refute in a convincing Dl8Jl,. 

Iler, the arguments put forth by the Ministry of Defence. 
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46. The Committee, therefore, note with satisfaction that the 
:main apprehension of the petitioners .bout the dislocation of the 
local employees in the lower echelons from Ahmednagar to Avadi 
against their will, has been dispelled by the Government by assur· 
ing the Committee that they will give h1JDUUle eonsideratiOll to the 
various aspects of the problem confronting the citizens of Ahmed .. 
nagar. The Committee trust that this assurance will be fulfilled by 
the Government and that there would be no occasion for the em-
ployees concerned to feel that they are being covered to shift td 
A vadi. The Committee, therefore, recommend that no further 
action is called for on this petition and: that the matter might be 
treated as dosed. 



IV 

Petition from Sbri Ramesb Chandra Vyas, Member, Lok Sabba, Be:: 
Extension of Government control over Mewar TextUe Mills Ltd ... 

Bbilwara 

47. The petition (Appendix III) was considered by the Co~mittee 
as a representation under Direction 95 of the Directions by the 
Speaker in Lok Sabha, at their 3rd, 4th and 6th sittings held on the 
1st, 8th and 23rd June, 1967. 

48. The Committee heard Shri Ramesh Chandra Vyas, M.P., at 
their 4th sitting held on the 8th June, 1967. 

Shri Ramesh Chandra Vyas, M.P., (Bhilwara) in his Memoran-
dum addressed to the Prime Minister, copy endorsed to the Speaker, 
had prayed for extension of the period of Government Control over 
Mewar Textile Mills, Ltd., Bhilwara, due to expire on 15th May, 
1967. The Member, while referring to the discussion he had held 
with the Prime Minister on the subject mentioned above, had pointed 
out that since the taking-oV'er of' the Mills by Government, produc-
tion had increased and the whole debt of Rs. 33 lakhs incurred during 
the time of the previous management had been cleared. The partie! 
financing the operation .of the Mills had also started granting credit 
on the surely that this was a mill running under the Government of 
India. Medernisation of the Mill had also started with an invest-
ment of Rs. 50 lakhs. 

Shri Vyas further referred to the resolution paaed by the Mill 
Mazdoor Sangh, Bhilwara and the State Unrt of Indian National 
Trade Union Congress, Rajasthan for granting further extension of 
the period of control by Government and had stated that if this 
was not done, the Mill would have to be closed down thus adversely 
affecting the employme'lt situation. As the period of Governmen1 
control was upto 15th May, 1967, he had prayed for immediate action 
in the matter. 

49. The Committee have considered the factual comments oft'ered' 
by the Ministry of Commerce on the petition, vide Appendix X. The 
Committee note that the period of take-over which expired OD 
15-5-1965 had been extended for a further period -of two years, i.e., 
upto 15-5-1967. A writ petition filed by the shareholdeI's in Rajas-
than High Court, Jodhpur, was dismissed. The Ministry have als8 
referred to the repreBeDtations made both by (1) the share-hold~ 
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for return 01 the Mill to the previous management and (U) by the 
Mill Mazdoor SaIleh and the Member, i.e., Shri Ramesh Chandra 
VYaJ>, for continuance of Government controL The Textile Com-
missioner, BomlNly. whb had CQJlCiucted an on-the-spot survey of the 
Mill had recoJDIDf'Il~ that, as the expansion and modernisation of 
the mill was not yet complete, and as the State Government had pro-
vided large financial cover to. the mi~, the period of Government 
Control might be extendd further by 2 years. 

50. The Committee further note that the right of the Authorised 
Controller to ~d and modernise the mill is under dispute and 
is awaiting Supreme Court decision. At present, under the law, 
Government have no power to keep cotton textile mills permanen~y 
under their control or •. tke them over permanently. After active 
consideration of the question, (See Appendix XI) the tenn of the 
Authorised Controller of Mewar Textile Mills Ltd., Bhilwara, has 
been extended for a further period of 3 months with effect from 
16-5-1967, in consultation with the Rajasthan Government, as they 
have to secure Government dues. The question of the future of-ihe 
mills is b'eing considered 1urther in consultation with the State Gov-
ernment ' 

51. Shri Ramesh Chandra Vyas, M.P., on being invited, to place 
before the Committee any additional information in regard to hi~ 
memorandum, appeared· pe~onally before the Committee at their 
sitting held on 8th June, 1967. He explained the reasons for his 
pressing for the extension of Government control on the Mills. He 
also mentioned the contents. of a letter received by him from the 
Minister of Commerce, Shri Dinesh Singh, wherein the latter had 
referred to Government's intention to extend control over the Mills 
for two more years and had also pointed out that there wa'S some 
legal difficulty for the Govrnment in this matter. Shri Vyas felt that 
the present extension of the tenn of the Authorised Controller over 
the Mills for three months was not a satisfactory solution to the 
problem, as it actually ~ood in the way of the Mill'S making pur-
chase of cotton etc. from the market on credit apart from creating 
a sense of instability amongst the workers. 

52. Shri Vyas further told the Committee that according to hN! 
infonnation, the injunction order issued by the Supreme Court 
against the Authorised Controller from further borrowing for 
modernising 81ld- improving the Mewar Textile Mills had since been 
vacated and the Authorised Controller was . free to take furth"r 

·Verbatim RCord DOt kept. 



action in regard to the improvement of the Mills. The Committee, 
however, observe that the Government in their note (Appendix X) 
had mentioned that the Supreme Court's decision in the matter ill 
still awaited. The Committee,therefore asked 8hri Vyas to. fur-
nish a certified copy of the relevant judgement of the Supreme Court 
vacating its earlier Injunction Order. 

53. The Committee have perused the copy of the Supreme Court 
Judgment dated 13-9-1966 (See Appendix XII), which was furnished 
by 8hri Ramesh Chandra Vyu to the Committee subsequently. 

54. The Committee note that the Supreme Court had, in its order 
directed the Authorised Controller not to borrow any further money 
or incur any further monetary liabilities in connection with the 
expansion scheme or plan. .. The Supreme Court bad also directed 
him not to order any more machinery, equipment or apparatus in 
connection with the expansion scheme otb.er than the machinery 
already received, installed or ordered. These directives were to be 
in force till the final disposal of the Civil Miscellaneous Petition No. 
1363/1966 by the Supreme Court. 

The Committee feel that, as the material gathered as well as the 
documents furnished by Shri Vyas disclose that the matter continue8 
to be sub-judice so far as the extension of Government control ov'-
the Mewar Textile Mills is concerned, the matter does not require 
further intervention of the Committee. 

55. The Committee, therefore, recommend that the matter might 
.he treated as dosed and need not be purll11ed any further. 



v 

Representation from Shri Atma Ram Namomal Khiani,Re: iJla7menr 
of Pension under part-earned pension scheme. 

56. In their Third Report presented to Third Lok Sabha on 30th 
April; 1965, the Conunittee had reported the following factual com-
ments furnished by the Central Claims Organisation, Department of 
Rehabilitation, on 8hri Atmaram's representation for verification of 
his pension claim under the Part-Earned Pension Claims Scheme 
and counting his service as signaller from the 23rd April, 1919 to 
November, 1931 and payment of arrears of pay and leave salary 
respectively:- • 

"The pension claim was forwarded by the Central Claima 
Organisation (India) to its counter-part in Pakistan for 
verification and issue of payment authority. The claim 
is still pending verification with authorities concerned in 
Pakistan who are being regularly reminded in the matter 
from time to time. 

In order to mitigate the hardship caused to displaced Govern-
ment servants, pensioners, etc., on account of the delay in 
verification of their claims by the Government of Pakis-
tan, the Government of India decided in 1957 to make pro-
visional payments on the basis of such documentary evi-
dence as might be available with the cliamants in India. 
The pension claim of Shri Atmaram was placed before the 
Ad Hoc Conunittee, bu"j; a'S he could not produce any docu-
mentary evidence to show that his service as a signaller-
in the Sind P.W.D. from 23rd April, 1919 to November, 
1931, could be counted towards pension in the clerical 
cadre to which he was appointed later on and from which 
he ultimately retired, the Ad Hoc Committee did not 
accept the claim. The payment of the claim will there-
fore be authorised as soon as the authority for its payment 
is received from the Government of Pakistan. Shri 
Atmaram was apprised of the position in letter No. 
14/Adhoc/PE-Pen/Sind/A-5 dated the 19th November, 
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1964, issued by the Officer-in-Charge, Central Claims Orga-
nisation." 

[c.f. Appendix XIV, item 55, p. 84, Third Report, Third 
Lok Sabha.] 

11. flubeequeatly, during tile Third Lok Sabha, the petitioner luad 
submitted a fresh representaticm enclosing copies of otIieiaJ docu-
ments in support of his claim that his service as signaller had already 
beea counted as a clerk. Be had therefore prayed for re-fixation 
eI hiS pay COIDlting that service and for settlement of his pensien 
elaim.. This representatiGll was forwar.tled to the Department of 
Rehabilitation for fadual ftMIIDU!!Jlts and retam. 

The Depa.rtment, after protracted correspondence, have intimated 
that the pension claim of 8hri Atma·ram Namomal Khiani has since 
been accepted by the Ad hoc Committee. After obtaining Indemnity 
Bond and further documents from him, the Central Claim" Organisa-
tion has since issued- the payment authority;" respect of 8hri Khiltni's 
)MIDSion daim through the Pay & Accounb "'icer (Rehabilitation) 
under intimation to the claimant (vide Mininry of Labour, Employ-
meat and RehahiIitlttion (Department of Rehabilitatior) U.O. No. 
!Z(48) 1M-Imp. dated the 25th October, 1!t67. 

58. The Committee note with satisfaction that this ease has been. 
redressed on the intervention of the Committee and desf.-"l"Ves a men-
tion in this Report. 



Representation from Shri Parmatma Sharan Gupta, Ghaziabad Be: 
alleged non-implementation of the recommendation of the Com-
mittee CGIltaiMd in their FiftIa Report, Third !.ok Sabha. 

59. In their Fifth Report presented to Third Lok Sabha on the 2nd 
December, 1966, the Committee, after perusing factual comments 
(See Appendix XIII) furnished by the Ministry of Home Affairs re-
jecting the petitioner's case on an earlier representation submitted 
by Shri Parmatma Sharan Gupta, had recommended as fo110"918:-

''The Committee, however, feel that this is a hard case and 
there is no point in strict observance· of the regulationS. 
The Committee recommend that this case might be re-
considered sympathetically." 

60. The Ministry of Home Affairs, with whom thE.> rec "}mmenda-
tion was pursued had sent a reply (See Appendix XIV) stating that 
in 'view of the observations of the Committee, the minimum age 1im.i1; 
was being relaxed in favour of Shri P. S. Gupta and that he would 
be conside~ along. with others for appointment to the post of Craft 
Instructor. 

61. Subsequently, the petittoner, to whom a copy ot the Fifth 
Report of the Committee had earlier been forwarded after its pre-
sentation, submitted three representations to the Committee· The 
ftrst two· contained requests for interview and arguments and com-
plaints of injustice against the Delhi Administration, as well as a 
$latement ~t he ha,d not received any letter from the DlrectQrate 
of Social Welfare, Delhi Administration "according to the decision 
of the Committee" so far. 

G2. In the third letter (ApPendiz IV), three allegations have bleeD 
made by the petitioner, N.:-

. . 

(i) the Directorate of Social Welfare wmtedto reject him 
. after 'calling him for interview along with other caittU~ 
dates; 

*Note reproducect as suminary of their points ls contained in this para. 



(ii) the reasons for not taking decisiODl on the interviews held 
in 1962 and 1963 had not so far been intimated and the 
posts lying vacant in di1ferent institutions had not been 
ftlled so far and the class remained suspended without any 
decision; and 

(iii) if he got an appointment only after this intervfew, it 
would amount to the Din!ctorate not implementing the 
Committee's "decision". 

83. As regards the ftrst allegation, the Committee feel that it is 
presumptuous BDd does not call for any action on the part of the 
Committee. It, however, shows that intimation on similar liDes _ 
the communication from. the Ministry to the Committee <at Appendix 
XIV) had been sent to Shri P. S. Gupta i.e. that he would be con-
Bdered along with other candidates. 

64. As regards the reasons for the Directorate not filling up the 
post, the Committee feel that it W88 JlllftIT .. Mmlnistratlve matter. 
In fact, earlier the Ministry had stated the reasons (Vide Appendix 
ill) in connection with not filling the vacancy after the second inter-
Yiew. The Committee's recommendations in their Fifth Report, Third 
Lok. Sabha were made solely on this consideration that in the absence 
ef suitably qualified candidates fulfilling the prescn"bed age qualifica-
tion, a qualified candidate like Shri Gupta &hwld Mt " rejected 
IIOlely on the ground that his age was below the prescribed limit and 
that the ease deserved reconsideration. The Committee would, 
therefore, like to clarify that this recOmmendation made in that 
Report did not however, amount to a directive or derision of the 
Committee. 

Asreprds his last allegation, the Committee feel that Shri Gupta 
ill labouring under some misapprehension and they would not like tG 
join issue with him. 

15. The Committee feel that, in view of these fads, the matter 
-.,ed not be pursued any further. However, as a matter arising out 
of the recommendation of the Committee contained! in their Fifth 
Report to Third Lok Sabha, the Committee would like to record their 
atiSfac:tion that their recommendation for due eensidention of the 
case has been implemented by the Ministry of Home Aftairs. The 
Committee have, tbel'efore, decided DOW to n-t the _u. .. elosed. 
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BepreseJrtati6n from Shrlnuiti KlltawlUlti Dwarkadas Pahillijani, 
Ahmedabad Be: Payment to lrer of ~rrears of pay, leave salary 
and pension to whieli bet d~sed husbabd, Shri Dwark.d_ 
Samomal P1dillajani \Vas eHpble. 

66. During Third Lok Sabha, Shrimati Kalawanti .. Bwiliitadas, 
widow of. Shri Dwarkadas Surnomal Pahilajani, unarmed Police Head 
Constable, Ahmedabad, had submitted a representation enclosing 
copies of her repr~seMatiOfts to th~ Minister for Home and Civil 
Supplies, Gujarat, as well as to the Chief Secretary to the Govern-
ment of Gujarat. She had put forth her claim in view of the service 
rel!dered by Shri Dwarkadas to the undivided Govermnent of India 
in the pre-Partition days and had poihted out that as this s~rv'ice was 
not reckoned for pem;i'on pal poSes; tire questi'On of his opting for 
Old/New Rules Of the Gttjarat Government did not arise. She had 
also alleged in hel' letters to the State Gov~mment that service ~ 
eords recei~ from the GovetWllent of Pakistan htd been lost by 
the Department in ttailsit. She had ftnally encloSed a copy of the 
Ministry of Finance, Government of India, Office Memorandum No. 
F.47(3)-EV /57 dated the 28rd August, 1957 which laid do'Wn the 
principles for grant of pension to the displaced perscms migrating 
from Pakistan tu Irtdie aYtt! wtm bad rendered qualifying se~e in 
the pre-PariitiOh ~. 

67. As the representation was not complete ili several aSpects the 
petitioner was requested on the 14th November, 1964 to furnish the 
following information t6 enable further consideration of the matter:-

(i) Full particulars of service rendered by her late husband in 
pre-Partition India,for which pension was claimed, but 
had not been paid in view of his opting for the Old/New 
Rules. 

(ii) Whether the deceased had. registered himself with the 
Central Transfer nu'teau, MilUstry: of Home Affairs, Gov-
ernment of India, and had obtamc!d his efuployment under 
the State Government tDroUgh tfle AgencY; jJ so, the par-
ticUlars thereof. 
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(iii) Particulars of service rendered by him under the State' 
Government after Partition upto the date of his death and 
whether pension was claimed and awarded for it or not. 

68. The petitioner in reply furnished the required information' 
(See Appendix V). The petitioner had also requested that leave-
salary for the period from 1st September, 1949 to 27th February, 1950 
and arrears of pay which wer~ due to the late Shri Dwarkadas 
Sumomal, might be finalised by the Central Claims Organisation 
expeditiously. 

69. The Committee note that the Chairman, Committee on Peti~ 
tions, Third Lok Sabha (Shri M. Thirumala Rao), after due conside-
ration of the two representations, had directed that an enquiry be-
made from the Ministry of Home Affairs as regards the principle 
regarding the award of pension to non-optees for Old/New Rules: 
after Partition and the policy laid down in this behalf by the GOY-
ernment of India, especially with due regard to the petitioner's hus-
band's past service under the Government of India. He had also 
directed that the factual position regarding arrears of pay and leave 
salary payable to the deceased might be ascertained from the Central 
Claims Organisation of the Ministry of Rehabilitation. 

70. Further in order to effectively pursue the matter, the Com-
mittee on Petitions, Third Lok Sabha, in their Fifth Report present-
ed to the House on the 2nd December, 1966, had recommended that 
Ministries . concerned should expedite the supply of the required in-
formation on 162 pending cases (including Shrinlati Kalawanti's 
case) which should be considered by the successor Committee. 

71. The Committee have now perused the replies of the Ministries-
concerned (See Appendices XV to XVIII) and note that the position 
has remained unchanged upto date. 

?2. The Committee further note that the Ministry of Home Affairs 
(See Appendix XV) had felt that although the service rendered by 
Shri Dwarkadas had been reckoned as qualifying for pension, it ap-
peared that he did not hold a post under the Gujarat Government in 
a sub-stantiVe capacity which might possibly be the basis for non-
entitlement to his family pension. Further, displaced persons not 
confirmed in India in a post under the Government of India were 
allowed pension under the provisions of the Civil Service Regula-
tions, which did not provide for the grant of any family pension to 
the family of the deceased. 
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73. The Committee have perused in this connection Article 361 
(Chapter XVI, Conditions of Qualifying Service) of the Civil Service 
Regulations, which lays down that "The service of an officer does 
not qualify for pension unless it conforms to the following three 
conditions:- . 

First-The service must be under Government. 
Second-The employment must be substantive and permanent. 
Third-The service must be paid by Government. 

Under note below Article 36IA of the CSRS, Provincial Govern· 
ments exercise the powers of the Government of India in respect to 
officers (who rendered service in a non-gazetted capacity) if the 
pension does not exceed fifty rupees a month. 

74. The Committee, therefore, feel that the inference of the Min-
istry of Home Affairs that the service rendered by Shri Dwarkadas 
under the Gujarat Government was not substantive, is erroneous. 
inasmuch as his previous service under the Government of Sind could 
be declared as qualifying for p:ension only if it was treated as sub-
st~tive and he would have to render substantive service under the 
State Government-Rule 250 of the Bombay Civil Services Rules-
for counting past service towards pension. 

75. As regards the second inference of the Ministry that Shri 
Dwarkadas was ineligible as he was not confirmed, this also appears 
to be erroneous. 

On the contrary, the Committee note, Shri Dwarkadas was dec-
lared ineligible for pension, as he did not opt for the old or new 
Pension Scheme and that the question of his being a permanent Gov-
ernment servant had not been disputed by the State Government. 

76. The Home Ministry have further suggested a reference to the 
Gujarat Government for clarification. As this is not within the pur-
view of the Committee, in view of the Speaker's directive that repre-
sentations on State subjects are to be forwarded to State Legislatures 
concerned for disposal, the Committee recommend that the represen-' 
tations might be forwarded to the State Legislature of Gujarat and 
that the matter might be further looked into by the Petitions Com-
mittee of the State Assembly after due enquiry from the State Gov-
ernment. 

The Committee also recommend that the results of the enquiry 
might be intimated for the infonnation of the Committee. 



77. As t~gtlfds the setttem~t oi pay alia leave salary claim of the 
tfecea§ed for 180 days, the Coilimittee note that after due proceSsing 
of the case by obtaining information from the petitioner and from 
the Central Claims OrgaJiisation (Pakistan) (See Appendices XVl 
to XVIII), the claim had been submitted to the Ad hoc Committee 
of the Department of R.ehabilitatitMl for sanction. Further action for 
arranging payment to the widow would be taken after its approval. 

78. In view of the tong interval"'ince the demise of the petitioner's 
husband, the Committee would express the hope that this matter be 
settled expeditiously. and early payment be made to the widow, if 
not done earlier. The Committee have also decided to treat this 

aspect of the case as clO!ted. 
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1pqJJ.emenq&tion Qf the recommeu.dations of the COIDJJPtt~ Qn Peti-
tio~, Third ~~ ~bJ11l, -=o~d QJ. their Fifth Report on a 
representation from ~I'f ~p1~ 1'. ~Jt~am, .u.d.PUJ', Delhi. 

79. In their Fifth Report presented to Third Lok Sabha on the 2nd 
December, 1966, the Committee, after persuing the factual comments 
of the Department of Rehabilitation on a representation from Shri 
Ram Dqs T. Chugani, Delhi, alleging the non-implementation by 
Government of the recommenclations made by the Committee in 
their fiftp Report to F4'st Lok Sabha on his Petition No.2, had re-
commend~ as +oUows:-

"7~. ~s n~gards t~ rqp.-!mplemf.!ntation of the recommenda-
tioJ1~ 9f th~ !,:Pql!:nftt~e on Petition No.2, First Lok Sabha, 
which related to fair distribution of agricultural evacuee 
property amongst displaced persons, the Corru,nitt~ c~m
sider that the eXplanation of the Government, viz. that the 
recommendation of the Committee could not P.e imple-
mented because the concerned file (where the Commit-
tee's ~mmendations were personally considered) was 
not readily 'forthcoming', is not satisfactory. The Com-
~H~~ ~r~ ~pl~ c?f1~~rI}~ at thi~ state of affairs prevail-
i~~ ill th~ Miri.istry of ~bour, Emplopn~t & Rehabilita-
tion (Departm~nt of ~~haQi1itatipn). The COJllmittee re-
commend that the non-availability of the relevapt file 
should be thoroughly enquirec:i· in10 by the Ministry anq 
the results of the enquiry intimated to the Committee. 
The Committee apprehend that a number of files relating 
tQ Qth.er $imilar c¥es too lJligtl~ have lJeen lost by efflux 
~! ti~ ~ ~..r.fIl~fe,ti ~Wp.¥ wi~, ~p.us $1lbjecting the claim-
~~ to hN~h~p.;;;. TJt.e CQmrp.~ttee would, therefore, liJte 
~l~ ~1!.cp. ~~ :91 ~~ l?e41¥ fnveswgated thoroughly and 
s1:tita!lle ~~~~e! ~gr~d to the ~ppli~~ after taking ap-
pfopriat~ l!C~!(m a.g;rinst the d~linquent P1&cials." (~ra 
71, Fi~h, ~~, Third Lolt Sabha). 
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80. At their 7th Sitting held on the 29th June, 1967, the Committee 
perused the reply of the Ministry of Labour, Employment and Reha-
bilitation (Department of Rehabilitation). (See Appendix XIX). 

81. The Ministry of Labour, Employment and Rehabilitation (De-
partment of Rehabilitation), with whom the recommendation was 
pursued for implementation and for intimation of the action taken, 
have drawn attention to their u.o. No. 9(1) (21)65-L&R dated the 
22nd February, 1966 (appended to the Fifth Report, 3rd Lok Sabha) 
wherein it was stated that "the old file where the Committee's recom-
mendations, were presumably (by inadvertence the word 'presuam-
bly' was typed as 'personally') considered is IlJOt forthcoming" See 
Appendix XIX). The Ministry had also clarified that what was hi-
ed to be conveyed was that the file where the recommendation was 
considered was not forthcoming and not that the recommendation 
could not be implemented because the concerned file was not forth. 
coming. The Ministry had further pleaded that since the relevant 
old records including the Diary Register had since been weeded out 
and destroyed according to the rules, further enquiry would not yield 
any result. 

82. The Ministry had further stated that the Committee's recom-
mendation for enqp.iry into the loSs of a number of files relating to 
-other similar cases by emux of time or by tampering them away had 
been carefully examined and to the best of the Ministry's knowledge, 
no other paper or file had been lost. 

83. The Committee were distressed to note that the Ministry were 
trying now to explain away a deliberate statement of fact to the 
Committee during Third Lok Sabha as a typing error. 

84. Not being satisfied with the Ministry's explanation, the 
Committee examined the Chief Settlement Commissioner (Shri G. 
D. Kshetrapal) at their 8th sitting held on the 6th July, 1967. 

85. In his evidence, the Chief Settlement Commissioner has stated 
that the Ministry of Rehabilitation which had originally been form"-
to deal with the claims of the displacec;l persons from Pakistan, start-
ed shrinking in size when the work-load dwindled and a number oj' 
officers were retrenched. Later on, it was merged in the Ministry 
of Works and Housing and in 1964, as a sequel to the influx of East 
Pakistan displaced persons, it was re-formed and became a separnte 
entity. The officers who dealt with the recommendations of the 
Committee on Petitions (First Lok Sabha) had all left the Ministrv 
and th~ present set of officers is new. Their attempts to trace the 
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file in which the recommendations must have been considered have 
not been successful. Further, the registers indicating the movements 

,of files had been destroyed in accordance with the procedure laid 
.down in the Secretariat Manual and the movement of the receipt 
from the Lok Sabha Secretariat could not, therefore, be traced. 
After a lapse of ten years when the Committee brought the matter 
to the notice of the Ministry, in the absence of the registers, it was 
difficult to trace the papers. However, no other files or petitions are 
missing. He has expr,essed regrets for this state of affairs. 

86. On being pointed out that the case had not been treated as 
closed by the COmmittee, the Chief Settlement Commissioner has 
stated that, in the absence of the relevant papers, he could only act 
on c~njectures in the matter. He has urged that subsequent to the 
recommendations of the Committee, the Displaced Persons (Compen. 

:sation and Rehabilitation) Rules, 1955 had been discussed at great 
length by the House and adopted and he has not been able to find 
that any member had said anything in respect of this matter. He 
has further explained that the claims for agricultural land are veri-
fied in terms of the Standard acres and that proper steps are taken 

-for the valuation of the land by Inspectors supervised by Senior Offi-
cers of the Ministry as 'Well a'S by the Engineers from Central Pub-
lic Works Department. 

87. On being pointed out that at the time of discussion of the new 
'Compensation Rules by Lok Sabha in 1955, the Ministry could have 
had the recommendations of the Committee before them, the Chief 
Settlement Commissioner has agreed that the file must have been 
there but has expre'Ssed regret for the failure of the Ministry in not 
informing the Lok Sabha in any farm whatsoever that the Committee 
on Petitions had made a recommendation in this behalf. He has 
also expressed regret for the typing mistake in the communication 
sent earlier to the Committee on P~titions (Third Lok Sabha) and 
appended to their Fifth Report (Appendix XXVI, Fifth Report. 
Third Lok Sabha). 

88. The Committee have perused, in this connection, the corres-
pondence (See Appendices XX to XXVI) that was exchanged bet-
ween their Secretariat and the Ministry of Rehabilitation in 1.954-55 
in regard to the examination of the representatives of the Ministry and 
nf)te that, at the request of the Ministry, the Committee had even 
postponed examination of the witnesses for nearly six months. The 
Committee have also seen the Office Memorandum forwarding a copy 
of the Fifth Report of the Committee, First Lok Sabha, to the Min-
istry (See Appendix XXVll) for necessary action and note that sub-
-sequently no communication had been sent by the Ministry to the 
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Secre~wj regatdiDg tke aclio.u takeD OIl the recommendations. 
The COlJW).ijtee feel it rather strange that the file regarding such an 
important mat~ discussed thread..bare by a ~arliameDtary Com-
IBittee had either been lost or is not traceable, because of its move-
ments not being traced due to destruction of the Diary Register ... 

89. After considering the evidence of the Ministry's representa-
tives carefully, the Committee feel that the Ministry's representa-

tives have ~t ~tifac;to~y exp!~in.ed the Ol~ission to implement 
the recommendations of the Committee on Petition No.2, First Lok 
Sabha, not have they adequately elucidated the reasons for a departure 
from their later reply furWshed to the Committee during the Third 
Lok Sabba. 

!!Q. The (;:op;Qllu.t~ d:'esire tba.t the Ministry sho~d furnish a list 
of llll ~uch c~ of d,Wpleced persons not ~nsored by the Com~#
tee, whicb tilt: tb~ yens o)d ~d ~e ~tMIJ,l~~dJRf. ~~tjpn~ ¥ur-
titer, the Committee ~e of ~ ~~ iJLat ~~ ~ ~dJu.ents to, 
as ~ell as the R~ r~ing to the settlement of Compeasaticm !!Iaims 
viz., the Q~~ ~WSP,IJS' (~~a~ ~~ ~~ij~ti~) Rules, 
1$S5, loV~e ~e4 ~:y the LoJt Sabha, 0.0 attempt appears t~ have 
~ ma,de by tit, M,i,lUSoiry of lCe~b~~ ~ ~riN tlle R£ommen-
dations of the Committee on Petitions, First ~ .S2~/f. tD .he notice 
of the appropriate authorities concerned and to initiate action Ul the 
li~~t qf the~ recq~nl\~~o~ for ~k~n.g n~q charges in tb,e 
sai~ rul~s. T~i~cq~~l~~ Wi!~. !l».e f .• ~t th~! ~lt.e r~~~~~.t !il~ is now 
~!isi~~, le~y~ the C~i!!e~ ~ im~r~J9~ t\l,a~ a dem)er~e 
",tte~~t !:lad ~n nwde to by-p~ its recomlJlelldations, whi.ch ~4t 
~ve been motj"3t~cl ~y ~o~ lllterior considerations in vi.ew. 'fhe 
Committee, t~.er~we, s~~e.s~ tAA~ " *"'OJ;~lJIh. JfD~vifY ~~1lJ4 be 
~~ ffi~p the whoJ.c rmttter by the Ministry once &;Idp. IUtd the J;e5-
pon~ibili,ty ~~ fq~ t\l~ ~ ~~ 'fWr ~.~ .~9 desire 
that the ~i1ic ~~ ~ lty the Ministry in t~ I'egard should l,le 
intimated to them as early as poSsible. 
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~epr~~eQtations inadmissible as Petitions 

91. During the period under report, the Committee have also con-
sidered 102 representations and letters addressed to the House, the 
Speaker or the Committee by various individuals and associations 
etc. and which were inadJllissible as petitions. 

92. The Committee observe with satisfaction that, throu!7,h th~;r 
intervention during the period under report, all the 102 petitioners 
(of whom 75 were displaced persons) had been provided expeditious, 
partial or complete relief or due retlressal of their grievances, or that 
the Ministries concerned have explained satisfactorily the grounds 
for not being able to remove the petitioners' grievances (See Appendix 
XXVIII-Parts I and I). 

93. The Committee further note with satisfaction that, of these 
settled cases, 73 were shown as still pending receipt of final replies 
from the Ministries/Departments concerned in the Fifth and last 
Report of the Committee to Third Lok Sabha (Vide para 85 ibid and 
Appendix XXX List of 162 pending cases). The Committee recom-
mend that the MinistriesjDepartments concerned, especially the De-
partment of Rehabilitation, should expedite the final replies in res:. 
pect of the remaining such cases i.e. 89 cases carried over from Third 
Lok Sabha by the end of 1967 at least. 

The Committee note, in this connection that subsequent to pre-
sentation of the Fifth Report, Third Lok Sabha, detailed particulars 
of the ou~tanding cases have been furnished to the Department of 
Rehabilitation demf-officially as well as on their deputing staff to the 
Secretariat. The Committee, therefore, trust that it should be pos-
sible for the Department of RehabilitatiQIl to expeditiously finalise 
the outstanding cases before the end of the current year. 

. 94. The Committee would further draw the attention of the Min-
istries/Depar:tm.ents concerned to their observations and recommen-
dations in respect of Serial Nos. 6, 15, 25, 70, 75, (Part I) and! Sl. Nos. 
3,16,27, (Part II) in Appendix xxvm to the Report. The Commit-

t162 less 73=89 cases (i.e. 85-RehabiIition c8SeI!I,4-other Ministries). 
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,tee would like the Ministries, Departments etc. to initiate vigorous 
..action to implement the Committee's recommendations and expedite 
intimation of the action taken to the Committee. The Committee 
would once again emphasize that in order to enable them to function 
as an effective forum for the ventilation of public grievances, the 
Ministries/Departments of t~e Government of India should, as a rule, 
not delay the submission of factual comments or reports to the Com-
mittee in respect either of a petition or of a representation referred 
to the Ministry/Department by more than a month. The Committee, 
however, regret to observe that the time factor and the delay involv-
ed on the part of the Government Departments in disposal of enquir-
ies from the Committee, sometimes defeat the very object of refer-

·"ence of cases to the Departments. 



X 
Conclusions 

95. In a democratic society, every individual has an opportunity of 
:airing a crotchet or of bringing to the notice of Parliament anything 
·which he may think in his individual opinion to be a grievance. One 
test of a democratic Government is the extent to which the public 
can air their grievances and seek remedy for the wrongs of admini-
·strative action. 

96. The cases dealt with in this Report bear an adequate testimony 
to the vital role played by the Committee in securing redress of public 
grievances whether contained in petitions presented to the House or 
in representations relating to purely persOnal or individual oases. 

97. Parliamentary procedures are evolved by certain well-estab-
lished cOnventions and usages over a number of years and act as 

-valuable safeguards against the mis-use of powers by the Executive. 
As a machinery independent of the Executive and free from real or 
apparent inftuence of Government, the Committee by looking into 
the cases of injustice caused by administrative action have been able 
to instill great confidence in the public. 

98. To enable the Committee to disch8ll"ge their functions more 
effectively it is but necessary that the various MinistrieslDepartments 
of the Government should aSsist them by expeditiously furnishing the 
information called for by the Committee or by explaining to the Com_ 
mittee to their satisfacion their inability to grant relief to the aggriev-
ed party. 

99. The Committee feel that quick action by Government on the 
'Committee's recommendations/observations, would engender. a feel-
ing of satisfaction in the minds of the people that their object of peti-
tioning Parliament has been fructified and that their efforts have not 
been in vain and would thus further strengthen the democratic set 
up in our country. 

NEW DELHI; 
the 22nd September, 1967. 
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DIW AN CHAND SHARMA, 
Chairman: 

Committee on Petitions. 
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APPENDICES 



To 
Lok Sabha, 

New Delhi. 

APPENDIX I 

(See Para 11 of the Report) 

The humble petition of the employees of the Atomic Energy 
Emablishment, Trombay, Bombay-74, 

Sheweth: 

Your petitioners are concerned with the unjustified decision of' 
the Atomic Energy Esta:blishment authorities to shift the Electronics, 
Production Division from Trombay to Hyderaba~i. 

Your petitioners submit tha·t the shifting will put several hundred 
families to untold difficulties and hardship and would also affect, 
the education of their children. 

Your petitioners also submit that the shifting of the Produc~ 
tion Division would involve unproductive and avoidable expendi-
ture of considerable amount of public money. 

Your petitioners further submit that the shifting of the Produc-
tion Unit would involve the Government in considerable loss of 
money as the production of electronic equipment which is currently 
carried out in Trombay would be suspended till the new factory 
is installed in Hyderabad.. 

Your petitioners further submit tha,t the decision to shift the-
unit to Hyderabad is a hasty one as no permanent arrangements 
have yet been made to house the production unit there, 

and accordingly your petitioners pray that the Government of 
India be persuaded to drop the plan of shifting the Electronics, 
Production Division of the Atomic Energy Establishment from 
Trombay to Hyderabad, 

and your petitioners as in duty bound will ever pray. 



APPENDIX II 

[Presented by Shri George Fernandes, M;P., on the 30th May, 1967] 
(See Para 29 of the Report) 

PEnnON No. 1 

To 

LolC Silbhil 
New Delhi. 

The humble petition of the citizens of Ahmednagar, Mahara'3htra. 

Sheweth: 

The Vehicle ~a1'Ch DevM~t EstablWunent (VRDE) Wlls 
set up in 1947. Prior to that it was located at Chaklala (ooVJ in 
Pakistan) and was known as Technical Development Establishment 
(Vehicles) . 

VRDE performs an important role in the research and develop-
ment of all types of vehicles used by our fighting forces inCluding 
tanks, heavy duty armoured V'ehides, trucks; jeeps etc. 

The functions and responsibilities allotted to VRDE are detailed 
here in below: 

(a) Research, desi~ and developm-ent of equipment and 
Stores. They will be responsible for producing up to ~he 
production model stage of any eq:uipnrent and will pre-
pare literature and hand-book for such equipment. 

(b) Modification to existing equipment relating to design or 
imptovemEHtt. . 

(c) CaITying out teehnical evaluation, trials on all new vehi-
cles and equipment of their responsibility with a vrew to 
assessing the performance and introduction into service. 

(d) Preparation of drawings and specifications for new vehi-
cl~ and etluipmeilt. 

(e) Technical guidance to civil trade and DGOP for produc-
tion of prototypes. 

(f) Preparation of technical appreciations to help formula-
tion Qualitative Requirements. 
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(g) Preparation of technical specifications and production ~ 
specifications passed on finalised Qualitative Require-
ments. 

(h) Investigation of defect reports invclving design changes, 
affecting the p'erformance of equipment. All defect re-
ports should be received and investigated by the Inspecto-
rate Establishment and that involving design changes will 
be referred to the development establishment by them. 

, 
(i) This establishment will be responsible for advising Ule 

services on technical matters pertaining to new equip-
ment contemplated. 

Some time in 1965, your petitioners came to know that the Gov-
ernment proposed to shift the VRDE from Ahmf"dnagar to AVddi 
where a tank manufacturing factory was established in 1962 or 
thereabQut. Since then your petitioners have b~eri protesting 
against the shifting of the VRDE from Ahmednagar, and having fail-
~d to get justice from any other quarter, are now submitting t.hil 
petition., 

~.gar city has no industry worth the name and the 
DefeRce est.a.blishment that is now proposed to be shifted emploY" 
about 700 persons. These persons receive an annual salary of about 
Rs. 20 lakhs which helps stimula·te the local economy in however 
small a measure. The shopkeepers, artisans, teachers and hundreds 
of other people maintain themselves on the money that the VRDJS 
helps circulate in the market. 

If the VRDE is shifted from Ahmednagar, the economy at 
Ahmednagar city and the surrounding areas w'n recf"ive a severe 
jolt and hundreds of families will be finanCially ruined. Unemploy-
ment in the region which is even otherwise quite substantial wiD 
increase further creating more soeial problems in its wake. 

The employe'es of VRDE have in 'their own way been protesting 
against the shifting of this establishment. More than half of them 
are locally recruited people and those who have come from other 
parts of the country have got themselves assimilated in the Il)Cal 
popUlation. Some of them are refugees who came from Pakistan 
along with the Establishment when it was moved from Chaklala 
and have made their permanent homes in Ahmednagar. The agita-
tion of tht'Se employees launched collectively through their trade 
union has so far borne no fruit and that is one more reason -which 
prompted your petitioners to submit this petition. 
1209(Aii)~. 
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limy arguments have been advanced by the ofticials in. justifica-
1:io,D. of their decision to shift the establishment from Ahmednagar 
10 Avadi But all these are one-sided arguments made with a view-
10 justifying a decision that was taken. without a mature considera-
tion of the economic, social and defence factors involved therein. 

In an earlier para ~TOur petitioners have noted the functions and 
responsibilities of VRDE. Your petitioners now will explain why 
Abmednagar is the most suitable place to carry out these functiolll 
~ responsibilities: 

The functions denote that VRDE would be responsible for 
preparation of literature and handbooks on Research, da-
sign and development of equipment and stores. As far as 
they know their responsibility can be executed without 
any ~xtra expenditure to the State by seeking the services 
of fully equipped Printing Press available with CIV 
Ahmednagar. Perhaps the CIV press was created only 
for such purposes. 

There is no relation whatsoever with the functions of Heavy 
vehicles Factory, Avadi, particularly because t,here at? 
as many as 35 models of heavy vehicles and about.'60 of 

• 'E' Vehicles currently in use in Army and any modification-
,to the existing equipment is done due to difficulties ex-
pressed by User Units throughout the country. 

Technical evaluation trials mean subjecting the new model. 
of 'A' and 'B' vehicles to rigorous trials under extreme 
conditions and gradability, normal cross country and 
aevere cross country trials and resting the efficiency at 
the guns and ammunition by firing them on a range. 
Ahmednagar is ideal for these purposes as it is bestowed 
bv nature with sticky black soil, to carry' out mud tria1s~ 
billy terrain for cross country trials and a natural firmg 
range. These features have been appreciated by no less 
a personality than the former Commander in Chief of the 
Army, General K. M. Cariappa. 

Preparation of draWings and specifications for new vehicles 
anrt eauipment is always done in consultation with the 
ChIef lDJpeetorate of Vehicles which is presently next 
door to . us and therefore shifting VRDE to Avadi' would 
mean prolonged correspondence between VRDE and 
CIV. 
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reclmical guidance to civil trade aad ooor for productioD at 

"" prototypes means, adding further improV'eDlent in indlge-
DOUSl,. manufactured stores and equipment which are 
currently being looked after by eIV and this Establish-
ment. Here again, the constant co-ordination betweeD 
CIV and VRDE is essential. 

Qualitative requirements are based on specifications drawn by 
the AHSP i.e. Chief Inspeetorate of Vehides and also 
British, American and Indian Standards. 

Investigation of defect reports are dUe to complaints received 
from user unit. As far as your petitioners know the Ar-
moured corps Centre and School at Ahmednagar are the 
main users of 'A' Vehicles. At pres-ent the defects noticed 
by ACC&S Ahmednagar are being immediately looked in-
to, because the defective components can either by sum ... 
moned to this (){' seen on the spot. Moreover defect re-
ports are first l"ec'eived by the CIV and from them t.he re-
levant portion pertaining to VRDE is sent to us. As the 
CIV is also here, the defect reports in question reach us 

If· without loss of time . 
• ILJ 

Ycjiu petitioners now feel that they have sufficiently clari1i.ed 
the nature of work allotted to vRDE. They will now consider the 
type of machinery, equipment and staff provided for. VRDE, as on 
today, exists in a vast area kept away from the public approach and 
tree from publicity and equipped with the most modern types of 
machinery, best suited for fabrication of prototypes and developmen-
tal. works. These are practically heavy machines obtained from 
various countries and installed on proper foundations at consider· 
able cost. The staff working in VRDE are drawn from various parts 
of the country and they are working for the last so many years. 
Added to these the services of the Chief Inspectorate of Vehicles are 
also utilised by making use of its well equipped metallurgical labo-
ratory, Printing Press, test rigs, sample room, security arrangemf'nts. 
inter-communication facilities, a joint auditorium, a combined offi-
cers and JCOs Mess and so on. These facilities are available be-
cause both the Establishments are located in one premi'Ses. Moving 
away from Ahmednagar will involve additional provision of th-ese 
essential requirements. Your petitioners do not know what arrange-
ments are likely to be made in Avadi, particularly in regard to the 
provision of a workshop. If arrangements are to be made to carry 
the machinery from here to Avadi, the amount of railway freight, 
POSSibility of damage to machinery in transit and subsequent. cos, 
for laying foundation etc. at Avadi will have to be catered for a1l 



an ectra cost. Moving away from Abmednagar will result in lea ... 
ing behind the natural resources that are available on n'CYcost basil 

. such as KK Ranges, cross country and hilly tracks. These resource. 
are to be ar~ificially created at Avadi at considerable expense. How 
far the artifiicial creations are to be compared with natural r&-
sources and any failure in competing with the nature is to be 
thought of. Your petitioners suppose, the Governm'ent would make 
arrangements for office and res'dential buildings at Avadi. PerhaI* 
quite a few crores of rupee's would be allotted for this purpoS'e while 

, the existing arrangements at Ahmednagar which are especially 
made to suit the exacting requirements of VRDE, if not of a perma.-
nent nature, may have tD be left behind, to be used by any other 
establishment, which may have to alter the features to S11!t their 
own requirements. This amounts to double expenditure on both 
sides. VRDE, by staying at Ahmednagar, will remain at an equal 
distance from various produC'ers in North as well as South. Your 
petitioners feel that the emplcyees are obl;ged to move at short n~ 
tice to places like Jodhpur, Barmer and Jaisalmer for hot weather 
trials and NEF A and J & K areas for high altitude trials. Quick 
movement always produces earlier results. Almost all .a.tl!omobile 
manufacturers and prodUCers of various tools and equipment are 
either located at Bombay or Delhi. Constant moverr.en1P'0\o storetl 

. and personal contact with these manufacturers have a bearing with 

. the effident performance of the functions and responsibilities of 
VRDE. Further, if the stores are to bt:: carried to a remote place 
like Avadi, infructuous expend;ture on railw<lY freight and 
subsequent delay in transmission may have a deterimental effect on 
our economy and efficiency. The employees' link with Head-quar-

'ters . at Delhi and user and field units which are mostly loc3ted ill 
the Northern parts of India will also become a far away affair. 
Ahmednagar is bestowed with moderate climate and provides RJl 

. enthusiasm to work throughout the year as compared to the intem-
perate climate available at Avadi. 

Your petitioners have already stated tha"t the staff of VRD. 
comprise a group of people hailing from various parts of the co~ 
try and a majority/ of them belonging to Maharashtra. Those who 
have come from other places have been serving here for a number 
of years and acclimatised themselves to the conditions available 
here. Quite a few persons from Punjab are actually migrants from 
West Pakistan. They have suffered the ill-effects of partition. Their 
families and children have also adopted themselves fully to the en-
vironments available at this station. Added to the Punjabis and 
others, the majority of Maharashtrians if compulsorily moved to 
. A vadi will become more or less foreigners to that State for th~ 
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reasons ~t they have to adopt themselves with a different kind of 
food and an absolute change in language and difference in social and 
eultural habits. Their children are already experiencing difficulty 
in learning three langua~s here but by going to Avadi, they will 
have to learn one more regional language. Therefore, the staff will 
be compelled to leave their families and children here and lead a 
lingle life at Avadi. With a meagre income, it would be impossible 
for them to make both ends meet and they will be hard hit financially 
which may ultimately lead to moral discontent. This will naturally 
affect their efficiency. If arrangements are to be made offiCially 
to give alternative jobs to these people and se'ek new facts at Avadi, 
hoW'ever qualified they may be, the life long experience and devo-
tion to duty rendered by the outgoing staff will leave an imprint on 
the efficiency of VRDE which may ultimately prove to be irrepar-
able, 

and accordingly your petitioners pray that VRDE may not be 
shifted from Ahmednagar to Avadi, 

and your petitioners as in duty bound will ever pray. 

)lame of First Signatory Full Addrcu Signature 

Shri Vssant Vasudeo Kulkarni Sadar 258 Camp Ahmed- Sd/-
Cantt. Board Member nagar, M. State. V. V. Kulkarni 

Countersigned by George Fernandea, M.P. 
Div. No. 378 
26-~-67· 
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APPENDIX III 

(See Para 47 of the Report) 

COPY 

The Hon'ble Prime Minister, 
Government of India, 
New Delhi. 

Honourable Madam, 

:1: 

Kindly refer to our discussions in connection with extending the 
period of Government Control over Mewar Textile Mills Ltd., Bhil-
wara which is due to expire on 15th May, 1967. This Mill was taken 
over by the Central Goveriunent on the recomm'endation of the 
Government of Rajasthan on 19th May, 1960 under the Industrles 
(Development & Regulation) Act, 1951. (Act 65 of 1951). 

Till 1959 there were a lot of Industrial Disputes betw.~l the 
Labour and the Management and a debt of Rs. 33 lacs waS" incurred 
by the previous Management, as a result of which the Management 
was compelled to close th'e Mills. Naturally as a result of the clo-
sure, 1500 workmen were turned out of employment. The Mill Maz-
door 8angh, Bhilwara represented the case to the Government of 
Rajasthan and this Mill was taken under the control of the Central 
Government on 19th May, 1960. 

This resulted that the whole debt was cleared 011 and we have 
atarted the modernisation of the Mill with an estimated investment 
of Rs. 50 lacs. The parties have started granting credit on the sure-
ty that this is a Mill running under the Government of India, 

Some machines have been purchased and some machines are with 
other parties outside to supply for which orders have been placed. 

The production has be'en increased. In this connection, this 
Union has sent letters to the Chief Secretary, Rajasthan, Jaipur. 
The Secretary to the Commerce Department, RajllSthan, J aipur on 
31st March, 1967. A copy of the same was also sent to the Hon'ble 
Governor, Government of Rajasthan on 5th April, 1967 alQngwith 
a copy to the Hon'ble Labour Minister, Government of Indill on 5th 
April, 196'7. 



51 

The Mill Mazdoor Sangh, Bhilwara and State Unit of LN.T.U.C . 
.:Rajasthan have passed resolutions for granting further extension of 
the period of control by Government. If the extension is not grant-
-Ed before 15th of May, 1967, naturally the Mill will have to be clos-
ed and it will adversely effect the employment situation at this 
juncture, when there is a need of peaceful atmosphere and increas-
ing production at all levels. 

You were kind enough to ask the Hon'ble Commerce Minister ~ 
look into the matter that day, and the Hon'ble Commerce Minister 
also received the file for consideration. 

It is, therefore, requested that an early action may kindly be 
'taken in this regard, so that the Mill may nin efficiently in the 
hands of the Central Government. If the extension is not granted, 
I anprehend the situation may be as it was in 1959 rendering the 
-entire labour unemployed, which shall effect local Market adversely. 

I realise that at present you all are awfully busy in more impor.-
ant matters facing the country. But as the period of Government 
control is going to be 'ended on 15th May, 1967, benee, it is reque:r.-
ed, to tltltein'unediate action in the matter. 

Yours faithfully, 
RAMESH CHANDRA VY AS, M.P. 

Bhu'W07'a. 
Copy iothe Speaker, Lok Sabha, for due consideration arid 

-anquiry. 
:Jl. C. VY8S, M.P. 



Shri M. C. Chawla, 
Deputy Secretary. 

APPENDIX IV 

(See Para 62 of the Report) 

Dated the 25th January, 1967 .. 

Petitions Committee, Lok Sabha, 
New Delhi. 

SUB.1ECT: -Social Welfare Directm-ate, Delhi Administration, Delhi
Complaint. 

Sir. 
With reference to my letter dated 2-1-1967, on the above subject~ 

I have to state regretfully that I have not received any reply there-
to. 

The Social Welfare Dirctorate are conspiring against me as they 
are interviewing candidates for the post of Caning Instrilt:tor for 
the fourth time and I have also been called to appear in 1hesame. 
It appears to me the Directorate would not take any decision on my 
interview and after rejecting me in this interview, they would say 
that as I had not been found suitable for appointment, therefore, 
I could not be offered this post. This would result in forfeiture of 
all my demand because the Directorate has become prejudiced 
agB.inst me as I had been complaining against them because they 
consider me to be a dangerous man. -I had enquired from you and the Directorate as to why no deci-
lion has been taken on the interviews held in 1962 and 1963. The 
post lying vacant in different institutions have not been filled 80 far 
and the cluseI remain suspended since 1982 but no decision has 
been taken 10 far in thta regard. . 

The Committee have asked in their Report u to why the post 
advertised in 1963 carried !,esser scale of Rs. 118--25 as against that 
advertised in 1962 which carried the Scale of 130--300? It has never 
been aeen so far that the scales for the same post were decreased 
instead of being • increased. Therefore this post should carry ~ 
!cale of Rs. 130-300. 

The question arises whenever the Lt. Governor can pass the de-
cision of the Petitions Committee as is evident from lack of action 
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taken by the Lt. Governor and the Social Welfare etc. on the report' 
01. the Committee? 

If I get an appointment only after this interview, it would' 
amount to the Directorate not implementing the Petition Commit-
tee's decision which shoW'S that the powers of a Director are more" 
than those of the Committee of the Lok Sabha. 

I hope you would kindly send an early reply to my current u 
well as earlier "letters. 

Thankin8 you, 

Yours faithfully, 
P. S. GUPTA, 

«i, Chhatta MohalIa, Delhi Gate;. 
Ghaziabcd. 



APPENDIX V 

(See Para 68 of the Report) 

'SOO B. B. Tewari, 
Deputy Secretary, 
Lok Sabha Secretariat, 
Parliament House, 
New Delhi-I. 

Sm. Kallawanti Dwarkadaa, 
114, Balabhai Kumbhar's 

ChawI, Rakhial Road, 
Ahmedabad-l0 (Gujarat). 

23rd November, 1964. 

SU1l.JECT: -Family Pension ctUe ot late Shri DwarkadDs Sumomal. 

Dear Sir, 

With reference to your letter No. F. 23JCj64, dated the 14th 
November, 1964, I am pleased to furnish the relevant particulars 
available with me, as under and would appreciate if you will do 
the needful at your earliest and oblige: 

(1) Service rendered in Pre-Partition India: My late husband 
served in Pre-partition India from 15-7-1932 to 27-2-1950, 
which period. has been admitted as services qualifying for 
Pension by Government of Gujarat as per copy of their 
G. R. dated 6th May, 1963, i.e., long after the dea.th of my 
husband (See Annexure I). 

'(2) Particuiars regarding registration with the Central Trani-
fer Bureau, Ministry of Home Affairs, Government of 
India not known to me. 

(3) In view of. his rank held in Pre-partition India, he was 
appointed as an Enforcement Oftlcer at Ahmedabad under 
the Directorate of Central Enforcement, Govt. of India 
and served as such for full three (3) years. But on re-
laxation of control, Oftlcers were retrenCbed from the En-
forcement Branch, and my late husband was a~bed 8L'I 
Head Constable in the then Bombay (subaequently-
bifurcated as Gujarat and Maharashtra) and eerved .. 
such from 23-1-1955 to 12-9-15181. 

.-; .. '''- .r 
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N ow our claim for pension for all the services rendered. by my 

late husband has totally been refused by the Government of Gujarat 
as per copy of letter enclosed, stating that his family is not entitled 
to any pension as he had not elected any option for old/New 
Pension Rules. (See An.nexure II). 

I may add here that some of the serv1ce records have been 
missed by the Department during transit and it is rather dilIicult 
to say whether he had elected any option or not. But in view of 
his long service, our case should ,be considered. as special one giv-
ing full justification. I shajll, therefore, 'thank ,you if you will 
look into the matter personally and see that we are not deprived 
of our genuine claim: (s). 

Arrears of Pay and Leave Salary from the Government of 
Pakistan.-I take this opportunity to infonn your goodselves that 
leave salary for the period from 1-9-1949 to 27-2-1950 is due from 
the Government of Pakistan (Weost) and our claim is already regis-
tered With the Ministry of W.H. & Rehabilitation, Deptt. of Rehabi-
litation. Centrai Claims Organisation, Jamnagar· House, New Delhi, 
as per copy of their latest letter enclosed herewith. I shall feel 
obligad if you will take up the matter very strongly with the autho-
rities concerned and see that our claim is settled at the earliest. 

Thanking you in anticipation and sdliciting favour of your early 
action in the matter. 

Yours faithfully, 
KALA WANTI DW ARKADAS. 



ANNEXURE I TO _,\PPENDIX V 

TaUE COPT 

Condonation of break in service 
of Shri Dwarkadas Somoomal, 
of U. H. C. of the Ahmedabad 
City Police Force. 

GoVERNMENT OF GUJARAT 

HOME AND CIVIL SUPPLIES DEPARTMENT 

Resolution No. PEN 1062/15092rB, 
Sachivalaya, Ahmedabad .. 

Da.ted 6th May, 1963. 

RaAD:-Letter No. 784/AB(36/61), dated the 8th May, 1962, from 
the Commissioner of Police. 

2. U.O.R No. PR-II/23-P/A'bad-3307, dated the 16th Octo-
ber, 1962. 

3. Letter No. C/306, dated Nil, February, 1963 from the 
Inspector-General of Police, Gujarat State, Ahmedabad. 

Raolution.--Government is pleased to direct under the paragraph 
3(a) of the Government Resolution, Political and Service Depart-
ment No. DPP/1154/J, dated the 13th January, 1955 of the then 
Government of Bombay that the services rendered by Shri 
Dwarkadas Somoomal, Ex. Unarmed Head Constable of Ahmeda-
bad City, under the Government of Sind from 15-7-1932 to 27-2-50 
.hould be admitted as services qualifying for Pension ~'ld that a 
break in 8el'Vice from the 28-2-1950 to 22-1-1955 shouid be condoned 
under rule 250 (b) of the Bombay Civil Services Rules, but the 
period of breaks in service will not be counted as a duty or ser-
nee q~ for penmon. 
--.r---.. 

By order and in the name of the Governor of Gu,arat. 

P. P. SINGLA. 
Dy. Secy- to the Govt. of Gujarcit, 

Home and Civil Supplies Deptt. 



The I~ctor-General of Police, Gujarat State, Ahmedabad. 
The Commissioner of Police, Ahmedabad City. 

The Accountant-General, Gujarat, Ahmedabad (with PensiOB 
papers and Service Book) with a request to issue audit certi1lcate. 
~. 

Finance Department. 
The Pay " Accoun~ Officer, Ahmedabad. 
Smt. Kalawanti w /0 the late Shri Dwarkadas Somoomal, Un-

.armed Head Constable, Ahmedabad City. (Through the Commi .. 
sioner of Police, Ahmedabad). 



To 

ANNEXURE II TO APPENDIX Y 
No. 748 lAB (35) 16115925 of 19M. 

Oftice . of the Commissioner of Police. 
Ahmedabad City, Dt. 13th Feb., 1964. 

Smt. ~~clwanti Dwarkadas, 
114, Balabhai Ku:mbhar's Chawl, 
Near Raipur Mills, Rakhial Road, 
Ahmedabad-l0. 

-

SUB: -Family Pension case of late Shri Dwarkadas Sumomal. 

Shrimati, 

You are hereby informed that the Government of Gujarat has 
flnally decided that the late pensioner is not entitled to the Family 
pension according to rules, as the late H. C. Shri Dwarkadas 
Summnal has IlOIt elected any option for pension. 

Yours faithfully, 
R. J. UNAKAR, 

frw CommissUmer 01 Police, Ahmeda.bad C1&ty ... 



APPENDIX VI 

(See Para 15 of the Report and Appendix I) 

SUB: -Petition i\."'m OVeT 1200 employees of the Atomic Enerw 
Establishment, Trombay, regarding shifting the Electronia 
Productiooa. DivisiOn to Hyderabad. 

The petition, which is to be considered by the Petitions Com-
mittee of Lok Sabha, raises the following points:-

(i) The decision to shift the Electronics Production Division 
from Trombay to Hyderabad is unjustified. ' 

(iD The shifting would involve untold hardship to several 
hundred families and also affect the education of their 
children, 

(iii) The shifting would involve unproductive and avoidable-
expenditure of considerable amount of public money. 

(iv) The shifting would involve considerable loss of money to-
Government as the production would be suspended till 
the new faciory is put up in Hyderabad. 

(v) The decision to shift is hasty as no permanent arrang-
ments have been made so far to house the production units 
there. 

2, The above points are dealt with below:-

(i) The decision to shift the Electronics Production Division 
from TTombay to Hyderahad is un;ustified:-The decision 
to move the Electronics Production Division to Hyderahad-
was taken after very careful consideration by the Atomic 
Energy Commission. The decision was influenced by the 
fact that the Bhabha Atomic Research Centre is primarily 
an organisation for research and development and if it is to 
continue to perform its functions effectively, there is need 
to take away from Trombay proccesse:; which have reach-
ed the stage of industrial production. Indeed, Trombay is 
the nursery which has to continuously undertake the 
responsibility for new development and this would not 
be possible if it concerned itself withrouti~ production. 
In shorl the research and development aspects will 
continue at Trombay in the Electronics Division of BARC" 
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even after the moving to Hyderabad of the Electronics 
Production Division. Keeping these considerations in 
view, an Expert Committee was appointed to select a 
suitable site for the location of the proposed Elecironics 
Factory where the production could be undertaken on 
commercial scale. The Expert Committee, after giving 
full consideration to the technical and economic factors, 
recommended that Hyderabad would be ideally suited for 
setting up the Electronics Factory. Important factoT8 
which contributed to the selection were low dust content, 
low humidity conditions throughout the year, availability 
of power, water chemicals and housing at Hyderabad 
which would result in economies in production. ID 
view of these facts the Atomic Eriergy Commission 
accepted the recommendaticms of the Expert Committee 
and decided that the Production Units of Trombay should 
be moved to Hyderabad where a commercial unit would 
be set up as a public sector undertaking for implement-
ing an expanded programme. Formation of such an 
undertaking under the administrative centrol of the 
Department of Atomic Energy was approved by the 
Cabinet on March 17, 1967. A new company styled the 
Electronics Corporation of India Ltd. has since been 
incorporated and registered at Hyderabad on April, 11, 
1967. The shift has been made in the best national 
interests to .achieve the following objectives:-

(a) To continue vigorously at BARC activities pertainins 
to research and development for atomic energy, parU--
cularly in the field of electronics. 

(b) To carry on, under commercial conditions, the routine 
manufacture of electronic components and instruments 
which have already been developed and produced o. 
a limited scale at BARC and for which there is a vf!ry 
large unfulfilled demand in the country, which have 
not been possible to satisfy hitherto at the level of pilot 
plant production. . 

(c) Commercial operations can more appropriately be 
carried out by a public sector undertaking than 
departmentally by Government. 

The shifting therefore is by no means unjusti1led as claimed in the 
-petition. 
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-(ii) The shifting would involve untold hardship to several 
hundred families: It is not correct to say that shifting 
would involve untold hardship to several hundred fami-
lies. There are around 554 employees concerned with 
electronics production in BARC, Trombay. These 
employees were addressed to ascertain whether· they 
were willing ,to move to Hyderabad. Out of 554 employe-
es addressed, 312 had opted to' mO've. In short, no O'ne 
is being coerced to move to Hyderabad nor will anybody 
be retrenched if t,~ does not move. Only those who have 
volunteered to mO've to' Hyderabad are being moved and 
steps have been '~aken to' provide residential accommoda-
tion at Hyderabad to a sizable number of employees who 
have expressed their willingness to move to Hyderabad. 
An explanatO'ry memO'randum .given to all the concerned 
emplDyees at BARe which assures them of the above 
mentioned points and, moreover, undertakes to proted 
the emoluments in the new company m those whO' 
volunteer to move to Hyderabad, forms annexure 1 *. It 
may be mentioned in this conriection that the GO'vern-
ment of Andhra Pradesh has placed 224 flats at the dis-
posal of the Electronics' Corporation on rent and the'staff 
moving to' Hyderabad, particularly the low-paid staff, will 
be accO'mmodated in these flats. The State Government 

'have alsO' ~n requested to give special treatment to' the 
children Df the staff mO'ving to' Hyderabad in the matter 
of admission to' schools. NO' dislocation in the education 

. of children is expected as the academic session in mO'St 
of the schools commences only in June. It may be added 
that while on the one hand only the willing persons are 
being mO'ved, those unwilling to move have, on the other 
hand, been given an assurance that they will be grain-
fully employed in other Divisions of BARe appropriate 
to their scales, although the s~rvice conditions of all the 
employees provide that they are liable to transfer to any 
part of 1ndia. 

(iii) The shifting would involve unproductive and avoidable 
expenditure of considerable amount:~The expenditure 
on shifting of, equipment and stores to Hyderabad is not 
expected to exceed. Rs. 3' 50 lakhs. In addition, expendi-
ture ,on transfer trave1lingaUowances will arise in respect 

-Treated as Confi..dentia~ by the Committee; 
~209 (Aii) LS-5 
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of personnel who finally move to Hyderabad. It is not,. 
therefore, correct to say that considerable expenditure ia. 
involved in the move. The expenditure is, in any ca,se, 
to be undertaken only once and will be more than offset 
by the economic gains resulting on the much larger pro-
duction that would eventually be possible at Hyderabad. 

(iv) The shifting would involve considerable loss of money 
to Govern\ment as the production would ,be suspe1idedt 

till the new factory is put up in Hyderabad:-No loss in. 
production is envisaged since the manufacturing activities 
will start immediately in premises provided on rent by 
the Andhra Pradesh Government in an Industrial Estate 

. in Hyderabad, while permanent buildings are put up at 
a site pro·vided free of cost by the Andhra Pradesh Gov-
ernment. No difficulty is, therefore, envisaged in main-
taining the present level of production. In fact it is-
expected that the production during 1967-68 will be even' 
more than it has been during 1966-67 at Trombay. There-
fore, the question of sustaining heavy losses by Govern-
ment will not arise. 

(v) The decision to shift is hlulty as no permanent aTTatJge-i
ments have been made so far to house the production-
units there:-As stared earlier in this note, the Govern-
ment of Andhra Pradesh have made available premises 
on rent in their Industrial Estate in Hyderabad. The 
production units on moving to Hyderabad will be housed 
in these buildings, p'ending construction of permanent 
buildings on the land given free of cost by the State-
Government for this purpose. It may be added that 
preliminary works connected with the construction of" 
permanent buildings has commenced. As such, the-
decision to move the Electronics Production Units to-
Hyderabad was taken after very careful consideration in 
the light of the recommendations of the Expert Com-
mittEe, and can by no means be considered a hasty one. 
Indeed, the Commission accepted the recommendations 
of the Expert Committee as far back as in June, 1965 ana 
only after further consideration of valious factors, it was-
decided to shift the production units to Hyderabad and too 
undertake production there as early as possible. 
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3. The petition is obviously based on a misunderstanding of the 

facts which are indicated above. There is no justification for any 
concern regarding the merit of the decision of the Government to 
transfer certain activities of the Electronics Production Division 
from Trombay to Hydel1l'bad. 



APPENDIX VII 

(See Para 22 of the Report) 

No. 95/85/K 
Maharashtra L€gislature Secretariat, Council Hall, 

Bombay, 10th July, 1967 
From 

Sir, 

The Secretary to the Maharashtra Legislature. 
To 
The Deputy Secretary, 
Lok Sabha Secretariat, 
Parliament House, New Delhi-I. 

With referenc'e to your letter No. F. 23 (V11/67, dated the 29th 
June, 1967, I am directed to forward an English version of a copy of 
the Starred Qu'eStion No. 293 and its reply given in the Mabarashtra 
Legislative Assembly on the 15th June, 1967, along with' a copy of 
the statement laid on the Table of the House on the 19th June, 1967. 
for the information and use of the Committee on Petitions, 
Lok Sabha. 

Encl.: On~ 

YollI'B faithfully, 
M. J. TAMANE 

for Secretary to the Maharashtra Legislature. 

Extract from Questions and Answers List of Maharashtra Legislative 
Assembly (15th June 1967). 

- -
Trombay Electronics Division shifted to Hyderabad. 
(7)· 284. Shri S. S. Sawant (Kankavali). 

ShriS. K. Athale (Lanja): 

Will the Hon. Minister for Industries be pleased to state-

(1) What was the outcome of the negotiations that were going 
on 'between the State Government and the Government Qf India for 
not shifting the Electronics Production Division of the Department 
of Atomic Energy at Trombay outside the State; 

(2) What is the present position in this resprect? 
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Shri R. A. Patil: 

(1) The Government of India is not prepared to change its earlier 
decision. , _ • ,',!, 

(2) Though the Electronicoadivision has been shiAed to Hydera-
bad, yet there is no possibilif;y of ,any E!!Ilployee being unemployed. 
The authorities cJf the Atomic Energy Est;ablishnient have assured 
the State Government that ~ch of thOSe employee,; who are willing 
to go over to Hyderabad will be transferred and others will be ' 
absorbed in other Divisions of the Atomic Energy Establishmerit. 



- APPENDIX vm 
(See Para 22 of Report) 

STATEMENT-

As assured by the Minister for Industries on 15th June, 1967, 
. further information laid on the Table of the House on 19th June, 1967 

regarding starred question No. 293 by Sarvashri S. S. Sawant and 
S. K. Athale, M.L.As in respect of the Electronics Division at Trom-
bay, that has been 'Shifted to Hyderabad. 

The Government of India has taken decision to shift to Hydera-
bad th·e. Electronics Production plant 0If the Atomic Energy Estab-
lishment, Trombay. Accordingly, the plant has been shifted· to 
Hyderabad. 

In this connection a question had arisen in the Legislative Assem-
bly whether the Government of India had asked for some land from 
the Government of Maharashtra for the Establishment of Electro-
nics plant at Trombay and whether the Government of India took 
the decision to shift the Electronics plant to Hyderabad because of 
the refusal of the Government 0If Maharashtra to grant such land. 

The correct position in this respect is as follows:-

Land acquisition proceedings for the Fertilizer Corporation of 
India at Trombayt was initiated through the State Government. 
On 10th June, 1963 the Department of Atomic Energy, Government 
of India had requested the State Government to acquire c'ertain por-
tion of the land for the Atomic Energy Establishment at Trombay 
because the said land was not required for the Fertilizer Corpora-
tion. This request was made for the acquisition of the follOWing 
land:-

(1) About 45 acres at BorIa village for the housing accommo-
dation of the officers and the Workers. 

(2) A:bout 60 acres at Anik and Maravali villages for the Elec-
tronics Plant. 

W ... henever any demand for land acquisition is made to the State 
Government it has to take a decision whether it is really necessary 
to acquire so much land. Accordingly the State GQvernment con-
sidered the demand and decided that it shoUld acquire 60 acres of 
land required for the Electronic Plant but it decided to refuse the 
demand for 45 acrea of land for housing aecommodation ~use 

tPerused by the Committee but treated as Confidential. 
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..about 300 acres of land already made available to the Departm~n~ of 
atomic 'energy were not utilised by that time and about 45 acres 
of land for only 125 officers and staff were, in the view of the Sta:e 
Government much more than required. AccorclIDgly the State Gov-
ernment through its letter dated 24th October 1963t communicated 
to the Government of India that acqUisition proceedings of 60 acres 

. of land required for the Electronic Plant are being taken by the 
State Government but the demand made for housing accommoda-
tion cannot be accepted by the State Government. Thereupon, 
the Government of India raised an issue on 4th November 
1963i that when Government of India makes a demand for 
acquisition of certain land for the purposes of Government of India, 
the State Government cannot reject the demand for any such land. 
The State Government consulted the Law and JUdiciary Department 
in this respect. The Law and judiciary Departmen\ opined that 
State Government should decide how much land was actually re-
quired for that purpose, when any such demand was made to the 
State Government. The State Government is competent to take 
such decision according to law and also the law has devolved on the 
State Government the responsibility of taking suitable decision. 

This position was communicated to the Government of India by 
the State Government under its letter dated 20th February 1964t 
But the Government of India insisted on· acquisition of whol'e land. 
Government of India through its letter dated 21st August 1964 com-
municated to this Government that because of this delay in land 
acqUisition, the Electronics Plant will have to be shifted elsewhere. 
Intimately on 22nd September 1966t the Government of India in-
formed the State Government through a letter that the matter per-
taining to land acqui'Sition should be treated as closed. 

I The State Government through its letter dated 24th October 
1963t had communicated to the Government of India to forward a 
map of the land required for Electronics Plant so that land acquisi-
tion proceedings c~n be taken. But further proceedings could not be 
taken as the Government of India did not forward the said map. 

tPerused by the Committee, but treated as Confidential. 



(See Appendix nand Para 33 of the report) 

No. Veh (RJ)..91) /8329/67/5320ID (R&D) 
GoVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

New Delhi, the 14th, June, 1967. 
24 JyiiStha, 1889 (Sakci). 

OFFICE MEMORANDUM 

'SECRET"-

'SUBJ'ECT: 'Petition No.1 from citizens of Ahmednagar regarding 
proposed shifting ofVRDE from Ahmednagar to Avadi. 

The undersigned is directed to refer to the Lok Sabha Secretariat 
U.o. No. F. 21/C .... II/67, dated '30th May, 1967 on the above subject 
'and to forward herewith 40 copies bf'the l"equtsite'brlef'in this con-
nection. (See AnneXure) . 

To 

:Se<!tetary (DP) has· seen. 

('MRS.) J. aTHPALIA, 

Under Secretary to the Government of India~ 

'TheLokSabha Secretariat 
(Shri M. C. Chawla, Deputy Secretary) . 

*Trea!ed as public subsequently on their agreeing to it. 



Annexure to Appendix IX 

A NOTE ON THE MOVE OF VRDE TO AV ADI 

Vehicles Research & Development Establishment (VRDE) was 
originaliy known as the Department of Vehicles Development and 
was located at CHAKLALA (now in West Punjab). It moved to 
Ahroednagar in 1946 and was redesignated as Technical Develop-
ment Establishment (Vehicles) in 1947. Its functions then related 
mostly to holding of sealed particulars for some vehicle components. 
for the purpose of investigating minor defects and inspecting pur-
chases of wheeled vehicle components made within t~e country. 
Important vehicle projects for the Indian Army were carried out in 
UK, and technical assistance was subsequently made available from 
UK through Commonwealth Agreements. The Establishment was 
therefore not called upon to undertake any major development pro-
jects. The choice of Ahmednagar made by the 'British Officers of 
the Indian Army at that time appears to have been based mainly on 
the ground that there were vacant workshop premises readily 
available at Ahmednagar at that time, adjacent to the School of 
Mechanisation, now known as Armou;-ed Corps Centre and School. 
The buildings into which' the Establishment moved were originally 
meant as detention camps for housing aliens in the country during 
the Second W orId War. . 

2. Subsequent to the transfer of power in 1947, the Establish-
ment commenced development of vehicle bodies and minor items 
required for the maintenance of a fleet of vehicles, mostly compris-
ing of those which were left behind by the British when they left 
the country. The Establishment also undertook 8 few assessment 
trials of imported vehicles offered by indigenous sources for intro-
duction into service. The Establishment had no capacity to under-
take any large-scale projects like complete design and development 
of a tank. 

3. In 1960, alongwith the planning of the Heavy Vehicles Fac-
tory (HVF) at Avadi, a decision was taken to shift the Technical 
Development Establishment (Vehs) adjacent to the tank factory so 
that a complex of fighting vehicles production and development 
could be created at Avadi. This was largely with a view to ensur-
ing that development efforts by the Establishment were transla1:ed 
into production vehicles in the shortest possible time. Further-
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'TDE (V) had to depend on HVF for manutfacture of prototypes for 
the equipments developed by them and close proximity was very 
necessary to ensure coordination and quick results. . 

4. A proposal to bifurcate the TDE (V) into two Establishments-
one concentrating on Research & Development work, and the other 
on Inspection work-was made in 1962, but for various reasons the 
decision could not be implemented until 1965. The delay in bifurca-
tion prevented early shifting of the Establrshment to its planned 
site at Avadi although a site had been provisionally earmarked at 
Avadi in Government land adjacent to the HVF. TDE (V) was. 
-finally bifurcated into VRDE and eIV with effect from 1st August 
-1965 and action is now being taken to implement the earlier decision 
to move VRDE to its permanent site at Avadi. 

5. The buildings which are now occupied by VRDE at Ahmed-
nagar are- temporary hutments of wartime construction and are 
hardly adequate to house a properly equipped engineering deve]op-
ment establishment. Space available is very restricted and a com-

-plete set of new buildings has in any case to be built to be able to 
provide facilities commensurate with the output 'expected from the 
Establishment. . 

6. The present f1,lnctions of VRDE as listed by the petitioner, is 
a ve-rbntim extract from a Government letter i'Ssued at the time of 

'bifurcation. . 

7. Major projects for completely new designs of Fighting Vehi-
,des have now been undertaken. These projects depend on the Heavy 
Vehicles Factory for prototype building. ' If proximity of produc-
tion and development agencies is not maintained, ex~nditure on 
movement of personnel and vehicles to and from Ahmednagar wiJl 
-take place and considerable delays will occur -in achieving self-suffi-
ciency in the field of development and production of Fighting VE'hi-
,des for the Armed Forces. 

8. Other reasons for the Establishment being better located at 
.Avadi than at Ahmednagar are: 

(a) Accessibility to Engg and Automotive industries units. 
The manufacturing units· referred to are those which 
would be normally supplying items to HVF for bulk 
manufacture and it will be advantageous if even at the 
development stage the same manufactUring units are 
made use of for manufacture of various components 
required for the prototype. 
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(b) Bette! availability of skilled personnel for non-gazetted, 
technical and industrial categories. 

(c) Availability of sufficient power and water from Madras 
Govt. which has already been included, planned and 
guaranteed along with the requirements of HVF .. 

(d) Close proximity to the Inspectorate of Heavy Vehs which 
'will be the AHSP (Authority Holding Sealed Parti-

culars) for all vehicles manufilCtured at Avadi by HVF· 
Comments on the various points raised in the petition are given 

below:-
(i) Effect on Ahmednagar City's economics.-Alunednagar 

city has a population of over a lakh of people and the 
effect on the economy of such a city will, not be signifi-
cant due to the shifting of 700 families (about 3,000 per-
sons in all). The petitioner appears to have assumed that 
the 700 employees of VRDE will aU be thrown out of 
service. This is not so. All personnel of Class I, II & III 
categories and such of those Class IV personnel, who 
have no objection to shift to Avadi will be shifted along 
with the Establishment and every effort will be made to 
resettle them at Avadi with as little inconvenience as 
possible. An assurance to this effect has already been 
given in a Government letter and in a letter addressed 
to the Chief Minister of Maharashtra by the Defence 
Minister. It is anticipated that the number of people 
who may not be able to move with the Establishment 
will be about 150 and steps are already In hand to_ 
find them alternative employment in Defence Establish-
ments in and around Ahmednagar. It is relevant 
to point out that the Class I, II and III employees of 
the Establishment are liable for All India Service and 
for move to any place in India. Most of the employees 
who are from outside Ahmednagar are living under ad-
verse conditions in Abmednagar due to the reasons that 
although the number of employees in the Establishment 
has increased, there has been no increase since 1947 in 
the availability of residential accommodation in the area. 
This has been one of the reasons why the Establishment 
has been finding it difficult to attract the right type of 
qualified skilled personnel necessary for the high standard 
of design and development work it has to produce. In 
the absence of suitable technical training Establishments 
in the area, the quality of personnel available locally in 
Ahmednagar is unsatisfaetory. 
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"(ii) Functions.-VRDE, although responsible.· for preparation 

of material for handbooks, mam-\als etc is not responsi-
ble for printing or publishing them. The responsibility 
for printing and publishing literature mentioned by the 
petitioner is that of CIV and the press is rightly located 
with them. Availability of a printing press with CIV is 
not necessarily a ground for VRDE to stay on in Ahmed-
nagar. IHV, located at Avadi with a responsibility for 
printing and publishing literature pertaining to vehicles 
produced by HVF, is already making Use of theCIV 
press. 

(iii) Most of the models of heavy vehicles and 'B' vehicles 
mentioned by the petitioner are obsolescent. All current 
models of Heavy vehicles also will gradually be replaced 
by models of vehicles manufactured in the HVF. For. 'B' 
vehicles (wheeled vehicles) it is proposed to have a de-
tachment of VRDE at Jabalpore where the Defence Vehs 
Factory is now under construction. In a few years the 
number of models of 'B' vehicles in service use with the 
Army will hardly be a dozen of which more than half 
will be manufactured within the Defence sector in its 
vehicle factory. 

(iv) Technical Evaluation.-The assessment trials referred to 
by the petitioner consist of performance trials and relia-
bility trials. These trials require straight level roads, 
nomal country roads, cross-country tracks and gradients. 
Straight level roads and normaJ tracks are a"ailable any-
where in the country and gradients being short stretches 
can also be obtained in the hilly terrain near A vadL For 
cross country trials, it is the practice to send vehicles to 
field areas which could be conveniently done from Avadi. 
Sand trials can be undertaken on the beaches near Madras. 
It is incorrect to say that suitable terrain for trials are 
only available at Ahmednagar and not near Avadi. With 
recent experience in operations it has been found that 
conditions of cross-country terrain available at Ahmed-
nagar are not representative of forward areas and every 
vehicle is now actually tried und~r field conclitions. How-
ever, irrespective of any-trials carried out by VRDE, all 
vehicles are again subject to user trial for which pur-
pose vehs are sent in to user units nominated by the 
Army which may be situated anywhere in the country. 
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(v) PT~paration of Drawings.-The petitioner has claimed 

dlat for purposes of preparing drawings and specifica-
tions, a3sistance of the ClV at Ahmednagar is taken. This 
is not so. Drawings and specifications are prepared by 
the design staff of VRDE and then passed on to concerned 
AHSP viz. CIV or IHV for purposes of sealing and record. 
In respect of fighting vehicles, the IHV Avadi will be 
the AHSP and in respect of wheeled vehicles manufac-
tured by the Defence sector at Jabalpore, Inspectorate of 
Vehs at Jabalpore will be the AHSR. The number of 
vehicles for which CIV Ahmednagar will be the AHSP is 
diminishing fast, and soon a stage may be reached wh~n 
it will only be responsible for vehicles Gf commercial 
origin and items common to all vehicles in ~ervice. As 
explained earlier, vehicles of commercial 'origin will only 
be one or two models in a few years time. 

(vi) Technical Guidance.-VRDE is the appropriate authority 
to provide guidance for manufacture of prototypes and 
bulk production of items developed by them. CN or IHV 
is only responsible for ipspecting them to specified parti-
culars. 

(vii) Qualitative requirements.-Qualitative requirements are 
based on requirements specified by the user arms of the 
army, whi.ch alle cor,tSidered by the General Staff at Army 
HQ and approved by the Government. The CIV has 
very little to do with the formulation of· qualit.ative re-
quirements. British, American and Indian standards re-
ferred to by the petitioner are available with VRDE and 
do not serve any purpose in formulation of Qualitative 
Requirements. -

(viii) Investigation of defects.-The statement made by the 
petitioner that Armoured Corps Centre & School at 
Ahmednagar are the main users of 'A' vehs is not correct. 
In fact more defects are noticed by active regiments dis-
persed in diff.ereBt partS of ~cOUiltIo/, due to the fact 
that conditions of operation by the user are more varied. 
VRDE has on its strength a sample of every vehicle equip-
ment introduced in service and it is not nece.ssary to refer 
to any vehicle with Armoured Cor:p.s Centre and School 
for purposes of investigatiop of defects. However, it is 
pointed out that future fighting vehicles for the Army 
will all be ma~ufact~re4 by the I{VFand it is a very big 
advantage to have the defect investigation ~l'sonnel 
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working in close cooperation with the 'manU4cturer Sl) 

that a proper and quick analysis of the defecr could be 
undertaken and remedial measures taken which could be 
introduced into production without avoidable delay. The 
point made by the petitioner that defect reports are 
first received by ClV who pass on the relevant portion to 
VRDE and that a delay will occur if they are far apart, is 
a minor problem. lHV located at Avadi also receives de-
fect reports and passes on work pertaining to design to 
VRDE. The present procedure is under review and it 
may be possible to ensure that copies of defect reports 
are directly received by VRDE who will take action im-
mec.liatt:ly to investigate and not wait for the report to ,be 
passed on to them by another agency. 

(ix) Need for Security-The facility of having VRDE away 
from public approach and free from publicity is equally 
available at Avadi as at Ahmednagar. As a matter of fact 
the location of HVF. where machinery many times more 
valuable than at VRDE are installed, is sufficient reason 
for making high grade security arrangements at Ava!ii. 

(x) Installed machinery at AhmednagaT-At present VRDE is 
not equipped adequately with machine too~ necessary for 
a good development establishment. During recent years 
some machine tools have been added in order to cope with 
the increase in I tempo of development work. These 

. machine tools have been temporarily installed at Abmed-
nagar in such a manner that th'ey could be removed· and 
re-erected emewhere. Many more tools have been plan-
ned to be' purchased but their purchase has been kept 
pending availability of permanent workshop buildings at 
Avadi. In fact one of the conditions stipulated by the 
Expenditure Finance Committee, who sanctioned the 
Peace Estt. of then TDE (V) in 1960 wos that no heavy 
machine tools would be purchased until the Estt. takes 
its place in its pedmanent location next to the Tank factory. 

(xi) Availability of CIV facilities-The Metallurgical labora-
tory of CIV is now being Us'ed by VRDE also. A better 
equipped metallurgical laboratory 'is available with HVF 
at Avadi which also has surplus capacity available for use 
by VRDE. VRDE also depends on the Defence Metallur-
gical Laboratory at Hyderabad for metallurgical advice-
and examination. The test-rigs available with ClV have 
all been designed and manufactured by VRDE and are, 
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avatlaible in duplicate sets, one of which is available for· 
VRDE. Test rigs are also being designed and manufac-
tured for USe by the IHV at Avadi and work of VRDE will 
not suffer for want of test rigs. 

(xii) MESS-HVF has a very good officers' mess and a JCU's 
mess and all Defence Estts. at Avadi are eligible for mem-
bership of these messes. The position with regard to mess 
facilities may even be better at Avadi than at Ahmed-
nagar. 

(xiii) Workshop facilities-As mentioned earlier even the pre-· 
sent accommodation at Ahmednagar is hardly adequate 
for a well-equipped prototype bUilding workshop and new 
permanent workshop buildings will have to be built as 
per plans already submitted to the Govt. irrespective of· 
where VRDE is located. When these are built at Avadi 
the machine tools at Ahmednagar will be shifted and ereC-
ted in addition to the new tools which are planned to be 
puFchased. 

(xiv) Cost of shifting-The cost of shifting of personnel and 
stores from Ahmednagar to Avadi has been estimated at 
Rs. 2' 88 lakhs. It is pointed out that VRDE has a num-
ber· of wheeled vehicles, many of them on trials, which 
will do the journey by road from Ahmednagar to Avadi 
and there is enough capacity for shifting over 200 tons of· 
machine tools and stores by these vehicles alone. 

(xv) Use of premises vacated by VRDE-It has been confirmed 
by the QMG Branch of Army HQ that buildings vacated' 
by VRDE will be taken for use by the Army. units there. 
As a matter of fact due to new units being raised at 
Ahmednagar, there is a serious shortage of technical and 
residential accommodation at Ahmednagar. Shifting of· 
VRDE away from Ahmednagar will ease the situation .. 

(xvi) Ranges-VRDE has no requirement for the use of any 
range. The armaments used in equipment developed by 
VRDE will be developed and approved by Armament 
Research and Development Establishment of A & D Orgo 
located at Kirkee. For inspection purposes, HVF has 
made arrangement for its own ranges which are also avail-
able to VRDE without difficulty, if over required. 

(xvii) Exp€nditure in building office and reEidential accommo
dation at Avadi-As stated earlier irrespective of where it 
is located, permanent office buildings will have to be built 
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for VRDE. and. the expenditure is unavoidable. In view 
of the fact that HVF has ·been located at Avadi an attempt 
at constr.uction of residential accommodation by the local 
population is visible and it may be possible, to house a 
sUbstantial perc'entage of VRDE personnel in private 
accommodation. The proximity of a large city and many 
townships near Avadi officers better prospects for aib'Sorp-
tion of new arrivals, than at a place like Ahmednagar. In 
addition alternative arrangement to house them in ArmY 
residential accommodation surplus to requirement of 
Army units at Avadi are now being examined by the Gov-
ernment. 

(xviii) Access to Ah'mednagar-Contrary to the claim made by 
the petitioner that due to Ahmednagar being geographi-
cally at an 'equal distance from North a'S well as South, it 
has been our experience that due to its remoteness from 
main rail lines and airport, there has been a tendency for 
industrial and official visitors to avoid visiting Ahmed-
nagar. Avadi is not far from the Madras airport and can 
'he reached· in a much shorter time than Ahmednagar, 
from anywhere in India including Bombay. 

(xix) Link with HQ-It has been our experience that telephonic 
and an- link between Delhi and Avadi are much better 
than between Ahmednagar and Delhi. It has also been 
our e:lq)erience that correspondence takes longer time to 
reach Ahmednagar from Delhi. 

,(xx) Language difficuUy-HVF at Avadi has also on its 
strength personnel belonging to various parts of the COUll-

try and to make the language problem easier the Govt. is 
running a Central Govt. Higher Secondary School, which 
is used by children of employees who do not belong to 
Madras. This school is available for staff of VRDE also. 
In Abmednagar also although the local population has 
been able to find schooling facilities in Ahmednagar City, 
childrep. of nearly 50% of the employees of VRDE go to 
a Central Govt. School at Ahme:inagar. The Syllabus 
and the standard of the Central School at Ahmednagar and 
Avadi are identical. 



APPENDIX X 

(See Appendix III and para 49 of the Report) 

BRIEF FURNISHED BY MINISTRY OF COMMERCE 

SUBJECT: Extension of Government control over Mewar 
Textile Mills Ltd., Bhilwara. 

The Mewar Textile Mills Ltd., Bhilwara, had, at the time of its 
take over in 1959, an installed capacity of 13,356 spindles and 300 
looms, and employed a labour force of about 1500. The majority 
share holder of the company was Shri Sobhagmal Lodha. 

2. The mill was closed on 8-12-1959 due to accumulated losses 
and labour discontent. An Investigation Committee set up under 
Section 15 of the Industries (D&R) Act, 1951, to enquire into the 
aftairs of the mills, recomrn:ended that Government should issue 
'directions' to the mills calling upon them to re-open the mills 
forthwith and, failing that, Government should take over the mills 
under Section IS-A of the Act 

3. Accordingly, 'directions' requiring the mills to be re-opened 
with 15 days were issued on 10-3-1960. The time was extended 
by 15 days. The mills management, instead of complying with the 
direction, requested Government to take over the control of the 
mills. After consulting the Government of Rajasthan, who agreed 
to provide the necessary financial guarantee, etc. the mill was 
taken over on 16-5-1960 for a period of 5 years and placed under 
an Authorised Controller. The p-eriod of take over, which expired 
on 15-5-1965, was extended for a further period of two years, i.e., 
upto 15-5-1967. The mill is, thus due to be returned to the ownel"S 
on 15-5-67. 

4. When the mill was taken over on 16-5-1960, the aggregate loSS 
was Rs. 33.49 lakhs. The Rajasthan Government provided the 
Authorised Controller with the necessary financial assistance for 
working capital and expansion and modernisation. An additional 
11,800 spindles have already been installed as part of the expansion 
scheme. With this expansion and modernisation undertakp.n and 
the improvement in the management, the losses have very nearly 
been wiped oft and the mill's working results show that it is mak-
ing profits. It is now in a position to grant bonus to its employees 
and has al'So declared a dividend. 

77 
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5. Shri Guman Mal Dosi, Seth Sobhagmal Lodha and 47 other 
shareholders of the mill had filed a Writ Petition in the Rajasthan 
High Court, Jodhpur, praying that Union of India, the State Gov-
ernment, the Authorised Controller and other members of the 
Advisory Board should be ordered not to proceed with the ex-
pansion/modernisation scheme and that, in the meantime, they 
should. all be restrained from proceeding with it. The Writ Peti-
tion was dismissed by the High Court, Jodhpur. In the course of 
d~ciding the Writ Petition, the High Court, Jodhpur, had, however, 
observed that while the rigour of Section 293 of the Indian Com-
panies Act had been relaxed in relation to the borrowing by the 
Authorised Controller for purposes of running the mills, running 
the mill does not necessarily mean expanding the undertaking. 
The Court desired that the Authorised ControUer should be cons-
cious of the limitations implied in the Government's notification 
while embarking on any borrowing. The petitioners appeal·ed to 
the Supreme Court. The Supreme Court, while granting leave for 
appeal, has directed the Authorised Controller not to borrow any 
further money or incur any further mon'etary liabilities in connec-
tion with the expansion scheme. The Authorised Controller is not, 
therefore, in a position to undertake further modernisation and ex-
panSion of the mill. Th'e appeal before the Supreme Court is yet 
to come up for decision. 

6. The Hhareholders of the mill have recently approached tltia 
Ministry requesting that the mill should be handed back to a Boar" 
of Director!: to be elected by the Shareholders. They have stat~ 
that the mill is now in a sound financial position and that the right 
of its management should be handed over to the shareholders 
whose fortune is invested in it. They claim that they will b'e abl~ 
to raise thE! necessary finance from private banks for its workins 
capital, etc., and that, as regarded the guarantee given fOr cer~ 
purchases of machinery and the first charge created by Rajasthan 
Government on the machinery of the mills, the present position 
may continue. It has also been stated that the majority of shares 
of the mills (about 1,60,000) is now held hy Shri Sampat Mal 
Lodha (SOli of Shri Sobhagmal 'Lodha), who was not associated 
with the old management. 

7. On the other hand, the Mill Mazdoor Sangh, ,Bhilwara, have 
requested the Government that the coptrol over the mill should 
not be handed back to the previous management and that t~ 
Government should extend the control for a further period. Sbrt 
Ramesh Chandra Vyas, M. P., Lok Sabha, has also represented to 
the Prime Minister that the period of Government control over 
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tile mill should be further extended. Shri Vyas fears that if the 
ext'ension is not granted, the mill might close down due to mis-
management, resulting in labour uprest again. 

8. The Rajasthan Government, who were consulted had stated in 
October, 19136 that the expansion and modernisation programme of 
the mill wus still incomplete and that the purpose for which the 
mill was taken over had not yet been completely fulfilled. They 
were of the opinion that the Government control over the mill 
should be extended for a further period of 3 years. They have. 
however, since reviewed their opinion and now have no objection 
to the mill being returned to the directors appointed by the sl.are-
holders, subject to the management entering' into suitable arrange-
m'ents with that Government for the security qf the financial 
assistance rendered by them. 

9. The Textile Commissioner, Bombay, who conduoted on-the-
spot survey of the mill and examined the question of the exten-
sion of Government control, has recommended that, as the expan-
sion and modernisation of the mill is not yet complete, and as the 
State Government has provided large financial cover to the mill, the 
period of Government control may be extended,by further 2 years. 

10. Under Section 18-F of the Industries (Development & Regula-
tion) Act, 1951, the Central Government's Order appointing an 
Authorised Controller for any industrial undertaking may be 
cancelled "on the application of the owner of the industrial under-
taking or otherwise, if at any tim'e it appears to the Central Gov-
ernment t11at the purpose of the order made under Section 18-A 
has been fulfilled 00" that, for any other reason, it is not nec'essary 
that the order should remain in force." 

The right of the Authorised Controller to expand and moder-
nise a mill is under dispute and is awaiting Supreme Court decision. 
A'S apart from this factor, the mill is now in a sound financial 
pO'Sition, the purpose for which the Authorised Controller was· 
appointed for the mill could be deemed to have been fulfilled. Since_ 
an application from the shareholders of the mill has already been 
secured, the order appointing the Authorisf'd Controller should 
normally toe cancelled, in accordance with the provisions of section 
18-F mentioned above. It may be added that under the law, as it 
stands at present, Government have no power to keep cotton tex-
tile mills permanently under their control or to take them over 
permanently, especially if they are no longer financially unsound 
and are managed in a manner not prejudicial to public interest. 
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11. The question whether the mill should be returned to the 

shareholders, in terms of Section 18-F of the Industries (Develop-
ment & Regulation) Act, 1951, or the term of the Authorised Con-
troller over the mill should be continued is under active consi-
deration of this Ministry and a decision is expected to be taken 
within the next few days. 



APPENDIX XI 

(See Appendix III also and para 5() of Report) 
LOK SABHA SECRETARIAT 

(Committee Branch II) 

SUBJECT: -Extension of Central ,Government Cont::rol on Mewar 
Textile Mills Ltd., Bhilwara. 

Will the Ministry of Commerce -(Textiles-B Section) please refer 
to the correspondence resting with their u.o. No. 2 (1)-Tex (B) 165 
dated 3rd May, 1967 on the subject n~ed above and to state whe-
ther the decision (mentioned in paragraph 11 of the brief enclosed 
to their u.o. mentioned above) has since been taken in regard to 
continuance or otherwise of Government Control on Mewar Tex-
tile Mills Ltd., Bhilwara? If so, the Ministry may kindlycommu-
nicate the facts relating to the decision so arrived at 'Urgently for 
the infOrmation of the Committee on Petitions, Lok Sabha, which 
is likely to meet during the next week. 

2. An immediate reply is requested. 
M. C. CHAWLA, 

Deputy Secretary 

Ministry of Commerce (Shri N. C. Rustagi: Dy. Director) 
LSS U.O. No. F. 23/C-1I/67 dated the 24th May, 1967. 

MINISTRY OF COMMERCE 

Textiles (B) Section 

Reference LOok Sabha Secretariat U.O. note above. 

The term of the Authorised Controller of Mewar Textile Mills 
Ltd., Bhilwara, has been extended for a further period of 3 months 
with effect :from 16th May, 1967, in consultation with the Govern-
ment of Rajasthan, as they have to secure the Government dues. 
The question of the future of the mills is being considered further, 
in consultation with the State Government. 

Lok Sabha Secretariat (Committe"e Branch II) 

Sd/-
25-5-67 

Min. of Commerce U.O. No. 2237-Texl. (B) /67 dt., 25-5-67. 
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APPENDIX XII 

(See Para 53 of the Report) 

COpy OF SUPREME COURT OF INDIA JUDGEMENT FURNISHED 
BY SHRI RAMESH CHA..""iDRA VYAS, M.P. 

IN THE SUPREME COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 
CIVIL MISCElLANEOUS PETITION 

No. 1363 of 1966 

(Application for Stay by Notice of Motion). 

In the Matter of:-

An Intended Appeal by Certificate frOm the Judgment and order 
dated the 14th May 1965 of the Rajasthan High Court in D. B. Civil 
Writ Petition No. 51 of 1965. 

1. Guman Mal Dosi s/o Shri Mangilal DO'Si, Resident of Ajmer. 
2. Sobhagmal Lodha s/o Shri Abheymal Lodha, Resident of 

Ajmer. 
3. Shanta LOdha wife of Seth Sobhagmal Lodha, Resident of 

Ajmer. 
4. Maharaja Sumer Singhji of Kishangarh Palace, Kishangarh. 
5. Kundanmal Mehta s/o Motilal Mehta, Mehta Nivas, Arvi 

(M.P.). 
6. Bhairon Lal Hingar s/o Kesri Mal Hingar, Resident of 

Ajmer. 
7. Sobhag Agencies (P) Ltd., Ajmer. 
8. Pratapsinghji Dadha 'S/o Mangalcbandji Daddha, Daddhon-

ka-Chowk, Bikaner. 
9. Manak Kanwar Bai wife of Shri Kushalsingbji Mehta, c/o 

Shri Kanhiyalalji Rampuria, Bhopalganj, Bhilwara. 
10. Kan Kanwar Bai wife of Shri Pratapsinghji Dadha, Dadha-

ka-Chowk, Bikaner. 
11. Jorawar Bai widow of Seth Udaichandji Gelra, Jiaganj, 

Murshidabad. 
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12. Chetan Bai wife of Shri Rewatmalji Nahata, clo MIs. 
Hulaschand Rewatmal Nahata, Chappar (Bikaner). 

13. Sushila Kanwar Bai. wife of Shri Jitendrasingh Bachawat, 
clo Seth Sobhagmal Lodha, Naya Bazar, Ajm·er. 

14. Jatan Kanwar Bai, widow of Jeetmal Surana, c/o. Mis. 
Shrichand Jeetmal, Qhuru lBikaner). 

15., Th. Onkarsingh, Baghsuri House, Ajmer. 
16. Achleshwar Vyas c/o. Shri Basantilal Jain, Kishanganj, 

Beawar. 
17. Amarnath Bhargova, s/o. Shri Daya Shankar, Bhargova, 

Kutcheri Road, Ajmer. 
18. Dhapu Devi. widow of Shri Badrinarayanji, Lodha House, 

Ajmer. 
19. Sarla Bai wife of Shri Ranjit Kumar Singhji, c/o. Seth 

Sobhagmal Lodha, Lodha House, Ajmer: 
20. Srikanwar Bai, wife of Shri Umraomalji Dandha, Daddhon-

ki-Haveli, Karakka Chowk, Ajmer. 
21. Sirachandji Kothari, s/o. Lalchandji Kothari, Daddhon-ka-

Chowk, Bikaner. 
22. Nainee Bai, wife of Jawaharlalji cIa. Radhakrishan Jawa-

harmal, Diggi Mohalla, Beawar. 
23. Rukma Bai, widow of Suwalalji Ghia, Opp. Marwari Bha-

wan Ajmeri Gate, Beawar. 
24. Ram Kishori Devi, widow of Bhuralalji Sharma, c/o. Shri 

Naurang Rai Sharma, Diggi Mohalla, Beawar. 
25. Jatan Kanwar Bai, wife of Hirachandji Kothari, c/o. Shri 

Pratap Singhji Daddha, Daddhon-ka-Chowk, Bik~er. 
26. Dwarka Pershadji Mathur, Lodha House, Ajmer. 
27. Ratanlal Sogani, Naya Bazar, Ghee Mandi, Ajmer. 
28. Sarla Devi Moondra, wife of Ram Swarupji, c/o. M/s. Shiv-

nath Parasram Moondra, Pipad City. 
29. Nemichandji Dosi, 5/0. Shri Mangilalji Dosi, Resident ()f 

Ajmer. 
30. Hemchand Dooi 5/0. Shri Nangilal Dosi, RIo. Ajrner. 
31. Khazansingh 5/0. Nathusingh, Regimental Bazar, Ajmer. 
32:Viinal Kumari w/o. slrii Kundanmal Somani, Shahpura, 

'Mahalia, Beawar. 
33. Umrao Bai Wife of Seth Paninalji, Indra Bhavan, Nagpur. 
34. Kandanmalji Somani, c/o. M/o. SbiXnath Rsdha lWhan, 

Beawar. 
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35. Sayar Devi Somani, c/o. M/s. Radha Kishan Murlidhar , 
Jodhpur. 

36. Sanwalram Somani c/o. M/s. Sanwal Ram Satyanarain, 
Beawar. 

37. Amarchand Taparia, Dargah Bazar, Ajrner. 
38. Kanwari Lal Patni c/o. M/s. Dhanmal, Kanwarlal Patni, 

Dargah Bazar, Ajnier. 
39. Gyanchand Lunia, s/o., Seth Ramlal Lunia, Naya Bazar, 

Ajmer. 
40. Harsukh Devi Somani, c/o. M/s. Sanwalram Satyanarain, 

Beawar. 
41. Kapurwati Devi c/o. Shri Basantilalji Jain, Kishanganj, 

Beawar. 
42. Dholi Kanwar wife of Nemichandji Kankaria, Beawar. 
43. The Mewar Textile Mill'S Ltd., Bhilwara, a Public Company, 

through its aforesaid Share-holders. 

PETITIONERS 

't. The Union of India. 
2. The State of Rajasthan. 
3. The Authorised Controller, Mewar, Textile Mill Ltd., Bhilw81. 

CORAM 

RESPONDENTS 
13th day of September, 1966. 

THE HON'BLE THE CHIEF JUSTICE 
THE HON'BLE MR. JUSTICE M. HIDAYATHULLAH 
THE HON'BLE MR. JUSTICE S. M. SIKRI 
THE HON'BLE MR. JUSTICE RAGHUBAR DAYAL 

For the Petitioners/Appellants: Mr. M. C. Setalvad Senior Advo-
cate (Mr. I. N. Shr()()f, Advocate with him). 

For Respondent No.2: Mr. G. C. Kasliwal, Advocate General for 
Rajasthan (Mr. R. N. Sachthey, Advocate with him) . 

. For Respondent No.3: Mr. S. V. Gupta, Solicitor General and 
G. C. Kasliwal, Advocate General for 
Rajasthan (M/s. Bishambal Lal and K. K. 
Jain, Advocates with them). 

THE APPLICATION above mentioned being called on for hearing 
before this Court on the 18th day of September 1966 UPON perusing 
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the Application and the relevant papers and UPON hearing Counsel 
for the Petitioners/Appellants and Respondents Nos. 2 and 3 THIS 
COURT DOTH ORDER THAT pending the hearing and final dis-
posal of the Appeal above-mentioned Respondent No.3 herein be 
and is hereby direC'ted; 

(1) not to borrow, any further moneys or incur any further 
monetary liabilities in connection with the expansion scheme or 
plan. 

(2) not to orda- any more machinery, equipment or apparatus 
in connection with the expansion scheme other than the machinery 
already received, installed or ordered or to be ordered as mentioned 
in paragraph 7 (a) of the Counter Affidavit dated 20th August of the 
Authorised Controller viz., (i) one' High Speed Winding Machine 
(ii) two pirn Winding Machines (iii) Accessories and Equipment 
for Humidification and (iv) Electrical Equipment for Power II. 
BUT THAT Respondent No.3 herein shall be at liberty to make the 
disbursements in respect of the machinery particulars whereof are 
mentioned in para 7 (b) of the Affidavit dated 20th August 1966 of 
Respondent No.3 herein in the manner following namely that (i) 
Rs. 5· 73 lacs (Rupees five lacs and seventy three thousand) only on 
the actual receipt of the ordered machinery which is expected to be 
received by the end of this year (ii) Rs. 17·49 lacs (Rupees seventeen 
lacs and forty-nine thousand) only within three years of the receipt 
of the ordered machinery (iii) Rs. 1· 68 lacs (Rupees one lac and 
sixty-eight thousand) only within ten years of the receipt of the 
ordered machinery AND THIS COURT DOTH FURTHER ORDER 
that the Amounts aforesaid shall be paid by the Company partly 
from the balance of loan already taken and partly from the work-
ing results of the expanded unit and there shall be no necessity of 
taking further loan AND THIS COURT DOTH FURTHER ORDER 
THAT the hearing of the Appeal be expedited AND THIS COURT 
DOTH LASTLY ORDER that this ORDER be punC'tually observed 
and carried into eX'ecUtion by all concerned. 

WITNESS the Hon'able Mr. Koka Subba Rao, Chief Justice of 
India at the Supreme Court, New Delhi this the 18th day of Septem-
ber,1966. 

GURU DATTA, 

Deputy Registrar. 



APPENDIX XIII 

(See Paras 59 and 64 of the Report) 

Factual comments of Min;stry of H(}me Affairs on Shri P. S. Gupta's 
original representation (vide item 19, p. 179, Appendix XXX, 
5th Report of the Committee, Third Lok Sabha). 

Applications for the post of Craft Instructon; (Cane Work) in 
the pay scale of Rs. 130-300, were invited by the Delhi Administra-
tion in 1962. The essential qualifications were (a) Diploma or certifi-
eate in cane craft, (b) two years' experience in the craft and (c) 
capacity of supervising work and imparting instructions to the in-

mates of the institution. The minimum age prescribed was 25 years 
and the maximum 40 years. Shri P. S. Gupta was called 'for inter-
view with other candidates but was not selected. 

The post remained unfilled and was advertised. in 1963 in the pay-
scale of Rs. 118-225. with the same qualifications as given above. 
Shri Gupta again applied for the post and was put tb.o>ugh a preli-
minary practical test. He was not called for interview as he waa 
below the prescribed age of 25 years. 

Shri Gupta was informed by the Delhi Administration that he 
had not been selected for the post, vide letter No. F.1(4)/64-DSW/ 
19366 dated the 10th November, 1964. The post was again advertis-
ed recently and candidates were called for interview in September, 
1966. Shri Gupta was not called f(}r interview as he was helow the 
prescribed age. No suitable candidates appeared for the interview 
and the post remains unfilled. 

It may, therefore, be seen from the above that Shri Gupta was 
caned for the first interview, though he was under-age, by a mis-
take. He was, however, not selected. Therefore, hre was not called 
for subsequent interview as he was under-age. 



APPENDIX XIV 

(See Appendix XIII and para 60 of Report) 

No. 23/33/66-Delhi. 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

New Delhi-ll, the 10th January, 1967 

OFFICE MEMORANDUM 

Sl1BnlCT:-Implementation of the recommendation of the Commit
tee on Petitions (Third Lok Sabha) -Complaint of Shri 
P. s. Gupta against the Directorate of Social Welfare, 
Delhi Administratio'Yt. 

With reference to Lok Sabha Secretariat's Office Memorandum 
No. 27/e-I/66, dated the 5th December, 1966, on the above subject, 
the undersigned is directed to say that in view of the observations 
of the Committee on Petitions, the minimum age limit is being 
t'eIaxed in favour of Shri P. S. Gupta and he wiH be considered 
along with others for appointment to the post of Instructor. 

Lok Sabha Secretariat, 
New Delhi. 

A. F. COUTO, ' 
Deputy Secretary to the 
Gouemment of India. 



APPENDIX XV 

(See l;.Iaras 71 and 72 of Report) 

MINISTRY OF HOME AFFAIRS 

Ests (B) Section 

Under the pension payment sch'emes of the Government of India 
for permanent displaced Government servants from Sind/N.W.F.P 
introduced vide Ministry of Finance O.M. No. F.47 (3)-EV /57, dated 
23rdAugust, 1957, permanent displaced Government serv;mts who 
were in pensionable service under the Government of Sind or 
N.W.F.P. are entitled to pension, calculated on the basis of qualify-
ing servic,e rendered in Pakistan, combined with service rendered 
under the Government of India, whether in a temporary or a perma-
nent capacity. However, whereas permanent displaced Govern-
ment servants who are confirmed in a post under the Government 
of India are allowed pension under the Liberalised Pension Rules on 
their retirement etc., those who were not confirmed in any post 
under the Government of India before their retirement etc. are allow-
ed pension under the provisions of the Civil Service Regulations. 
Pensionery provisions under the Civil Service Regulations do not 
provide for the grant of any family pension to the family of the 
deceased Government servant. 

Like the Governm'ent of India, the Government of Bombay 
(since bifurcated into Gowrnments of Gujarat and Maharashtra) 
decided to allow full benefit of the pensionable service rendered by 
permanent displaced Government servants from Sind/N.W.F.P. who 
were employed under the Government after migration, towards 
pension. From the papers on recorD. it is observed that the Govern-
ment of Gujarat have admitted the service rendered by late Shri 
Dwarkadas Sumomal under the Government of Sind as service 
qualifying for pension. However, that Government have stated that 
his family is not entitled to the family pension according to rules, 
as the late Shri Sumomal had not elected any option for pension. It 
appears that Shri Sumomal did not hold any post under the Govern-
ment of Gujarat in a substantive capacity and possibly this may 
be the basis for the non-entitlement of his family for the grant of 
family pension. But the reply given by the Gowrnment of Gujarat 
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to his widow is not very dear and the Lok Sabha Secretariat may 
be advised to seek necessary clarification from the Gujrat Govern-
ment. 

As regards factual position regarding arrears of pay and leave 
salary payable to petitioner's husband from th'e Government of 
Sind, the Central Claims Organisation may please see and pass on 
these papers direct to the Lok Sabha Secretariat, 

Central Claims OTganisation (M.D. Rehabilitation) 
MilA ufo D. 2.95/65-Estb. (B) dt. 3-2-65. 

CENTRAL CLAIMS ORGANISATION 

Section II 

Sd/-,.,,', .. , . 
22-1-65. 

Pay and leave salary claim of Shri Dwarkadas Summomal was 
forwarded to the Government of Pakistan for verification and iSSUl! 
of payment authority in November, 1956 as a special case. Since 
then the case is under correspondence with that Government. ...\0 
ftnaI reply has so far be'en received despite our reminders issued to 
that Government. Our counter part in Pakistan has again been 
reminded demi-officially for expeditious settlement of the claim. 

The widow will be paid her dues on receipt _ of a final payment 
authority from that Government. However, the widow of the 
deceased claimant bas been asked to furnish photo-stat copies, of 
the orders under which the leave to the deceased claimant was 
I8llctioned in Pakistan which might facilitate Paldstan Government 
in verification of the case. 

Ministry of Rehabilitation may kindly see and pass on the papers 
to the Lok Sabha Secretariat. 

B. L. GOSWAMI. 

M. O. R. (Imp-Section) New Delhi. 
C.C.O. U.O. No. 11 (22)Cl/Genl/Sind/Sectt./Pay/LS Dt. 11-2-1965; 

MINISTRY OF REHABILITATION 

(hnplementation Section) 

These papers may now be returned to the Lok Sabha Secretariat 
(Committee Branch) who may see Ministry of Home Affairs and 
Central Claims Organ: s' u.o. notes dated 3-2-1965 and -11-2-1965 
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respectively, with reference to their u.o. note dated 13-1-1965, on PII 
ante. The Ministry of Rehabilitation is concerned with the Leave 
salary and arrears of pay due from the Govt. of Pakistan to the 
heirs of late Shri Dwarkadas Summomal about which reference has 
been made in the last para of her letter dated the 23rd November, 
1964 at page 6c. The position in this connection has been explained 
in the note of the officer-in-charge Central Claims Organisation dated 
the 11th Feb. 1965 at pre-page. 

Lok Sabha Secreta/riot (Committee Branch) 
M~D~R. U.D. Dy. No. 879/65-1M.P. dt; 18-2-1965: 

Sd/- ....... . 
·18-2-65 



APPENDIX XVI 

(See Para 71 of the Report) 

GOVERNMENT OF INDIA 

MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION 

(DEPARTMENT OF REHABILITATION) 

SUBJECT.-Representation from Sh"imati Kalawanti Dwarkadas re
gard:ng aLleged non-payment of pension pay and leave 
salary due to her late husband. 

Will the Lok Sabha Secretariat (Committee Branch) kindly 
refer to the correspondence resting with their U.O. No. F. 23/C/5/ 
R-480-A, dated the 28th December, 1965, on the subject cited above. 

2. The Pay and leave salary claim of late Shri Dwarkadas 
Sumomal for 180 days was forwarded by the Central Claims OTgani-
sation (India) to its counterpart in Pakistan on the 20th September, 
1956, for verification and issue of payment authority. The claim 
has not so far been received duly verified from Pakistan despite issue 
of several reminders. The Pakistan Government has recently been 
reminded demi-officially in the matter. 

3. The last date for entertaining claims under the Ad hoc Pay-
ment Scheme of this Department expired on 31st May, 1963. Bu1i. 
since Shrimati Kalawanti widow of the' deceased claimant has now 
produced the original letter of leave sanctioned to her husband, 
Shri Dwarkadas, it has been decided to consider the claim under 
the Ad hoc Payment Scheme of this Department as a special case 
in view of the peculiar circumstances of the case. The Adhoc form 
for . duty~ pay and leave salary etc. has been sent to the widow 
Shrimati Kalawanti on 30th April, 1966 by the Central Claims 
Organisation (India) for completion and return. The case will be 
placed before the Ad hoc Committee for decision on receipt of the 
Ad hoc from etc. duly completed in all respects from the widow 
claimant. The decision in the case when taken will be communicated 
10 Shrimati Kalawanti. 

4. As regards the pension claim of her late husband Shri Dwarka-
das it may be stated that the deceased had not registered any claim 
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for pension with the Central Claims Organisation - (India), as has 
been verified by that Organisation from their records. 

A. G. VASWANI, 

Settlement Commissioner 
and Ex. Officio Under Secretary 

to the Govt. of India. 
£Ok SaJbha Secretariat (Committee Branch), New Delhi. 
M.D. L.E. & R. (D.O.R.) u.o; No; 22(7)/66-IMP, dated 19th May, 1966~ 



APPENDIX XVII' 

(See Para 71 of the Report) 

GoVERNMENT OF INDIA 

MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION 

(DEPARTMENT OF REHABILITATION) 

SUBJECT: -Representations from Shri Atmaram N amomal Khiani 
and Shrimati Kallawanti Dwarkadas. 

Will the Lok Sabha Secretariat (Committee Branch) kindly refer 
to the correspondence resting with their u.o. No. F.23/C/65/R, 408-A, 
dated the 15th June, 1966, on the subject cited above. 

• • * * 
2. As regards pay and leave salary claim of late Shri Dwarkadas, 

the position is thai Shrimati Kalawanti furnished an Ad hoc form 
for consideration of her case under the Ad hoc Payment Scheme. On 
the scrutiny of the form it was observed that certain information 
was wanting. The form was therefore, return~ to her on the 16th 
JUll'e, 1966 for furnishing the necessary information. The requisite 
information is still awaited from the claimant. On receiPt of the 
form duly completed in all respects, the case will be re-examined 
and placed before the Ad hoc Committee for approval. The Lok 
Sabha Secretariat will be apprised of the decision when arrived at. 

A. G. V ASWANI, 
Settlement Commissioner and. 

Ex-OfficiO Under Secretary to the 
Government of Iftdia. 

Lok Sabha Secretariat (Committee Branch). 
D.O. R. U.O. No. 22 (48) /64:-IMP, dated the 7th July, 1966. 

1209 (Ail) LS-7. 



APPENDIX XVllI 

(See Para 71 of the Report) 

GoVERNMENT OF INDIA 

MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION 
(DEPARTMENT OF REHABILITATION) 

SUBJECT:-Representations from Shri Atmaram Namomal Khianit 
and Shrimati Kalawanti Dwarkadas. 

Will the Lok Sabha Secretariat (Committee Branch) kindly refer 
to their U.O. No. F.23/C/65/R408-A, dated 15th June, 1966 and this 
Department U.O. No. 22(48)/64-IMP, dated the 7th July, 1966 and 
24th July, 1966, on the subject cited above. 

* * ... * * 
As regards pay and leave salary . claim of Shri Dwarkadas 

Sumomal, the case has been put to the Ad hoc Committee for sanc-
tion. Further necessary ac~ion fOr arranging payment to Shrimati 
Kalawanti, widow of the deceased claimanto will be taken after the 
case is approved by the Committee. 

A. G. VASWANI, 
Settlement Commissioner and 

Ex-Officio Under Secretary to the 
Government of India. 

Lok Sabha. Secretariat (Committee Branch). 

Min. of L.E. and R. (Dep-tt. of Rehabilita.tion) U.O. No. 22(48}/64-
IMP, dated the 25th October, 1966. 



APPENDIX XIX 
(See Paras 81 and 82 of the Report) 

GOVERNMENT OF INDIA 

MINISTRY OF LABOUR EMPLOYMENT & REHABILITATION , " 
(DEPARTMENT OF REHABILITATION) 

Office of the Chief Settlement Commissioner. 
Jaisalmer House, New Delhi. 

SUBJECT: -Report of the Committee on Petitions (Third Lok Sabha) 
Recommendations on Shri Ram Das T. Chugani's repTe. 

sentation. 

Will the Lok Sabha Secretariat (Committee Branch) kindly refer 
to their office Memorandum No. 27 jC/1j66, dated the 5th December, 
1006, on the 'above subject? 

2. The recommendations contained in para 71 of the Report of the 
Committee on Petitions (Third Lok Sabha) has been considered. It 
may be stated that it has been mentioned in this para that the expla-
nation of the Government, viz., "that the recommendation of the Com-
mittee could not be implemented. because the concerned file was not 
readily forthcoming", was not considered satisfactory by the Com-
mittee. In this connection attention is invited to this office U.O. No. 
9 (1) (21) 65-L&R, dated the 22nd February, 1966, wherein it was stated 
that "the old file where the Committee's recommendations were pre-

'sumably (by inadvertence the word 'presumably' was typed a'S 
'personally') considered is not forthcoming." Therefore, what was in-
tended to be conveyed was that the file where the recommendation 
was considered was not forthcomiJlg and not that the recommendation 
could not be implement~d because the concerned filed was not forth-
coming. 

3. The Committee have also desired that the non-availability of 
the relevant file should be thoroughly enquired into and the result 
intimated to them. In this connection, it may be stated that we made 
another strenuous effort to trace the old filc but without any success. 
The Diary Register of the section which used to receive such reports 
has been weeded out and destroyed, and according to rules being more 
than 11-12 years old. In absence of that register, it has not been possi-
ble to get any clue about the file in which the said recommendation 
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would have been dealt with. The recommendation being very old and 
on account of the Diary Register for the year 1955 having been weeded 
out, it is felt that further inquiry will not yield any result. 

4. As regards the Committee's apprehension that a number of files 
relating to other similar cases too might have been lost by effiux of 
time or tampered away with, it might be stated that this matter has 
been looked into. carefully and to the best of our knowledge and 
belief no other paper has been lost. 

5. In view of the position explained above, it is requested that the 
Lok Sabha Secretariat may kindly agree to the case being closed . .As 
mentioned in para 70 of the Report, the Committee on Petitions has 
already decided to treat the personal grievance of Shri Ram Dass T 
Chugani as closed. 

G. D. KSHETRAP AL, 

Joint Secretary to the Government of India & Chief 
Settlement Commissioner. 



APPENDIX XX 

[See Para 88 of the Report] 

CoPY 
LOK SABHA SECRETARIAT 

No. 450-CII54 

ParZiament House. 
New Delhi-1, the 23rd September, 1954. 

OFFICE MEMOJlANl)UM 

SUBJECT: -Petitions relating to grievances of displaced persons. 

The undersigned is directed to state that the Committee on Peti-
tions at its meeting held on the 10th September, 1954 considered pet!-
iions Nos. 2 and 26 to 30 (copies enclosed) relating to grievances of 
displaced persons, and decided that a representative of the Ministry 
may be called ,before the Committee to clarify points that may arise 
In the course of examination of these ,petitions. 

2. In order to enable the representative of the Ministry to come 
prepared, a questionnaire, which is not to be treated as exhaustive on 
.these petitions is also forwarded to the Ministry. 

3. The exact date, time and place of the meeting, when the repre-
sentative of the Ministry will be required to be present before the 
.committee will be intimated in due course. 

'To 
The Ministry of Rehabilitation, 

New Delhi. 
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A. L. RAJ, 
Under Secretary. 



From 

To 

APPENDIX XXI 

[See Para 88 of the Report] 

COpy 

LOK SABRA SECRETARIAT 

No. 450-CII54 

Shri A. L. Rai, 
Under Secretary. 

The Secretary, 

Parliament Housep 

New Delhi-I, the 20th November, 1954. 

Ministry of Rehabilitation, 
New Delhi. 

SUBJECT: -Petitians relating to grievances of displaced persons. 

Sir, 
In continuation of this Secretariat Office Memorandum of even 

number dated the 23rd September, 1954 on the subject noted above, 
I am directed to state that the Commitee on Petitions will meet on 

. Friday the 10th December, 1954 at 3-00 P.M. in Room No. 62, First 
Floor, Parliament House to examine the representative of the Minis-
try on the questionnaire already forwarded to the Ministry with the 
aforesaid six petitions relating to grievances of displaced persons. 

2. In addition to these petitions, the Committee will also examine 
petition No. 38 (copy enclosed), which was reported to the House on 
the 16th November, 1954. A questionnaire in'regard to this petition 
is also enclosed. 

3. I am accordingly to request that a representative of the Ministry 
may kindly be deputed to make it convenient to attend the meeting 
on the date and time mentioned above. 

4. Please acknowledge receipt. 
Yours faithfully, 

A. L. RAI, 
Under Secretary. 



To 

APPENDIX XXII 

[See Para 88 of the Report] 

GOPY 

No. 53(62) I54-Prop (II) 

GOVERNMENT OF INDIA 

MINISTRY OF REHABILITATION 
New Delhi, the 6th Dec. 1954 

The Secretary, 
Lok Sabha Secretariat, 
Parliament House, 
New Delhi. 

SUBJEcT:-PetitWns relating to grievances of displaced persons. 

Sir, 

With reference to your letter No. 450-CI/54, dated the 20th Nov-
ember, 1954, I am directed to acknowledge the receipt of the letter 
mentioned above. 

Yours faithfully 
K. P. SHARMA, 

Under Secretary to the-
Government of India~ 



From 

To 

APPENDIX xxm 
(See Para 88 of the Report) 

COPY 

IMMEDIATE 
No. 6(102)SB/54 

GOVERNMENT OF INDIA 

MINISTRY OF REHABILITATION 
New Delhi, the 8th December, 1954 

Shri K. P. Misra, 
Under Secretary to 
the Government of India. 

Shri A. L. Rai, 
Under Secretary, 
Lok Sabha Secretariat, 
Parliament House, 
NEW DELHI. 

SUBJECT: -Petitions relating to grievances of displaced persons. 

Sir, 
I am directed to refer to your letter No. 450-CI/54, dated the 6th 

December, 1954, on the subject mentioned above, and to say that the 
Ministry of Rehabilitation would be grateful, if the meeting of the 
Committee on Petitions is kindly postponed for about two weeks 
so f~ as their items are concerned. In this connection I am to state 
that the necessary information on most of the items is not yet ready. 
Further Shri R. K. Vaish, Settlement Commissioner who is chiefly 
concerned with the subject is unfortunately away on tour. I am to 
express the hope that the Lok Sabha Secretariat will find it con-
venient to accede to. this request. The decision taken may be inti-
mated to this Ministry. ' 

The inconvenience caused to the Lok Sabha Secretariat is very 
much regretted. 

Yours faithfully 
Sd/- K. P. MISRA, 

Tinder Secretary to the Government of India. 

, 'U\' 



.l'rom 

'To 

APPENDIX 
(See Para 88 of the Report) 

COpy 

LOK SABRA SECRETARIAT-
No. 450-CI/54 

Parliament House, 
New Delhi-I, the 10th December, 1954 . 

Shri A. L. Rai, 
Under Secretary. 

The Secretary, 
The Ministry of Rehabilitation, 

New Delhi . 
. SUBJECT: --Petitions relating to g1'ievances of displaced persons . 

. Sir, 
I am directed to state that letter No. 6(102)SB/54 dated the 8th 

December, 1954 of your Ministry on the subject noted above was 
placed before the Committee on Petitions at their meeting held on 
the 10th December, 1954. The Committee was not happy about the 
·explanation furnished therein as, in their opinion the Ministry had 
had sufficient notice in this regard as the first communication on the 
subject was sent to them on the 23rd September, 1954. The Com-
mittee has now, therefore, decided that the Ministry should be requ-
·ested to depute their representative to appear before them at their 
next meeting on Saturday, the 18th December, 1954. 

2. I am accordingly to request that a representative of the Minis-
try maybe deputed to appear before the Committee on Saturday the 
18th December, 1954 at 11.30 A.M. in Room No. 62, Parliament House. 

3. I am further to request that the letter may kindly be acknow-
ledged and the name or names of the representatives concerned who 
will appear before the Committee may be intimated to This Screta-
riat as' early as possible. 
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Yours faithfully, 

.A. L. RAI, 
Under Secretary. 



From 

To 

APPENDIX 

(See Para 88 of the Report) 

COpy 

No. F. 6(102)-SB/54 

GoVERNMENT OF INDIA 

MINISTRY OF REHABILITATION. 

Shri M. L. Purl, 
Under Secretary to the 
Government of India. 

Shri A. L. Rai, 
Under Secretary, 
Lok Sabha Secretariat, 
Parliament House. 
New Delhi. 

New Delhi, the 11th December, 1954. 

SUBJECT:-Petitions relating to grievances of displaced persons. 

,",,,Sir, 
I am directed to acknowledge the receipt of your letter No. 450-

CI/54 dated the 10th December, 1954 the contents of which have been 
noted. I am to confirm that the representatives of this Ministry wiU 
attend the meeting of the Petitions Committee to be held in Room 
No. 62, Parliament House at 11.30 A.M. on Saturday, the 18th Dec-
ember,· 1954. 

Yours faithfully, 

M. L. PURl, 
Under Secy. to the Govt. of India. 

The Committee met and ~Ioumed without Considering the petitions. The Com-
mittee ezamined the representatives of the Ministry at their sitting held on 16th 
Mezdl 1956. Shri 1.. J. JOhnson, Deputy Secretary and Shri K. N. Chaana, Deputy 
SICIetarY. (both belQlJling to Ministry of Rehabilitation) were examined. See Appendix 
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From 

To 

APPENDIX XXVI 
(See Para 88 Qf the Report) 

Copy 

LOK SABRA SECRETARIAT 
No. 585-CI/55 

Parliament House, 
New DelM-1~ the 7th March, 1955. 

Shri A. L. Rai, 
Under Secretary. 

The Secretary, 
The Ministry of Rehabilitation, 
New Delhi. 

SUBJECT:-Seven Petitions relating to grievances of displaced 
persons. 

Sir, 
In continuation of this Secretariat letter No. 450-CI/54 dated the 

10th December, 1954 on the subject noted above, I am directed to 
state that the Committee on Petitions will meet on Wednesday, the 
16th March, i955 at 12 NOON in Committee Room No. 62, First Floor, 
Parliament House to examine a representative of your Ministryt on 
the questionnaire and seven petitions relating to grievances of dis-
placed persons which were forwarded to the Ministry under this Sec-
retariat O.M. No. 450-C/54 dated the 23rd September, 1954 and letter 
No. 450-CI/54 dated the 20th November, 1954. 

2. I am accordingly to request that a representativet of the Minis-
try may be deputed to appear before the. Committee on the date and 
tiItie mentioned above. 

3. I am further to request that this letter may kindly be acknow-
ledged and the name or names of representatives concerned who will 
appear before the Committee may be intimated to this Secretariat at 
the earliest. 

Yours faithfully, 
A. L. RAJ, 

Under Secretary. 

t S/Shri L. 1. 101mson and K. N. ChannaDep!lty Secretaries in the MinistrY were-
examined on 16-3-19SS. S,. also Appendix XXV "'''111'. 
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APPEN!nX XXVII 

(See Para 88 of the Report) 

COpy 

LOK SABRA SECRETARIAT 
No. 585-CI/55. 

Parliament House, 
New Delhi-I. dated 23rd Aug. 1955. 

OFFICE MEMORANDUM 

~UBJECT: -Fifth Report of the Committee on Petitions. 

The undersigned is directed to forward herewith a copy of the 
"Fifth Report of the Committee on Petitions which was presented to 
-the House on the 2nd May. 1955 and to invite your attention tou • 
,of the Report thereof for necessary action. 

'To 
I The Min. of Rehabilitation 
2 The Min. of Home Affairs 
3 The Min. of Law 
4 The Min. of Finance 
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A. L. MI. 
Under Secretary. 

•••• 
Paras C)-I4 

" 3,4,5,7, and 8 
Para 7 
., 6 



A
PP

EN
D

IX
 X

X
V

I"
 

(S
es

 P
ar

a 
91

 o
f ..

 th
e 

R
ep

or
t)

 

L
is

t 
oj

 r
ep

re
se

nt
at

io
m

 0
11

 f
D

m
ch

 th
e 

C
om

m
itt

ee
's 

in
te

rv
en

tio
n 

ha
d 

pr
oc

ur
ed

 s
pe

ed
y,

 p
ar

ti
al

 o
r 

co
m

pl
et

e 
re

lie
f o

r 
el

ic
ite

d 
re

pl
ie

s 
fr

om
 t

he
 M

in
is

tr
ie

s 
co

nc
er

ne
d 

m
ee

tin
g 

ad
eq

ua
te

ly
 t

he
 p

et
iti

on
er

s' 
po

in
ts

. 

P
ar

t 
I-

C
as

es
 p

er
ta

in
in

g 
to

 th
e 

M
in

is
tr

y 
of

 L
ab

ou
r,

 E
m

pl
oy

m
en

t&
 R

eh
ab

iU
ta

tio
n 

(D
ep

ar
tm

en
t o

f R
eh

ab
ili

ta
tio

n)
 

SI
. 

N
o.

 1 

N
am

e 
ot'

 p
et

iti
on

er
 

2 

T
hi

rd
 L

ok
 S

ab
ha

 C
as

es
 

I 
Sh

ri
 

G
er

im
al

 
Kh

an
 

C
ha

nd
 

A
m

ra
w

at
i 

B
ri

ef
 s

ub
je

ct
 

3 

Se
ttl

em
en

t o
f c

la
im

 fo
r a

gr
ic

ul
tu

ra
l l

an
d 

on
 t

he
 b

as
is

 o
f 

re
vi

se
d 

cl
ai

m
 o

rd
er

-
C

A
F 

N
o.

 M
/A

/A
/8

73
/X

X
I 

(L
) 

fil
ed

 
by

 S
hr

i 
K

ha
n 

C
ha

nd
. 

Fa
ct

s 
pe

ru
se

d 
by

 t
he

 C
om

m
itt

ee
 

4 

H
e 

w
as

 n
ot

 b
ei

ng
 p

ai
d 

co
m

pe
ns

at
io

n 
on

 t
he

 
ag

ri
cu

ltu
ra

l 
la

nd
 c

la
im

 a
ss

es
se

d 
at

 7
 s

t. 
ac

re
s 

an
d 

7l
 u

ni
ts

 b
y 

th
e 

R
eg

io
na

l 
Se

t-
tle

m
en

t 
C

om
m

is
si

on
er

, 
B

om
ba

y 
be

-
ca

us
e 

th
e 

cl
ai

m
an

t, 
la

te
 S

hr
i K

ha
n 

C
ha

nd
 

di
d 

no
t i

nc
lu

de
 it

 in
 h

is
 C

A
F 

N
o.

 M
IA

/A
I 

8
7

3
/X

X
(L

).
 

H
ow

ev
er

, 
th

e 
de

la
y 

in
 t

he
 

in
cl

us
io

n 
of

 th
e 

le
ft

 o
ut

 cl
ai

m
 w

as
 c

on
do

ne
d 

by
 t

he
 C

hi
ef

 S
et

tle
m

en
t 

C
om

m
is

si
on

er
, 

on
 2

8-
2-

66
, a

nd
 t

he
 R

eg
io

na
l 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

, B
om

ba
y 

in
st

ru
ct

ed
 t

o 
re

-
pr

oc
es

s 
th

e 
C

A
F 

re
fe

rr
ed

 t
o 

ab
ov

e.
 

T
he

 
co

m
pe

ns
at

io
n 

ca
se

 
of

 
Sh

ri
 

G
er

im
al

 
sl

o 
la

te
 S

hr
i 

K
ha

n 
C

ha
nd

 h
as

 s
in

ce
 b

ee
n 

re
pr

oc
es

se
d 

an
d 

th
e 

am
ou

nt
 

of
 c

om
-

... ~ 



J 
2 

2 
Sh

ri
 K

ha
nc

ha
nd

 J
ag

at
m

al
, 

K
ub

em
ag

ar
, 

A
hm

ed
ab

ad
. 

= 
4 

---
---

.--
---

---
---

---
---

---
---

---
---

---
---

---
---

Is
su

e 
of

 co
nv

ey
an

ce
 d

ee
d 

in
 r

es
pe

ct
 o

f 
te

ne
m

en
t 

N
o.

 A
....

,I8
0, 

K
ub

er
na

ga
r, 

A
hm

ed
ab

ad
, 

an
d 

re
fu

nd
 

of
 

th
e 

am
ou

nt
 a

dj
us

te
d 

in
 e

xc
es

s 
fr

om
 C

A
F 

N
o.

 B
/A

/S
/2

24
/IV

 (
N

TA
) 

pe
ns

at
io

n 
pa

ya
bl

e 
ha

s 
be

en
 a

ss
oc

ia
te

d 
by

 
th

e 
cl

ai
m

an
t w

ith
 a

n 
au

ct
io

n 
pu

rc
ha

se
r f

or
 

be
in

g 
ad

ju
st

ed
 t

ow
ar

ds
 t

he
 c

os
t 

of
 G

o-
ve

rn
m

en
t 

bu
ilt

 
pr

op
er

ty
. 

A
cc

or
di

ng
ly

, 
a 

bi
ll 

ha
s 

be
en

 s
ub

m
itt

ed
 t

o 
th

e 
Pa

y 
an

d 
A

cc
ou

nt
s 

O
ffi

ce
r, 

B
om

ba
y 

by
 th

e 
R

eg
io

na
l 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

, 
B

om
ba

y,
 

fo
r 

be
in

g 
pa

ss
ed

. 
Th

is
 w

ou
ld

 
re

dr
es

s 
th

e 
gr

ie
va

nc
e 

of
 th

e 
co

m
pl

ai
na

nt
. 

(i)
 A

fte
r 

ca
rr

yi
ng

 o
ut

 a
dj

us
tm

en
t o

f c
os

t o
f 

G
ov

t. 
bu

ilt
 p

ro
pe

rt
y 

N
o.

 A
-1

8o
, 

K
ub

er
-

na
ga

r, 
A

hm
ed

ab
ad

, 
th

e 
co

nv
ey

an
ce

 d
ee

d 
w

as
 i

ss
ue

d 
in

 f
av

ou
r 

of
 S

hr
i 

K
ha

nc
ha

nd
 

Ja
ga

tm
al

 o
f 8

th
 A

ug
us

t, 
19

63
. 

... &
 

(i
i)

 A
s 

re
ga

rd
s 

re
fu

nd
 o

f 
th

e 
ex

ce
ss

 a
m

ou
nt

 
ad

ju
st

ed
, 

th
e 

ca
se

 o
f 

th
e 

ap
pl

ic
an

t 
w

as
 

pr
oc

es
se

d 
an

d 
th

e 
ba

la
nc

e 
am

ou
nt

 o
f c

om
-

pe
ns

at
io

n 
of

R
s.

 3
;1

53
/-

pa
ya

bl
e 

to
 t

he
 a

p-
pl

ic
an

t 
w

as
 a

dj
us

te
d 

to
w

ar
ds

 F
. 

P.
 N

o.
 

C
TS

-5
49

6 
M

an
ga

l P
ar

ek
h,

 K
an

ch
an

, 
A

h-
m

ed
ab

ad
, 

an
d 

th
e 

re
co

ve
ry

 s
ch

ed
ul

e 
in

-
tim

at
in

g 
th

e 
ab

ov
e 

ad
ju

st
m

en
t 

w
as

 s
en

t 
\ 

to
 th

e 
au

th
or

ity
 c

on
ce

rn
ed

 b
y 

th
e 

R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
, 

B
om

ba
y,

 
on

 



3 
Sh

ri
 R

ag
hu

m
al

 C
hh

an
go

m
al

 
of

 A
hm

ed
ab

ad
. 

4t
h 

Se
pt

em
be

r, 
19

64
. 

N
ec

es
sa

ry
 

in
ti

· 
m

at
io

n 
re

ga
rd

in
g 

th
e 

ad
ju

st
m

en
t 

w
as

 a
ls

o 
se

nt
 t

o 
Sh

ri
 K

ha
nc

ha
nd

 J
ag

at
m

al
 o

n 
18

th
 

N
ov

em
be

r, 
19

64
. 

T
he

 c
as

e 
of

 a
pp

lic
an

t 
ha

s 
si

nc
e 

be
en

 f
in

al
ise

d.
 

Pa
ym

en
t 

of
 c

om
pe

ns
at

io
n 

ag
ai

ns
t 

2 
Sh

ri
 R

ag
hu

m
al

 s
/o

 C
hh

an
go

m
al

 h
as

 h
ad

 tw
o 

ve
rif

ie
d 

cl
ai

m
s 

fo
r 

R
s. 

2,5
C1

0{
-

an
d 

in
du

st
ria

l c
la

im
s 

as
se

ss
ed

 f
or

 R
s.

 I
I
 ,0

50
{-

11
,0

50
/-

pe
nd

in
g 

si
nc

e 
19

5:1
 m

d 
19

55
. 

an
d 

82
45

1-
(i

.e
. 

R
s. 

19
,2

95
1-

be
in

g 
th

e 
to

ta
l 

as
se

ss
ed

 
va

lu
e 

of
 b

ot
h 

th
e 

cl
ai

m
s)

 
in

 a
dd

iti
on

 to
 a

 r
ur

al
 p

ro
pe

rty
 c

la
im

 
ve

ri-
fie

d 
fo

r 
Rs

. 
14

,5
41

/-
(G

ot
 

fo
r 

R
s.

 
14

,6
84

/-
as

 c
la

im
ed

 b
y 

th
e 

ap
pl

ic
an

t) 
an

d 
an

 a
gr

l. 
la

nd
 c

la
im

 f
or

 3
2 

st
. 

ac
re

s 
an

d 
15

-1
91

'1.
0 

un
its

. 
A

ll 
th

es
e 

cl
ai

m
s 

st
an

d 
ve

rif
ie

d 
vi

de
 

In
de

x 
N

o.
 

S/
SR

-6
/3

13
0.

 
T

he
 t

!)t
al

 
co

m
pe

ns
at

io
n 

pa
ya

bl
e 

to
 t

he
 

.§ 
ap

pl
ic

an
t o

n 
al

l 
th

es
e 

cl
ai

m
s 

w
or

ks
 o

ut
 to

 
R

s. 
19

53
9/

-, 
w

hi
ch

 h
as

 s
in

ce
 

be
en

 d
is

-
bu

rs
ed

 t
o 

hi
m

 i
n 

th
e 

m
an

ne
r 

in
di

ca
te

d 
be

lo
w

 :
-

(i)
 R

s. 
45

00
/-

A
dj

us
te

d 
to

w
ar

ds
 s

al
e 

pr
o-

ce
ed

s 
of

E.
P.

M
.C

. N
o.

 2
98

8,
 

Ja
m

na
ga

r 
A

hm
ed

ab
ad

 
an

d 
M

.C
. 

N
o.

 
30

32
 

M
oh

al
la

, A
hm

ed
ab

ad
. 

(iJ
) 

R
s.

 1
13

43
/-

A
dj

us
te

d 
to

w
ar

ds
 

th
e 

sa
le

 
pr

oc
ee

ds
 o

f 
E.

P.
 N

os
. 

89
 a

nd
 9

4 
at

 R
aj

ko
t 

an
d 

A
hm

ed
ab

ad
. 



I 
2 

3 
4 

-.-
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
--

4 
8m

t. 
K

al
aw

an
ti 

Sh
an

ka
rd

as
, 

K
ur

la
, 

Bo
m

ba
Y

-7
I. 

A
di

us
tm

en
t 

of
 c

om
pe

ns
at

io
n 

to
w

ar
ds

 
th

e 
co

st
 o

f 
te

ne
m

en
ts

 N
o.

 6
/1

69
 &

 5
/ 

J 
72

, W
ad

ja
 E

st
at

e,
 K

ur
la

, B
om

ba
y.

 
. 

(ii
i) 

R
s. 

33
24

/-
A

dj
us

te
d 

to
w

ar
ds

 
C

O
nl

-

po
si

t 
pr

op
er

ty
 N

o.
 

M
.O

. 
N

o.
 

G
H

 
1/

35
, 

at
 B

ha
de

r 
R

oa
d,

 U
pl

et
a.

 
(iv

) 
Rs

. 
46

2/
-

To
w

ar
ds

 c
os

t 
of

 T
en

. 
N

o·
 

30
5,

 W
ar

d 
B,

 S
ar

da
rn

ag
ar

, A
hm

ed
ab

ad
· 

A
pa

rt 
fr

om
 th

e 
ab

ov
e 

cl
ai

m
s, 

Sh
ri

 R
ag

hu
m

al
 

ha
d 

ha
d 

ye
t a

no
th

er
 

cl
ai

m
 

or
ig

in
al

ly
 a

s-
se

ss
ed

 a
t R

s. 
25

00
/-

vi
de

 In
de

x 
N

o.
 S

/T
P-

10
/3

29
. 

A
s 

th
is

 c
la

im
 w

as
 s

ub
se

qu
en

tly
 

re
je

ct
ed

 i
n 

re
vi

si
on

, 
no

 c
om

pe
ns

at
io

n 
is 

~.
 

pa
ya

bl
e 

to
 h

im
 o

n 
th

at
 ~
la
im
. 

T
hu

s,
 t

he
 

g, 
co

m
pe

ns
at

io
n 

ca
se

 
of

 
Sh

ri 
R

ag
hu

m
al

 
st

an
ds

 s
et

tle
d.

 

Sh
ri

 S
ha

nk
ar

da
s,

 h
us

ba
nd

 o
f t

he
 p

et
iti

on
er

, 
Sh

rim
at

i 
K

al
aw

an
ti,

 is
 a

n 
al

lo
tte

e 
of

 tw
o 

. 
pr

op
er

tie
s 

vi
z.

 5
/6

19
 5

/1
73

, W
ad

ia
 E

st
at

e 
K

ur
la

. 
B

om
ba

y.
 

H
e 

fil
ed

 
hi

s 
co

m
pe

n-
sa

tio
n 

ap
pl

ic
at

io
n 

w
ith

 t
he

 R
eg

io
na

l 
Se

t-
tle

m
en

t 
C

om
m

is
si

on
er

, N
ew

 D
el

hi
, w

hi
ch

 
w

as
 r

eg
is

te
re

d 
at

 N
o.

 D
/K

M
/9

62
68

. 
O

f 
th

e 
co

m
pe

ns
at

io
n 

pa
ya

bl
e 

to
 h

im
 a

 s
um

 
of

R
s.

 8
85

/-
co

ul
d 

on
ly

 b
e 

ad
ju

st
ed

 to
w

ar
ds

 
th

e 
co

st
 o

ft
he

 p
ro

pe
rt

y 
N

o.
 5

/1
69

, t
ho

ug
h 

th
e 

to
ta

l r
ec

ov
er

ab
le

 a
m

ou
nt

 
to

w
ar

ds
 t

he
 

co
st 

an
d 

re
nt

 i
n 

re
sp

ec
t 

of
 th

at
 p

ro
pe

rty
 

w
as

 R
s. 

38
29

' 5
9 

pa
ise

. 
T

hu
s,

 a
 

ba
la

nc
e 

" 
~ 
.
.
'
 

.. , 
' 

~ 
. 



, ~
 . 

IlS
U

e 
of

 e
al

e 
ce

rti
fic

at
e 

in
 r

es
pe

ct
 

of
 

~
 ~
1
,
l
i
~
'
,
4
I
1
1
:
 M

.C
 .. N

o.
 

~
,
.
~
P
"
,
B
~
,
.
 

A
b-

~
.
,
 

of
R

!.
 2

94
4'

 59
 i 

~ 
st

ill
 r

ec
ov

er
ab

le
 fr

om
 th

e 
al

lo
tte

e 
in

 r
es

rx
t 

of
 th

is
 

pr
op

er
ty

. 
So

 
fa

r 
as

 t
he

 s
ec

on
 1

 p
ro

pe
rt

y 
N

o.
 5

/1
72

, 
is 

co
nc

er
ne

d,
 t

he
 a

llo
tte

e 
ha

d 
pa

id
 a

n 
in

iti
al

 
de

po
si

t 
of

 R
s. 

65
4'

 40
 p

ai
se

 
to

w
ar

ds
 i

ts
 

co
st

 
an

d 
re

nt
 

ar
re

ar
s 

ag
ai

ns
t 

th
e 

to
ta

l 
re

co
ve

ra
bl

e 
an

vm
nt

 
of

 R
s.

 
5,

00
7'

82
 

pa
is

e 
be

in
g 

its
 

co
st

 
an

d 
re

nt
 

ar
re

ar
s. 

Su
bs

eq
ue

nt
ly

, 
he

 
as

so
ci

at
ed

 
a 

co
m

pe
n-

sa
tio

n 
of

 S
hr

i 
Sa

m
at

m
al

 B
ila

nd
m

al
 

fo
r 

ad
ju

st
m

en
t 

to
w

ar
ds

 t
he

 r
ec

ov
er

ab
le

 
du

es
 

to
 th

e 
ex

te
nt

 o
fR

s.
 3

15
0/

-. 
T

hi
s 

ad
ju

st
-

m
en

t 
is 

be
in

g 
ca

 rr
ie

d 
ou

t 
by

 t
he

 R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
, 

B
om

ba
y,

 
Se

-
pa

ra
te

ly
. 

Ev
en

 i
f t

hi
s 

am
ou

nt
 is

 a
dj

us
te

d 
th

e 
al

lo
tte

e w
ill

 y
et

 h
av

e 
to

 p
ay

 th
e 

ba
la

nc
e 

am
ou

nt
 o

fR
s.

 I
I9

3'
42

 P
ai

se
 t

o 
co

ve
r 

up
 

8 
th

e 
co

st
 a

nd
 r

en
t 

ar
re

ar
s 

of
 th

is
 

pr
op

er
ty

. 
10

 

T
hu

s,
 t

he
 a

llo
tte

e 
ha

s 
ye

t 
to

 
pa

y 
a 

to
ta

l 
am

ou
nt

 o
fR

s.
 4

13
8'

01
 p

ai
se

 t
ow

ar
ds

 t
he

 
co

st
 a

nd
 re

nt
 a

rr
ea

rs
 in

 re
sp

ec
t o

f t
he

 ab
ov

e 
m

en
tio

ne
d 

pr
op

er
tie

s.
 

A
s 

so
on

 
as

 
(th

is
 

am
ou

nt
 is

 p
ai

d 
by

 th
e 

al
lo

tte
e,

 ~t
he

 n
ec

es
sa

ry
 

sa
le

 d
oc

um
en

ts
 w

ill
 b

e 
is

su
ed

 to
 h

er
. 

T
he

 s
al

e 
·c

er
tif

ic
at

e 
in

 r
es

pe
ct

 o
f 

th
e 

ab
ov

e 
m

en
tio

ne
d 

pr
op

er
ty

 w
as

 i
ss

ue
d 

in
 fa

vo
W

' 
of

 th
e 

co
m

pl
ai

na
nt

, 
Sh

ri
 

Ji
w

at
ra

m
 o

il 
25

-2
-1

96
6 

an
d 

th
at

 t
he

 t
ok

en
 p

os
se

ss
io

n 
th

er
eo

f, 
w

as
 

al
so

 
de

liv
er

ed
 

to
 

hi
m

 
on

 
16

-3
-1

96
6 

by
 t

he
 C

ol
le

ct
or

 a
nd

 D
ep

ut
y 

C
us

to
di

an
, 

A
hm

ed
ab

ad
. 



I 
2 

~ 

6 
8h

. R
Im

 K
ris

ha
n 

8
/0

 la
te

 8
hr

i 
V

er
ifi

ca
tio

n 
of

' c
la

im
 ir

d:
x 

N
o.

 
B

/B
P"

 
Tu

ls
a 

R
am

, 
N

ab
ha

, 
D

t. 
24

/l7
8 

of
 do

ce
aso

d 
8h

ri
 T

ul
sa

 R
am

, 
Pa

tia
la

. 
re

je
ct

ed
 d

ue
 t

o 
hi

s 
no

n"
ap

pe
ar

an
ce

. 

4 

T
he

 C
om

m
it

te
e 

w
ou

ld
 li

ke
 to

 n
ot

e 
w

it
h 

sa
ti

sf
ac

ti
on

 th
at

 th
is

 c
as

e 
ha

s 
be

en
 ~
e


dr
es

se
d 

on
 t

he
 s

pe
ci

fi
c 

re
co

m
m

en
da

-
ti

on
s 

m
ad

e 
by

 th
e 

C
om

m
it

te
e 

at
 t

he
ir

 
si

tt
in

g 
he

ld
 o

n 
th

e 
5t

h 
Ju

ne
, 

1,
64

, 
du

r-
In

g 
T

hi
rd

 L
ok

 S
ab

ha
. 

T
he

 C
om

m
itt

ee
 h

ad
 t

he
n 

no
te

d 
th

at
 t

he
 

pe
tit

io
ne

r's
 f

at
he

r 
ha

d 
su

bm
itt

ed
 a

 c
la

im
 

fo
r 

co
m

pe
ns

at
io

n 
w

he
n 

Sh
ri

 R
am

 K
is

ha
n 

w
as

 3
-4

 y
ea

rs
 o

f a
ge

, b
ut

 th
at

 h
e 

co
ul

d 
no

t 
ap

pe
ar

 b
ef

or
e 

th
e 

C
.S

.C
. o

w
in

g 
to

 s
er

io
us

 
ill

ne
ss

. 
T

he
 c

la
im

 w
as

 r
ej

ec
te

d 
ex

-p
ar

te
. 

Sh
ri

 T
ul

sa
 R

am
 e

xp
ire

d 
at

 K
ha

nn
a 

w
he

re
 

he
 w

as
 li

vi
ng

 a
nd

 h
is 

w
ife

 th
er

ea
fte

r s
et

tle
d 

at
 R

aj
pu

ra
 

an
d 

br
ou

gh
t 

up
 

pe
tit

io
ne

r. 
H

er
 ap

pl
ic

at
io

n 
fo

r v
er

ifi
ca

tio
n 

of
 th

e 
cl

ai
m

 
al

so
 p

ro
ve

d 
of

 n
o 

us
e.

 

T
he

 C
om

m
itt

ee
 h

ad
 fu

rth
er

 n
ot

ed
 th

at
 p

et
i-

tio
ne

r's
 p

as
t 

re
pr

es
en

ta
tio

ns
 

ag
ai

ns
t 

th
e 

ex
-p

ar
te

 
re

je
ct

io
n 

of
 h

is 
fa

th
er

's 
cl

ai
m

 
w

er
e 

re
pl

ie
d 

to
 b

y 
th

e 
m

in
is

try
 re

gr
et

tin
g 

th
ei

r 
in

ab
ili

ty
 t

o 
he

lp
 h

im
 i

n 
ab

se
nc

e 
of

 
an

y 
tim

el
y 

ap
pl

ic
at

io
ns

 d
ur

in
g 

th
e 

pe
rio

d 
18

-1
-5

4 
to

 3
0-

4-
54

 o
r 

by
 I

-I
I-

56
 a

s 
pr

es
-

cr
ib

ed
 in

 R
ul

e 
18

 o
f t

he
 D

is
pl

ac
ed

 P
er

so
ns

 
(V

er
ifi

ca
tio

n 
of

 C
la

im
s)

 
Su

pp
le

m
en

ta
ry

 
R

ul
es

, 
19

54
. 

.. .. o 



7 
Sb

rI
 C

he
ta

nd
as

 N
eb

ha
nd

aa
. 

A
hm

ed
ab

ad
. 

A
dj

us
tm

en
t 

of
 c

os
t 

of
 G

ov
er

nm
en

t 
bu

ilt
 p

ro
pe

rt
y 

N
o.

 4
So

-A
, 

Sa
rd

ar
-

na
ga

r, 
A

fu
ne

da
ba

d.
 

P
ro

m
 C

A
P

 N
o.

 R
. 

(C
)6

)/A
/A

/t5
2.

 

T
he

 
C

om
m

it
te

e 
ha

d 
ne

ve
rt

he
le

ss
 r

e .
. 

co
m

m
en

de
d 

th
at

, 
in

 v
ie

w
 o

f 
th

e 
fa

ct
 

th
at

 t
he

 p
et

it
io

ne
r 

w
as

 a
 m

in
or

 w
he

n 
hi

s 
fa

th
er

 f
el

l 
il
l 

an
d 

su
bs

eq
ue

nt
ly

 
di

ed
 a

nd
 d

ue
 to

 w
ho

se
 n

on
-a

pp
ea

ra
nc

e 
th

e 
ca

se
 

w
as

 r
ej

ec
te

d 
ex

-p
ar

te
, 

th
e 

M
in

is
tr

y 
m

ig
ht

 r
e-

co
ns

id
er

 t
he

 q
ue

s-
ti

on
 o

f c
on

do
ni

ng
 th

e 
de

la
y 

in
 f

ili
ng

 a
 

ti
m

el
y 

ap
pl

ic
at

io
n 

fo
r 

re
-o

pe
nI

ng
 

ex
-p

ar
te

 
re

je
ct

ed
 

cl
ai

m
. 

T
he

 
C

om
m

it
te

e 
no

te
 

th
at

 
in

 
im

pl
e-

m
en

ta
ti

on
 o

f 
th

ei
r 

ab
ov

e 
re

co
m

m
en

-
da

ti
on

, 
th

e 
ex

-p
ar

te
 

re
je

ct
io

n 
or

de
r 

ha
d 

si
nc

e 
be

en
 s

et
 a

si
de

 a
nd

 ti
le

 c
la

im
 

ha
d 

be
en

 v
er

if
ie

d 
fo

r 
R

s.
 1

5,
60

0 
vi

de
 

or
de

r 
da

te
d 

th
e 

lo
th

 N
ov

em
be

r,
 1

96
4 

... 
pa

ss
ed

 b
y 

th
e 

A
dd

it
io

na
l 

Se
tt

le
m

en
t 

::: 
C

om
m

is
si

on
er

. 
T

he
 

pe
ti

ti
on

er
 h

ad
 

al
so

 fi
le

d 
C

A
P 

N
o.

 P
S/

PA
/2

3/
59

83
/8

38
3 

w
hi

ch
 h

ad
 b

ee
n 

ch
ec

ke
d 

on
 8

-6
-1

96
5 

an
d 

se
nt

 t
o 

th
e 

R
eg

io
na

l 
Se

tt
le

m
en

t 
C

om
m

is
si

on
er

, J
ul

lu
nd

ur
 f

or
 fi

na
li

za
-

ti
on

. 
T

he
 R

eg
io

na
l S

et
tle

m
en

t C
om

m
is

si
on

er
, B

om
-

ba
y,

 h
as

 re
po

rte
d 

th
at

 a
 su

m
 o

f R
s. 

1,
44

3/
-

pa
ya

bl
e 

to
 

Sh
ri 

C
he

ta
nd

as
 N

eb
ha

nd
as

 
ag

ai
ns

t 
th

e 
ab

ov
e 

C
A

F 
w

as
 

ad
ju

st
ed

 
to

w
ar

ds
 

th
e 

co
st

 
of

 G
ov

er
nm

en
t 

bu
ilt

 
pr

op
er

ty
 

N
o.

 
45

o-
A

, 
Sa

rd
ar

na
ga

r, 
A

h-
m

ed
ab

ad
 

in
 

Se
pt

em
be

r, 
19

65
, 

an
d 

th
e 

re
co

ve
ry

 s
ch

ed
ul

e 
in

tim
at

in
g 

th
e 

ab
ov

e 



I 
2 

3 
4 

-
-
-

-
" 

8 
8h

ri
 R

Im
a 

N
an

d 
Sh

ar
m

a,
 

1b
an

es
ar

, D
t. 

K
am

al
. 

In
te

ri
m

 a
tay

 o
f r

ec
ov

er
y 

of
 lo

an
 

by
' 

R
.F

.A
. 

9 
8h

ri
 

K
es

ha
vd

as
 

M
ul

ch
an

d 
Is

su
e 

ot
sa

le
 de

ed
 in

 re
sp

ec
t o

f t
w

o 
pr

o-
!&

Inb
wa

pl,
 l
)
~
a
g
a
r
-
3
.
 

pe
tti

es
 p

ur
ch

as
e4

 b
y 

pe
tit

io
ne

r 
an

d 
. 

~
o
n
 o

f s
ap

ad
. 

ad
ju

st
m

en
t 

w
as

 s
en

t 
to

 t
he

 A
dm

in
is

tra
-

to
r, 

Sa
rd

am
ag

ar
, 

on
 6

th
 O

ct
ob

er
, 

19
65

. 
T

he
 a

pp
lic

an
t, 

Sh
ri 

C
he

ta
nd

as
 N

eb
ha

nd
u'

 
wa

s 
. a

lso
 i

nf
or

m
ed

. o
f 

th
e 

po
sit

io
n 

of
 h

is
 

ca
se

 o
n 

19
th

 N
ov

em
be

r, 
19

65
, b

y 
th

e R
eg

io
-

na
l 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

, 
B

om
ba

y 
Th

o 
co

m
pe

ns
at

io
n 

ca
se

 b
f 

th
e 

ap
pl

ic
an

t 
ha

s 
si

nc
e 

be
en

 f
in

al
ise

d.
 

Sh
ri

 R
am

a 
N

an
d 

is
 a

n 
R

.F
.A

. 
lo

an
ee

. 
B

e-
ca

us
e 

of
 h

is
 f

ai
lu

re
 

in
 t

he
 b

us
in

es
s 

he
 is

 
no

t 
in

 a
 p

os
iti

on
 t

o 
re

pa
y 

th
e 

lo
an

, 
an

d 
th

er
ef

or
e,

 r
eq

ue
st

s 
fo

r 
its

 r
em

iss
io

n .
 

.. H
e 

st
at

es
 h

e 
ha

s g
ot

 a
 v

er
ifi

ed
 c

la
im

 ll
1n

ou
nt

-
in

g 
to

 R
s. 

39
00

/-.
 

It
 d

oe
s 

no
t 

ap
pe

ar
 

th
at

 h
e 

ha
s 

fil
ed

 
hi

s 
co

m
pe

ns
at

io
n 

ap
-

pl
ic

at
io

n 
ag

ai
ns

t 
hi

s 
ve

rif
ie

d 
cl

ai
m

 u
nd

er
 

th
e 

pr
ov

isi
on

s 
of

 th
e 

D
is

pl
ac

ed
 P

er
so

ns
, 

(C
om

p.
 

&
 

R
eh

ad
.) 

A
ct

, 
19

54
 

an
d 

th
e.

 
R

ul
es

. 
Th

is
 o

ffi
ce

, 
is,

 t
he

re
fo

re
, 

no
t 

in
 

a 
po

sit
io

n 
to

 h
el

p 
Sh

ti 
R

am
a 

N
an

d 
Sh

ar
m

a 
in

 t
he

 m
at

te
r. 

Sa
le

 c
er

tif
ic

at
e 

fo
r 

te
ne

m
en

t 
N

o.
 6

51
, 

Bl
oc

k 
N

o.
 1

9,
 K

op
ri 

Co
lo

ny
, a

nd
 s

al
e .

ce
rti

fic
at

e 
in

 r
es

pe
ct

 o
f s

ho
p 

N
o.

 
8,

 
U
l
h
a
s
n
a
g
a
r
-
~
 

we
re 

isS
\lc

;d
.in

 &
V

O
\lt

 o
f 

S
b

ri
K

.v
d

",
" 

... ... w
 



M
ul

ch
an

d 
on

 1
7t

h 
Se

pt
em

be
r, 

19
04

 .
an

d 
16

th
 F

eb
ru

ar
y,

 1
96

6 
re

sp
ec

tiv
el

y.
 

T
he

 
ag

ric
ul

tu
ra

l 
la

nd
 

cl
ai

m
 

be
ar

in
g 

in
de

x 
N

o.
 S

/N
S-

I4
/6

 a
ss

es
se

d 
fo

r 
30

9 
St

d.
 a

cr
es

 
13

-2
1/

80
 u

ni
ts

 h
as

 s
in

ce
 b

ee
n 

se
ttl

ed
 a

nd
 

af
te

r 
de

du
ct

in
g 

th
e 

pu
bl

ic
 d

ue
s 

fr
om

 t
he

 
co

m
pe

ns
at

io
n 

pa
ya

bl
e 

to
 

th
e 

ap
pl

ic
an

t, 
th

er
e 

re
m

ai
ne

d 
a 

ba
la

nc
e 

of
 a

bo
ut

R
s.

 
16

00
/-

w
hi

ch
 

th
e 

pe
tit

io
ne

r 
ca

n 
ut

ili
se

 
fo

r t
he

 p
ur

ch
as

e 
of

 a
 p

ro
pe

rty
. 

10
, 

Sm
t. 

B
ha

w
an

ba
iw

d/
o 

Sh
ri

 
, S

he
w

ar
am

, 
A

tu
rie

da
ba

d.
· 

I 
Is

su
e 

of
 c

on
ve

ya
nc

e 
de

ed
 i

n 
re

sp
ec

t 
of

 T
he

 c
on

ve
ya

nc
e 

de
ed

 i
n 

re
sp

ec
t o

f t
en

em
en

t 
Te

ne
m

en
t N

o.
 E

--2
38

, 
K

ub
er

 
N

ag
ar

, 
N

o.
 

E-
23

8,
 

K
ub

er
 

N
ag

ar
, 

A
hm

ed
ab

ad
 

A
hm

ed
ab

ad
. 

w
as

 
is

su
ed

 
on

 
29

-8
-1

96
6,

 
in

 f
av

ou
r 

of
 

Sh
rim

at
i 

B
ha

w
an

ba
i. 

1 I
 •

 S
ht

i 
V

itu
m

al
 K

ew
al

ni
al

, 
m

ed
ab

ad
. 

• 
A

h-
'A

dj
us

tm
en

t' 
of

 c
la

im
 o

f a
ss

oc
ia

te
, S

hr
i 

Po
hu

m
al

 S
an

ga
tm

al
 A

hm
ed

ab
ad

 a
nd

 
iss

ue
d 

of
 co

nv
ey

an
ce

 d
ee

d 
to

 p
et

iti
o-

ne
r. 

12
 

D
r.

 B
he

ru
m

aJ
 R

oc
hi

ra
m

, S
w

am
i 

Se
ttl

em
en

t 
cl

ai
m

 I
nd

ex
 N

o.
 S

/N
S-

9/
 

R
am

an
an

d 
D

is
pe

ns
ar

y 
(A

ll 
21

9.
 

C
ha

rit
ab

le
 B

as
is)

, 
N

as
ira

ba
d.

 
I 

In
tim

at
io

n 
fo

r 
ad

ju
st

m
en

t 
of

 R
s. 

1°
56

'8
0 

... 
fr

om
 C

om
pe

ns
at

io
n 

A
pp

lic
at

io
n 

Fo
rm

 N
o.

 G
l 

M
/N

M
/3

46
/X

X
1 

(L
) 

of
 

Sh
ri

 
Po

hu
m

al
 

to
w

ar
ds

 t
he

 c
os

t 
of

 t
he

 a
bo

ve
 t

en
em

en
t 

ha
s 

be
en

 s
en

t 
to

 t
he

 A
dm

in
is

tra
to

r 
Sa

r-
da

rn
ag

ar
, T

ow
ns

hi
p 

an
d 

he
 h

as
 a

lso
 

be
en

 
re

qu
es

te
d 

to
 t

ak
e 

fu
rt

he
r 

ac
tio

n 
fo

r 
ex

e-
cu

tio
n 

of
 tr

an
sf

er
 d

oc
um

en
ts

 i
n 

fa
vo

ur
 o

f 
th

e 
al

lo
tte

e.
 

T
he

 M
in

is
try

 i
n 

th
ei

r 
le

tte
r 

N
o.

 S
/N

S-
9/

 
21

9/
0

R
A

/C
SC

/6
6,

 d
t. 

4-
2-

19
66

, 
ha

d 
ad

-
dr

es
se

d 
th

e 
pe

tit
io

ne
r a

s 
fo

llo
w

s 
:_

 

"I
 a

m
 

to
 r

ef
er

 t
o 

yo
ur

 a
pp

lic
at

io
n 

da
te

d 
25

-1
0

-6
5 

re
ce

iv
ed

 f
ro

m
 D

ep
ut

y 
Se

cr
et

ar
y,

 
Lo

k 
Sa

bh
a 

Se
ct

et
ar

ia
t 

re
ga

rd
in

g 
cl

ai
m

 



I 
2 

3 
4 

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
-

13
 

Sh
rl 

Ba
na

rs
i 

D
as

s 
K

ap
oo

r;
 

Y
am

un
a N

ag
ar

, D
is

tri
ct

 
A

m
ba

la
. 

Fi
na

lis
at

io
n 

of
 ~
ve
ri
fi
ed
 C

A
P.

 

Sh
rl 

Jh
am

at
m

al
 S

/o
 L

al
 C

h8
nd

 C
on

do
na

tio
n 

of
 d

el
ay

 f
or

 1
/5

th
 s

ha
re

 
La

sb
ka

r, 
G

w
al

io
r (

M
.P

.).
 

in
 

fil
lin

g 
R

.G
.A

. 
cla

im
 

of
 S

hr
i 

M
ith

oo
m

al
 L

al
oo

m
al

. 

I, S
hr

l 
H

iro
m

al
 M

oh
an

m
al

 (a
liQ

l 
Se

ttl
em

en
t 

of
 c

om
pe

ns
at

io
n 

cl
ai

m
. 

M
oh

an
da

s)
, D

ab
ho

i, 
G

uj
ar

at
. 

be
ar

in
g 

In
de

x 
N

o.
 S

/N
S-

9/
21

9 
an

d 
to

 
re

qu
es

t y
ou

 to
 s

en
d 

a 
co

py
 o

f r
ec

or
d 

du
ly

 
at

te
st

ed
 b

y 
th

e 
H

ig
h 

C
om

m
iss

io
ne

r 
of

 
In

di
a 

in
 P

ak
is

ta
n 

w
hi

ch
 is

 i
n 

yo
ur

 p
os

se
s-

si
on

 w
he

n 
fu

rth
er

 a
ct

io
n 

w
ou

ld
 b

e 
ta

ke
n 

in
 th

e 
m

at
te

r."
 

T
he

 M
in

is
try

 a
dd

 t
ha

t s
in

ce
 th

er
e 

ha
s 

be
en

 
no

 re
sp

on
se

 fr
om

 th
e 

co
m

pl
ai

na
nt

, t
he

 ca
se

 
ha

s 
be

en
 c

lo
se

d.
 

T
he

 c
om

pe
ns

at
io

n 
to

 w
hi

ch
 S

hr
i 

B
an

ar
si

 
D

as
s 

w
as

 f
ou

nd
 e

nt
itl

ed
, w

as
 d

is
bu

rs
ed

 to
 

hi
m

 o
n 

12
th

 S
ep

te
m

be
r, 

19
66

. 

T
he

 c
la

im
 I

nd
ex

 N
o.

 S
/S

R
9/

33
38

 
of

 S
hr

i 
M

ith
oo

m
al

 L
al

oo
m

al
 s

ho
w

s 
th

at
 th

e 
ab

ov
e 

cl
ai

m
 w

as
 f

ile
d 

by
 hi

m
 fo

r h
is 

sh
ar

e o
nl

y.
 

H
is

 r
eq

ue
st

 fo
r 

th
e 

co
nd

on
at

io
n 

of
 d

el
ay

 in
 

fil
in

g 
th

e 
R

eh
ab

ili
ta

tio
n 

G
ra

nt
 

A
pp

li-
ca

tio
n 

ca
nn

ot
 b

e 
ac

ce
de

d 
to

 a
t 

th
is

 l
at

e 
sta

ge
. 

In
vi

te
 a

tte
nt

io
n 

to
 t

he
 r

ep
lie

s 
fu

rn
is

he
d 

by
 

th
em

 t
o 

th
ei

r 
ea

rli
er

 
re

pr
es

en
ta

tiv
es

 b
y 

5h
fi

 H
iro

Q
la

l 
an

d 
w

hi
ch

 w
er

e 
in

cl
ud

ed
 in

 

... .t 



16
 

Sh
ri

 V
ad

hi
om

al
 B

ud
ha

nn
al

, 
A

hm
ed

ab
ad

. 

17
 

Sm
t. 

La
ch

m
ib

ai
 K

un
da

nd
as

, 
U

lh
as

na
ga

r. 

th
e 

pr
ev

io
us

 R
ep

or
ts

 o
f 

th
e 

C
om

m
itt

ee
 

m
en

tio
ne

d 
be

lo
w

 :
 

(')
 I

te
m

 4
9,

 
pa

ge
 8

1,
 

A
pp

en
di

x 
X

IV
, 

T
hi

rd
 R

ep
or

t 
of

 t
he

 C
om

m
itt

ee
. 

(it
) 

It
em

 2
8,

 p
ag

e 
14

3,
 A

pp
en

di
x 

X
X

X
, 

Fi
ft

h 
R

ep
or

t 
of

 th
e 

C
om

m
itt

ee
. 

T
he

 C
om

m
it

te
e 

ha
ve

 h
en

ce
 d

ec
id

ed
 t

o 
ac

ce
pt

. t
he

 M
in

is
tr

y'
s 

re
pl

y 
an

d 
to

 
tr

ea
t t

il
e 

m
at

te
r 

as
 c

lo
se

d.
 

A
dj

us
tm

en
t 

of
 R

s.
 2

20
0/

-
fr

om
 C

.A
.F

. 
O

ut
 o

f t
he

 to
ta

l c
om

pe
ns

at
io

n 
of

R
s.

 1
0,

31
4'

00
 

of
 h

is
 a

ss
oc

ia
te

, 
Sh

ri
 l

R
am

 
C

ha
nd

 
pa

ya
bl

e 
to

 S
hr

i 
R

am
 C

ha
nd

 T
eh

il
 R

am
, 

T
eh

il
 R

am
 t

ow
ar

ds
 r

ep
ay

m
en

t 
o

f
a
 s

um
 o

f 
R

s.
 9

,2
57

'7
5 

ha
s 

al
re

ad
y 

be
en

 
::: 

sm
al

l 
ur

ba
n 

lo
an

 t
ak

en
 a

nd
 c

os
t 

of
 

ad
ju

st
ed

 t
ow

ar
ds

 p
ub

lic
 d

ue
s 

fr
om

 h
im

, 
V

l 
a 

te
ne

m
en

t 
pu

rc
ha

se
d 

by
 th

e 
fo

rm
er

. 
an

d 
th

e 
ba

la
nc

e 
of

 
co

m
pe

ns
at

io
n 

vi
z.

 
R

s.
 1

,0
56

 h
as

 b
ee

n 
ad

ju
st

ed
 t

ow
ar

ds
 c

os
t 

of
 t

en
em

en
t 

N
o.

 
88

-A
, 

U
dh

av
 

N
ag

ar
, 

W
ad

ej
, 

A
hm

ed
ab

ad
, 

al
lo

tte
d 

to
 p

et
iti

on
er

 
Sh

ri
 W

ad
hi

om
al

. 
Si

nc
e 

th
e 

to
ta

l 
c
o
m
~
 

pe
ns

at
io

n 
of

 S
hr

i 
R

am
 C

ha
nd

 h
as

 a
lre

ad
y 

be
en

 u
til

is
ed

,· 
th

e 
qu

es
tio

n 
of

 a
dj

us
tm

en
t 

of
 b

al
an

ce
 c

os
t 

of
 R

s. 
1,

14
4/

-
do

es
 n

ot
 

ar
is

e.
 

T
he

 p
et

iti
on

er
's 

gr
ie

va
nc

e 
ha

s 
be

en
 re

dr
es

se
d 

to
 th

e 
ex

te
nt

 p
os

si
bl

e.
 

Se
ttl

em
en

t 
of

 c
om

pe
ns

at
io

n 
cl

ai
m

s. 
T

he
 c

on
ve

ya
nc

e 
de

ed
 h

as
 s

in
ce

 b
ee

n 
is

su
ed

 
to

 S
m

t. 
La

ch
m

ib
ai

 K
un

da
nd

as
 o

n 
8-

11
-6

6.
 



I 
2 

3 

18
 

Sh
ri

 M
ith

oo
 S

ha
ha

ni
, 

B
om

ba
y 

A
lle

ge
d 

m
ju

st
ic

e 
do

ne
 t

o 
di

sp
la

ce
d 

pe
rs

on
s b

y 
sa

le
 o

f e
va

cu
ee

 la
nd

 to
 

Sh
ri

 R
am

go
pa

l 
R

ed
dy

. 

4 

Fa
ct

s 
of

 th
e 

ca
se

 a
re

 t
ha

t 
co

ns
eq

ue
nt

 o
n 

th
e 

m
ig

ra
tio

n 
of

 o
ne

 S
hr

i A
bd

ul
 A

zi
m

 K
ha

n 
to

 
Pa

ki
st

an
, 

he
 w

as
 d

ec
la

re
d 

an
 e

va
cu

ee
 a

nd
 

.h
is 

la
nd

 m
ea

su
rin

g 
20

 a
cr

es
 a

nd
 1

7 
G

un
-

th
as

 a
t V

ill
ag

e 
T

ha
na

 K
al

an
, D

is
tt.

 N
iz

ap
l-

ab
ad

 (
A

.P
.) 

w
as

 d
ec

la
re

d 
as

 e
va

cu
ee

 p
ro

-
pe

rt
y 

by
 t

he
 D

ep
ut

y 
C

us
to

di
an

 N
iz

am
a-

ba
d 

vi
de

 h
is 

or
de

r 
da

te
d 

11
-1

-1
95

1.
 .

 T
hi

s 
la

nd
 w

as
 t

he
n 

iQ
 o

cc
up

at
io

n 
of

 S
hr

i R
am

-
go

pa
l 

R
ed

dy
 o

n 
th

e 
gr

ou
nd

 t
ha

t 
he

 h
ad

 
pu

rc
ha

se
d 

it
 fr

om
 S

hr
i 

A
bd

ul
 A

zi
m

 K
ha

n 
in

 
th

e 
ye

ar
 

19
46

. 
H

e 
w

en
t 

in
 a

pp
ea

l 
ag

ai
ns

t 
th

e 
D

ep
ut

y 
C

us
to

di
an

's 
or

de
r 

re-
o 

::: 
fe

rr
ed

 
to

 
ab

ov
e,

 
be

fo
re

 
th

e 
C

us
to

di
an

' 
0

\ 
of

 E
va

cu
ee

 
Pr

op
er

ty
, 

H
yd

er
ab

ad
 

bu
t 

it
 

w
as

 d
is

m
is

se
d.

 
T

he
 T

eh
si

ld
ar

 w
as

 d
ir

ec
t-

ed
 

to
 

re
su

m
e 

th
e 

po
ss

es
si

on
 o

f t
he

 la
nd

 
bu

t 
Sh

ri
 R

ed
dy

 
ob

ta
in

ed
 a

n 
in

ju
nc

tio
n 

fr
om

 
th

e 
Su

b-
Ju

dg
e,

 N
iz

am
ab

ad
 

w
ho

 
de

ci
de

d 
th

e 
ca

se
 in

 h
is

 
fa

vo
ur

. 
A

ga
in

st
 

th
is

 o
rd

er
 th

e 
C

us
to

di
an

 fi
le

d 
an

 a
pp

ea
l i

n 
th

e 
H

yd
er

ab
ad

 
H

ig
h 

C
ou

rt
 

w
hi

ch
 

w
as

 
de

ci
de

d 
in

 
fa

vo
ur

 
of

 t
he

 
D

ep
ar

tm
en

t. 
Sh

ri
 R

ed
dy

 t
he

n 
ap

pr
oa

ch
ed

 th
is

 M
in

is
tr

y 
fo

r 
a 

co
m

pr
om

is
e 

as
 a

 r
es

ul
t 

of
 w

hi
ch

 h
e 

w
as

 g
iv

en
 a

n 
of

fe
r 

th
at

 th
e 

la
nd

 w
ou

ld
 b

e 
tra

ns
fe

rr
ed

 
to

 
hi

m
 

on
 

pa
ym

en
t 

of
 R

s.
 

6,
12

7/
-

as
 i

ts
 p

ric
e 

pl
us

 a
rr

ea
rs

 o
f 

le
as

e 
m

on
ey

 a
m

ou
nt

in
g 

to
 R

s. 
29

,5
82

/-
w

ith
in

 
on

e 
m

on
th

 o
n 

th
e 

fu
rt

he
r 

co
nd

iti
on

 t
ha

t 



he
 w

ou
ld

 w
ith

dr
aw

 al
l p

en
di

ng
 ca

se
s a

ga
in

st
 

th
e 

C
us

to
di

an
. 

Th
is

 o
ffe

r 
w

as
 r

ep
ea

te
d 

an
d 

th
e 

tim
e 

lim
it 

to
 d

ep
os

it 
th

e 
am

ou
nt

 
w

as
 

al
so

 
ex

te
nd

ed
 

up
to

 
10

-4
-1

96
3 

bu
t 

Sh
ri

 R
ed

dy
 

di
d 

no
t 

re
sp

on
d 

ei
th

er
 b

y 
ac

ce
pt

in
g 

th
e 

of
fe

r 
or

 b
y 

de
po

si
tin

g 
th

e 
tw

o 
am

ou
nt

s. 
T

he
 

M
in

is
try

 
th

er
ef

or
e 

di
re

ct
ed

 
th

e 
R

eg
io

na
l 

Se
ttl

em
en

t 
C

om
-

m
is

si
on

er
, B

om
ba

y 
in

 t
he

ir
 l

et
te

r 
da

te
d 

20
-5

-1
96

3 
to

 
re

su
m

e 
po

ss
es

si
on

 
of

 t
he

 
la

nd
 f

ro
m

 S
hr

i 
R

ed
dy

 a
nd

 d
is

po
se

 i
t 

of
 

ac
co

rd
in

g 
to

 
D

is
pl

ac
ed

 
Pe

rs
on

:;·
 (C

om
-

pe
ns

at
io

n 
&

 R
eh

ab
ili

ta
tio

n)
 A

ct
, 

19
54

 a
nd

 
th

e 
ru

le
s 

m
ad

e 
th

er
eu

nd
er

. 

In
 th

e 
m

ea
nt

im
e 

Sh
ri

 R
ed

dy
 f

ile
d 

an
 a

pp
ea

l 
in

 th
e 

Su
pr

em
e 

C
ou

rt
 .. o

f 
In

di
a 

w
hi

ch
 w

as
 

:::
 

di
sm

is
se

d 
on

 6
-1

-1
96

6.
 

A
s 

th
e 

la
nd

 b
e-

~
 

ca
m

e 
fr

ee
 f

ro
m

 d
is

pu
te

, 
it 

w
as

 a
llo

tte
d 

to
 

di
sp

la
ce

d 
pe

rs
on

s 
cl

ai
m

an
ts

 
(a

pp
lic

an
ts

) 
on

 
21

-7
-1

96
6.

 
Sh

ri 
R

ed
dy

 
th

er
ea

fte
r 

re
pr

es
en

te
d 

to
 th

e 
D

ep
ut

y 
M

in
is

te
r 

fo
r 

R
eh

ab
ili

ta
tio

n 
th

at
 a

s 
he

 h
ad

 s
pe

nt
 R

s.
 

10
,0

00
/-

in
 d

ev
el

op
in

g 
th

e 
la

nd
, 

th
e 

ol
d 

of
fe

r m
ay

 b
e 

re
vi

ve
d 

to
 h

im
 a

nd
 h

e 
m

ay
 b

e 
al

lo
w

ed
 t

o 
pa

y 
th

e 
sa

le
 p

ric
e 

of
 t

he
 l

an
d 

in
 

in
st

al
m

en
ts

. 
Pe

nd
in

g 
de

ci
si

on
 

on
 

hi
s 

re
qu

es
t 

he
 a

sk
ed

 f
or

 i
ss

ue
 o

f 
a 

St
ay

 
O

rd
er

 w
hi

ch
 w

as
 g

ra
nt

ed
 to

 h
im

 o
n 

6-
8-

66
. 

T
he

 R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
, 

• 
B

om
ba

y 
w

as
 

th
er

ef
or

e 
as

ke
d 

to
 s

en
d 

a 
re

po
rt

 o
n 

Sh
ri

 R
ed

dy
's 

re
pr

es
en

ta
tio

n 
an

d 



1 
~
 

19
 

Sb
ri

 
Pi

ta
m

ba
rla

l 
O

ul
ab

ch
an

d 
Sh

ar
m

a,
 A

hm
ed

ab
ad

. 

3 

Is
su

e 
of

 S
ta

te
m

en
t 

of
 A

cc
ou

nt
--

C
A

F 
N

o.
 B

/A
/I6

80
5/

So
5.

 

• 
4 

to
 s

ta
y 

ac
tio

n 
re

ga
rd

in
g 

gi
vi

ng
 p

os
se

ss
io

n 
of

 th
e 

la
nd

 t
o 

th
e 

al
lo

tte
es

. 

W
he

n 
Sh

ri
 R

am
go

pa
l 

R
ed

dy
 s

aw
 D

ep
ut

y 
M

in
is

te
r 

fo
r 

R
eh

ab
ili

ta
tio

n 
on

 
5-

9-
19

66
 

in
 th

is
 c

on
ne

ct
io

n,
 it

 w
as

 e
xp

la
in

ed
 to

 h
im

 
th

at
 i

t 
wa

s 
no

t 
po

ss
ib

le
 t

o 
co

ns
id

er
 h

is
 

re
qu

es
t 

fo
r 

tra
ns

fe
r 

of
 t

he
 l

an
d 

w
ith

ou
t 

th
e 

co
ns

en
t o

f t
he

 a
llo

tte
es

. 
Sh

ri
 

R
ed

dy
 

ag
ai

n 
go

t 
a 

St
ay

 O
rd

er
 

fr
om

 
D

ep
ut

y 
M

in
is

te
r 

fo
r 

R
eh

ab
ili

ta
tio

n.
 

T
hi

s 
St

ay
 

O
rd

er
 w

as
 v

ac
at

ed
 o

n 
21

-1
0-

19
66

 a
nd

 t
he

 
R

eg
io

na
l S

et
tle

m
en

t 
C

om
m

is
si

on
er

, 
B

om
-

ba
y 

w
as

 
as

ke
d 

to
 g

iv
e 

po
ss

es
sio

n 
of

 t
he

 
la

nd
 j

n 
qu

es
tio

n 
to

 t
he

 a
pp

lic
an

ts
. 

N
ec

es
sa

ry
 e

nq
ui

rie
s 

m
ad

e 
in

 th
e 

m
at

te
r 

ha
ve

 
di

sc
lo

se
d 

th
at

 a
 S

ta
te

m
en

t 
of

 A
cc

ou
nt

 f
or

 
th

e 
ba

la
nc

e 
of

 C
om

pe
ns

at
io

n,
 a

m
ou

nt
in

g 
to

 R
s. 

44
5/

-w
as

 is
su

ed
 to

 th
e 

co
m

pl
ai

na
nt

, 
Sh

ri
 P

ita
m

ba
rla

l 
in

 D
ec

em
be

r, 
19

61
, 

at
 

hi
s 

A
hm

ed
ab

ad
 a

dd
re

ss
. 

T
he

 S
ta

te
m

en
t 

of
 A

cc
ou

nt
s, 

it 
ap

pe
ar

s 
di

d 
no

t 
re

ac
h 

hi
m

 
as

 h
e 

ha
d,

in
 th

e 
m

ea
nt

im
e,

 le
ft 

A
hm

ed
ab

ad
 

fo
r 

m
ed

ic
al

 t
re

at
m

en
t 

el
se

w
he

re
. 

Su
bs

e-
qu

en
tly

, 
ho

w
ev

er
, 

it 
w

as
 

fo
un

d 
th

at
 th

e 
ba

la
nc

e 
am

ou
nt

 
of

 
co

m
pe

ns
at

io
n 

vi
 •.

 
~s
. 

44
5/

-
ha

d 
be

en
 

te
nd

er
ed

 
by

 
th

e 

~
 S 



ao
 

Sm
t. 

G
an

ga
ba

i 
M

av
jib

ha
i 

M
eh

sa
na

, 
G

uj
ar

at
. 

Is
su

e 
of

 s
al

e 
de

ed
 i

n 
re

sp
ec

t 
of

 p
ro

-
pe

rt
y 

N
o.

 A
/S

62
-T

ik
a 

N
o.

 1
/1

-5
 N

o.
 

14
0,

 M
eh

sa
na

. 

aI
 

Sm
t. 

K
es

ra
 D

m
 S

an
to

k 
Si

ng
h,

 
Pa

ym
en

t o
f c

om
pe

ns
at

io
n 

du
e 

to
w

ar
ds

 
A

hm
ed

ab
ad

. 
pe

tit
io

ne
r's

 h
al

f s
ha

re
 o

f c
la

im
 a

ss
es

-
se

d 
fo

r 
R

s.
 2

61
43

/8
/-.

 

n 
Sh

ri
 T

ill
um

al
 D

ha
ra

m
da

s.
 

A
hm

ed
ab

ad
. 

A
dj

us
tm

en
t 

of
 c

om
pe

ns
at

io
n 

to
w

ar
ds

 
th

e 
CO

st 
of

 p
ro

pe
rt

y 
N

o.
 

A
-3

1,
 

K
ub

er
na

ga
r.:

 A
hm

ed
ab

ad
. 

cl
ai

m
an

t 
fo

r 
be

in
g 

ad
ju

st
ed

 to
w

ar
ds

 t
he

 
pr

ic
e 

of
 p

ro
pe

rt
y 
~
o
.
 

87
-B

; 
U

dh
av

na
ga

r, 
W

ad
ej

 
C

ol
on

y,
 

A
hm

ed
ab

ad
. 

T
he

 
ad

,.. 
ju

st
m

en
t h

as
 s

in
ce

 b
ee

n 
ca

rr
ie

d 
ou

t 
of

 th
e 

ba
la

nc
e 

am
ou

nt
 

le
av

in
g 

no
th

in
g 

at
 

hi
s 

cr
ed

it.
 

T
hu

s 
th

e 
en

tir
e 

co
m

pe
ns

at
io

n 
st

an
ds

 p
ai

d 
to

 th
e 

co
m

pl
ai

na
nt

. 
T

he
 c

as
e 

is
 t

he
re

fo
re

 b
ei

ng
 

cl
os

ed
. 

T
he

 s
al

e 
de

ed
 i

n 
re

sp
ec

t 
of

 t
he

 a
bo

ve
 p

ro
-

pe
rt

y 
w

as
 

se
nt

 to
 t

he
 

C
ol

le
ct

or
/D

ep
ut

y 
C

us
to

di
an

 o
f 

Ev
ac

ue
e 

Pr
op

er
ty

, M
eh

sa
na

 
on

 8
th

 S
ep

te
m

be
r, 

19
65

 f
or

 o
nw

ar
d 

tr
an

s-
m

is
si

on
 t

o 
th

e 
ap

pl
ic

an
t. 

T
he

 a
pp

lic
an

t 
ha

s 
be

en
 a

llo
w

ed
 h

al
f 

sh
ar

e 
in

 t
he

 a
bo

ve
 c

la
im

 a
nd

 c
om

pe
ns

at
io

n 
of

 
~
 

R
s.

 3
13

3/
-

pa
ya

bl
e 

on
 t

hi
s 

sh
ar

e 
as

 p
er

 
IQ

 
ru

le
s 

ha
s 

al
re

ad
y 

be
en

 p
ai

d 
to

 h
er

 i
n 

ca
sh

 
on

 8
-3

-6
4.

 

T
he

 d
es

ire
d 

ad
ju

st
m

en
ts

 o
f 

R
s.

 4
48

/-
an

d 
R

s.
 1

04
/-

ag
ai

ns
t 

C
om

pe
ns

at
io

n 
A

pp
lic

a-
tio

n 
Fo

rm
 N

o.
 B

/A
/I6

92
S/

3 
an

d 
B

/A
/A

/ 
89

7/
IV

 (
N

T
) 

re
sp

ec
tiv

el
y 

ha
ve

 
al

re
ad

y 
be

en
 c

ar
ri

ed
 o

ut
. 

T
he

 a
pp

lic
an

t 
ha

s 
st

ill
 

to
 p

ay
 t

he
 b

al
an

ce
 a

m
ou

nt
 o

f 
R

s.
 4

71
' 2

8 
pl

us
 i

nt
er

es
t 

to
w

ar
ds

 t
he

 c
os

t 
of

 G
ov

er
n-

m
en

t 
B

ui
lt 

Pr
op

en
y.

 
N

ec
es

sa
ry

 
ac

tio
n 

fo
r 

is
su

e 
of

 c
on

V
ey

an
ce

 d
ee

d 
w

ill
 b

e 
ta

ke
n 

by
. t

he
 A

dm
in

is
tr

at
or

, S
ar

da
m

ag
ar

 T
ow

n-
sh

ip
 . ~

n1
y 

w
he

n 
th

e 
pa

rt
y 

ha
s 

pa
id

 
th

e 
_ 

re
qw

sl
te

 a
m

ou
nt

. 
'.

 t
 P

 
Ai

-
r 

d 
~
.
 

s. 
~
 
....

 -.
.
,
:
-
-
~
_
,
.
.
.
.
,
,
 _

_
_

_
_

 ~
-
:
-
_

_
_

_
_

 .."
:-
_

_
_

_
_

_
_

 _ 



• 
A

-*
.e

:.
)j

 
Ji

 
.g

 
_ 
~
L
 

I 
2 

3 

23
 

Sm
t. 

C
ba

nd
er

ab
ai

 C
hi

m
al

 
D

el
ay

 i
n 

th
e 

iss
ue

 o
f s

al
e 

de
ed

. 
Je

tw
an

i. 

24
 

Sh
ri 

K
es

ha
vd

as
 J

am
na

da
a J

 
U

l-
Se

ttl
em

en
t 

of
 C

.A
.F

. 

rl
n=

~ 
ite

m
 I 

(ii
i) 

of
 A

pp
en

-
di

x 
X

X
X

, F
if

th
 R

ep
or

t o
f t

he
 

C
om

m
itt

ee
 on

 P
et

iti
on

s, 
Th

ird
 

L
o

t 
Sa

bh
a 

w
hi

ch
 

.h
ow

ed
 

4 

It
 a

pp
ea

rs
 th

e 
gr

ie
va

nc
e 

of
 S

hr
im

at
i C

ha
no

<.
:ra

-
ba

i 
is 

th
at

 a
lth

ou
gh

 s
he

 h
as

 c
le

ar
ed

 t
he

 
en

tir
e 

co
st

 o
f r

oo
m

s 
N

O
.5

 a
nd

 6
 in

 B
ar

ra
ck

 
N

o.
 1

14
, 

U
lh

as
na

ga
r 

to
w

ns
hi

p 
by

 
a,

so
-

ci
at

in
g 

co
m

pe
ns

at
io

n 
of

 
Sh

ri.
na

ti 
R

am
ib

ai
, t

he
 s

al
e 

de
ed

 is
 n

ot
 b

ei
ng

 is
su

ed
 

to
 h

er
. 

T
he

 r
es

ul
t 

of
 th

e 
en

qu
iri

es
 m

ad
e 

ha
s 

re
ve

al
ed

 t
ha

t 
no

 c
om

pe
ns

at
io

n 
is 

pa
y-

ab
le

 to
 S

hr
im

at
i R

am
ib

ai
 in

 r
es

pe
ct

 o
f h

er
 

ag
ric

ul
tu

re
 l

an
d 

cl
ai

m
 f

or
 J

 
St

d.
 a

cr
e 

an
d 

19
/3

2 
un

its
 a

s 
sh

e 
ha

d 
fa

ile
d 

to
 fi

le 
ne

ce
s-

g 
sa

ry
 c

om
pe

ns
at

io
n 

ap
pl

ic
at

io
n 

w
ith

in
 th

e 
sti

pu
la

tf;
d 

pe
rio

d 
of

 9
0 

da
ys

 a
s 

pr
ov

id
ed

 
W

Id
er

 t
he

 r
ul

es
. 

T
he

 R
eg

io
na

l S
et

tle
m

en
t 

C
om

m
is

si
on

er
, B

om
ba

y,
 is

 n
ow

 b
ei

ng
 as

ke
d 

to
 i

nf
or

m
 s

hr
im

at
i 

C
ha

nd
er

ab
ai

 a
cc

or
di

ng
-

ly
 a

nd
 a

sk
 h

er
 t

o 
pa

y 
th

e 
ba

la
nc

e 
co

st
 s

o 
th

at
 t

he
 c

as
e 

re
ga

rd
in

g 
is

su
e 

of
 t

he
 s

al
e 

de
ed

 m
ay

 b
e 

fin
al

ise
d.

 

Sh
ri 

K
es

ha
vd

as
 

J a
m

na
da

s 
fil

ed
 

hi
s 

co
m

-
pe

ns
at

io
n 

ap
pl

ic
at

io
n 

in
 M

.P
. 

R
eg

io
n 

!l
id

e 
C

.A
.F

. 
N

o.
 

M
B

/In
do

re
/7

64
13

4/
13

34
 

bu
t 

th
e 

fil
e 

w
as

 t
ra

ns
fe

rr
ed

 t
o 

th
e 

Of
fic

e 
of

 th
e 

R
eg

io
na

l 
Se

ttl
em

en
t C

om
m

is
si

on
er

, 
B

om
ba

y 
be

ca
us

e 
he

 o
w

ed
 d

ue
s 

to
 th

e 
Si

nd
hu

 



pa
rti

c:u
1a

n 
of

 r
ep

re
lO

llt
ad

on
l 

on
 w

hi
ch

 fto
al

 re
pl

ies
 o

f M
hO

-
tri

ea
 w

er
e 

It
ill

 a
w

ai
te

d)
 

lte
ae

tt1
em

en
t 

C
or

po
ra

tio
n 

at
 B

om
ba

y.
 T

he
 

R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
, 

B
om

· 
ba

y 
pr

oc
es

se
d 

th
e 

C
A

F 
on

 1
8-

4-
59

. 
B

ill
 

N
o.

 r
65

/A
pr

il-
59

/r5
14

 w
as

 
pr

ep
ar

ed
 a

d-
ju

st
in

g 
a 

su
m

 o
f 

R
s. 

60
1/

-
on

 a
cc

ou
nt

 o
f 

th
e 

du
es

 o
f t

he
 S

in
dh

u 
Re

.Il
et

tle
m

en
t C

or
-

po
ra

tio
n.

 
H

e 
ha

d 
1/

3r
d 

sh
ar

e 
in

 c
la

im
 

In
de

x 
N

o.
 S

/S
R

-1
3/

43
02

 i
n 

aU
 a

ss
es

se
d 

fo
r 

R
s. 

6c
)o

6/
-

on
 w

hi
ch

 
he

 w
as

 e
nt

itl
ed

 
to

 a
 c

om
pe

ns
at

io
n 

of
 R

s. 
13

14
/-.

 
A

ft
er

 
ad

ju
st

m
en

t o
f R

s. 
60

1/
-

on
 a

cc
ou

nt
 o

f t
he

 
du

es
 o

f S
in

dh
u 

R
es

et
tle

m
en

t 
C

or
po

ra
tio

n,
 

he
 w

as
 e

nt
itl

ed
 to

 a
 b

al
an

ce
 o

f 
R

s. 
71

3/
-

pa
ya

bl
e 

in
 c

as
h.

 
T

hi
s 

am
ou

nt
 c

ou
ld

 
no

t 
be

 d
is

bu
rs

ed
 t

o 
hi

m
 o

n 
ac

co
un

t 
of

 h
is

 
no

n-
tra

ce
ab

ili
ty

 b
ec

au
se

 o
f 

th
e 

ch
an

ge
 i

n 
hi

s 
ad

dr
es

s 
fr

om
 I

nd
or

e 
to

 
U

lh
as

na
ga

r. 
6 _

 
In

 th
e 

m
ea

nt
im

e 
th

e 
ap

pl
ic

an
t, 

on
 s

hi
ft

in
g 

. 
fr

om
 I

nd
or

e 
to

 U
lh

as
na

ga
r a

nd
 o

n 
ac

co
un

t 
of

 
hi

s 
m

an
ag

in
g 

to
 

oc
cu

py
 G

B
P 

at
 

U
1h

as
na

ga
r, 

m
ad

e 
a 

re
qu

es
t f

or
 th

e 
tr

an
sf

er
 

of
 th

e 
sa

id
 G

B
P 

ag
ai

ns
t t

he
 c

om
pe

ns
at

io
n 

pa
ya

bl
e 

to
 h

im
. 

T
he

 R
eg

io
na

l S
et

tle
m

en
t 

C
om

m
is

si
on

er
, 

B
om

ba
y 

lo
ok

ed
 i

nt
o 

th
e 

m
at

te
r 

an
d 

fo
un

d 
th

at
 

th
e 

G
B

P 
ha

d 
al

re
ad

y 
be

en
 t

ra
ns

fe
rr

ed
 u

nd
er

 t
he

 C
om

-
pu

ls
or

y 
A

llo
tm

en
t 

Sc
he

m
e 

to
 o

ne
 S

hr
i 

R
oc

ha
ld

as
 D

an
do

m
al

 b
y 

ad
ju

st
m

en
t f

rr
m

 
hi

s 
co

m
pe

ns
at

io
n 

be
ar

in
g 

C
.A

.F
 

N
o.

 



I 

",
--

-,
,-

-
--

--
. -

--
_. 

---
-

---
-

-
--

--
--

--
'-

' 

2 
3 

4 

B
3/

II
29

0/
32

90
 a

nd
 e

ve
n 

co
nv

ey
an

ce
 d

ee
d 

w
as

 i
ss

ue
d 

to
 S

hr
i 

R
oc

ha
ld

as
 D

an
do

m
al

 
on

 7
th

 J
an

ua
ry

, 
19

61
. 

In
 v

ie
w

 o
f 

th
e 

ci
rc

um
st

an
ce

s 
ci

te
d 

ab
ov

e 
an

d 
th

e 
fa

ct
 t

ha
t t

he
 G

B
P 

wa
s 

tra
ns

fe
rr

ed
 

un
de

r 
th

e 
C

om
pu

ls
or

y 
A

llo
tm

en
t 

Sc
he

m
e 

to
 S

hr
i 

R
oc

ha
ld

as
 D

an
do

m
al

 l
on

g 
be

fo
re

 
th

e 
re

ce
ip

t 
of

 t
he

 r
eq

ue
st

 
fr

om
'! 

Sh
ri

 
K

es
ha

vd
as

 J
 am

na
da

s, 
th

is
 

pr
op

er
ty

 c
ou

ld
 

no
t 

be
 

tra
ns

fe
rr

ed
 

to
 

hi
m

. 
R

eg
io

na
l 
Ii 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

, 
B

om
ba

v 
wa

s 
ta

ki
ng

 s
te

ps
 to

 re
pr

oc
es

s 
th

e 
co

m
pe

ns
at

io
n 

ap
pl

ic
at

io
n 

of
 th

e 
ap

pl
ic

an
t 

fo
r 

pa
ym

en
t 

of
 th

e 
ba

la
nc

e 
am

ou
nt

 t
o 

hi
m

 i
n 

la
st

. 

Su
bs

eq
ue

nt
ly

, 
th

e 
R

eg
io

na
l 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

, 
B

om
ba

y 
ha

d 
fu

rt
he

r 
in

tim
at

ed
 t

ha
t 

th
e 

cl
ai

m
an

t 
wa

s 
ca

lle
d 

on
 

18
-1

1-
19

63
 b

ut
 h

e 
re

fu
se

d 
to

 a
cc

ep
t 

th
e 

pa
ym

en
t 

on
 ·t

he
 g

ro
un

d 
th

at
 h

e 
ha

d 
fil

ed
 

an
 a

pp
ea

l b
ef

or
e 

th
e 

D
ep

ut
y 

C
hi

ef
 S

et
tle

-
m

en
t 

C
om

m
is

si
on

er
 a

nd
 

th
at

 
hi

s 
ca

se
 

m
ig

ht
 b

e 
ke

pt
 p

en
di

ng
 ti

ll 
th

e 
de

ci
sio

n 
of

 
hi

s 
ap

pe
al

. 
T

he
 h

ea
rin

g 
of

 t
he

 a
pp

ea
l 

w
as

 t
he

n 
ad

jo
ur

ne
d 

to
 4

-7
-6

4 
at

 B
om

ba
y.

 



:as
 

Sb
ri 

La
db

ar
am

 R
am

 
O

la
nd

, 
K

al
ol

. 
D

t. 
M

eh
aa

na
. G

uj
ar

at
 

(I
nc

lu
de

d 
aa

 I
te

m
 (

I)
(iv

) 
of

 
A

pp
en

di
x 

X
X

X
 

to
 

Fi
ft

h 
R

ep
on

, T
hi

rd
 L

o
t S

ab
ha

]. 

R
es

to
ra

tio
n 

of
 ru

ra
l c

la
im

 o
r p

ay
m

en
t o

f 
re

ha
bi

lit
at

io
n 

gr
an

t 
in

 l
ie

u 
th

er
eo

f. 

'th
e 

R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
, 

B
om

ba
y 

ha
d 

la
te

r 
re

po
rte

d 
th

at
 th

e 
ne

ce
s-

sa
ry

 o
rd

er
s s

ub
st

itu
tin

g l
eg

al
 re

pr
es

en
ta

tiv
es

 
of

 l
at

e 
Sh

ri 
K

es
ha

vd
as

 
Ja

rn
na

da
s 

w
er

e 
pa

ss
ed

 o
n 

18
th

 O
ct

ob
er

, 
19

65
. 

A
cc

or
di

ng
 

to
 

th
es

e 
or

de
rs

 
hi

s 
w

id
ow

, 
Sh

rim
at

i 
M

ai
na

ba
i 

ha
s 

be
en

 d
ec

la
re

d 
to

 b
e 

en
tit

le
d 

to
 2

/3
rd

 s
ha

re
 a

nd
 S

hr
im

at
i 

U
ta

m
ib

ai
 a

nd
 

Sm
t. 

Sh
ak

un
tla

 e
ac

h 
to

 I
/6

th
 s

ha
re

 o
f t

he
 

co
m

pe
ns

at
io

n 
pa

ya
bl

e 
to

 
th

e 
cl

ai
m

an
t. 

Th
er

ea
fte

r, 
Sh

rim
at

i 
M

ru
na

ba
i 

ha
s 

be
en

 
as

ke
d 

by
 th

e 
R

eg
io

na
l S

et
tle

m
en

t C
om

m
is

-
si

on
er

, B
om

ba
y 

qu
ite

 a
 fe

w
 ti

m
es

 to
 su

bm
it 

ne
ce

ss
ar

y 
re

lin
qu

is
hm

en
t 

af
fid

av
its

 o
f t

he
 

re
m

ai
ni

ng
 h

ei
rs

 s
o 

th
at

 t
he

 c
as

e 
co

ul
d 

be
 

fin
al

ise
d,

 b
ut

 t
he

 sa
id

 d
oc

um
en

ts
 h

ad
 n

ot
 

ye
t 

be
en

 r
ec

ei
ve

d 
in

 t
he

 R
eg

io
na

l 
O

ffi
ce

, 
~
 

as
 o

n 
13

-7
-6

6.
 

O
n 

24
-4

-6
7 

th
e 

D
ep

tt.
 h

av
e 

st
at

ed
 

th
at

 
co

m
pe

ns
at

io
n 

A
pp

lic
at

io
n 

Fo
rm

 
N

o.
 

M
B

/I
N

D
O

R
E/

43
4 

of
 L

at
e 

Sh
ri 

K
es

ha
vd

as
 

ha
s 

be
en

 f
in

al
ise

d 
an

d 
th

e 
su

m
 o

f 
R

s. 
71

3/
-

to
 w

hi
ch

 h
is 

he
irs

 h
av

e 
be

en
 f

ou
nd

 
to

 b
e 

en
tit

le
d,

 h
as

 b
ee

n 
ad

ju
st

ed
 t

ow
ar

ds
 

th
e 

co
st 

of
 te

ne
m

en
t 

N
o.

 1
04

4,
 

B
ar

ra
ck

 
N

o.
 '8

/5
22

, 
U

lh
as

na
ga

r 
To

w
ns

hi
p.

 
A

t 
fir

st,
 t

he
 D

ep
ar

tm
en

t 
f
o
~
a
r
d
e
d
 

a 
co

py
 

of
 t

he
ir

 
le

tte
r 

N
o.

 
I 

SC
-I

67
7/

C
la

im
s 

Sc
re

en
in

g/
C

SC
/5

9 
da

te
d 

th
e 

8t
h 

A
pr

il,
 

19
59

 
to

 
Sh

ri 
La

dh
ar

am
 R

am
 

C
ha

nd
, 

re
pr

od
uc

ed
 b

el
ow

:-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
~
-
-
-
-
-
-
-
-
-
-
-
-
~
-
-
-
-
-
-
-
-
-
-
-
-



I 
a1 

3 
4 

" 
"A

ft
er

 c
ar

ef
ul

 e
nq

ui
rie

s 
fr

om
 

th
e 

R
ur

al
 

Sc
re

en
in

g 
B

ra
nc

h 
of

 R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
's 

O
ffi

ce
r, 

Ju
llu

nd
ur

 
it

 
is

 
es

ta
bl

is
he

d 
th

at
 yo

u 
ow

ne
d 

ag
ric

ul
tu

re
 la

nd
 

in
 V

ill
ag

e 
K

ot
 R

eh
im

sh
ah

, 
Te

hs
il 

Ph
sU

a 
D

ia
tt.

 

G
uj

ra
t a

nd
 in

 li
eu

 o
f t

ha
t y

ou
 w

er
e 

al
lo

tte
d 

la
nd

 
to

 th
e 

ex
te

nt
 o

f 
21

 u
ni

ts
 i

n 
vi

lla
ge

 
Ji

w
an

pu
r 

H
ad

ba
st

 N
o.

 5
7,

 T
eh

si
l 

Lu
dh

ia
na

 i
n 

"R
es

er
ve

 
C

at
eg

or
y"

 b
ut

 th
e 

al
lo

tm
en

t 
w

as
 

su
bs

eq
ue

nt
ly

 
ca

nc
el

le
d 

A
s 

yo
u 

w
er

e 
a 

la
nd

 a
llo

tte
e,

 y
ou

r 
ru

ra
l 

bu
ild

in
g 

cl
ai

m
 o

f 
no

n-
su

bs
ta

nt
ia

l 
va

lu
e 

w
as

 
_,

_ 
co

rr
ec

tly
 r

ej
eC

te
d.

 
~
 -

H
ow

ev
er

, y
ou

 m
ay

 a
pp

ly
 f

or
 r

eh
ab

ili
ta

-
tio

n 
gr

an
t 

un
de

r 
R

ul
e 

97
 o

f 
th

e 
D

is
pl

ac
ed

 
Pe

rs
on

s 
(C

om
pe

ns
at

io
n 

&
 R

eh
ab

ili
ta

tio
n)

 R
ul

es
 

19
55

, i
f c

ov
er

ed
 b

y 
th

e 
sa

id
 ru

le
, 

th
e 

la
st

 d
at

e 
fo

r 
w

hi
ch

 
ha

s 
si

nc
e 

be
en

 
ex

te
nd

ed
 

up
to

 
30

-4
-5

9"
 

W
he

n 
th

e 
at

te
nt

io
n 

_ o
f 

th
e 

D
ep

ar
tm

en
t 

w
as

 d
ra

w
n 

to
 th

e 
fa

ct
 t

ha
t 

th
es

e 
fa

ct
s 

w
er

e 
th

e 
sa

m
e 

as
 

th
os

e 
en

W
Iie

ra
te

d 
in

 t
he

 p
et

iti
on

er
's 

re
pr

es
en

ta
tio

n,
 th

ey
 r

ep
on

ed
 t

ha
t 

th
e 

ca
se

 o
f 

Sh
ri

 L
ad

ha
ra

m
 p

et
iti

on
er

 w
as

 
re

fe
rr

ed
 t

o 
th

e 
La

nd
 C

la
im

s 
O

ffi
ce

r, 
D

ep
tt

. 
of

 R
eh

ab
ili

ta
tio

n,
 

Pu
nj

ab
, J

U
llu

nd
ur

 a
nd

 th
e 

R.
eg

io
na

l 
Se

ttl
em

en
t 

Co
m

nt
iss

iQ
D

er
, 

Ju
llu

nd
ur

 f
or

 r
ep

or
t 
r~
ar
di
ng
 



tb
e l

an
d 

al
lo

tm
en

t 
an

d 
th

e 
al

le
ge

d 
ap

pl
ic

at
io

sa
 

to
r 

R
eh

ab
ili

ta
tio

n 
G

ra
nt

 A
pp

lic
at

io
n 

fil
ed

 
by

 
hi

m
 u

nd
er

 R
ul

e 
97

. 
A

s 
pe

r 
re

pl
ie

s 
re

ce
iv

ed
. 

th
e 

ap
pl

ic
an

t W
as

 a
llo

tte
d 

2}
 

un
its

 o
f 

la
nd

 i
n 

vi
lla

ge
 J

iw
an

pu
r H

B
/S

7 
T

eh
 &

 D
is

tt.
 L

ud
hi

an
a 

as
 a

ga
in

st
 th

e 
la

nd
 le

ft 
by

 h
im

 i
n 

K
ot

 R
ah

im
 

Sh
ah

 H
B

/I
34

/T
eh

si J
 P

ha
lia

 D
im

. 
G

uj
ra

t. 
It

 
is 

fu
rt

he
r 

re
po

rte
d 

by
 th

e 
La

nd
 C

la
im

s 
O

ffi
ce

r 
th

at
 

th
e 

ap
pl

ic
an

t h
ad

 n
ot

 p
ut

 in
 p

ar
ch

a 
cl

ai
m

 
w

ith
 th

e 
re

su
lt 

th
at

 th
e 

Sa
na

d 
re

ga
rd

in
g 

al
lo

t-
m

en
t c

ou
ld

 n
ot

 b
e 

de
liv

er
ed

 t
o 

hi
m

. 
In

 c
as

e 
he

 is
 in

te
re

st
ed

 in
 th

e 
al

lo
tm

en
t o

f l
an

d 
hi

s 
ca

se
 

ca
n 

be
 c

on
si

de
re

d 
ev

en
 n

ow
. 

So
 

fa
r 

as
 

th
e 

ap
pl

ic
an

t's
 

ca
se

 
fo

r 
fil

in
g 

Ii 
R

eh
ab

ili
ta

tio
n 

G
ra

nt
 

A
pp

lic
at

io
n 

un
de

r 
R

ul
e 

97
 

is 
co

nc
er

ne
d,

 h
e 

do
es

 n
ot

 a
pp

ea
r 

to
 

ha
ve

 
fil

ed
 

an
y 

R
eh

ab
ili

ta
tio

n 
G

ra
nt

 
A

pp
lic

at
io

n 
as

 r
ep

or
te

d 
by

 t
he

 R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
, 

Ju
llu

nd
ur

. 
Fu

rt
he

r 
pa

rti
cu

la
rs

 r
eg

ar
di

ng
 n

um
be

r d
at

e 
et

c.
 w

er
e 

ca
lle

d 
fo

r 
fr

om
 t

he
 p

et
iti

on
er

 to
 

w
hi

ch
 h

e 
re

pl
ie

d 
th

at
 h

e 
di

d 
no

t 
fil

e 
an

y 
re

gu
la

r 
R

eh
ab

ili
ta

tio
n 

G
ra

nt
 A

pp
lic

at
io

n.
 

In
st

ea
d 

he
 h

ad
 s

en
t a

n 
ap

pl
ic

at
io

n 
on

 p
la

in
 

pa
pe

r 
to

 th
e 

R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
i-

ss
io

ne
r, 

B
om

ba
y 

on
 I

I-
4-

I9
S9

. 
T

he
 

R
eg

io
na

l 
Se

ttl
em

en
t 

rC
om

m
is

si
on

er
 

B
om

ba
y 

ha
s 

ac
co

rd
in

gl
y 

be
en

 r
eq

ue
st

ed
 

to
 f

ur
ni

sh
 f

ac
ts 

of
 th

e 
ca

se
 o

n 
re

ce
ip

t 
of

 



.....
.....

.... 
_ 

_:.
n_

. 

I 
2 

, 
4 

-.-
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
-

. 
26

 
~b

ri
 Je

oo
ma

l M
ur

jim
al

, 
Ja

m
-

1
II

p
r.

 
Se

td
em

en
t 

of
 C

.A
.P

. 
fo

r 
ur

ba
n 

pl
ot

 
cl

ai
m

ed
 

by
 

de
ce

as
ed

 
fa

th
er

 
an

d 
ac

ce
pt

ed
 

by
 

C
hi

ef
 

Se
td

em
en

t 
C

om
m

is
si

on
er

 o
n 

ap
pe

al
 

w
hi

ch
 t

he
 c

as
e 

w
ill

 b
e 

ex
am

in
ed

 f
ur

th
er

 
an

d 
th

e 
Lo

k 
Sa

bh
a 

Se
cr

et
ar

ia
t i

nf
or

m
ed

. 

Th
e.

D
ep

ar
tm

en
t h

av
e 

fin
al

ly
 re

pl
ie

d 
on

 2
2-

4-
67

 t
ha

t 
th

e 
R

eh
ab

ili
ta

tio
n 

G
ra

nt
 c

as
e 

of
 

th
e 

pe
tit

io
ne

r 
ha

s 
be

en
 r

ec
on

sr
tu

ct
ed

an
d 

is 
be

in
g 

ve
rif

ie
d.

 

Th
e 

C
om

m
it

te
ef

ee
l,

th
at

,.
8s

 t
he

 c
as

e 
11

 
m

or
e 

th
an

 4
 y

ea
rs

 o
ld

 n
ow

 i
m

m
ed

ia
te

 
,s

te
ps

 s
ho

ul
d 

be
 t

ak
en

 b
y.

 th
e 

.D
ep

ar
t-

m
en

t 
to

 f
in

al
is

e 
it

 u
nd

er
 i

nt
im

at
io

n 
~
 

to
 t

he
 C

om
m

it
te

e.
 

T
he

 a
pp

lic
an

t's
 f

at
he

r 
fil

ed
 

cl
ai

m
 

be
ar

in
g 

In
de

x 
N

o.
 

S/
K

S-
I/

81
2 

re
sp

ec
tin

g 
tw

o 
pr

op
er

tie
s 

vi
z.

,.
 (0

 h
ou

se
, 

an
d 

(i
t)

 a
 p

lo
t, 

,w
hi

ch
 

w
er

e 
ve

rif
ie

d 
fo

r 
R

s. 
8,

64
0/

-
.a

nd
 

R
s.

 1
,5

90
/-

re
sp

ec
tiv

el
y 

by
 S

hr
i 

A
.H

. 
M

al
ka

ni
. 

da
im

s 
O

ffi
ce

r 
vi

de
 

hi
s 

or
de

r 
da

te
d 

6-
8-

19
52

. 
H

e 
w

as
 

pa
id

 
co

m
pe

n-
..

. ti
on

 
in

 c
as

h 
re

ga
rd

in
g 

th
e 

ho
us

e,
 a

s' 
he

 
.fe

ll 
W

ld
er

 
'sm

al
l c

la
im

an
ts

' 
ca

te
go

ry
, 

(v
er

i 
··

fie
da

m
ou

nt
 b

ei
ng

 l
es

s 
th

an
 R

s. 
10

,0
00

/-)
 

. b
ut

 w
as

 
no

t 
pa

id
. a

ny
 c

om
pe

ns
at

io
n 

in
 

re
sp

ec
t 

of
 t

he
 

ru
ra

l 
pl

ot
 a

s 
it 

w
as

 n
ot

 
~
i
b
l
e
.
 

T
he

 
pl

ot
 

w
as

 s
\l
bs
eq
ue
n~
y 



la7
 

Sl
ut

 T
Jra

th
dM

e W
M

IIo
m

4 
Ah

m
ed

ab
ad

. 
A

dl
U

lll
D

ell
t 

of
 1I

D
0U

ftt
 p

ai
d 

1ft
 a

c:
eI

I 
to

ta
U

in
g 

to
 R

I. 
""

",
60

 in
 

re
sp

ec
t 

~
~
 N

o.
 1

08
/1

, A
m

ba
w

ad
i, 

de
cl

ar
ed

 as
 u

rb
an

 p
lo

t a
nd

 th
e c

:o
m

pe
ns

at
io

il 
.p

in
st

 . t
he

 a
ss

es
se

d 
va

lu
e 

of
 t

he
 

pl
ot

 
re

m
ain

s 
to

 b
e 

pa
id

. 
T

he
 c

la
im

an
t 

ho
w

-
ev
er
~ 

no
w

 d
oe

s 
no

t 
co

m
e 

un
de

r 
th

e 
'sm

all
 

tli
im

an
ts

' c
at

eg
or

y 
va

lu
e 

of
 c

la
im

 . b
ei

ng
 

Rs
. 

8,
64

0/
-

pl
us

 
R

s. 
1,

59
0/

-
w

hi
ch

 
is

 
..

 m
Cl

re 
th

an
 R

s. 
10

,0
00

/-.
 

T
he

 
R

eg
io

na
l 

'se
ttl

em
en

t 
C

om
m

is
si

on
er

, 
B

om
ba

y,
 

in
 

wh
Os

e 
ju

ris
di

ct
io

n 
he

 f
ile

d 
th

e 
co

m
pe

ns
a-

tio
n 

ap
pl

ic
at

io
n 

as
ke

d 
th

e 
ap

pl
ic

an
t 

to
 

1e
fU

rid
 t

he
 a

m
ou

nt
 

al
re

ad
y 

pa
id

 t
o 

hi
m

. 
T

he
 a

pp
lic

an
t 

m
ay

 b
e 

ad
vi

se
d 

to
 c

on
ta

ct
 

'lh
e 

R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
, 

. 'B
O

m
ba

y 
fo

r 
ge

tti
ng

 f
ur

th
er

 p
ay

m
en

t. 

T
he

 . o
th

er
 p

oi
nt

 r
ai

se
d 

by
 th

e 
ap

pl
ic

an
t 

is 
th

at
 t

he
re

 i
s 

so
m

e 
er

ro
r 

of
 ca

lc
ul

at
io

n 
in

 
t:

 
\:b

e 
or

de
r 

pa
ss

ed
 b

y 
th

e 
C

la
im

s 
O

ffi
ce

r· 
..

 
N"

eC
tis

iar
y 

co
rr

ec
tio

ns
 

ha
ve

 
sin

ce
 b

ee
n 

'81
ide

 in
 o

rd
er

 d
at

ed
 th

e 
6
t
h
A
u
g
u
s
~
,
1
~
S
Z
 

pa
sse

d 
by

 S
hr

i 
A

. 
H

. 
M

al
ka

ni
,' 

CI
ai

m
a 

Of
fic

er 
an

d 
th

e 
cl

ai
m

 f
or

 th
e 

ho
us

e 
no

w
 

1t
8I

l~
 a

ss
es

se
d 

fo
r R

s. 
9,

72
0/

-
in

st
ea

d 
of

 
Rs

. 
8,

64
0/

-
. T

hu
s 

th
e 

to
ta

l 
Si

no
un

t 
fo

r b
ot

h 
th

e 
pr

op
er

tie
s 

w
ou

ld
 

co
m

e 
to

 
RI

~ 
il

,3
Io

/-
(R

s. 
9,

72
0 /

-
pl

us
 R

I. 
15

90
) 

Th
e 

co
m

pl
ai

na
nt

, 
Sh

ri
 T

ir
at

hd
as

s 
W

as
si

om
al

 
is

 n
ot

 t
he

 a
llo

tte
e 

of
 th

e 
ab

ov
e 

te
ne

m
en

t. 
Sh

ri
 K

is
hi

nc
ha

nd
 S

he
w

ak
ra

m
, s

on
-in

 la
w

 
oC

 
th

e 
cl

ai
m

an
t, 

Sh
ri

 T
ir

at
hd

as
s 

W
as

-
li

om
al

 i
l 

th
e 

aU
ot

le
e 

of
 th

e 
te

ne
m

en
t. 



I 
• 

J 
" 

in
 

qu
es

tio
n.

 
Sh

ri
 

K
is

hi
nc

ha
nd

, 
th

e 
al

lo
tte

e 
is 

a 
no

n-
cl

ai
m

an
t 

an
d 

he
 h

as
 n

ot
 

pa
id

 t
he

 i
ni

tia
l 

co
st

 a
m

ou
nt

in
g 

to
 2

0
%

 
of

 th
e 

va
lu

e 
of

 th
e 

pr
op

er
ty

, i
.e

. 
Rs

. 5
43

/-.
 

T
he

 A
dm

in
is

tra
to

r, 
Sa

rd
ar

na
ga

r 
ha

s 
be

en
 

in
fo

rm
ed

 
by

 
th

e 
R

eg
io

na
l 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

, 
Bo

m
ba

y 
to

 g
et

 t
he

 i
ni

tia
l 

co
st

 d
ep

os
ite

d 
by

 t
he

 a
llo

tte
e 

so
 t

ha
t 

th
e 

am
ou

nt
 o

f 
R

s. 
18

44
/-

ad
ju

st
ed

 o
ut

 o
f 

th
e 

. c
on

lp
en

lla
tio

n 
of

 
Sh

ri 
Ti

ra
th

da
ss

 
W

aa
sio

m
al

 c
ou

ld
 b

e 
ac

co
un

te
d 

fo
r t

ow
ar

ds
 

• 
th

e 
co

st
 o

f 
th

e 
ab

ov
e 

pr
op

er
ty

. 

As
 

re
ga

rd
s 

th
e 

ex
ce

ss
 r

ec
ov

er
y 

m
ad

e,
 v

i •
. 

Re
. 1

0
0

' 5
0 

pe
rta

in
in

g 
to

 p
er

io
d 

1-
11

-.
53

 to
 

N
ov

em
be

r, 
19

59
, 

th
e 

am
ou

nt
 

re
co

ve
re

d 
in

 e
xc

es
s 

w
ill

 b
e 

ad
ju

st
ed

 to
w

ar
ds

 t
he

 c
os

t 
of

 th
e 

pr
op

er
ty

 a
s 

so
on

 a
s 

in
iti

al
 p

ay
m

en
t 

of
 20

%
 is

 m
ad

e 
by

 t
he

 a
llo

tte
e 

w
ho

 
ha

d 
ea

rli
er

 
m

ad
e 

th
e 

pa
ym

en
ts

. 
Fu

nh
cr

, 
as

 
re

ga
rd

s 
re

fu
nd

 o
f 

Rs
. 

28
3 

ad
ju

st
ed

 
at

 
ho

us
e 

re
nt

 i
n 

ex
ce

ss
, 

ac
tio

n 
to

 
ad

ju
st

 
it 

to
w

ar
ds

 c
os

t 
of

 te
ne

m
en

t 
w

ill
 b

e 
ta

ke
n 

w
he

n 
2

0
 

pe
r 

ce
nt

 c
os

t 
is 

de
po

si
te

d 
by

 
Sh

ri
 K

is
ha

nc
ha

nd
. 

T
he

 R
eg

io
na

l S
et

tle
-

: m
en

t 
CO

m
m

iss
io

ne
r, 

B
om

ba
y 

ha
s 

al
so

 
ex

pl
ai

ne
d 

th
e 

po
si

tio
n 

of
 th

e 
ca

se
 t

o 
Sh

ri
 

T
ir

at
hd

us
 W

 88
sio

m
al

 v
id

e 
hi

s 
le

tte
r 

NQ
. 



tg
 

sh
rl P

ia
ra

 S
in

gh
 D

ar
sh

an
 S

in
gh

, 
D

ar
ia

pu
r, 

A
hm

ed
ab

ad
. 

Pa
ym

en
t o

f 1
/7

th
 sh

ar
e o

f c
om

pe
ns

at
io

n 
e1

aim
 r

eg
is

te
re

d 
in

 B
om

ba
y 

re
gi

on
 

fo
r 

im
m

ov
ab

le
 p

ro
pe

rt
y 

ab
an

do
ne

d 
in

 W
es

t 
Pa

ki
st

an
. 

29
 

Sh
ri

m
at

i 
B

ho
lib

ai
 

. P
in

nu
ra

m
, 

Fi
na

liz
at

io
n 

of
 co

m
pe

bs
at

io
n 

ca
se

 b
ea

r-
A

m
ra

va
ti.

 
in

g 
CA

P'
 N

o.
 M

IA
/A

f3
21

0/
V

II
 (

W
). 

,;
 
:.

f 
':

.,
 

.' 

.. -, 
-_._

-_ .
...

 __ ._
-_

._-
--

--
. 

R
SC

B
/p

PU
 (f

en
. 

N
o.

 7
08

/1
, 

Sa
rd

ar
na

ga
tj 

14
16

5-
66

/W
es

si
om

al
 d

at
ed

 t
he

 
25

th
 F

eb
-

ru
ar

y 
)9

67
. 

C
om

pe
ns

at
io

n 
pa

ya
bl

e 
on

 
hi

s 
C

.A
F 

N
o.

 
B/

A
/1

75
36

/1
.S

35
 w

as
 p

ai
d 

to
 h

im
 (I

n 
15

-2
-

19
65

· 

T
he

 a
pp

lic
an

t 
ha

d 
a 

ve
rif

ie
d!

ur
ba

n 
pr

op
er

ty
 

cl
ai

m
 f

or
 

R
s. 

87
70

/-
an

d 
ru

ra
l 

pr
op

er
ty

 
cl

ai
m

 
fo

r 
R

s.
 1

63
68

/--
in

 w
hi

ch
 s

he
 

ha
d 

1/
2 

sh
ar

e.
 

Sh
e 

ha
d 

al
so

 
ag

ric
ul

tu
ra

l 
la

nd
 c

la
im

 a
ss

es
se

d 
fo

r 
8-

7+
 

un
its

. 
C

om
-

pe
ns

at
io

n 
on

 a
ll 

th
e 

ve
rif

ie
d 

cl
ai

m
:w

or
ke

d 
' •

. 
ou

t 
to

 R
s. 

69
97

/-.
 

O
ut

 o
f 

th
is'

 a
m

ou
nt

 a
 

su
m

 o
f 

R
s. 

19
56

' 5
6 

pa
is

e 
to

w
ar

ds
 p

ub
lic

 
du

es
 p

lu
s 

R
s;

 1
38

4'
94

 p
ai

se
 t

ow
ar

ds
 c

os
t 

of
 G

ov
er

nm
en

t 
bu

ilt
 p

ro
pe

rt
y 

N
o.

 
50

/1
 

D
as

t .. .:
r ~

:J
ga
r,
 A

m
ra

va
ti 

(to
ta

l R
s. 

33
41

' 5
0)

 
wa

., 
ad

ju
st

ed
 i

n 
th

e 
ye

ar
 1

95
7 

le
av

in
g 

a 
bc

la
nc

e 
o

f 
R

s.
 

86
55

' 5
0 

at
 

he
r 

cr
ed

it.
 

Su
bs

eq
ue

nt
ly

, 
in

fo
rm

at
io

n 
w

as
 

re
ce

iv
ed

 
fr

om
 t

he
 C

ol
le

ct
or

, 
A

m
ra

va
ti,

 t
ha

t 
sh

e 
w

as
 a

ct
ua

lly
 a

llo
tte

e 
of

 R
oo

m
 N

o.
 5

0/
2,

 
D

a<
:tu

r 
N

ag
ar

 a
nd

 n
ot

 5
0/

1 
as

 h
ad

 b
ee

n 
sh

ow
n 

by
 th

e 
cl

ai
m

an
t i

n 
he

r c
om

pe
ns

at
io

n 
ap

pl
ic

at
io

n.
 

A
s 

a 
re

su
lt 

of
 th

is
, 

th
e 

Pa
y 

&
 

A
cc

ou
nt

s 
O

ffi
ce

r 
ha

s 
be

en
 r

eq
ue

st
ed

 
by

 th
e 

R
eg

io
na

l S
et

tle
m

en
t 

C
om

m
is

si
on

er
 



I 
a 

, 

,~
 

Sb
ri

 N
ao

it
II

m
 N

ea
u.

m
al

, B
.In

er
a' 

Pa
pt

en
t o

f c
o.

m
pe

ua
ar

ip
o.

 a
pi

ns
t C

A
P 

N
o.

 M
JA

/'8
/9

09
/X

X
I(L

). 
. 

4 

to
 r

e-
ad

ju
st

 t
he

 a
m

ou
nt

 o
f 

R
I. 

13
84

'9
4 

pa
ise

 t
ow

ar
ds

 t
he

 p
ric

e 
of

 G
ov

er
nm

en
t 

bu
ilt

 p
ro

pe
ny

 N
o.

 5
0/

2,
 

D
as

tu
r 

N
ag

ar
. 

Fo
r 

th
is

 
m

is
ta

ke
 t

he
 c

om
pl

ai
na

nt
 h

as
 t

el
 

bl
am

e 
he

rs
el

f. 
H

ow
ev

er
, 

th
e 

ca
se

 i
s 

be
in

g 
pr

oc
es

se
d 

by
 t

he
 P

ro
ce

ss
in

g 
O

ffi
ce

r 
fo

r a
dj

us
tm

en
t t

ow
ar

ds
 G

ov
er

nm
en

t B
ui

lt 
Pr

op
er

ty
 N

o.
 5

0/
2,

 a
nd

 t
he

 b
al

an
ce

 a
va

il
~ 

ab
le

 a
t h

er
 c

re
di

t w
ID

 b
e 

pa
id

 t
o

. h
...

. 
in

 
ac

:c:
or

da
nc

e 
w

ith
' t

he
 r

ul
 •.

 

T
he

 a
pp

lic
an

t 
Sb

ri
 N

ilD
ik

tam
. h

ad
. a

 v
er

Ul
~ 

i 
ru

ra
l 

Pl
'O

pe
ny

' c
la

im
 f

or
 R

s. 
63

,6
/-

au
d 

,.
 

ag
ric

ul
tu

ra
l 

L
an

d 
cla

im
 

8.9
IeO

ed
 f

ot.
. 9

 
st

an
da

rd
 a

cr
es

 I
I 

. 
7/

40
 u

ni
ts.

 o
n 

wb
lcb

 
co

m
pe

ns
at

io
n 

pa
ya
bl
~ 

to
 h

im
w

or
kc

4'
., t

Q 
R

I. 
62

80
/-.

 
H

is
 c

om
pe

ns
at

io
n 

ca
q

, 
ba

d 
th

er
ef

or
e 

be
en

 f
in

w
ed

 a
s 

un
de

r 
:-

RB
. 

87
4/

-
ad

ju
st

ed
 t

ow
ar

ds
 S

m
al

l 
U

rb
an

 
Lo

an
. 

R
I. 

34
3/

-
ad

ju
st

ed
 t

ow
ar

ds
 s

ho
p 

Lo
an

. 
RB

. 
59

0/
-

ad
ju

St
ed

 to
w

ar
ds

 H
ou

se
 B

ui
ld

in
l 

Lo
an

. 

JiU
. 9

1/
-

ad
ju

st
ed

 t
ow

ar
ds

 a
rr

ea
rs

. o
f 

re
nt

 
up

to
 3
1
-
I
~
S
6
.
 



T
dt

a}
'i 

~r
. 

Sb
ri

 H
ar

pm
du

 JI
DJ

im
Il, 

A
dl

Q
ltm

en
t o

f a
m

ou
nt

 al
re

ad
y 

pa
Id

 to
w

ar
ds

 
A

m
ra

va
a 

C
O

lt 
of

.2
 s

ho
ps

 a
nd

 is
su

e 
of

 sa
na

ds
. 

iI
.I

19
Z

/-
ad

Ju
ste

d 
to

w
ar

G
I 

S.
U

.L
 

p1
uI

 
. 

in
te

re
st

. 
R

I. 
32

1-
ad

ju
st

ed
 to

w
ar

ds
 r

en
t o

f' 
pl

ot
 ft

om
-, 

. 
1

.1
1

-,
6

 t
o 
~
S
9
;
 

--
--

R
I·

36
95

·0
0 

R
I. 

25
85

 
B

al
an

ce
 

R
s.

62
8 5

·0
0

 (S
.U

 .L
. =

Sm
al

l 
U

rb
an

 L
oa

n.
) 

As
 r

eg
ar

ds
 t

he
 b

al
an

ce
 a

m
ou

nt
 o

fR
s.

 
25

8 ,
,,.

. 
th

e 
ap

pl
ic

an
t 

ha
s 

be
en

' a
sk

ed
 t

o 
fu

rn
ilb

r 
lo

m
e 

in
fo

rm
at

io
n 

by
 th

e 
R

eg
io

na
l 

Se
ttl

e-
m

en
t 

C
om

m
is

si
on

er
 a

nd
 p

ay
m

en
t w

ill
 b

e'
 

m
ad

e 
to

 h
im

 a
s 

so
on

 a
s 

he
 s

en
ds

 t
he

' 
re

o 
s: 

qu
is

ite
 in

fo
rm

at
io

n 
to

 th
e 

R
eg

io
na

l S
et

tle
-,

 
Ii!

" 
m

en
t 

C
om

m
is

si
on

er
. 

Sh
ri

 N
an

ik
 

R
am

 
N

en
um

al
 h

as
 a

lso
 b

ee
n 

in
fo

rm
ed

' o
f 

th
e 

po
si

tio
n 

of
 h

is
 c

as
e 

by
 th

eR
eg

io
na

lS
eu

le
--

· . 
m

en
t 

C
om

m
is

si
on

er
, 

B
om

ba
y.

 
T

he
 s

al
e 

ce
rti

fic
at

e 
fo

r 
sh

op
 N

o.
'so

, N
eh

ru
;. 

m
ai

da
i 

A
m

ra
va

ti 
pu

rc
ha

se
d 

by
 S

hr
i 

H
 ..

. 
gu

nd
ss

 J
an

jim
al

 h
as

 a
lre

ad
y 

be
en

' i
 

set
 

to
' 

hi
m

 
on

 
15

-4
-6

4.
 

As
· r

eg
ar

ds
' 

sh
op

' 
NO

'.' 
S

I,
th

e 
au

ct
io

n'
pu

rc
ha

se
r d

id
 n

ot
·· 

P8
J' 

an
yt

hi
ng

 to
w

ar
ds

 th
e 

co
st

 o
f t

hi
s 

pr
op

er
ty

 
til

}, 
O

ct
ob

er
, 

19
66

 w
he

n 
he

 p
ai

d 
1

0
%

 
E.

M
.D

. 
am

ou
nt

in
g 

to
 R

s. 
35

5/
-

in
 

ca
Sh

 
un

de
r 

ch
al

la
n 

N
o.

 2
S

2
 d

at
ed

 
20

-1
0-

1g
66

. 



2 
• 

.,' 

3~
. 

Sm
t. 

Is
hw

ar
ib

ai
 L

ak
hm

id
as

s 
Pa

ym
en

t o
f c

om
pe

ns
at

io
n 

ag
ai

ns
t C

A
P 

Sa
rd

ar
na

ga
r. 

A
hm

ed
ab

ad
. 

N
o.

 B
/A

/I6
-9

33
/9

33
 u

nd
er

 r
ul

e 
19

 
or

 3
0.

 

r3
3.

 
Sh

. B
he

ru
m

al
 a

nd
 S

m
t. 

De
vi

 B
ai

 
C

an
ce

lla
tio

n 
of

 a
llo

tm
eD

t o
f l

an
d 

ce
se

 
B

ul
om

al
. 

A
gr

a.
 

N
o.

 U
P/

LA
/M

TR
/3

43
. 

.. 
H

e 
fu

rt
he

r t
en

de
re

d 
th

e 
cl

ai
m

 o
f h

is
 8

88
0·

 
ci

at
e 

Sh
ri

 R
an

gh
ur

an
 C

he
tta

 
H

ir
da

ra
m

 
fo

r a
dj

us
tm

en
t o

f b
al

an
ce

 sa
le

 p
ric

e.
 N

ec
e-

ua
ry

 a
ct

io
n 

fo
r a

dj
us

tm
en

t 
of

 R
s. 

31
95

/-
fr

om
 

th
e 

co
m

pe
ns

at
io

n 
of

 h
is

 a
ss

oc
ia

te
 

Sh
ri

 H
ir

da
ra

m
 h

as
 b

ee
n 

ta
ke

n 
an

d 
sa

le
-

ce
rti

fic
at

e 
w

ill
 b

e 
is

su
ed

 a
ft

er
 th

e 
re

co
ve

ry
 

ad
vi

ce
 h

as
 b

ee
n 

re
ce

iv
ed

 b
y 

th
e 

R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
. 

B
om

ba
y.

 

T
he

 c
as

e 
ha

s 
be

en
 re

-p
ro

ce
ss

ed
 u

nd
er

 r
ul

e 
19

 .
 

an
d 

th
e 

di
ff

er
en

ce
 o

f c
om

pe
ns

at
io

n 
pa

ya
bl

e 
·Ii 

to
 

th
e 

ap
pl

ic
an

t 
on

 
th

at
 

ac
co

un
t 

ha
s 

be
en

 a
dj

us
te

d 
to

w
ar

ds
 th

e 
co

st
 o

f p
ro

pe
rt

y 
N

o.
 

78
5/

2,
 

A
m

ba
w

ad
i, 

Sa
rd

ar
na

ga
r. 

T
he

 
ap

pl
ic

an
t 

ha
s 

al
so

 b
ee

n 
in

fo
rm

ed
 

of
 th

e 
po

si
tio

n 
of

 h
er

 c
as

e 
by

 th
e 

R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
, 

B
om

ba
y.

 

T
he

 a
llo

tm
en

t 
of

 a
gr

ic
ul

tu
ra

l l
an

d 
in

 f
av

ou
r 

of
 

th
es

e 
ap

pl
ic

an
ts

 
ha

s 
al

re
ad

y 
be

en
 

ca
nc

el
le

d 
as

 d
es

ire
d 

by
 th

em
 a

nd
 th

e 
bi

lls
 

fo
r p

ay
m

en
t o

f c
om

pe
ns

at
io

n 
in

 li
eu

 t
he

re
of

 
ha

ve
 b

ee
n 

se
nt

 t
o 

th
e 

Pa
y 

an
d 

A
cc

ou
nt

s 
O

ff
ic

er
, 

N
ew

 
D

el
hi

. 
Pa

ym
en

t 
w

ill
 

be
 

IlU
ld

e 
to

 t
he

m
 o

n 
re

ce
ip

t 
of

 th
e 

bi
ll 

du
ly

-
p

..
ed

 b
y 

Pa
y 

an
d 

A
cc

ou
nt

s 
O

ff
ic

er
. 



3 ~
 

Sh
ri

 S
ah

ijr
am

 S
Id

 M
ad

gh
irm

al,
 

Pa
ym

en
t o

t d
lfr

em
lre

 o
t d

'Iin
pe

nI
ed

O
il 

N
et

aj
i 

N
ag

ar
, A

gr
a 

[I
nc

lu
de

d 
du

e.
 

a8
 i

te
m

 (
I)

 (
.) 

of
 

A
pp

en
di

x 
X

X
X

, 
Fi

ft
h 

R
ep

or
t 

of
 

th
e 

C
om

m
itt

ee
 o

n 
Pe

ti
ti

on
~.

 T
hi

rd
 

L
ok

 S
ab

ha
 o

ut
st

an
di

ng
 'c

as
es

]: 

35
. S

hr
i D

on
i 

C
ha

nd
 sl

o 
M

ul
a 

M
al

. 
C

on
do

na
tio

n 
of

. 
de

la
y 

in
 

fil
in

g 
A

in
ri

ts
ar

.·
 

, "
 

. 
R

.G
. 

ap
pH

ca
tio

n 
in

 r
es

pe
ct

 
of

 
. -
-
-
-
-
.
-
-
-
.
-
-
-
-
-
-
-
-
-
-
..

 --
-v

er
ifi

ed
 li

ifi
d 

cl
ai

m
.' 

. 
, 

'.
 

fu
rt

he
r 

en
qu

iri
es

 m
ad

e 
in

 t
he

 m
at

te
r 

ha
ve

 
di

sc
lo

se
d 

th
at

 t
he

 C
om

pe
ns

at
io

n 
C

as
e 

of
 

Sh
ri

 
Sa

hi
jr

am
 

M
an

gh
ir

m
al

 w
as

 
in

iti
al

ly
 

fin
al

is
ed

 in
 A

ug
us

t, 
19

57
, o

n 
pr

o-
ra

ta
 b

as
is

 
an

d 
a 

co
m

pe
ns

at
io

n 
of

 R
s.

 1
41

2'
 25

 p
ai

se
 

wa
s 

pa
id

 to
 h

im
 b

y 
m

ea
ns

 o
f 

ad
ju

st
m

en
t. 

Su
bs

eq
ue

nt
ly

 o
n 

th
e 

ba
si

s 
of

 r
ep

re
se

nt
a-

tio
n 

of
 S

hr
i S

ah
ijr

am
 th

e 
m

at
te

r 
w

as
 

go
ne

 
in

to
 

an
d 

it
 w

as
 d

ec
id

ed
 

to
 r

ep
ro

ce
ss

 h
is

 
co

m
pe

ns
at

io
n 

ca
se

 i
n 

th
e 

lig
ht

 o
f 

th
e 

pr
o-

vi
si

on
s 

of
 R

ul
e 

19
(2

)(
b)

 o
f 

th
e 

D
is

pl
ac

ed
 

pe
rs

on
s 

(C
om

pe
ns

at
io

n 
&

 
R

eh
ab

ili
ta

tio
n)

 
R

ul
es

, 
19

55
. 

T
hu

s 
he

 b
ec

am
e 

en
tit

le
d 

to
 a

 
fu

rt
he

r 
am

ou
nt

 o
f 

R
s. 

56
4'

 08
 w

hi
ch

 
to

o 
w

as
 p

ai
d 

to
 h

im
 o

n 
26

th
 M

ay
, 

19
65

 
(R

s.
 

23
1/

-
in

 
ca

sh
 

an
d 

R
s.

 
33

3'
 08

 
by

 
m

ea
ns

 o
f 

ad
ju

st
m

en
t)

. 
i 

It
 w

ou
ld

 a
pp

ea
r 

fr
om

 t
he

 a
bo

ve
 f

ac
ts

 
th

at
 

th
e 

co
m

pe
ns

at
io

n 
ca

se
 o

f 
Sh

ri
 

Sa
hi

jr
am

 
M

an
gh

ir
m

al
 

al
re

ad
y 

st
an

ds
 

fin
al

is
ed

. 
In

 v
ie

w
 o

f 
th

is
 i

t 
is 

re
qu

es
te

d 
th

e 
ca

se
 

sh
ow

n 
as

 p
en

di
ng

 v
id

e 
It

em
 l

(i
) 

A
pp

en
di

x 
X

X
X

 o
n 

pa
ge

 1
83

 o
f 

th
e 

Fi
ft

h 
R

ep
or

t 
of

 t
he

 
C

om
m

itt
ee

 
on

 
Pe

tit
io

ns
, 

m
ay

 
ki

nd
ly

 b
e 

de
le

te
d.

 

T
he

 R
eh

ab
ili

ta
tio

n 
G

ra
nt

 A
pp

lic
at

io
n 

of
 th

e 
pe

tit
io

ne
r 

ha
s 

be
en

 
ve

rif
ie

d 
fo

r 
R

s .
 

27
95

'0
0.

 



r 
l 

3 ..
 

36
 

.. 
T

he
 c

on
ve

ya
nc

e 
de

ed
 i

n 
re

sp
ec

t o
f 

th
e 

pr
op

er
ty

 in
 q

ue
st

io
n 

ha
s 

si
nc

e 
be

en
 i

ss
ue

d 
in

 f
av

ou
r 

of
 S

hr
i 

K
is

ha
n 

C
ha

nd
 

M
oo

l 
C

ha
nd

 
81

 
in

tim
at

ed
 

by
 

th
e 

A
ss

is
ta

nt
 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

 
Inc

b.l
r"P

1: 
' 

B
om

ba
y.

 

37
 

Sh
rl

 
M

ad
ba

w
ad

.. 
Tb

Iu
m

al
, 

A
dj

ua
an

eo
t 

of
 C

A
P

 t
ow

ar
ds

 t
he

 c
os

t 

A
hm

ed
ab

ad
. 

of
 G

ov
er

nm
en

t 
B

ui
lt 

Pr
op

er
ty

 N
o.

 
T

he
 r

eq
ui

re
d 

ad
ju

st
m

en
t 

ha
s 

si
nc

e 
be

en
 

ca
rr

ie
d 

ou
t t

ow
ar

ds
 th

e 
co

st
 o

f t
he

 p
ro

pe
rt

y 
an

d 
th

e 
sa

le
 c

er
tif

ic
at

e 
w

as
 i

ss
ue

d 
to

 t
he

 
au

ct
io

n 
pu

rc
ha

se
r o

n 
lo

th
 D

ec
em

be
r, 

19
6,.

 
H

-B
, S

ar
da

rN
ap

r,
 C

ol
on

y,
A

hm
ed

-
ab

ld
. 

38
 

Sa
ba

 D
ev

 Ra
J N

 ..
..

 an
d 

O
th

en
, R

eb
ab

ili
ta

tio
a 

of
 re

tU
ge

es
' f

ro
m

 B
ah

a-
Pa

tia
Ia

. 
• 

w
al

pu
r. 

Sh
ri

 D
ev

 R
aj

 N
ar

an
g 

wa
s a

sk
ed

 to
 g

iv
e 

pr
oo

f 
~!
! 

in
 su

pp
or

t o
f h

is
 h

av
in

g 
se

nt
 

ap
pl

ic
at

io
ns

 
a:

 
be

fo
re

 3
1S

t 
J a

nu
at

y,
 1

96
4 

al
on

gw
ith

 f
ul

l 
pa

rt
ic

cl
ar

s 
of

 In
de

x 
N

os
. 

of
 

hi
s 

cl
ai

m
s, 

39
 

Sb
rl

 N
lc

ba
ld

u 
JIa

lda
I, 

......
.. 

et
c.

, 
bu

t 
he

 
ha

s 
no

t 
so

 
fa

r 
re

sp
on

de
(t

 
Th

er
ef

or
e,

 
it 

ha
s 

no
t 

be
en

 p
os

si
bl

e 
to

 
ta

ke
 a

ny
 a

ct
io

n 
in

 th
e 

m
at

te
r. 

U
Ib

II
-

la
ue

 o
f c

on
ve

ya
nc

e 
~
 fo

r R
oo

m
 N

o.
 T

he
' c

on
ve

ya
nc

e 
de

ed
 

in
 r

es
pe

ct
 o

f R
oo

m
. 

7.
 B

ur
ad

t N
o.

 :&
a3

, :
.U

lh
as

na
ga

r. 
N

O
.7

, 
B

ar
ra

ck
 N

o.
 2

23
, 

U
lh

as
na

ga
r h

D
 

si
nc

e 
be

en
 is

su
ed

 to
 t

he
 c

la
im

an
t a

llo
tte

e;
-

40
 

Sb
ri.

 H
A

l 
.
,
.
 
..

..
 

p;.
 l

lI
U

e 
of

 co
nv

ey
an

ce
 d

ee
d 

fo
r 

te
ne

m
en

t 
C

on
ve

ya
nc

e 
de

ed
 i

n 
re

sp
ec

t 
of

 G
B

P 
N

os
. 

A
ID

_ 
5 5

 I
I 

N
O

I. 
A

-8
7"

 88
 K

ub
er

na
pr

 C
ol

on
y,

 
A

-8
7 

&
 8

8 
K

ub
er

na
ga

r 
C

ol
on

y,
 A

hm
ed

ab
ad

 

Ab
rn

e<
laM

cl,
 

lu
w

e 
si

nc
e 

be
en

 is
su

ed
 o

n 
27

th
 M

aY
,I9

&
!. 

41
 

Sb
rl

 P
r 

3 
' .
..

..
..

..
..

..
..

 Ib
t .
..

..
. 

of
 th

e 
be

ne
fit

 o
f R

ul
e 

19
 o

f 
T

he
 r

ul
in

g 
gi

ve
n 

by
 t

he
 S

up
re

m
e 

C
ou

rt
'ln

 

-
.
.
.
 " 

-
"
J
D

 ••
 '
(
~
)
I
l
~
_
 . .

"
,.

 
a.

n 
A

pp
ea

18
 N

o.
 8

9-
93

 o
f 1

96
4f

eJ
11

'd
iq

' 



42
 

Sh
ri

m
ad

 R
ul

dW
 l.

.ila
rIm

t 
A

hm
ed

ab
ad

. 

43
 

8b
ri

 R
oe

be
l_

 
A

Iu
ne

d8
bI

d.
 

K
hl

In
m

, 

Pa
ym

en
t 

of
 a

m
tp

eD
SI

lti
an

 d
ue

 
on

 
llr

ic
ul

tu
ra

l 
la

nd
 c

la
im

 a
ss

es
se

d 
at

 
SA

O
 3

1 
un

it
t 

an
 

16
-1

-6
2.

 

ap
pl

ic
at

io
n 

of
 R

ul
e 

19
 o

f 
th

e 
D

ilp
la

C
ed

 
Pe

rs
on

s (
Co

m
pe

ns
at

io
n 

an
d 

R
eh

ab
ili

ta
tio

n)
 

R
U

le
s, 

19
55

, t
o 

th
e 

ag
ric

ul
tu

ra
l l

an
d 

cl
ai

m
t 

ill
 b

ei
ng

 a
pp

U
ed

 t
o 

al
l 

pe
nd

in
g 

or
 f

ut
ur

f' 
ca

se
s 

in
vo

lv
in

g 
pa

ym
en

t 
of

 c
om

pe
ns

at
io

n 
on

 t
he

 a
gr

ic
ul

tu
ra

l 
la

nd
 c

la
im

s 
ve

rif
ie

d 
W

ld
er

 t
he

 p
ro

vi
si

on
s 

of
 th

e 
D

.P
. 

(C
la

im
s)

 
A

ct
,1

95
0 

or
 t

he
 S

up
pl

em
en

ta
ry

 A
ct

; 1
9'

4.
 

Th
e c

as
es

 w
hi

ch
 h

av
e 

al
re

ad
y 

be
en

 d
ec

id
ed

 
an

d 
fin

al
ly

 s
et

tle
d 

(i.
e.

 w
he

re
 p

ay
m

en
t b

aa
 

be
en

 m
ad

e 
in

 a
cc

or
da

nc
e 

w
ith

 th
e 

in
at

ru
e:

-
tio

ns
 c

on
ta

in
ed

 in
 th

e 
M

in
is

tr
y 

of
R

eh
ab

ili
-

ta
tio

n'
s 

C
ir

cu
la

r 
le

tte
r 

N
o.

 
,1

(1
7)

 
SI

/5
5-

K
 d

at
ed

 
28

th
 

Se
pt

em
be

r 
pr

ov
id

in
g 

fo
r 

no
n-

ap
pl

ic
ab

ili
ty

 
of

 
R

ul
e 

19
 

to
 

th
e 

ag
ri

cu
ltu

ra
l 

la
nd

 
cl

ai
m

s 
be

in
g 

ba
rr

ed
 b

y 
li

m
it

at
io

n 
ar

e 
no

t 
tI-

be
in

g 
re

-o
pe

ne
d.

 
A

s 
th

e 
co

m
pe

ns
at

io
n 

II
 

ca
se

 o
f 

Sh
ri

 P
ar

na
nm

al
 K

hi
al

da
s 

st
an

di
 

al
re

ad
y 

fin
al

ly
 

se
ttl

ed
, 

th
e 

qu
es

tio
n 

of
 

ex
te

nd
in

g 
th

e 
be

ne
fit

 a
s 

co
nt

em
pl

at
ed

 i
n 

19
 o

f 
th

e 
af

or
es

ai
d 

R
ul

es
, 

do
es

 n
ot

 a
riJ

e.
 

A
s 

sU
8h

 t
he

 m
at

te
r 

m
ay

 p
le

as
e 

be
 t

re
at

ed
 

..
 c

lo
se

d.
 

T
he

 c
om

pe
ns

at
io

n 
bo

th
 o

n 
ru

ra
l 

p
ro

p
lf

tJ
 

cl
ai

m
 a

ss
es

se
d 

at
 R

s.
 2

02
0/

-
as

 w
el

l a
t 

en
 

th
e 

ag
ric

ul
tu

ra
l 

la
nd

 
cl

ai
m

 
as

se
ss

ed
. a

t 
3 

3/
4 

un
its

 
w

as
 p

ai
d 

to
 h

er
 i

n 
A

pr
il,

 
19

66
. 

IJ
Ia

e 
of

 cm
ft

J8
D

ce
 d

ee
d 

fo
r 

pr
op

en
y 

Su
bs

tit
ut

io
n 

pr
oc

ee
di

ng
s 

in
 th

e 
m

at
te

r 
ha

ve
 

N
o.

 6
65

/4
 S

ar
da

r 
N

ag
ar

. 
si

nc
e 

be
en

 fi
na

lis
ed

 W
ld

er
 s

ec
tio

n 
9 

of
 th

e 



""
'-'-

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
-:-

---
---

---
; .. , 

~
 

7 
--..

.... 
-:

.-
-.

 
---'-

-_._
----

--_ ...
..

 --
--

--
_.

 

44
 

Sb
ri

 M
ot

um
al

 N
ar

ain
da

s, 
A

hm
ed

ab
ad

. 

45
 

8h
ri

 R
am

 C
ha

nd
 B

eU
ar

am
, 

A
hm

ed
ab

ad
. 

46
 

Sh
ri

 P
rit

am
 D

as
s 

Sh
am

an
da

s, 
A

hm
ed

ab
ad

. 

47
 

Sh
ri 

Ch
eU

a 
R

am
 P

Il1
'8!

I 
R

am
, 

A
hm

ed
ab

a;
i. 

48
 

Sh
ri

 
D

ha
ra

m
da

ss
 

Si
dh

um
al

, 
Sa

tn
a.

 

A
dj

us
tm

en
t o

fR
s.

 1
36

8/
-

to
w

ar
ds

 t
he

 
co

st
 o

f 
te

ne
m

en
t 

N
o.

 
2.3

2. 
O

ld
 

G
-W

ar
d 

K
ub

em
ag

ar
, A

hm
ed

ab
ad

. 

Is
su

e 
of

 co
nv

ey
an

ce
 d

ee
tl 

fo
r 

pr
op

er
ty

 
N

o.
 

2.2
./3

 N
ew

 '
G

' 
W

ar
d,

 K
ub

er
-

na
ga

r. 
Is

su
e 

of
 co

nv
ey

an
ce

 d
ee

d 
in

 re
sp

ec
t 

of
 

te
ne

m
en

t 
N

o.
 E

-1
6I

, 
K

ub
em

ag
ar

 
C

ol
on

y,
 A

hm
ed

ab
ad

. 
Is

su
e 

of
sa

le
 d

ee
d 

in
 re

sp
ec

t o
f t

en
em

en
t 

N
o.

 4
43

-B
, 

Sa
rd

ar
 N

ag
ar

 
C

ol
on

y,
 

A
hm

ed
ab

ad
. 

Pa
ym

en
t o

f b
al

an
ce

 c
om

pe
ns

at
io

n 
ag

a-
in

st
 C

A
P 

N
o.

 M
/B

/C
f6

9/
X

X
-(

L)
. 

4 

A
ct

. 
T

he
 p

et
ito

ne
r 

w
as

 
to

 m
ak

e 
up

 a
 

sh
or

tfa
ll 

of
R

s.
 2

92
'7

5.
 

T
he

 
co

nv
ey

an
ce

 
de

ed
 o

f 
th

e 
pr

op
er

ty
 i

n 
qu

es
tio

n 
sh

al
l 

be
 i

ss
ue

d 
by

 
th

e 
R

eg
io

na
l 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

, 
B

om
ba

y 
as

 
so

on
 

as
 

th
e 

pe
tit

io
ne

r 
ha

s 
pa

id
 t

he
 s

ho
rtf

al
l. 

T
he

 a
llo

tte
e 

ha
s 

st
ill

 t
o 

pa
y 

an
 a

m
ou

nt
 

of
 

Rs
. 

24
'0

2 
to

w
ar

ds
 t

he
 c

os
t 

of
 th

e 
ab

ov
e 

te
ne

m
en

t 
pl

us
 i

nt
er

es
t. 

N
ec

es
sa

ry
 a

ct
io

n 
fo

r 
th

e 
is

su
e 

of
 c

on
ve

ya
nc

e 
de

ed
 

w
ill

, 
th

er
ef

or
e,

 b
e 

ta
ke

n 
by

 t
he

 A
dm

in
is

tra
to

r, 
Sa

rd
.a

:n
ag

ar
, a

fte
r t

he
 p

ar
ty

 h
as

 
pa

id
 

th
e 

Ii 
re

qw
Sl

te
 a

m
ou

nt
. 

T
he

 d
ee

d 
of

 c
on

ve
ya

nc
e 

in
 r

es
pe

ct
 o

f 
th

e 
pr

op
er

ty
 in

 q
ue

st
io

n 
ha

s 
si

nc
e 

be
en

 is
su

ed
 

on
 2

5-
4-

19
67

 in
 fa

vo
ur

 o
f t

he
 p

et
iti

on
er

. 
T

he
 c

on
ve

ya
nc

e 
de

ed
 i

n 
re

sp
ec

t 
of

 t
en

e-
m

en
t 

N
o.

 "
E

-1
6I

 K
ub

em
ag

ar
 

C
ol

on
y,

 
A

hm
ed

ab
ad

 h
as

 s
in

ce
 b

ee
n 

is
su

ed
. 

T
he

 c
on

ve
ya

nc
e 

de
ed

 i
n 

re
sp

ec
t 

of
 th

e 
pr

o-
pe

rt
y 

in
 q

ue
st

io
n 

ha
s 

be
en

 
is

su
ed

 
on

 
2.

4t
h 

Se
pt

em
be

r, 
19

66
. 

A
 su

m
 o

f R
s. 

46
9'

 80
 is

 a
va

ila
bl

e 
at

 th
e 

cr
ed

it 
of

 th
e 

ap
pl

ic
an

t 
w

ho
 h

as
 b

ee
n 

as
ke

d 
by

 
th

e 
R

eg
io

na
l 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

 
M

.P
. 

an
d 

R
aj

as
th

an
s 

vi
de

 h
is

 l
et

te
r 

N
o.

 
R
S
C
f
M
P
/
A
S
O
S
/
M
/
G
/
~
/
X
X
I
-
(
L
)
/
1
7
a
0
2
.
 



49
 

Sh
ri 

Ta
hi

lra
m

 
Kh

ai
su

kh
da

s~
 

A
gr

a.
 

SO
 

Sm
t. 

B
ho

ji 
Ba

i P
ar

as
 R

am
 (

Fu
r-

th
er

 f
ac

ti 
to

 t
ho

se
 a

pp
en

de
d 

to
 F

if
th

 R
cp

on
, 

T
hi

rd
 

Lo
k 

ia
bh

a)
 

A
dj

us
tm

en
t 

to
w

ar
ds

 t
he

 c
os

t 
of

 G
.B

. 
Q

r.
 N

o'
 6

3,
 K

ri
sh

na
 C

ol
on

y,
 A

gr
a 

Pa
ym

en
t o

f M
on

ga
ge

 ri
gh

ts
 to

 p
et

lU
o-

nc
r 

fr
om

 C
A

FS
 o

f m
or

tg
ag

er
s. 

SJ
 

Sm
t. 

Tu
IIi

 B
ai 

H
ua

an
lD

d 
• 

R
ef

un
d 

ofe
Xc

eu
 am

ou
nt

 o
f 

R
I.7

89
/-

. 

da
tt

d 
th

e 
~7

th
 

M
ar

ch
, 

lil
67

 
to

 
in

tim
at

e 
w

he
th

er
 

he
 h

ad
 u

tU
is

ed
 

th
e 

am
ou

nt
 a

lre
ad

y 
or

 w
he

th
er

 h
e 

w
ou

ld
 

lik
e 

to
 h

av
e 

th
e 

U
.P

.Z
.A

. 
B

on
ds

 
ag

ai
ns

t 
th

is
 

am
ou

nt
. 

Fu
rt

he
r 

ac
tio

n 
w

ill
 

be
 

ta
ke

n 
by

 t
he

 R
eg

io
na

l 
. S

et
tle

m
en

t 
C

om
-

m
is

si
on

er
 i

n 
th

is
 c

as
e,

 o
n 

re
ce

ip
t 

of
 th

e 
in

fo
rm

at
io

n 
fr

om
 S

hr
i 

D
ha

ra
m

da
ss

. 
H

e 
m

ay
 b

e 
ad

vi
se

d 
to

 
ap

pr
oa

ch
 t

he
 R

eg
io

na
l 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

s 
M

.P
. &

 R
aj

as
-

th
an

, 
Ja

m
na

ga
r 

H
ou

se
, 

N
ew

 
D

el
hi

 
in

 
th

e 
m

at
te

r. 
T

he
 s

al
e 

de
ed

 i
n 

re
sp

ec
t 

of
 th

e 
pr

op
er

ty
 in

 
qu

es
tio

n 
lia

s 
be

en
 i

ss
ue

d 
to

 S
hr

i T
ah

ilr
am

 
. o

n 
15

th
 N

ov
em

be
r, 

19
66

. 
A

fte
r f

ur
th

er
 e

xa
m

in
at

io
n 

of
 h

is
 

re
co

rd
 th

e 
~
 

R
eg

io
na

l 
Se

ttl
em

en
t, 

C
om

m
is

si
on

er
, 

';3
1 

B
om

ba
y,

 h
as

 in
tim

at
ed

 
th

at
 n

o 
an

lo
un

t 
is 

,-
to

 b
e 

pa
id

 t
o 

th
e 

cr
ed

ito
r 

by
 t

he
 D

eb
to

rs
 

in
 th

e 
ab

ov
e c

as
e 

as
 p

er
 o

rd
er

s d
at

ed
 2

-3
-6

1 
an

d 
28

-9
-6

1 
pa

ss
ed

 b
y 

th
e 

T
ri

bu
na

l 
co

n-
ce

rn
ed

 in
 s

ui
t N

o.
 5

/5
2.

 I
n

 th
is

 c
on

ne
ct

io
n 

an
 a

pp
ea

l 
w

as
 f

ile
d 

by
 S

hr
i 

Pa
ra

s 
R

am
, 

de
ce

as
ed

, 
an

d 
th

e 
sa

m
e 

w
as

 d
is

m
is

se
d 

by
 

th
e 

R
eg

io
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
 

B
om

ba
y,

 'D
i.k

 h
is

 o
rd

er
 d

at
ed

 2
6-

2-
61

. 
T

he
 a

pp
lic

an
t, 

Sm
t. 

B
ho

ji 
Ba

i, 
is 

be
in

g 
in

fo
rm

ed
 o

f 
th

e 
ab

ov
e 

fa
ct

s 
se

pa
ra

te
ly

. 
T

he
 a

m
ou

nt
 o

f R
s. 

78
9/

-
ad

ju
st

ed
 i

n 
ex

ce
ss

 
ag

ai
ns

t 
te

ne
m

en
t 

N
O

.9
, 

B
K

 N
o.

 
16

93
, 

U
lh

as
 N

ag
ar

 h
as

 s
in

ce
 b

ee
n 

re
fu

nd
ed

 t
o 

th
e 

cl
ai

m
an

t. 



I 
s 

/5
S

 '~
Sf

*i
 t
i
J
f
a
n
~
;
$
~
N
'
"
 D

el
hi

 

53
 

Sb
ri

 B
ha

gw
an

da
a 

K
al

um
aI

, 
A

m
ta

ft
ti 

3 

-A
dj

U
lti

ne
i1

to
flb

. 4
~ 

li
d

 
Si

fr
om

 
th

e 
co

m
pe

ns
at

io
n 

pa
ya

lf
e 

to
 r

e
i 

A
ss

an
da

s 
sl

o 
Sh

ri
 H

as
so

m
al

 o
n 

hi
s 

C
A

P 
N

o.
 B

/B
fB

I90
71

 
X

X
IV

(S
) t

ow
ar

ds
 th

e 
CI

08
t o

f q
ua

rt
er

 
N

o.
 

A
I/

I9
9,

 L
ej

pe
t N

ag
ar

, 
N

ew
 D

el
hi

. 

• 
Ca

nc
:el

lat
io

n o
f lU

lV
ey

 N
o
~
~
:
 th

e l
an

d 
al

lo
t-

m
en

t 
or

de
r 

iaa
ue

d 
in

 
. 

an
t's

 f
av

ou
r. 

54
 S

hr
i 

Th
ak

an
hi

bh
ai

 G
ov

er
dh

an
da

a 
M

ilt
ry

. 
R

du
D

do
fR

l.2
90

/-
pa

id
ll

ro
%

 b
id

pr
ic

ef
or

a 
A

hm
ed

ab
ad

. 
GB

P.
 

" 
Sb

ri 
BIJ

om
aI 

Ow
dI

Do
m,

J, 
UJh

..... 
. IW

Iu
Id

 o
f f

II
lt

 h
C

IO
nn

d 
iD

 a
cI

I8
. 

4 

T
he

 n
ec

es
sa

ry
 

ad
ju

st
m

en
t o

f R
s. 

45
96

' 8
0 

ou
t 

of
 th

e c
om

pe
ns

at
io

n 
pa

ya
bl

e t
o 

Sh
r i

 A
S,

sa
nd

u 
sl

o 
Sh

ri
 

H
as

so
m

al
 

ha
s 

sin
ce

 b
ee

n 
ca

rr
Ie

d 
ou

t 
to

w
ar

ds
 th

e 
co

st 
of

 qu
ar

te
r 

N
o,

 
A

-I
I 1

99
, 

La
j-

pa
t N

ag
ar

, N
ew

 D
el

hi
 a

nd
 

th
e 

le
as

e 
de

ed
 w

as
 

lI
so

 is
su

ed
 t

o 
th

e 
al

lo
tte

e 
Sh

ri
 G

ia
n 

C
ha

nd
 

Sh
ar

m
a 

on
 3

1-
7-

64
. 

Th
us

; t
he

 g
rie

va
nc

e(
a)

 
of

 th
e p

et
iti

on
er

 st
an

d 
re

dr
es

se
d.

 

Su
rv

ey
 N

o.
 3

3 
be

in
g 

a 
no

n-
ev

ac
ue

e 
pr

op
er

ty
i' 

be
in

g 
de

le
te

d 
fro

m
 t

he
 

al
lo

tm
en

t 
m

ad
e 

in
 

fa
vo

ur
 o

f S
hr

i B
ha

gw
an

da
s 

K
Bl

um
al

, 
80

th
at

 
hi

s 
co

m
pe

ns
at

io
n 

ca
se

 c
ou

ld
 

be
 r
~p

ro
ce

ss
ed

 
, a

nd
 a 

st
at

em
en

t o
f 

A
cc

ou
nt

 is
su

ed
 

to
 h

im
 to

 
th

e 
ex

te
nt

 o
f a

re
a 

re
du

ce
d,

 

A
 r

ef
un

d 
bi

ll 
in

 f
or

m
 

TR
-6

2 
in

 d
up

lic
at

e 
ha

s 
be

en
 s

en
t 

to
 t

he
 a

pr
lic

an
t 

fo
r 

hi
s 

si
gn

at
ur

e 
an

d 
re

tu
rn

 af
te

r g
et

tin
g 

it 
at

te
st

ed
 b

y 
a M

ag
is

-
tr

at
e 

or
 

an
 

O
at

h 
C

om
m

is
si

on
er

. 
Th

c' 
ne

ce
ss

ar
y 

re
fu

nd
 

of
R

s.
29

0/
-

w
ill

 b
e m

ad
e 
a~

 
lo

on
 

as
 

th
e 

ap
pl

ic
an

t 
co

m
pl

et
es

 
th

e 
ab

ov
e 

fo
rm

al
ity

 a
nd

 t
he

 
bi

ll 
is 

pa
ss

ed
 b

y 
th

e 
co

m
pe

te
nt

 
au

th
or

ity
. 

H
av

ee
nd

or
se

da
co

py
 o

f 
th

ei
r 

le
tte

r N
o.

 1
6(

37
) 

L&
R

 6
4,

 d
at

ed
 

23
-8

-6
7 

to
 

th
e 

cl
ai

m
an

t, 
re

pr
od

uc
ed

 b
do

w
. 

"l
am

 d
ire

ct
ed

 to
 re

fe
r t

o 
yo

ur
 'a

pp
lic

at
io

n 
d
~
e
d
 

th
e 

Ja
nu

ar
y,

 
19

64
 

re
ce

iv
ed

 
th

ro
ug

h 
LO

k 
Sa

bh
a S

ec
re

ta
ria

t o
n 

th
e a

bo
vu

ub
!e

ct
' a

nd
' t

o
 

.,-
th

at 
th

e 
sa

m
e 

ha
s 

be
en

 'e
sa

ttt
fll

ed
 'i

n 

... .~ 



co
ns

ul
ta

tio
n w

ith
 A

ss
is

ta
nt

 S
eW

em
et

lt 
Co

m
m

i ..
 

st
on

er
, 

IIC
, 

B
om

ba
y.

 
A

s 
re

po
rt

ed
 

th
e 

am
ou

nt
 in

 q
ue

st
io

n 
ha

s 
be

en
 a

dj
us

te
d-

' 
li

te
r 

ta
ki

ng
 i

nt
o 

co
ns

id
er

at
io

n 
yo

ur
 

rum
-.
..

 
fo

r R
s 

10
14

7/
-

an
da

gr
ir

ul
tu

ta
ll

an
d 

--e
W

m 
fo

r 
1-

1/
2 

st
an

da
rd

 ac
re

s. 
Y

ou
 ·a

re
en

tit
le

di
"f

or
 

co
m

fe
ns

at
io

n 
of

 R
s. 

4,
53

6/
-

pa
ya

bl
e 

on
 "t

he
 

ru
ra

 c
la

im
 a

s 
w

el
l 

as
 -

ag
ric

ul
lu

ia
l 

cI
ai

m
,n

u 
u

n
d

er
:-

I.
 -

A
dj

us
te

d 
to

w
ar

ds
 a

rr
ea

rs
 o

f 
re

nt
 a

nd
 c

on
ve

ya
nc

e 
ch

ar
ge

 
fo

r t
en

em
en

t i
n 

B
k.

 
19

19
, 

up
to

 3
1-

12
-1

95
3 

s. 
A

dj
us

te
d 

to
w

ar
ds

 a
rr

ea
rs

 o
f 

re
nt

 f
or

 
te

ne
m

en
t 

N
O

.4
, 

BI
c. 

19
15

, C
am

p 
N

O
.5

 u
pt

o 
31

-1
0-

19
53

 a
nd

 c
on

ve
ya

nc
e 

cl
la

qe
s 

up
to

 3
0-

9-
19

60
 

3.
 A

dj
us

te
d 

to
w

ar
ds

 th
e c

os
t o

f 

R
io

 

17
2'

25
 

36
7'

95
 

G
B

PN
o.

4 
Bk

. N
o.

 1
91

5 
17

50
'0

0 

-4
· 

A
dj

us
te

d 
to

w
ar

ds
 th

e 
co

st
 o

f 
G

B
P 

N
o.

 1
85

6/
18

, 
of

 as
so

ci
-

at
e 

Sh
ri

 D
al

um
al

 
. 

0 
14

80
' 0

0 

Th
e b

al
an

ce
 am

ou
nt

 pa
ya

bl
e 

by
 

It
lo

te
m

en
t 

of
 8

C
C

O
U

nt
i 

76
5'

 80
 

TO
TA

L 
45

36
'0

0 

Ii 



I 
:a 

,6
 

Sb
ri 

Q
or

dh
an

dl
lls

/o
 S

hr
i 

N
qp

ur
. 

So
ih

ro
m

al
, 

3 

Pa
ym

en
t o

f C
om

pe
ns

at
io

n 
on

-c
la

im
 a

ss
es

se
d 

at
 R

I.
 7

2D
O/

-
on

_h
is 

C
A

F 
N

o.
 M

/N
aa

pu
r/

 
a7

3'
31

• 

" 
Sh

ri
 L

i1
ar

am
B

ha
w

an
da

ll}
ot

w
an

i,B
om

ba
y.

 
Pa

ym
en

t o
f 

C
om

pe
ns

at
io

n 
to

 t
he

re
m

ai
ni

ng
 

. 
co

-s
ha

re
r 

of
 S

hr
i 

A
oa

nd
ra

m
 B

ha
pa

nd
as

. 

S8
 

Sb
ri

 G
ul

ab
ra

i 
Jb

am
ln

da
a 

Bb
atl

a. 
Ka

I,a
o 

Fi
oa

IiI
ati

oD
 o

f 
eo

m
pe

lll
ltl

on
. 

Ca
m

p.
 

4 

T
he

 S
ta

te
m

en
t o

f 
A

cc
ou

nt
 et

c.
 w

ill
 be

 is
su

ed
 t

o 
yo

u a
fte

r 
bi

lls
 h

av
e 

be
en

 ad
m

itt
ed

 b
y t

he
 P

ay
 

&
 

A
cc

ou
nt

s O
ffi

ce
r 

(R
eh

ab
ili

ta
tio

n)
, B

om
ba

y.
 

Y
ou

 
ar

e 
ad

vi
se

d 
to

 
ap

pr
oa

ch
 

R
eg

io
na

e 
,S

et
tle

m
en

t 
C

om
m

is
si

on
er

, B
om

ba
y 

fu
rt

he
r 

. in
 t

he
 m

at
te

r.
" 

T
he

 or
ig

in
al

 cl
ai

m
an

t, 
Sh

ri
 G

or
dh

an
da

s 
ha

vi
ng

 
di

ed
, h

is 
so

n 
Sh

ri
 

Ti
ka

m
da

s 
ha

s 
fo

rw
ar

de
d 

ne
ce

ss
ar

y 
do

cu
m

en
ts

 re
ce

nt
ly

 
fo

r 
be

in
g 

ap
p-

oi
nt

ed
 

as
 

le
ga

l 
re

pr
es

en
ta

tiv
e 

al
on

~ 
w

ith
 

ot
he

rs
, 

if
 a

ny
, 

to
 t

he
 d

ec
ea

se
d 

cl
ai

m
an

t, 
un

de
r 

Se
ct

io
n 

9 
of

 t
he

 D
is

pl
ac

ed
 

Pe
rs

on
s 

(C
om

pe
ns

at
io

n 
&

 
R

eh
ab

ili
ta

tio
n)

 A
ct

, 1
95

4.
 

A
s 

so
on

 a
s 

th
e 

su
bs

tit
ut

io
n 

pr
oc

ee
di

ng
s 

ar
e 

co
m

pl
et

ed
, 

fu
rth

er
 

ac
tio

n 
to

 p
ay

 t
he

 c
om

-
pe

ns
at

io
n 

du
e 

to
 s

uc
h o

f 
th

e 
le

ga
l 

re
pr

es
en

ta
-

tiv
es

 as
 m

ay
 b

e f
ou

nd
 e

lig
ib

le
 t

he
re

fo
r, 

w
ou

ld
 

be
 

ta
ke

n.
 

T
he

 r
em

ai
ni

ng
 

ba
la

nc
e 

of
 

co
m

pe
ns

at
io

n 
w

as
 

pa
id

 t
o 

Sh
ri

 
A

na
nd

ra
m

 
B

ha
gw

an
da

s 
on

 
2'

4-
2-

19
65

. 
Th

us
, 

th
e 

gr
ie

ve
nc

e 
of

 S
hr

i A
n-

an
dr

am
 st

an
ds

 
re

dr
es

se
d 

an
d 

th
e m

at
te

r m
ay

 
pl

ea
se

 b
e 

tre
at

ed
 a

s 
cl

os
ed

. 

T
he

 
co

m
pe

ns
at

io
n 

ca
se

 o
f 

th
e 

ap
pl

ic
an

t 
ia

 
pe

nd
in

g 
as

 t
he

 c
la

im
 fi

le 
in

vo
lv

ed
 i

n 
ca

se
 it

 
un

de
r 

Ju
di

ci
al

 a
ct

io
n 

al
on

gw
ith

 
ot

he
r 

C
o-

sh
ar

er
s 

fil
es

 f
or

 r
em

ov
in

g 
ce

rta
in

 d
is

cr
ep

an
-

ci
es

 i
n 

th
e 

Ju
dg

em
en

t 
or

de
rs

 i
n 

re
ps

ec
t o

f 
A

gr
ic

ul
tu

ra
l 

La
nd

. 
T

he
 c

om
pe

ns
at

io
n 

e
lN

 
w

ill
 b

e 
fin

al
ise

d 
as

 s
oo

n 
as

 J
ud

ic
ia

l 
ac

tio
n 
i.

 
co

m
pl

et
ed

. (
Th

e 
C

om
m

itt
ee

 fe
el

 t
ha

tth
em

at
te

r 
m

ay
 b

e 
tre

at
ed

 
as

 c
lo

se
d 

at
 th

ia
 a

tq
e.

. 
it

 ia
 

II
Ib

-j
ud

ia
).

 
. . 

i 



.- ~
 

C
) ~ t .- C
I 

,9 
Sh

ri 
M

an
ek

m
al

 G
an

ga
ra

m
, A

hm
ed

ab
ad

 
• 

60
 

Sh
rim

at
i 

Pu
ni

ba
i 

w
/o

 L
i1

ar
am

 

Im
pl

em
en

ta
tio

n 
of

 or
de

rs
 o

f D
y.

 C
.S

.C
. d

at
ed

 
~7
-)
-6
1 
a
U
o
w
i
n
~
 b

en
ef

it 
of

 R
ul

e 
IC

}(2
)(b

) l
in

d 
di

V
Isi

on
 o

f 
co

m
pe

ns
at

io
n 

eq
ua

U
y 

be
tw

ee
n 

cl
ai

m
an

t 
an

d 
hi

s 
hr

ot
he

r. 

Pa
ym

en
t o

f c
om

pe
ns

at
io

n 
of

 ag
ric

ul
tu

ra
l l

an
d 

as
se

ss
ed

 a
t 3

-3
/4

un
itC

A
FN

o.
B

/A
/S

/R
/(

B
)/

 
10

4/
V

II
(W

)/I
V

 N
T

. 

61
 

Sh
ri 

R
ad

ho
m

al
 D

ho
or

om
al

, A
hm

ed
ab

ad
 

• 
Is

su
e 

of
 sa

le
 c

er
tif

ic
at

e 
in

 r
es

pe
ct

 o
f p

ro
pe

rty
 

N
o.

 E
-2

22
/K

ub
er

na
ga

r, 
A

hm
ed

ab
ad

. 

T
he

 c
om

pe
ns

at
io

n 
ca

se
 

of
 S

hr
i 

M
an

ek
m

al
 

G
an

ga
ra

m
an

d 
hi

sb
ro

th
er

Sh
ri

 M
ah

ar
 C

ha
nd

 
G

an
ga

ra
m

 
ha

s 
be

en
 f

in
lll

ise
d 

un
de

r 
R

ul
e 

19
(2

)(b
) 

of
 t

he
 

D
is

pl
ac

ed
 

Pe
rs

on
s 

(C
&

R)
 

Ri
lle

s 
19

Sj
, 

an
d 

th
~ 

gr
ps

s 
co

m
pe

ns
at

io
n 

pa
ya

bl
e 

on
 t

he
 c

\ll
im

s 
\la

s 
sil

lc
e 

be
en

 p
ai

d 
to

 
bo

th
 o

f t
he

m
 e
q
~
U
Y
 b

y 
ad

ju
.ti

,q
g 

lh
ei

rr
es

-
p. c

ct
iv

e 
sll

aJ
eli

 to
w.

 ar
ds

 t
he

 
pu

bl
ic

 
du

es
 .

re
. 

co
ve

rl\
bl

e 
fro

m
 
e
~
h
 o

f t
he

m
. 

A
s t

he
 re

si
du

al
 

w
or

k 
re

la
tin

g 
to

 t
he

 G
uj

ar
at

 
St

at
e 

ha
s 

be
en

 
tra

ns
fe

rr
ed

 to
 th

at
 S

ta
te

 
G

ov
er

nm
en

t 
fu

rth
er

 
ac

tio
n 

fo
r t

he
 e

xe
cu

tio
n 

of
 lin

 
lli

fc
em

en
t 

fo
r 

re
co

ve
ry

 o
f 

bl
Ila

nc
e 

CQ
st 

et
c.

 i8
 to

 
be

 t
~
e
n
 

by
 

th
eq

J 
i.e

., 
th

e 
A

c1
m

in
ist

ra
to

r 
Sa

rd
l\f

-
na

lla
r 

To
w

ns
hi

p,
 A

hm
ed

ab
ad

 w
ho

 h
ad

 b
ee

p 
re

qu
es

te
d 

by
 tl

ie
 

Re
gi

on
al

 O
ffi

ce
, B
o
m
~
y
.
 

to
 e

xp
ed

ite
 

th
e 

ma
tt

~r
. 

l\s
 t

he
 g

rie
va

nc
e(

s)
 

of
 d

ie
 p

et
iti

on
er

 st
an

d 
re

dr
es

se
d,

· 
th

e 
ca

se
 is

 
b
e
~
 tr

ea
te

d 
as

 
cl

os
ed

. 

T
he

 de
la

y 
in

 th
e s

ub
m

is
si

on
 o

f h
er

 a
pp

lic
at

io
n 

fo
r 

in
cl

us
io

n 
of

 th
e 

ag
ric

ul
tu

ra
l 

la
nd

 c
\ll

im
 

"e
rif

le
d 

fo
r 

3-
"'1

 u
ni

ts
 in

 h
er

 
C

A
F 

N
o.

 B
/A

, 
S/

R
/(B

)/I
04

/V
I 

(W
)/

IV
N

T 
ha

s 
sin

ce
 b

ee
n 

co
nd

on
ed

 I
;y

 t
he

 C
hi

ef
 

St
et

tle
m

en
t 

C
om

-
m

iss
io

ne
r, 

an
d 

ap
pr

op
ria

te
 

in
st

ru
ct

-
io

ns
 i

ss
ue

d 
to

 th
e 

R
SC

 
Bo

m
ba

y,
 to

 p
ay

 t
he

 
co

m
pe

ns
at

io
n 

to
 S

hr
im

at
i P

un
ib

ai
 w

d/
o 

Li
la

-
ra

m
 th

er
eo

n.
 

T
he

 pr
op

er
ty

 N
o.

 £
-2

22
, K

ub
er

na
ga

r, 
A

hm
ed

a-
ba

d,
 

w
as

 
pu

rc
ha

se
d 

by
 

Sh
ri

 
R

ad
ho

m
al

 
s/

o 
D

ho
or

om
al

 o
f 

A
hm

ed
ab

ad
 in

 a
n 

au
ct

io
o 

on
 6

,.7
-6

1.
 

Su
bs

eq
ue

nt
ly

, 
it 

w
as

 d
isc

ov
er

ed
 

th
at

 th
is

 v
er

y 
pr

op
er

ty
 h

ad
 b

ee
n 

so
ld

 e
ar

lie
r 

to
 o

ne
 S

hr
i 

U
dh

om
al

 
H

iro
m

al
 o

n 
31

-1
0-

60
, 

an
d 

th
at

 t
he

 s
al

e 
ce

rti
flc

at
e 
h~

d 
al

so
 

be
en

 
iss

 ue
d 

to
 

hi
m

 o
n 

18
 -5

 -6
2.

· 
A

s 
a 

re
su

l t,
 th

e 
se

co
nd

 s
al

e 
of

 th
e 

pr
op

er
ty

 in
 f

av
ou

r 
of

 th
e 

co
m

pl
ai

na
nt

, S
hr

i R
ad

ho
m

al
 b

ei
ng

 
ab

-i
ni

tio
 

.... ~ 



I' 
2 

3 

-62
 S

hr
i M

ur
jim

al
 J

ee
au

m
aI

, A
hm

ed
ab

ad
 

'C
om

pe
ns

at
io

n 
cl

ai
m

-a
dJ

us
tm

en
t 

to
w

ar
ds

 

63
 

Sm
t. 

T
ot

i B
al 

M
an

sh
om

al
, A

hm
ed

ab
ad

 
. 

64
 

Sh
ri

 L
ok

um
al

 S
. 

K
al

w
an

i, 
A

hm
ed

ab
ad

 
. 

Te
ne

m
en

t 
N

o.
 6

30
/2

 a
nd

 3
 S

ar
da

m
ag

ar
. 

Po
ss

es
sio

n 
rig

ht
s 

fo
r 

Pr
op

er
ty

 N
o.

 
79

1/
4,

 
A

m
ba

w
ad

i, 
Sa

rd
am

ag
ar

. 

Pa
ym

en
t o

f b
al

an
ce

 c
om

pe
ns

at
io

n 
of

 R
s. 

57
.1

0 

4 

,'o
id

, 
w

as
 c

an
ce

lle
d 

w
ith

ou
t 

fo
rf

ei
tin

g 
th

e 
ea

rn
es

t 
m

on
ey

 
de

po
si

te
d 

by
 h

im
 

at
 

th
e 

tim
e o

f a
uc

tio
n.

 I
n 

vi
ew

 o
f 

th
is

, 
th

e 
qu

es
tio

n 
of

 is
su

in
g 

sa
le

 c
er

tif
ic

at
e 

to
 S

hr
i 

R
ad

ho
m

al
 

do
es

 n
ot

 a
ris

e.
 

So
 fa

r a
s t

he
 re

fu
nd

 o
f t

he
 m

on
ey

 d
er

os
ite

d 
by

 
Sh

ri
 R

ad
ho

m
al

 to
w

ar
ds

 
th

e 
co

st
 0 

th
e 

pr
o-

pe
rt

y 
is 

co
nc

er
ne

d,
 

it 
m

ay
 b

e 
m

en
tio

ne
d 

th
at

 
ne

ce
ss

ar
y 

st
ep

s 
ha

ve
 

al
re

ad
y 

be
en

 t
ak

en
 

by
 

th
e 

A
ss

tt.
 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

 I
/C

.,
 

B
om

ba
y 

to
 h

av
e 

th
e 

am
ou

nt
 v

iz
., 

Rs
. 

36
34

/
re

fu
nd

ed
 to

 h
im

 a
s 

so
on

 a
s 

th
e 

bi
ll 

is 
pa

ss
ed

 
by

 t
he

 P
ay

 an
d 

A
cc

ou
nt

s 
O

ffi
ce

r c
on

ce
rn

ed
. 

T
he

 c
as

e 
ha

s 
be

en
 g

ot
 e

xa
m

in
ed

. 
T

he
 e

nt
ir

e 
co

m
pe

ns
at

io
n 

pa
ya

bl
e 

to
 

Sh
ri

 
M

ur
jim

al
 

Je
lS

um
al

 
un

de
r 

co
m

pe
ns

at
io

n 
A

pp
lic

at
io

n 
Fo

rm
 

N
o.

 
H

H
/S

/B
C

/C
K

/8
2

1
/I

V
N

T
 

ha
s 

be
en

 a
dj

us
te

d 
to

w
ar

ds
 h

is
 l

oa
n 

du
es

 a
nd

 t
he

 
co

st
 o

f q
ua

rt
er

 N
o.

 A
-2

2/
6 

B
ai

ra
ga

rh
 a

nd
 n

o 
m

or
e 

co
m

pe
ns

at
io

n 
is 

pa
ya

bl
e 

to
 h

im
, w

hi
ch

 
ca

n 
be

 a
dj

us
te

d 
to

w
ar

ds
 t

he
 c

os
t o

f t
en

em
en

t 
N

o.
 6

30
/2

 a
nd

 6
30

/3
 

Sa
rd

am
ag

ar
. 

T
he

 sa
le

 o
f t

he
 te

ne
m

en
t i

n 
fa

vo
ur

 o
f S

m
t. 

T
ot

i 
Ba

i w
as

 c
an

ce
lle

d 
w

ith
 h

er
 c

on
se

nt
 a

fte
r 

sh
e 

su
rr

en
de

re
d 

th
e 

or
ig

in
al

 sa
le

 c
er

tif
ic

at
e 

Is
su

ed
 

to
 h

er
 a

nd
 r

eq
ue

st
ed

 f
or

 t
he

 r
ef

un
d 

of
 t

he
 

am
ou

nt
 

re
co

ve
re

d 
fr

om
 h

er
. 

In
 th

e 
ba

la
nc

e 
co

m
pe

ns
at

io
n 

of
 R

s. 
57

' 1
0 

pa
ise

 
pa

ya
bl

e 
in

 c
as

h 
to

 S
hr

i L
ok

um
al

, h
e 

ha
s 

ha
d 

on
ly

 1
/2

 s
ha

re
, t

he
 o

th
er

 h
al

f b
ei

ng
 p

ay
ab

le
 

to
 S

hr
i J

ha
m

an
da

s.
 A

cc
or

di
ng

ly
, t

he
 a

m
ou

nt
 

... t 



6
, 

Sh
ri 

K
cw

al
ra

m
 G

ul
ab

 R
Bi

, A
hm

ed
ab

ad
 

• 

66
 

Sh
ri 

K
un

da
nd

as
 M

ad
ha

w
da

s, 
A

hm
ed

ab
ad

 

67
 

Sh
ri 

M
ul

ch
an

d,
 M

en
gh

ra
j, 

A
hm

ed
al

ta
d 

68
 

Sm
t. 

Ja
isi

ba
i T

ol
ar

am
, 

Bo
m

ba
y 

69
 

Sh
ri

 L
ah

ru
m

al
 H

ad
al

m
al

, N
as

ik
 C

ity
 •

 

R
ef

un
d 

of
 M

un
ic

ip
al

 T
ax

es
 r

ec
ov

er
ed

 
fr

om
 

Sh
ri

 K
ew

al
ra

m
 G

ul
ab

 R
Bi

 i
n 

re
sp

ec
t 

of
 

B
.P

. N
o.

 4
18

4 
J a

m
al

pu
r W

ar
d 

N
o.

 I
, 

N
ad

i-
w

ad
, 

A
hm

ed
ab

ad
. 

A
dj

us
tm

en
t o

f C
om

pe
ns

at
io

n 
to

w
ar

ds
 p

ro
pe

rty
 

N
o.

 3
4/

4,
 N

ew
 G

'W
ar

d,
 K

ub
er

na
ga

r. 

Pa
ym

en
t o

f c
om

pe
ns

at
io

n 
ag

ai
ns

t C
A

F 
N

o.
 B

I 
M

/2
IS

84
I2

9S
· 

. 

Is
su

e 
of

 C
on

ve
ya

nc
e 

D
ee

d 
fo

r 
H

ou
se

 N
o.

 S
 

Bl
oc

k 
N

o.
 1

00
 A

gr
a 

Ro
ad

 M
ul

an
d 

C
ol

on
y,

 
Bo

m
ba

y.
 

C
on

do
na

tio
n 

of
 d

el
ay

 i
n 

fil
in

g 
co

m
pe

ns
at

io
n 

ap
pl

ic
at

io
n 

fo
rm

. 

du
e 

ha
s 

sin
ce

 b
ee

n 
pa

id
 to

 S
hr

i L
ok

um
al

 a
nd

 
th

e 
re

m
ai

ni
ng

 h
al

f s
ha

re
 o

f t
he

 a
m

ou
nt

 w
ou

ld
 

be
 p

ai
d 

to
 S

hr
i J

ha
m

an
da

s 
af

te
r t

he
 r

eq
ui

re
d 

do
cu

m
en

ts
 h

av
e 

be
en

 fu
rn

is
he

d 
by

 th
e 

la
tte

r. 
T

hu
s,

 th
e 

gr
ie

va
nc

e 
of

 S
hr

i L
ok

um
al

 s
ta

nd
s 

re
dr

es
se

d.
 

T
he

 C
ol

le
ct

or
 a

nd
 D

ep
ut

y 
C

us
to

di
an

 o
f E

va
cu

ee
 

Pr
op

er
ty

, 
A

hm
ed

ab
ad

 h
as

 n
ow

 r
ep

or
te

d 
th

at
 

a 
de

m
an

d 
dr

af
t N

o.
 

A
oo

69
14

 d
at

ed
 t

he
 7

th
 

O
ct

ob
er

, 1
96

6 
fo

r 
R

s. 
15

9·
44

 
(r

ef
un

da
bl

e 
to

 
cl

ai
m

an
t) 

is
su

ed
 i

n 
fa

vo
ur

 o
f S

hr
i 

K
ew

a1
ra

m
 

G
ul

ab
 R

ai
 h

as
 s

in
ce

 b
ee

n 
de

liv
er

ed
 t

o 
Sh

ri 
K

ew
al

 R
am

 
G

ul
ab

 
R

ai
 o

n 
13

th
 

O
ct

ob
er

 
19

66
• 

T
he

 a
dj

us
tm

en
t 

of
 R

s 
20

00
/-

ha
s 

sin
ce

 b
ee

n 
ca

rr
ie

d 
ou

t 
an

d 
th

e 
R

ec
ov

er
y 

Sc
he

du
le

 
se

nt
 

to
 t

he
 

A
dm

in
is

tra
to

r 
Sa

rd
ar

na
ga

r. 
... 

T
he

 
co

m
pe

ns
at

io
n 

ca
se

 o
f 

th
e 

ap
pl

ic
an

t 
ha

s 
it

 
be

en
 f

in
al

ise
d 

an
d 

pa
ym

en
t 

m
ad

e 
to

 h
im

 
on

 
16

th
 J

an
ua

ry
, 

19
67

. 

T
he

 C
on

ve
ya

nc
e 

de
ed

 h
as

 s
in

ce
 

be
en

 i
ss

ue
d 

to
 S

hr
im

at
i 

Ja
is

ib
ai

 
To

1a
ra

m
. 

T
he

 
ap

pl
ic

an
t h

as
 b

ee
n 

as
ke

d 
by

 t
he

 A
ss

is
ta

nt
 

Se
ttl

em
en

t 
C

om
In

iss
io

ne
r I

IC
, 

B
om

ba
y,

 
in

 
hi

s 
le

tte
r 

N
o.

 
R

SC
B

/A
SO

(B
)P

C
.4

6S
73

11
 

47
24

/3
1 6

08
-9

, 
da

te
d 

9t
h 

A
ug

us
t, 

19
67

 
<R

e-
pr

od
uc

ed
 be

lo
w

) t
o 

fu
rn

is
h 

an
 a

ffi
da

vi
t 

st
at

in
g 

R
eh

ab
ili

ta
tio

n 
be

ne
fis

 e
nj

oy
ed

 
by

 h
im

 
if

 
an

y.
 H

is
 r

ep
ly

 is
 s

til
l a

w
ai

te
d.

 
A

s 
so

on
 

18
 

Sh
ri

 L
ah

ru
m

al
 B

ad
al

m
al

 f
ur

ni
sh

es
 t

hi
s 

do
-

cu
m

en
t, 

hi
s 

ca
se

 w
ill

 b
e 

pr
oc

es
se

d 
fu

rt
he

r 
an

d 
fin

al
ise

d 
by

 t
he

 
A

ss
is

ta
nt

 
Se

ttl
em

en
t 

Co
m

xn
iss

io
ne

r 
IIC

, 
B

om
ba

y.
 



• 
2 

10
 

8h
ri

 S
lm

an
m

al
 T

ej
um

al
, A

m
ba

w
ad

i, 
Sa

da
r-

na
ga

r, 
A

hm
ed

ab
ad

. 

3 

Pa
ym

en
t o

f b
al

an
ce

 co
m

pe
ns

at
io

n 
of

R
s.

 1
6,

00
0 

du
e,

 a
fte

r 
ad

ju
st

m
en

t 
of

 R
s. 

53
78

.8
0 

N
.P

. 
fr

om
 h

is
 C

A
P 

to
w

ar
ds

 "
R

ah
at

 V
ill

a"
 e

ve
n 

th
ou

gh
 p

et
iti

on
er

 ha
d 
8u
b8
~u
en
tl
y 

ca
n!

=d
led

 
th

e 
irr

ec
ov

er
ab

le
 p

ow
er

 o
f a

tto
m

ey
 e

xe
cu

te
d 

in
 fa

vo
ur

 o
f S

hr
i V

ish
in

 D
. A

dv
an

i. 

" 
"I

 1
m

 to
 i

nv
ite

 r
ef

er
en

ce
 to

 th
is

 o
ffi

ce
 l

et
te

r 
N

o.
 R

SC
B

/A
SO

(N
S)

/P
C

.4
65

73
/2

43
oo

/6
7 

da
te

d 
th

e 
26

th
 J

un
e,

 1
96

7,
 i

n 
w

hi
ch

 y
ou

 
w

er
e 

re
qu

es
te

d 
to

 
fu

m
is

h 
an

 a
ffi

da
vi

t 
st

at
in

g 
th

e 
re

ha
bi

lit
at

io
n 

be
ne

fit
s 

en
jo

ye
d,

 
nu

m
be

r o
f E

P/
G

B
P 

al
lo

tte
d 

to
 
p
u
r
c
~
 

by
 

R
nt

 a
rR

a
n

 i
f 

an
y,

 a
nd

 o
di

er
 p

ub
lic

 
du

es
 o

ut
st

an
di

ng
 a

ga
in

st
 y

ou
, b

ut
 n

o 
re

pl
y 

ha
s 

be
en

 
re

ce
iv

ed
 s

o 
fa

r. 
1 

w
ou

ta
 

th
er

ef
or

e,
 r

eq
ue

st
 y

ou
'to

 p
le

as
e 

fu
m

is
h 

th
e 

re
qu

ire
d 

in
fo

rm
at

io
n 

in
 t

he
 

fo
rm

 o
f 

an
 

af
fid

av
it 

du
ly

 s
w

om
 b

ef
or

e 
a 

m
ag

is
tra

te
 

so
 I

S
 t

o 
en

ab
le

 t
hi

s 
of

fic
e 

to
 

fin
al

ise
 t

he
 

ca
se

. 
A

 re
pl

y 
m

ay
 p

le
as

e 
be

 
se

nt
 t

o 
th

e 
un

de
rs

ig
ne

d 
by

 n
am

e 
im

m
ed

ia
te

ly
".

 

T
he

 D
ep

ar
tm

en
t h

ad
, 

at
 fi

rs
t 

en
do

re
se

d 
a 

co
py

 
...

 
of

 th
ei

r 
le

tte
r 

N
o.

 
G

I/H
A

(1
6)

 C
am

p.
 M

is
e/

 
t 

64
, d

at
ed

 3
1-

8-
64

 to
 S

hr
i 

Sa
m

an
m

al
 in

tim
at

-
in

g 
hi

m
 th

at
 a

s 
th

e 
po

w
er

 o
f 

at
to

rn
ey

 
ha

d 
ac

tu
al

ly
 

be
en

 
ex

er
ci

se
d 

be
fo

re
 

re
vo

ca
tio

n 
th

er
eo

f, 
th

e 
C

SC
 c

ou
ld

 n
ot

 h
el

p 
th

e 
cl

ai
m

an
t. 

It
 W

IS
, 

ho
w

ev
er

, p
oi

nt
ed

 o
ut

 th
at

 "
If

 yo
u 

ha
d 

re
Y

ok
ed

 
th

e 
po

w
er

 o
f 

A
tto

rn
ey

 b
ef

or
e 

th
e 

po
w

er
 w

as
 a

ct
ua

lly
 e

xe
rc

ise
d 

by
 th

e 
pe

rs
on

 80
 

em
po

w
er

ed
, 

th
e 

po
si

tio
n 

w
ou

ld
 

ha
ve

 
be

en
 

di
ff

er
en

t"
. 

O
n 

en
qu

iry
 IS

 to
 w

he
th

er
 th

e 
ba

la
nc

e 
co

m
pe

na
a-

tlo
n 

du
e 

W
IS

 p
ai

d 
to

 t
he

 p
at

iti
on

er
, 

th
e 

D
e-

pa
rtm

en
t 

ex
pl

ai
ne

d 
th

e 
fa

ct
s 

IS
 f

ol
lo

w
s 

: 

T
he

 
R

ea
io

na
l 

Se
ttl

em
en

t 
C
o
m
m
i
a
a
i
o
n
e
r
~
 

B
om

ba
y,

 
to

 w
ho

m
 th

e 
m

at
te

r 
w

as
 re

fe
rr

ed
, 

ha
s 

re
po

rte
d 

th
at

 t
he

 p
et

iti
on

er
, 8

hr
i 

Sa
m

-
an

m
al

 
Te

ju
m

al
 

vi
de

 h
is 

af
tid

av
it 

"re
el 

th
e 

30
th

 
O

ct
ob

er
, 

19
56

, 
au

th
or

is
ed

 
on

e 



Sh
ri 

V
.D

. 
A

dv
an

i f
or

 a
dj

us
tm

en
t o

f 
hi

s 
co

m
pe

ns
at

io
n 

am
ou

nt
in

g 
to

 R
I. 

22
,S

OO
/-

~ 
~
s
t
 
an

y 
pr

op
er

ty
 p

ur
ch

as
ed

 b
y 

hi
m

, 
hi

s 
fr

ie
nd

, 
or

 r
tla

tio
n 

an
d 

th
at

 o
n 

ad
Ju

st-
m

en
t o

f 
th

e 
sa

id
 c

om
pe

ns
at

io
n 

he
 (

Sh
ri

 
S
a
m
~
n
m
:
l
l
 T

:J
um

:l!
) 
~
h
~
 h

uv
, 

no
 r

;g
ht

, 
tit

le
 o

r 
in

te
re

st
 i

n 
th

e 
pr

op
er

ty
 th

us
 p

ur
-

ch
as

ed
. 

Fu
rt

he
r, 

Sh
ri 

Sa
m

an
m

al
 e

xe
cu

t-
ed

 a
n 

irr
ev

oc
ab

ie
 p

ow
er

 o
f 

at
to

rn
ey

 o
n 

3O
-Io

-I9
S6

, i
n 

f.v
ou

r 
of

 th
e 

sa
m

e 
pe

rs
on

,. 
V

iz
 S

hr
i V

.D
. 

A
dv

an
i. 

T
he

 to
ta

l c
om

pe
ns

at
io

n 
to

 w
hi

ch
 S

hr
i S

am
an

-
m

al
 w

as
 e

nt
itl

ed
 w

as
 R

s. 
22

,9
30

' S
7 

pa
is

e.
 

• 
O

f t
hi

s, 
a 

su
m

 o
fR

s.
 3

,2
8S

/-
w

as
 a

dJ
U

ste
d 

to
w

ar
ds

 th
e 

pu
bl

ic
 d

ue
s, 

in
cl

ud
in

g 
th

e 
co

st 
of

 G
ov

er
nm

en
t b

U
ilt

 p
ro

pe
rty

 N
o.

 7
30

/1
, 

S
a
r
d
a
~
,
 

A
hm

ed
ab

ad
, 

ou
ts

ta
nd

in
g 

ag
ai

ns
t h

Im
. 

O
f t

he
 r

em
ai

ni
ng

 
am

ou
nt

 
a 

su
m

 o
f R

s. 
S,

37
S/

-
w

as
 a

dj
us

te
d 

to
w

ar
ds

 
.;

-
an

 e
va

cu
ee

 p
ro

pe
rty

 v
iz

.,
 "

R
ah

at
 

V
ill

a,
 

v.
 

Bo
m

ba
y 

as
 

in
tim

at
ed

 
to

 
th

e 
pa

rt
y 

co
nc

et
ne

d 
in

 th
is

 o
ffi

ce
 le

tte
r N

o.
 G

I/
H

A
/ 

(II
I)/

C
om

p.
 M

is
c.

/6
4 

da
te

d 
th

e 
12

th
 N

ov
-

em
be

r, 
19

«>
40

 
T

he
 ba

la
bc

e 
of

 c
om

pe
ns

a-
tio

n 
ha

s 
sin

ce
 b

ee
n 

te
nd

er
ed

 b
y 

Sh
ri

 A
d-

va
ni

 
to

w
ar

ds
 

th
e 

co
st

 o
f 

th
e 

pr
op

er
ty

 
kn

ow
n 

as
 "

Sa
la

m
ti 

Sa
lt 

W
or

ks
",

 W
ad

al
a,

 
Bo

m
ba

y.
 

In
 v

iew
 o

f 
th

e 
in

st
ru

m
en

ts
 v

iz
., 

an
 a

ffi
da

vi
t 

an
d 

an
 ir

re
vo

ca
bl

e 
po

w
er

 o
f a

tto
rll

ey
 e

x-
ec

ut
ed

 b
y 

Sh
ri

 S
am

an
m

al
 o

n 
3o

-to
-1

9S
6,

 
in

 fa
vo

ur
 o

f 
Sh

ri 
A

dv
an

i, 
it 

ha
s 

no
t 

be
en

 
po

ss
ib

le
 t

o 
as

sis
t 

th
e 

pe
tit

io
ne

r 
in

 t
he

 
m

at
te

r."
 

T
he

 
D

ep
ar

tm
en

t w
as

 f
ur

th
er

 
re

qu
es

te
d 

to
 

cl
ar

ify
 (

I)
 

w
he

th
er

 
th

e 
ad

ju
st

m
en

t 
of

 
Rs

. 
16

,0
00

/-
w

as
 m

ad
e 

be
fo

re
 O

T 
a

ft
er

 
th

e 



I 
2 

3 
4 

th
e 

in
tim

at
io

n 
of

 re
vo

ca
tio

n 
of

 p
ow

er
 a

tto
rn

ey
 

by
 t

he
 

pe
tit

io
ne

r 
an

d 
se

nt
 

by
 

hi
m

 o
n 

26
-2

-1
96

2;
 a

nd
 (i

J)
 i

f 
it

 w
as

 d
on

e 
af

te
r 

th
at

 
in

tim
at

io
n 

w
as

 r
ec

ei
ve

d,
 h

ow
 i

t 
w

as
 d

on
e 

in
 v

ie
w

 o
f 

th
ei

r 
le

tte
r 

da
te

d 
31

-8
-6

4 
to

 
cl

ai
m

an
t 

ci
te

d 
in

 s
ub

-p
ar

a 
1 

ab
ov

e.
 

T
he

 D
ep

ar
tm

en
t i

n 
th

ei
r 

re
pl

ie
s 

st
at

ed
 t

ha
t 

: 

(J
) 

of
 th

e 
to

ta
l c

om
pe

ns
at

io
n,

 a
 s

um
 o

f 
R

s.
 

17
,1

75
·7

6 
pa

is
e 

ha
d 

al
Ie

ad
y 

be
en

 
ad

ju
st

-
ed

 
. fr

om
 t

he
. 

co
m

pe
ns

at
io

n 
pa

ya
bl

e 
to

 
Sb

ri
 S

am
an

m
al

 
on

 t
he

 b
as

is
 o

f p
ow

er
 o

f 
at

to
rn

ey
 

ex
ec

ut
ed

 
in

 
fa

vo
ur

 
of

 
Sb

Ii
 

Si
sb

ni
 D

. 
A

dv
an

i; 

(i
l)

 A
s 

re
ga

rd
s 

th
e 

ba
la

nc
e 

of
 R

s.
 5

,7
54

;6
8 

bo
th

 p
ar

tie
s 

w
er

e 
he

ar
d 

by
 t

he
 R

.S
.C

. 
B

om
ba

y 
on

 2
8-

7-
66

 w
ho

 p
as

se
d 

an
 

or
de

r. 
Sh

ri
 

Sa
m

an
m

al
 b

ei
ng

 a
gg

rie
ve

d,
 f

ile
d 

an
 

ap
pe

al
 w

ith
 th

e 
au

th
or

is
ed

 C
SC

 w
hi

ch
 w

as
 

di
sm

is
se

d 
in

 d
ef

au
lt 

fo
r 

no
n-

ap
pe

ar
an

ce
 

on
 9

-1
-1

96
7.

 

A
s 

th
e 

,re
pl

ie
s 

fu
rn

is
he

d 
by

 t
he

 D
ep

ar
tm

en
t 

w
er

e 
no

t s
at

is
fa

ct
or

y,
 c

la
rif

ic
at

io
n 

w
as

 s
ou

gh
t 

an
d 

ob
ta

in
ed

 o
n 

th
e 

fo
llo

w
in

g 
po

in
ts

 fo
r t

he
 

C
om

m
itt

ee
's 

in
fo

rm
ot

io
n:

-

P
oi

nt
 1

: 
T

he
 d

at
e 

on
 w

hi
ch

 t
he

 ir
re

vo
ca

bl
e 

pO
W

er
 o

f 
at

to
rn

ey
 e

xe
cu

te
d 

by
 S

hr
i S

am
-

an
m

al
 T

ej
um

al
in

 fa
vo

ur
 o

f S
hr

i V
is

hi
n 

D
. 

A
dv

an
i w

as
 r

ec
ei

ve
d 

by
 t

he
 M

in
is

tr
y.

 

R
ep

ly
 o

f D
ep

tt
. 

Ir
re

vo
ca

bl
ep

ow
er

 o
f 

at
to

r-
ne

y 
w

as
 e

xe
cu

te
d 

by
 S

hr
i S

am
an

m
al

 T
ej

u-
m

al
 in

 fa
vo

ur
 o

f 
Sh

ri
 V

. D
. 

A
dv

an
i·

 o
n 

... ~ 



tT
hi

 s 
in

fo
rm

at
io

n 
wi

U 
be

 a
pp

en
de

d 
to

 n
ex

t 
Re

pO
rt 

of
 th

e 
C

om
m

itt
ee

, a
ft

er
 it

s 
re

ce
ip

t, 

30
-1

0-
56

, 
T

he
 d

at
e 

on
 

w
hi

ch
 

it
 

w
as

 
ac

tu
aU

y 
re

ce
iv

ed
 in

 th
e 

R
eg

io
na

l 
O

ffi
ce

, 
B

om
ba

y,
 h

as
 n

ot
 b

ee
n 

co
m

m
un

ic
at

ed
 b

y 
th

at
 o

ffi
ce

, b
ec

au
se

 t
he

 r
el

ev
an

t 
fil

e 
ha

s 
be

en
 s

en
t t

o 
th

e 
G

ov
.r

nm
en

t 
Pl

ea
de

r 
in

 
co

nn
ec

tio
n 

w
ith

 
th

e 
ca

se
 

of
 

"R
ah

at
 V

ill
a"

 B
om

ba
y,

 w
hi

ch
 is

 p
en

di
ng

 
in

 th
e H

ig
h 

C
ou

rt
, B

om
ba

y.
 

T
he

 
R

ag
i-

on
al

of
fi

ce
r,B

om
ba

f 
ha

s 
be

en
 i

ns
tr

uc
te

d 
to

 in
tim

at
e t

he
 d

at
e 

to
 u

s.
 

A
s s

oo
n 

as
 th

e 
in

fo
rm

at
io

n 
is 

re
ce

iv
ed

 
it

 
w

ill
 

be
 

fu
rn

i~
he

d 
to

th
eL

ok
Sa

bh
aS

ec
tt

.t 

P
oi

nt
 (i

i)
 

T
he

 d
at

e 
on

 w
hi

ch
 th

e 
po

w
er

 
of

 
at

to
rn

ey
 w

as
 c

an
ce

lle
d 

by
 S

hr
i S

am
an

m
al

 
Te

ju
m

al
 a

nd
 th

e 
da

te
 o

f 
re

ce
ip

t 
th

er
eo

f 
in

 th
e M

in
is

tr
y.

 
R

ep
ly

 0
/ D

ep
tt

. 
: 

T
he

 p
ow

er
 o

f a
tto

rn
ey

 w
as

 
ca

nc
el

le
d 

by
 S

hr
i 

Sa
m

an
m

al
 T

ej
um

al
 in

 
hi

s 
le

tte
r 

da
te

d 
23

/2
6t

h 
Fe

br
ua

ry
, 

19
62

, 
.;;

: 
w

hi
h 

w
as

 r
ec

ei
ve

d 
in

 t
he

 R
eg

io
na

l o
ffi

ce
, 
~
 

B
om

ba
yo

n2
7-

2-
62

. 

P
oi

nt
 (

ii
i)

 
T

he
 d

at
e 

on
 w

hi
ch

 S
hr

i V
is

hi
n 

D
. A

dv
an

i t
en

de
re

d 
th

e 
ba

la
nc

e o
f c

om
pe

-
en

sa
tio

n 
to

w
ar

ds
 th

e 
pr

op
er

ty
 a

t W
ad

al
a,

 
B

om
ba

y,
 a

nd
 th

e 
da

te
 o

f r
ec

ei
pt

 th
er

eo
f i

n 
th

e 
C

hi
ef

 S
et

tle
m

en
t 

C
om

m
is

si
on

er
's 

O
ffi

ce
. 

R
ep

ly
 

o
f 

D
ep

tt
.:

 
Sh

ri
 V

. D
. 

A
dv

an
i 

as
 

an
 at

to
rn

ey
 o

f S
hr

i S
am

an
m

al
 ha

d f
ur

ni
sh

-
ed

 a
ss

oc
ia

tio
n 

pa
pe

rs
 o

n 
29

-1
2-

62
 te

nd
er

-
in

g t
he

 b
al

an
ce

 o
f c

om
pe

ns
at

io
n 

fo
r a

dj
us

-
tm

en
t t

ow
ar

ds
 th

e l
ea

se
 m

on
ey

 d
ue

 in
 re

s-
pe

ct
 o

f e
va

cu
ee

 p
ro

pe
rt

y 
kn

ow
n 

as
 "

Sa
la

-
m

at
i S

al
t W

or
ks

" W
ad

al
a,

 B
om

ba
y.

 

P
oi

nt
 (

iv
) 

In
 ca

se
 th

e 
le

tte
r o

f 
re

vo
ca

tio
n 

of
 

th
e 

po
w

er
 o

f a
tto

rn
ey

 b
y 

Sh
ri

 S
am

an
m

al
 



I 
2 

3 
4 

Te
ju

m
al

 h
ad

 b
ee

n 
re

ce
iv

ed
 in

 th
e 

Re
gI

O
na

l 
Se

ttl
em

en
t 

C
om

m
is

si
ne

r's
 O

ffi
ce

 e
ar

lie
r 

th
an

 S
ht

i V
is

hi
n 

D
. A

dv
an

i t
oo

k 
ac

tio
n 

to
 

fin
ali

1;
e 

th
e 

tra
ns

fe
r 

of
 th

e 
pr

op
er

ty
, t

he
 

re
as

on
s f

or
 th

e 
R

eg
io

na
l S

et
tle

m
en

t C
O

ltI
-

m
is

si
on

er
 n

ot
 c

om
m

un
ic

at
in

g 
th

e 
sa

m
e 

to
 

Sh
ri

 A
dv

an
i i

n 
tim

e 
an

d 
fo

r n
ot

 c
an

ce
lli

ng
 

th
ed

ea
l. 

R
ep

ly
 o

f D
ep

tt
. 

(a
) O

n 
th

e 
ba

si
s o

f p
ow

er
 o

f 
at

to
rn

ey
 S

hr
i 

A
dv

an
i 

as
so

ci
at

ed
 a

m
ou

nt
 

of
 R

s. 
73

 12
/-

ou
t o

f t
he

 c
om

pe
ns

at
io

n 
f 

Sh
ri

 S
am

an
m

al
 to

w
ar

ds
 th

e 
sa

le
 p

ri
ce

 o
f 

an
 e

va
cu

ee
 p

ro
pe

rt
y n

am
ed

 "
A

ah
at

 V
ill

a"
 

B
om

ba
y.

 
Si

nc
e 

th
e 

as
so

ci
at

io
n 

pa
pe

rs
 

ha
d 

be
en

 s
ub

m
itt

ed
 m

uc
h 

be
fo

re
 t

he
 r

e-
....

 
vo

ca
tio

n 
of

 th
e 

po
w

er
 o

f a
tto

rn
ey

 a
nd

 th
e 

t:
, 

ad
ju

st
m

en
t h

ad
 a

lre
ad

y 
be

en
 c

ar
ri

ed
 o

ut
 

be
fo

re
 th

e 
re

ce
ip

t o
f t

he
 le

tte
r c

an
ce

lli
na

 
th

e 
Po

w
er

 o
f a

tto
rn

ey
, t

he
re

 w
as

 n
o 

di
s-

pu
te

ab
ou

t t
hi

s a
dj

us
tm

en
t. 

(b
) 

Sh
ri

 A
dv

an
i s

ub
m

itt
ed

 as
so

ci
at

io
n 

pa
pe

ts
 

fo
r f

ur
th

er
 ad

iu
s t

m
en

t o
f a

n 
am

ou
nt

 o
f R

s.
 

65
78

' 8
9 

on
 2

0-
10

-1
96

1 
to

w
ar

ds
 t

he
 s

al
e 

pr
ic

e 
of

 a
no

th
er

 p
ro

pe
rt

y 
vi

z.
, 

pl
ot

 
X

o.
 

37
5 

si
tu

at
ed

 at
Pr

em
av

at
i 

vi
lla

ge
, l

Iy
de

ra
-

ba
d.

 
B

ef
or

e,
 h

ow
ev

er
, 

th
e 

ad
iu

st
m

en
t 

co
ul

d 
~t
ua
ll
y 

be
en

 c
ar

rie
d 

ou
t, 

th
e 

le
tte

r 
1V

as
re

ce
iv

td
 O

n 2
 7-

2-
62

 f
ro

m
 th

e c
la

im
an

 t 
Sh

ri
 S

am
al

im
al

 i
nt

im
at

in
g 

re
vo

ca
tio

n 
of

 
th

e 
po

w
er

 o
f 

at
to

rn
ey

 e
xc

ut
ed

 b
y 

hi
m

 
ea

rli
er

 i
n 

fa
vo

ur
 o

f 
Sh

ri
 A

dv
an

i. 
T

hi
s 

ac
co

rd
in

gl
y 

ra
is

ed
 

an
 

is
su

e 
w

he
th

er
 

it 
w

as
 c

or
re

ct
 o

r n
ot

 to
 c

ar
ry

 o
ut

 th
e 

ad
-

ju
st

m
en

t i
n 

vi
ew

 o
f t

he
 i

ht
im

at
io

n 
re

ce
i-



ve
d 

fr
om

 th
e 

cl
ai

m
an

t. 
T

hi
s 

as
pe

ct
 o

f t
he

-
m

at
te

r 
w

as
 e

nq
ui

re
d 

in
to

 b
y 

an
 A

ss
tt.

 
Se

ttl
em

en
t C

om
m

is
si

on
er

 in
 th

e 
R

eg
io

na
l 

O
ffi

ce
, 

B
om

ba
y,

 w
ho

 d
ec

id
ed

 t
ha

t 
th

e 
as

so
ci

at
io

n 
on

ce
 m

ad
e 

w
as

 v
al

id
 a

nd
 t

ha
t 

it 
co

ul
d 

no
t b

e i
gn

or
ed

 o
n 

th
e 

ba
si

s o
f 

th
e 

le
tte

r 
re

ce
iv

ed
 

su
bs

eq
ue

nt
ly

 
fr

om
 

th
e 

cl
ai

m
an

t, 
re

vo
ki

ng
 th

e 
po

w
er

 o
f a

tto
r-

ne
y 

ex
ec

ut
ed

 b
y 

hi
m

 e
ar

lie
r. 

T
hi

s 
de

ci
-

sio
n 

w
as

 c
om

m
un

ic
at

ed
 b

y 
th

e 
R

eg
io

na
l 

O
ffi

ce
, 

B
om

ba
y,

 t
o 

th
e 

C
la

im
an

t 
vi

de
 

th
ei

r 
le

tte
r 

N
o.

 
R

SC
 (

B
)/

SL
/E

PA
uc

 
X

IX
/2

0.
 

H
yd

/6
2/

62
I6

3 
da

te
d 

23
rd

 N
~


ve
m

be
r, 

19
62

. 
In

 t
he

 
lig

ht
, 

of
 t

hI
s 

de
ci

si
on

 a
n 

ad
jl1

stm
en

t o
f R

s. 
65

78
·8

9 w
as

 
ac

tu
al

ly
 c

ar
rie

d o
ut

. 

(c
) 

Th
er

ea
ft

er
, S

hr
i A

dv
a!

li 
as

so
ci

at
ed

 b
aI

"n
ce

 
co

m
pe

ns
at

io
n 

av
ai

la
bl

e 
at

 th
e c

re
di

t o
f t

he
 

as
so

ci
at

ee
, 

Sh
r;

 
Sa

m
an

m
al

. 
T

he
 a

bo
ve

 
--

m
en

tio
ne

d 
fa

ct
s 

w
ou

ld
 d

is
cl

os
e 

th
e 

le
tte

r 
~
 

re
vo

ki
ng

 t
he

 p
ow

er
 o

f 
at

to
rn

ey
 o

f 
Sh

ri
 

Sa
rn

an
m

al
 T

ej
um

al
 w

as
 n

ot
 r

ec
ei

ve
d 

in
 

th
e 

R
eg

io
na

l O
ffi

ce
, B

om
ba

y,
 e

ar
lie

r t
ha

n 
th

e 
da

te
 o

n 
w

hi
ch

 a
ct

io
n 

to
 f

in
al

is
e 

th
e 

ca
se

 
re

ga
rd

in
g 

th
e 

tr
an

sf
er

 
of

 
th

e 
pr

op
er

ty
 n

am
ed

 "
R

ah
at

 V
ill

a"
 w

as
 

ta
ke

n.
 

A
s 

re
ga

rd
s 

th
e 

co
m

pe
ns

at
io

n 
te

nd
er

ed
 

to
w

ar
ds

 
th

e 
pa

ym
en

t 
of

 
th

e 
H

yd
er

ab
ad

 
pr

op
er

ty
 

it 
m

ay
 

be
 s

ta
te

d 
th

at
 t

ho
ug

h 
in

tim
at

io
n 

re
la

tin
g 

to
 th

e 
re

vo
ca

tio
n 

of
 th

e 
po

w
er

 o
f 

at
to

rn
ey

 
ha

d 
be

en
 re

ce
iv

ed
 y

et
 d

ie
 a

dj
us

tm
en

t w
as

 
gi

ve
n 

ef
fe

ct
 

to
 i

n 
ac

co
rd

an
ce

 
w

ith
 

th
e 

de
ci

si
on

 
re

ac
he

d 
by

 
th

e 
A

ss
is

ta
nt

-
Se

ttl
em

en
t 

C
om

m
is

si
on

er
 in

 t
ha

t 
of

fic
e 

iu
di

ci
al

ly
. 

T
hu

s,
 it

 is
 t

he
 la

st
 a

ss
oc

ia
tio

n 
of

 th
e 

co
m

pe
ns

at
io

n r
el

at
in

g 
to

 th
e"

 Sa
la

-
m

at
i S

al
t W

or
ks

" 
w

hi
ch

 is
 u

nd
er

 d
is

pu
te

-
an

d 
in

 t
er

m
s 

of
 th

e 
or

de
rs

 
pa

ss
ed

 
by

 
th

e 
R

eg
io

na
l 

Se
ttl

em
en

t 
C

om
m

is
si

on
er

 



--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

-~
 .-

---
---

---
---

---
---

---
---

---
---

---
---

---
---

---
--

I 
2 

3 
4 

B
om

ba
y,

 o
n 

28
-7

-6
6,

 t
he

 
pa

rt
ie

s 
w

er
e 

gi
ve

n 
an

 o
pp

or
tu

ni
ty

 t
o 

se
ttl

e 
th

e 
is

su
e 

w
ith

in
 t

hr
ee

 m
on

th
s t

im
e.

 

P
oi

nt
 V

: 
w

he
th

er
 o

n 
th

e 
ba

si
s 

of
 fa

ct
s 

to
 b

e 
ad

du
ce

d 
by

 th
e D

ep
ar

tm
en

t, 
Sh

ri
 S

am
an

-
m

al
 c

an
 s

ub
m

it
 a

 f
ur

th
er

 
ap

pe
al

 t
o 

th
e 

C
.S

.C
.; 

if
 n

ot
, 

w
he

th
er

 t
he

 o
nl

y 
co

ur
se

 
op

en
 to

 h
im

 is
 to

 s
ub

m
it

 a
 p

et
iti

on
 to

 a
n 

or
di

na
ry

 C
ou

rt
 o

f L
aw

. 
. 

R
ep

ly
 
o

f 
D

ep
ar

tm
en

t:
 S

hr
i 

Sa
m

an
m

al
 h

ad
 

fil
ed

 a
n 

ap
pe

al
 w

ith
 th

e 
C

hi
ef

 S
et

tle
m

en
t 

C
om

m
is

si
on

er
 a

ga
in

st
 t

he
 o

rd
er

s 
da

te
d 

28
-7

-6
6,

 w
hi

ch
 h

ad
 b

ee
n 

pa
ss

ed
 to

w
ar

ds
 

th
e l

ea
se

 m
on

ey
 o

f W
ad

 al
a 

pr
op

er
ty

 n
am

-
ed

 a
s 

"S
al

am
at

i S
al

t W
or

ks
".

 H
ow

ev
er

, 
Sh

ri
 

Sa
m

an
m

al
 

se
nt

 
a 

le
tt

er
 

st
at

in
g 

th
at

 h
e 

ha
d 

re
vo

ke
d 

th
e 

po
w

er
 o

f 
at

to
rn

ey
, a

nd
 th

at
 th

e 
ad

ju
st

m
en

t o
f t

he
 

ba
la

nc
e 

of
 co

m
pe

ns
at

io
n 

vi
z.

, R
s.

 5
75

4.
68

 
m

ig
ht

 n
ot

 b
e c

ar
ri

ed
 o

ut
. 

In
 th

is
 co

nn
ec

t-
io

n 
re

le
va

nt
 p

or
tio

n 
of

 h
is

 a
pp

lic
at

io
n 

is 
re

-p
ro

du
ce

d 
be

lo
w

: 

"T
he

re
 is

 s
til

l a
 b

al
an

ce
 o

f 
R

s.
 5

75
4.

68
 

av
ai

la
bl

e 
in

 m
y 

co
m

pe
ns

at
io

n.
 

Se
e 

th
at

 th
is

 a
m

ou
nt

 m
ay

 n
ot

 b
e a

dj
us

te
d 

on
 a

ff
id

av
it 

an
d 

co
ns

en
t 

gi
ve

n 
by

 
Sh

ri
 V

is
hi

nd
as

 D
. A

dv
an

i w
ho

 is
 n

ot
 

m
y 

ge
ne

ra
l a

tto
rn

ey
 a

s 
pe

r r
ep

or
t o

f 
m

m
e 

se
nt

 to
 y

ou
r 

of
fic

e 
as

 w
el

l a
s t

o 
C

en
tr

al
 O

ff
ic

e"
. 

In
 th

e 
m

ea
nt

im
e 

th
e 

H
ig

h 
C

ou
rt

 o
f B

om
ba

y 
ha

d 
de

liv
er

ed
 a 

ju
dg

em
en

t i
n 

an
ot

he
r c

as
e 

g 



of
 S

hr
i L

ila
ra

m
 B

hu
ro

m
al

 i
n 

w
hi

ch
 c

er
-

ta
in

 
fin

di
ng

s 
on

 t
he

 p
oi

nt
 o

f r
ev

oc
at

io
n 

of
 p

ow
er

 o
f 

at
to

rn
ey

, 
w

er
e 

gi
ve

n.
 

In
 

th
e 

lig
ht

 o
f t

he
se

 f
in

di
ng

s 
it

 b
ec

am
e 

ne
-

ce
ss

ar
y 

to
 h

ea
r t

he
 p

ar
tie

s 
in

 t
hi

s 
ca

se
 a

s 
w

el
l. 

A
cc

or
di

ng
ly

, 
in

 p
ur

su
an

ce
 o

f 
th

e 
di

re
ct

io
ns

 g
iv

en
 b

y 
th

e 
H

ig
h 

C
ou

rt
 i

n 
an

ot
he

r 
ca

se
 b

ot
h 

th
e 

pa
rt

ie
s 

vi
z.

, 
th

e 
cl

ai
m

an
t,S

hr
iS

am
an

m
al

 a
nd

 th
ea

tt
om

ey
, 

Sh
ri

 A
dv

an
i w

er
e 

he
ar

d,
 a

nd
 a

n 
or

de
r w

as
 

pa
ss

ed
 b

y 
th

e 
R

eg
io

na
l 

Se
ttl

em
en

t C
om

-
m

is
si

on
er

, 
B

om
ba

y 
on

 
28

-7
-6

6,
 

gi
vi

ng
 

th
em

 
th

re
e 

m
on

th
s 

ti
m

e 
to

 
se

ttl
e 

th
e 

is
su

e 
in

vo
lv

ed
. 

T
hi

s 
ap

pe
al

 
w

as
 

di
sm

is
se

d 
in

 
de

fa
ul

t 
by

 
th

e 
Se

ttl
em

en
t 

C
om

m
is

si
on

er
 (A

pp
ea

ls
) w

ith
 

de
le

ga
te

d 
po

w
er

s 
of

 
C

hi
ef

 S
et

tle
m

en
t 

C
om

m
is

si
on

er
 vi

4e
 b

is
 o

rd
er

s 
da

te
d 

9-
1-

67
 a

pp
ea

l 
N

o.
 1

07
/B

Y
/1

0I
. 

A
s 

th
e 

ap
pe

al
 w

as
 n

ot
 d

ec
id

ed
 o

n 
m

er
its

 t
he

 
~.

 
pe

tit
io

ne
r c

ou
ld

 m
~
'
e
 th

e 
C

hi
ef

 S
et

tle
m

en
t 
~
 

C
om

m
is

si
on

er
 f

or
 

its
 r

es
to

ra
tio

n 
su

bj
ec

t 
to

 l
im

it
at

io
n.

 H
ow

ev
er

, f
or

 t
he

 c
om

pl
ai

n-
.a

nt
 th

e 
re

m
ed

y 
no

w
le

!t
 i

s 
to

 a
pp

ro
ac

h 
th

e 
co

m
pe

te
nt

 c
ou

rt
 if

 he
 s

o 
de

si
re

s,
 fo

r d
et

er
-

m
in

at
io

n 
of

 t
he

 i
ss

ue
s 

in
vo

lv
ed

 i
n 

th
is

 
ca

se
. 

T
he

 D
ep

ar
tm

en
t h

av
e 

en
cl

os
ed

 a
tte

st
ed

 c
op

ie
s 

of
 d

oc
um

en
ts

 
m

en
tio

ne
d 

ab
ov

e 
(n

ot
 r

ep
ro

-
du

ce
d)

. 

T
he

 C
om

m
it

te
e 

ar
e 

sa
ti

sf
ie

d 
w

it
h 

th
e 

D
e-

pa
rt

m
en

ts
'r

ep
ly

 an
dn

ot
e 

th
at

 th
e c

la
im

-
an

t,
 S

hr
i 

Sa
m

a1
lm

al
 T

eJ
um

al
, 

ha
s 

no
 

gr
ou

nd
s 

fo
r 

hi
B 

be
la

te
d 

ap
pe

al
 a

ga
in

st
 

th
e 

ad
ju

st
m

en
ts

 m
ad

e 
by

 th
e 

C
SC

, o
nc

e 
th

e 
A

tt
or

ne
y 

Sh
ri

 A
dv

an
i 

ha
d 

re
qu

es
te

d 
fo

r 
th

e 
ad

ju
st

m
en

t.
 



I 
2 

3 
.. 

Th
eJ

H
ttl

tlo
ae

rl:
 ..

 ,h
o
.
e
.
e
r
,
l
f
"
e
l
o
d
e
U
t
'
e
~
 

te
ek

 .t
ll

le
ll

y 
Ia

* 
C

ft
ri

 .,
rb

 •.
 

F
o"

,.,
" 

L
ok

 S
ab

ka
 C

as
u:

 

71
 

Sh
ri 

K
hu

bc
ha

nd
 

C
. 

A
dv

an
i, 

N
ew

 D
el

hi
 

R
eq

ue
st

 fo
r 

re
va

lu
at

io
n 

of
 c

la
im

 I
nd

ex
 N

o.
 S

I 
In

 h
is 

ap
pl

ic
at

io
n,

 t
he

 c
om

pl
ai

na
nt

 
ha

s 
ra

is
ed

 
C

ou
nt

er
si

gn
ed

 
by

 
Sh

ri 
Ba

Jra
j 

M
ad

ho
)::

, 
TP

-6
Is:

z, 
un

de
r 

th
e 

C
om

pe
ns

at
io

n 
R

ul
es

. 
th

e 
foH

Cl
'IV

ihg
 p

oi
nt

s 
:-

M
.P

. 
(a

) T
ha

t 
hi

s 
ga

rd
en

 c
la

im
 m

ay
 b

e 
ve

rif
ie

d 
tre

at
in

g 
it 

as
 h

av
in

g 
be

en
 s

itu
at

ed
 i

n 
an

 
ur

ba
n 

ar
ea

. 
(b

) 
T

M
t 

th
e 

Pu
nj

ab
 c

ut
 h

as
 b

ee
n 

w
ro

ng
ly

 
ap

pl
ie

d 
in

 h
is

 a
se

 
th

us
 d

ep
ri

vi
nl

 h
im

 o
f 

If3
rd

 a
re

a 
of

 la
nd

. 

(c
) 

T
ha

t 
th

e 
ga

rd
en

 a
llo

tte
d 

to
 h

im
 i

n 
D

el
hi

 
~
 

ha
s 

be
en

 w
ro

ng
ly

 a
uc

tio
ne

d.
 

~
 

T
he

 p
oi

nt
s 

ra
ise

d 
by

 t
he

 c
om

pl
ai

na
nt

 h
av

e 
be

en
 tx

am
in

ed
 a

 n
um

be
r o

f t
im

es
 o

n 
hi

s 
pr

e-
vi

ou
s 

ap
pl

ic
at

io
ns

. 

A
s 

re
ga

rd
s 

po
in

t a
t (

a)
, 

he
 h

ad
 n

ot
 b

ee
n 

ab
le

 t
o 

pr
od

tK
:c 

an
y 

ev
id

en
ce

 t
o 

es
ta

bl
is

h 
th

at
 t

he
 

ag
ric

ul
tu

ra
l l

an
d 

le
ft 

by
 h

im
 w

as
 u

rb
an

. 
Th

e 
p
r
o
~
 

w
as

 
si

tu
at

ed
 

in
 

vi
lla

ge
 

Ph
ad

ro
, 

w
hi

ch
 

w
as

 
n1

rlI
I. 

R
eg

ar
di

ng
 p

oi
nt

 a
t (

b)
 ,

th
e 

Pu
nj

ab
 c

ut
 is

 a
pp

lie
d 

on
 a

ll 
th

e 
cl

ai
m

s 
pe

rta
in

in
g 

to
 a

gr
ic

ul
tu

ra
l 

la
nd

, 
as

 p
ro

vi
de

d 
un

de
r R

ul
e 

SI
 o

f t
he

 D
is

-
pl

ac
ed

 P
en

on
s 

(C
&

R
) 

R
ul

es
, 

I9
SS

. 

R
ea

ar
di

ng
 th

e 
po

in
t a

t (
c)

, i
t m

ay
 b

e 
st

at
ed

 th
at

 
th

e 
ga

rd
en

s 
In

 D
el

hi
 w

er
e 

no
t a

llo
tte

d 
to

 d
is

-
pl

ac
ed

 p
en

on
s 

in
 t

in
t i

ns
ta

nc
e.

 
T

he
te

 w
et

e-
gi

ve
n 

on
 y

ea
r-

lo
-y

ea
r l

ea
se

 b
as

is.
 A

s 
pr

ov
id

ed
 



72
 

8h
ri

 R
up

ch
an

d 
Te

no
m

al
, A

hm
ed

ab
ad

 
• 

Se
ttl

em
en

t 
of

 c
om

pe
ns

at
io

n 
cl

ai
m

 

in
 R

ul
e 

70
 o

f 
th

e 
D

is
pl

ac
ed

 P
er

so
n 

(C
&

R
) 

R
ul

es
, 

19
,5

, 
th

e 
ga

rd
en

s 
ly

in
g 

w
ith

in
 

th
e 

tu
ba

n 
1i

ni
its

 o
f D

el
hi

 w
er

e 
pu

t t
o 

au
ct

io
n 

an
d 

w
er

e 
so

ld
 to

 th
e 

hi
gh

es
t 

bi
dd

er
s.

 T
he

 le
sa

ee
s 

w
ho

 di
d 

no
t b

id
 !>

r w
ho

le
 b

!d
 w

u 
no

t a
ca!

JI1
ed

 
w

er
e 

ia
ke

d 
to

 J
iv

e 
po

ss
es

Sl
O

ll 
at

 t
he

 e
nd

 
of

 
th

ei
r 

lea
se

 p
er

Io
d.

 
&

 
th

e 
"c

om
pl

ai
na

nt
 h

ad
 

no
t p

un
:h

ue
d 

th
e 

ga
rd

en
 1e

aH
d 

to
 h

im
 in

 o
pe

n 
au

ct
io

n,
 

he
 

ha
d 

to
 

be
 

di
sp

os
se

ss
ed

 
on

 
th

e 
ex

pi
ry

 o
f h

is 
le

ue
 p

er
io

d.
 

H
av

e 
en

cl
os

ed
 ~
 c

op
y 

of
 th

ei
r 

le
tte

r 
N

o.
 

D
.O

. 
N

o.
 3

2(
s8

)/C
&

P1
67

-L
8S

 
da

te
d 

22
-6

-6
7 

to
 

Sh
ri

 R
up

ch
an

d 
Te

oo
m

al
, r

ep
ro

du
ce

d 
be

lo
w

:-

"S
UB

JE
CT

: 
Tr

an
sf

er
 0

/ 
ur

wm
en

t 
N

o.
 

38
z-

A
, 

S
ar

dt
m

fD
la

r. 

Pl
ea

se
 r

ef
er

 t
o 

fy
ou

r 
ap

pl
ic

at
io

n 
da

te
d 

8-
6-

67
 

m
ak

in
g 

ba
se

le
ss

 a
lle

ga
tio

ns
 t

ha
t y

ou
 w

er
e 

no
t 

Ie:
 

pr
op

er
ly

 a
tte

nd
ed

 to
 ii

ur
iu

g 
m

y 
to

ur
 to

 A
hm

e-
iii

 
da

ba
d 

on
 2

S-
S-

67
. 

Y
ou

 w
er

e 
he

ar
d 

by
 m

e 
w

it
h 

pa
tie

nc
e 

an
d 

fu
ll 
~
t
i
o
n
 o

f t
he

 c
as

e 
w

as
 e

x-
pl

ai
ne

d 
to

 y
ou

 a
nd

 in
 y

ou
r o

w
n 

in
te

re
st

, a
ffi

-
da

vi
t o

f y
ou

r 
us

oc
ia

te
 S

hr
i M

ot
ir

am
 P

ri
bh

u-
m

al
 w

as
 o

bt
ai

ne
d 

fr
om

 y
ou

 a
nd

 p
la

ce
d 

on
 r

e-
co

rd
 o

f y
ou

r p
ro

pe
rt

y 
fil

e.
 O

n 
th

e 
ba

is
 o

f t
h 

sa
id

 a
ff

id
av

it 
th

e 
in

te
re

st
 p

ay
ab

le
 b

y 
yo

u 
w

as
 

re
-c

al
cu

1a
te

d 
th

en
 a

nd
 t

he
re

 a
nd

 y
ou

 w
er

e 
in

fo
rm

ed
 t

ha
t a

n 
am

ou
nt

 
of

 R
s.

 3
16

.8
6 

on
ly

 
w

as
 p

ay
ab

le
 b

y 
yo

u 
on

 a
cc

ou
nt

 o
f t

he
 in

te
re

st
 

as
 .

..-
m

st
 th

e 
am

ou
nt

 o
f 

R
s.

 1
63

3.
71

 a
lr

ea
dy

 
co

m
ni

un
ica

tel
i 

to
 y

ou
 o

n 
10

-2
-6

7.
 

In
 f

ac
t 

yo
u 

ha
d 

ag
re

ed
 t

o 
th

e 
ca

lc
ul

at
io

ns
 u

w
el

l u
 

to
 t

he
 a

a:
ou

nt
 o

f y
ou

r 
~
p
e
r
t
y
 a

nd
 y

ou
 h

ad
 

si
gn

ed
 t

he
 o

rd
er

 p
as

se
d 

by
 m

e.
 T

o 
m

ak
e 

it
 

m
or

e 
cl

ea
I 

it 
is 

m
en

tio
ne

d 
th

at
 th

e 
si

m
pl

e 
u 

w
el

l u
 p

en
al

 in
 c

re
st

 is
 c

al
cu

la
te

d 
at

 t
he

 r
at

e 
of

 4
 a

nd
 h

al
f p

er
 c

en
t o

n 
th

e 
pa

ym
en

tl 
m

ad
e 



2 
3 

4 

by
 y

ou
 a

s 
in

di
ca

te
d 

be
lo

w
 :

-

R
s. 

C
os

t o
f t

he
 te

ne
m

en
t 

. 
40

02
.0

0 

A
dj

us
te

d 
in

 y
ou

r 
ow

n 
C

A
F 

on
 2

9-
9-

55
 

14
50

.2
5 

A
dj

us
te

d 
in

 th
e 

C
A

P 
of

 S
hr

i 
R

up
ch

an
d.

 L
. 

(D
at

e 
of

 
as

so
cn

. 
15

-1
-6

0)
 

41
0.

00
 

A
dj

us
te

d 
in

 th
e 

C
A

P 
of

 S
hr

i 
M

ot
ir

am
 P

ri
bh

um
al

 (D
t. 

of
 as

so
cn

. 7
-1

-6
0)

 o
n 

th
e 

ba
si

s 
of

 th
e 

af
fid

av
it 

pr
o-

du
ce

d 
by

 y
ou

 n
ow

 
21

00
.0

0 

C
as

h 
pa

id
 o

n 
9-

6-
67

 
41

.7
5 

40
02

.0
0 

2
. 

It
 i

s 
no

t 
po

ss
ib

le
 t

o 
re

tu
rn

 t
he

 a
ff

id
av

it 
of

 S
hr

i 
M

ot
ira

m
 P

ri
bh

um
al

 as
 it

 is
 o

n 
th

e 
ba

sis
 o

f t
hi

s 
af

fid
av

it 
th

at
 th

e 
in

te
re

st
 h

as
 

be
en

 
re

ca
lc

ul
at

ed
. 

3.
 N

ow
 s

im
pl

e 
in

te
re

st
 p

ay
ab

le
 b

y 
yo

u 
co

m
es

 
to

 R
s. 

58
9.

35
 a

nd
 th

e 
pe

na
l i

nt
er

es
t a

m
o-

un
ts

 to
 R

s. 
22

7.
51

. 
Y

ou
 a

re
 

re
qu

es
te

d 
to

 d
ep

os
it 

th
e 

sa
id

 a
m

ou
nt

 
of

 R
s. 

81
6.

86
 

in
 y

ou
r 

ow
n 

in
te

re
st

 u
nd

er
 t

he
 h

ea
d 

'P
-

lo
an

s 
an

d 
ad

va
nc

es
 a

dj
us

ta
bl

e 
w

ith
 A

. 
G

. 
G

uj
ar

at
 a

nd
 s

en
d 

th
e 

re
le

va
nt

 c
ha

l1
an

 t
o 

th
is

 o
ffi

ce
 w

ith
in

 1
5 

da
ys

 o
f t

he
 r

ec
ei

pt
 o

f 
th

is
 n

ot
ic

e 
fa

ili
ng

 w
hi

ch
 y

ou
r 

pr
op

er
ty

 fi
le 

fo
.&

 

~
 



73
. 

Sh
ri

 H
. 

P.
 G

ul
ra

ja
ni

, C
iv

il 
Li

ne
s,

 N
ag

pu
r. 

Pa
ym

en
t·

 of
 b

al
an

ce
 

co
m

pe
ns

at
io

n 
of

 R
s.

 l
O

S/
-

ou
t o

fC
A

F 
N

o.
 D

/4
82

9/
V

II
-W

 fi
le

d 
by

 S
m

t. 
G

om
iB

ai
. 

w
ill

 b
e 

co
ns

ig
ne

d 
to

 re
co

rd
s 

w
ith

ou
t i

ss
ue

 
of

 th
e 

de
ed

 o
f c

on
ve

ya
nc

e 
in

 y
ou

r f
av

ou
r. 

In
 c

as
e 

yo
u 

w
an

t a
ny

 fu
rt

he
r i

nf
or

m
at

io
n 

yo
u 

m
ay

 c
al

l o
n 

th
is

 o
ffi

ce
 o

n 
an

y 
w

or
ki

ng
 d

ay
 

an
d 

ob
ta

in
 it

. 
Sm

t. 
G

or
ni

 
B

ai
 

ha
d 

a 
ve

rif
ie

d 
cl

ai
m

 f
or

 
R

s.
 

26
,6

60
.0

0 
un

de
r 

cl
ai

m
 

in
de

x 
N

o.
 

S/
H

B
-8

 2
26

6 
ag

ai
ns

t 
w

hi
ch

 s
he

 fi
le

d 
th

e 
ab

ov
e 

co
m

pe
ns

at
io

n 
ap

pl
ic

at
io

n 
fo

rm
. 

In
iti

al
ly

 
th

e 
co

m
pe

ns
at

io
n 

w
as

 
fin

al
is

ed
 

un
de

r i
nt

er
im

 sc
he

m
e 

on
 ! 

rt
h 

M
ay

, 
19

65
 

an
d 

th
e 

cl
ai

m
an

t 
w

as
 

pa
id

 R
s.

 6
82

3/
-

on
 th

e 
6t

h 
Ju

ne
, 1

96
5.

 
Su

bs
eq

ue
nt

ly
 t

he
 

ca
se

 w
as

 re
-o

pe
ne

d 
fo

r p
ay

m
en

t o
f c

om
Pe

n-
sa

tio
n 

un
de

r 
fin

al
 s

ch
em

e 
an

d 
th

e 
to

ta
-

co
m

pe
ns

at
 o

n 
ad

m
is

si
bl

e 
to

 th
e 

cl
ai

m
an

t 
w

or
ke

d 
ou

t 
to

 R
s. 

8,
IO

S{
-. 

T
hi

s 
th

er
e 

re
m

ai
ne

d 
a 

su
m

 o
f 

R
s. 

12
8{

-
st

ill
 t

o 
be

 
pa

id
 to

 th
e 

cl
ai

m
an

t i
n 

fu
ll 

an
d 

fin
al

 s
et

tle
-

m
en

t o
f h

er
 c

om
pe

ns
at

io
n.

 
H

ow
ev

er
, 

th
e 

cl
ai

m
an

t w
as

 p
ai

d 
R

s.
 1

17
7{

- i
n 

ca
sh

/N
.P

. 
S.

C
. t

o 
m

ak
e 

up
 8

,0
00

/-
an

d 
fo

r 
ba

la
nc

e 
of

 
R

s.
 1

0s
l-

a 
st

at
em

en
t o

f a
cc

ou
nt

 w
as

 is
su

ed
 

to
 h

er
. 

T
he

 c
as

e 
w

as
 re

op
en

ed
 fo

r 
pa

ym
en

t 
of

 b
al

an
ce

 o
n 

27
th

 
Se

pt
em

be
r, 

19
61

 
an

d 
th

e 
cl

ai
m

an
t w

as
 a

llo
tte

d 
U

.P
.Z

.A
. 

B
on

ds
 

fo
r 

R
s.

 1
00

/-
an

d 
th

e 
ba

la
nc

e 
of

 R
s.

 s
l-

w
as

 d
es

ir
ed

 to
 b

e 
pa

id
 to

 h
er

 in
 N

.P
.S

.C
. 

M
ea

nw
hi

le
 th

e 
cl

ai
m

an
t e

xp
ir

ed
 a

nd
 t

he
 

ch
eq

ue
 a

nd
 th

e 
U

.P
.Z

.A
. 

B
on

ds
 w

er
e 

go
t 

ca
nc

el
le

d.
 

T
he

re
up

on
 t

he
 a

pp
lic

an
t S

hr
i 

G
ul

ra
ja

ni
 a

pp
lie

d 
fo

r 
ap

po
in

tm
en

t a
s 

le
ga

l 
he

ir
 i

n 
pl

ac
e 

of
 h

is
 d

ec
ea

se
d 

m
ot

he
r 

Sm
t. 

G
om

i B
ai

 o
n 

9t
h 

N
ov

em
be

r,
 1

96
4.

 H
e 

w
as

 
ap

po
in

te
d 

so
le

-s
uc

ce
ss

or
-i

n-
in

te
re

st
 o

f 
th

e 
de

ce
as

ed
 c

la
im

an
t o

n 
29

th
 D

ec
em

be
r,

 1
96

5.
 

I t
 is

 e
ss

en
tia

l 
un

de
r t

he
 ru

le
s 

to
 o

bt
ai

n 
re

-
ha

bi
lit

at
io

n 
be

ne
fit

 a
ff

id
av

its
 a

nd
 q

ue
st

io
n-

na
ir

e 
in

 a
pp

en
di

x 
'D

' f
ro

m
 t

he
 h

ei
rs

 o
f t

he
 

d
~
a
s
e
d
 t

o 
en

su
re

 t
ha

t 
no

 p
ub

lic
 d

ue
s 

ar
e 

.- U
1 

U
1 



2 
3 

14
. 

Sh
ri

 (
~
N
.
 

G
an

gu
ly

, 
D

is
tri

ct
 

H
az

ar
ib

ag
h 

Se
ttl

em
en

t 
of

 P
ro

vi
de

nt
 F

un
d 

m
on

ey
 d

ue
 t

o 
(B

ih
ar

) 
Fo

rw
ar

de
d 

th
ro

ug
h 

Sh
ri 

G
eo

rg
e 

la
te

 S
hr

i U
pe

nd
ra

 N
at

h 
G

an
gu

ly
 o

f D
is

tri
ct

 
Fe

rn
an

de
s,

 M
.P

.).
 

H
az

ar
ib

ag
h 

(B
ih

ar
). 

4 

le
ft 

un
re

co
ve

re
d 

fr
om

 
th

em
. 

A
cc

or
di

ng
ly

 
Sh

ri
 G
u
I
~
i
a
n
i
 

w
as

 
re

qu
es

te
d 

to
 s

ub
m

it
 

th
es

e 
do

cu
m

en
ts

 
an

d 
ne

ce
ss

l,l
ry

 
pr

in
te

d 
fo

rm
s 

w
er

e 
se

nt
 t

o 
hi

m
. i

Sh
ri

 G
ul

ra
ja

ni
 h

as
 

se
nt

 
th

e 
qu

es
tio

nn
ai

re
 

fO
rm

 i
n 

ap
pe

nd
ix

 
'0

' f
ile

d 
in

 b
y 

hi
m

se
lf 

al
on

e.
 

H
e 

ha
s 

ne
ith

er
 

fu
rn

is
he

d 
th

e 
re

ha
bi

lit
at

io
n 

be
ne

fit
s 

af
fid

av
it 

of
 

hi
m

se
lf 

no
r 

th
at

 o
f t

he
 

ot
he

r l
eg

al
 h

ei
rs

 o
f t

he
 

de
ce

as
ed

 
cI

l!i
m

an
t w

ho
 

re
lin

qu
is

he
d 

th
ei

r s
ha

re
 in

 h
is

 fa
vo

ur
. T

he
se

 ~
re

 
pr

e-
re

qu
iS

it\
es

 fo
r 

th
e 

fin
a\

is
at

io
n 

of
 r

he
 ca

se
. 

Sh
ri

 G
ul

ra
la

ni
's 

co
nt

en
tio

n 
th

at
 

hi
s 

m
er

e 
.ta

te
m

en
t i

n 
th

is
 b

eh
al

f 
sh

ou
ld

 b
e 

co
ns

id
er

ed
 

as
 s

uf
fic

ie
nt

 f
or

 a
ll 

pu
rp

os
es

 
is 

no
t 

te
na

bl
e.

 
....

. 
Th

is
 p

os
iti

on
 h

as
 a

lre
ad

y 
~
e
n
 

ex
pl

ai
ne

d 
to

 
~
 

Sh
ri

 G
ul

ra
ja

ni
 vi

de
 th

is
 o

ffi
ce

 l
et

te
r N

o.
 1

(5
4)

 
da

tec
t 

th
e 

4th
 

Ju
ly

, 
19

66
. 

U
nd

er
 

th
es

e 
ci

rc
ur

ns
ta

nc
es

 
th

e 
ap

pl
ic

an
t 

m
ay

 
be

 
ad

vi
se

d 
to

 se
nd

 th
e 

Qe
Ce

ss
ar

y 
do

cu
m

en
ts

 d
ul

y 
fil

le
d 

in
 to

 t
he

 R
eg

io
na

l 
Se

ttl
em

en
t 

Co
m

m
iS

-
si

on
er

, 
D

el
hi

 s
o 

as
 t

o 
en

ab
le

 
hi

m
 t

o 
fin

al
ise

 
th

e 
ca

se
. 

Sh
ri

 C
.N

. 
G

an
gu

ly
 h

as
 ~

Ia
lm

ed
 

th
e 

G
en

er
al

 
Pr

ov
id

en
t 

Fu
nd

 c
lu

es
 o

f 
hi

s 
la

te
 f

at
he

r 
Sh

ri
 

U
pe

nd
ra

 N
at

h 
G

an
gu

ly
 

ou
ts

ta
nd

in
g 

ag
ai

ns
t 

th
e 

pr
iv

l\t
e 

fir
m

 o
f M

is
. R

aU
i B

ro
th

er
s 

Li
m

it-
ed

 
N

ar
ay

an
ga

nj
, 

Da
cC

II,
 E

as
t 

Pa
ki

st
an

, 
of

 
w

hi
ch

 
he

 w
as

 
an

 
em

pl
oy

ee
. 

Th
er

e 
Is 

at
 p

re
se

nt
 n

o 
ag

re
em

en
t w

ith
 th

e 
G

ov
-

er
nm

en
t o

f P
ak

is
ta

n 
fo

r 
re

co
ve

ry
 o

f 
am

ou
nt

s 
du

e 
fr

om
 p

riv
at

e 
pa

rt
ie

s~
 fi

rm
s, 

in
st

itu
tio

ns
 

et
c.

 in
 o

th
et

 c
ou

nt
ry

. 
A

s 
:s

hr
i G

an
gu

ly
's 

d\
1e

s 
ar

e 
ou

ts
ta

nd
in

g 
ag

ai
ns

t 
th

e 
fir

m
 o

f 
M

Is
. 



" 

a..w
 br

ot
he

ra
 L

im
ite

d 
w

hi
ch

 i
s 

a 
p

rt
*

-
co

nc
er

n,
 n

o 
as

si
st

an
ce

 c
an

 b
e 

re
nd

er
ed

 t
o 

th
e 

cl
ai

m
an

t 
In

 r
ec

ov
er

y 
of

 h
is 

Pr
ov

id
en

t 
Fu

nd
 

du
es

 
fr

om
 t

he
 f

ir
m

 I
n 

qu
es

tio
n.

 8
hr

i C
. 

N
. 

G
an

gu
ly

, 
th

e 
Io

n 
of

 t
he

 d
ec

es
.e

d 
cl

ai
m

an
t 

ba
a 

al
re

ad
y 

be
en

 a
pp

ris
ed

 o
f 

th
is

 
PO

lit
io

o.
 

yi
de

 th
is

 D
ep

ar
tm

en
t l

et
te

r N
o.

 2
3(

1)
/6

7-
Im

p.
 

da
te

d 
th

e 
20

th
 J

ul
y,

 
19

67
 (

co
py

 r
ep

ro
du

ce
d 

be
lo

w
): 

''W
it

h 
re

fe
re

nc
e 

to
 y

ou
r 

re
pr

es
en

ta
tio

ns
 d

at
ed

 
th

e 
14

th
 J

un
e,

 1
96

7 
an

d 
u

th
 J

ul
y,

 1
96

7.
 o

n 
th

e 
su

bj
ec

tc
ite

d 
ab

ov
e 

I 
am

 .d
ire

ct
ed

 
to

 
la

y 
th

at
 th

e 
po

si
tio

n 
of

 y
ou

r c
la

im
 is

 th
e 

la
m

e 
18

 

wa
s 

ex
pl

ai
ne

d 
to

 y
ou

 v
id

e 
th

is
 D

ep
ar

tm
en

t 
le

tte
r 

N
o.

 
23

(1
)/6

4-
Im

p.
, 

da
te

d 
th

e 
2n

d 
N

ov
em

be
r, 

19
64

. 

Th
er

e 
is 

at
 p

re
se

nt
 n

o 
ag

re
em

en
t w

ith
 th

e 
G

ov
-

=
.
 

er
nm

en
t 

of
 P

ak
is

ta
n 

fo
r 

re
co

ve
ry

 o
f 

am
ou

nt
s 

:II
 

du
e 

fr
om

 p
riv

at
e 

pa
rti

es
, 

fi
rm

s,
 I

ns
tit

ut
io

ns
. 

et
c.

, i
n 

th
e 

ot
he

r 
co

un
try

. 
A

s 
th

e 
pr

ov
id

en
t 

fu
nd

 d
ue

s 
of

 y
ou

r 
de

ce
as

ed
 f

at
he

r 
ar

e 
ag

ai
ns

t 
th

e 
fir

m
 o

f M
Is

. R
a1

1i 
B

ro
th

er
s 

Li
m

ite
d,

 B
as

t 
Pa

ki
st

an
, 

w
hi

ch
 is

 a
 

pr
iv

at
e 

co
nc

er
n.

 i
t 

is 
re

ar
el

te
d 

th
is

 D
pa

rt
m

en
t i

s 
no

t I
n 

a 
po

si
tio

n 
to

 re
nd

er
 an

y 
as

si
st

an
ce

 to
 y

ou
 In

 t
he

 re
co

ve
ry

 
of

 y
ou

r f
at

he
r's

 d
ue

s.
" 

T
he

 
M

In
is

try
 

of
 

Fi
na

nc
e 

(D
ep

ar
tm

en
t 

of
 

l (E
co

no
m

ic
 A

ffa
irs

) 
w

ho
 w

er
e 

sa
m

e 
tim

e 
Pa

st
 

. 
I c

ar
ry

in
g 

on
 

ne
go

tia
tio

ns
 w

ith
 t

he
 G

ov
er

n-
lm

en
t o

f P
ak

is
ta

n 
fo

r 
ar

riv
in

g 
at

 a
n 

ag
re

em
en

t 
on

 t
he

 s
ub

je
ct

. 
ha

ve
 i

nf
or

m
ed

 u
s 

vi
de

 t
he

ir
 

U
.O

. 
N

o.
 

IO
S7

S-
E.

C.
/6

7,
 

da
te

d 
th

e 
n

th
 

A
ug

us
t, 

19
67

. a
l 

un
de

r 
:
-

'T
he

 p
os

iti
on

 
re

m
al

na
 

un
ch

an
ae

d. 
In

 t
he

 
ab

ac
Dc

:e 
of

 a
n 

ag
re

em
en

t 
w

e 
c:a

nn
ot 

he
lp

 



! 
2 

75
 

Sh
ri

 "
'.M

. S
et

hi
, G

re
at

er
 K

ai
la

ah
 N

o.
 I

, 
N

ew
 D

el
hi

. 

~ 

R
e-

op
en

in
g 

of
 hi

s 
cl

ai
m

 In
de

x 
N

o.
 P

 /G
R

/9
/3

o-
A

 
w

hi
ch

 W
8I

 d
ec

id
ed

 B
.-

pa
rt

 
on

 2
6-

II
-1

95
4,

 
(th

ou
gh

 h
ea

rin
g 

w
u 

fix
ed

 
fo

r 
8-

12
-1

95
4 

w
he

n 
pe

tit
io

ne
r W

I'
 in

 h
08

pi
ta

l i
nB

ln
ga

lo
re

. 

4 

Sl
ui

 ~
 I

l/l
~' 

Sh
ril

na
ti 

Kam
l.-

D
ov

i .
 in

 tb
e :

ma
tW
r~
'.
 

P
~
,
 h

at!
. l

\W
D

)it
te

d.
 t

o 
~
 C

om
/n
i.
t~
 

th
e~

 .. om
4ea

l I
lp

~o
 

(~
tl

M:
r.

 w
~
 .
co

p~
 

at
te

st
ed

 b
y 

I 
N

ot
ar

Y
 P

U
bl

ic
 r

ec
ei

ve
d 

fr
om

 
Sh

,ri
. 
~
C
"
 

Gu
laQ

.. 
A

dd
iti

on
al

 
Se

tt
1~

~e
nt

 
~
"
-
-
:
.
.
a
l
o
~
.
 d

Iie
cd

ng
 h

im
 to

 a
pn

I'J
Ir 

ug
or

e 
~;
Or
ii
l~
12
;1
!f
 4. 

Jie
 iit

at
ed

th
-'-

h¥
 d

id
 

BQ~
 QJ

lt 
I~

he
li

de
a ~
t i

f, 
he

 8
Ub

~d
~ 

~
 d

cC
Nr

ft 
n

t 
SI

D
 

tIi
J 

tJ
.e

pa
rt

m
en

t 
of

 .J
&.

. 
1u

IiitI
lftii

,lO
n d

ire
ct

 th
e 

8B
m

e 
m

ig
ht

 b
e 

m
ia

pf
8c

ed
 

Th
e. 
G
O
~
e
e
 ,

 a
.t 
~
 s

itt
iI

]J
 h

el
d 

on
 th

e 
fj
~.
~U
lY
, 

att
e. r

 .. d
.'\l

e 
~.

 ~
l
 t

lic
:Je

O
. f 

ha
d 

fe
lt 

..
. 

s, 
~d

 W
ith

 t
he

 I
le

nu
in

en
ea

s 
of

 th
e 

do
tu

-
I:

 
rtt

tn
t a

nd
 d

he
Ct

c:d
 th

lit 
co

pi
es

 th
er

eo
f{

at
tlS

te
d 

by
 a 

N
at

or
y 

Pu
bl

ic
 fu

rn
is

he
d 

by
 th

e 
pe

tit
io

ne
r 

bJ
 h

an
de

d 
eM

Ir 
to

 t
he

 
C

hi
ef

 
Se

ttl
em

en
t 

O
cm

m
ie

tio
ne

r, 
w

ho
 w

as
 r

es
en

t a
t t

he
.m

ee
tia

s 
u

ll
 a

Ui
11

4 ~
 

th
e 

la
tte

r,
 

to
ex

ep
d!

te
 

ae
ttl

c-
m

en
t 

of
 t

he
 c

as
e 

un
de

r 
in

tim
at

io
n 

to
 t

he
 

~
 

Tb
e.-

at
tcl

lte
CI

.o
op

iee
:V

t'e
Ie

 b
aQ

cle
d 

.o
ve

~.
 to

 S
hr

i 
H

,R
. H

Ai
r, 

Jo
in

t,C
hi

ef
 

S
m

la
en

t·
 C

oa
ai

a-
si

on
er

. 

SW
lN

ct
ur

ad
Y\

O
D

 th
e -

8th
 J

ul
y,

 .1
96

7,
..8

bl
i:.

R.
et

t4
n 

Si
DP

. 
~i
ll
ca
nt
 
S
~
 

C
o1

Jl
q1

!t
""

', 
aI

Io
 a

aJ
led

 o
n.

 th
e 

Se
cn

lar
iat

 8
Ild

 
..

 dI
Ia

d 
bi

m
IIe

Jf 
ab

ou
t 

th
e 

ge
nu

iD
eo

es
a 

of
 t

he
 

do
cu

m
en

t. 

O
n.

.t
b 

ba
sis

· o
f t

he
 r

e
p

o
rt

 a
ub

m
i\t

ed
,b

y 
~
 

-.
.n

. S
JII

Ik 
~
 : th

e-
au

1h
en

tic
ky

· o
f 



th
e 

do
cu

m
en

ts
, t

he
 w

e
 o

f S
hr

i S
et

hi
 _

 .
. 

re
-

oP
m

«l
 a

nd
 s

en
t 

to
 t

he
 J

ud
ic

ia
l 

O
ff

tc
er

 f
or

 
fU

rth
er

 a
ct

io
n.

 

Sh
ri

 S
et

hi
 r

ec
ei

ve
d 

a 
no

tic
e 

fr
om

 t
he

 J
ud

ic
ia

l 
O

ff
ic

er
 f

or
 a

pp
ea

ri
ng

 
be

fo
re

 h
im

 in
 c

on
ne

ct
-

io
n 

w
ith

 v
er

ifi
ca

tio
n 

of
 hi

s 
cl

ai
m

 co
 S

hr
i S

ct
hi


el

ai
m

 h
as

 s
in

C
i 

he
m

 v
er

ifi
ed

 f
or

 R
s.

 2
9

0
1

2
·0

'0
 

b
, 

Sh
ri

 M
.P

. 
M

iih
ra

, 
Se

ttl
em

en
t s

 
O

fJ
ia

r 
(ju

di
ci

al
) 

on
 z

-8
-6

7 
a1

Id
 (

J 
co

py
 o

f 
th

e 
or

de
r 

wa
s 

su
pp

lie
d 

to
 S

hr
i 

Se
th

i 
th

ll 
cl

ai
m

,n
t,

 o
n 

th
e 

sa
m

e 
da

y"
. 

T
ba

 C
om

m
it

te
e 

f.
lp

o
ad

ft
.d

 t
ha

t O
Il

 tl
le

lr-
iI

lt
en

'b
ti

on
, 

a 
ca

..
 

pe
ad

lD
lr

 
fo

r 8
 

D
U

lD
be

r 
of

 y
ea

rs
 h

as
 

be
en

 
rc

dr
O

llC
d 

w
it

hl
ll

 a
 v

C
I'J

 s
ho

rt
 p

er
io

d"
. 

. 

T
he

 eO
lb

,J
D

ltt
ee

 D
O

te 
II

I t
hi

s e
O

D
D

ec
tio

n 
th

at
 

th
e 

pe
ti

ti
on

er
 h

ad
 e

ar
li

er
 sh

ow
n 

th
e 

la
D

le
 
i 

do
cu

m
en

t 
to

 t
he

 e
s
e
 o

r 
h

b
 a

ut
ho

ri
se

d 
of

fi
ce

rs
 a

ev
er

lil
 ti

m
es

 a
nd

 th
at

 h
is

 a
pp

re
-

he
ns

io
n 

w
as

 p
au

ll
le

 r 
..

 ar
d

ln
, i

ts
 b

el
ac

 
m

lI
pl

ac
ed

 I
f 

he
 lu

bm
lt

te
d 

It
 a

p
ll

l t
o

 th
e 

eS
c.

 I
t b

 s
ig

ni
fi

ca
nt

 th
at

 th
il

 a
et

 h
al

 n
ot

 
be

en
 d

is
pu

te
d 

by
 th

e 
e
sc

. T
he

 C
om

m
it

-
te

e 
w

ou
ld

 r
ec

om
m

en
d 

th
at

, 
II

I 
a

ll 
lu

eh
 

cu
e,

s 
w

he
re

 
th

e 
fo

rm
ai

lt
le

s 
ha

d 
be

en
 

co
m

pl
ie

d 
w

it
h 

by
 t

he
 

ap
pl

ic
an

ts
, 

th
e 

C
hl

ef
S

et
tl

em
bt

 C
om

m
bl

lo
ue

r n
ee

d 
no

t 
bW

at
 q

aI
D

 O
Il

 t
he

 c
ia

im
en

t'l
 r

ep
ea

ti
ng

 
... -

.
~
.
 

JI
e.

aa
.ll

ld
,b

ow
cv

u,
 ..

..
. v

 • .
.,

.lO
 e

zp
ed

lt
-

10
ul

Y
 sC

tt1
e 

au
cb

 c
aR

e 
pr

ov
td

1n
1r

 n
ec

eu
-

ar
y 

re
li

ef
 II

I a
pp

ro
pr

ia
te

 c
aI

C
I. 

·S
in

c:
e 

re
tu

rn
ed

 t
o 

hi
s 

so
n 

an
d 

re
ce

ip
t 

ta
ke

n 
th

er
eo

f. 



P
ar

t D
-C

al
el

 P
er

ta
ln

ba
. t

o 
M

ln
ll

tr
ie

l/
D

ep
ar

tm
en

tl
 o

th
er

 th
an

 th
e 
~
e
p
a
r
t
m
e
n
t
 o

f R
eh

ab
ll

lt
at

lo
n 

--
--

81
. N

o.
 

N
am

e 
of

 pe
tit

io
n 

B
ri

ef
 su

bj
ec

t 
Fa

ct
s 

ha
rr

sc
d 

by
 th

e 
co

m
m

itt
ee

 

I 
z 

T
hi

rd
 L

o
t 

Sa
bh

a 
C

as
er

 

I 
Sh

ri
 P

oo
ra

n 
Si

ng
h 

N
eg

i, 
W

at
er

-
m

an
, 

D
iw

an
 

C
ha

nd
 

A
ry

a,
 

H
ig

l l
er

 
Se

co
nd

ar
y 

Sc
ho

ol
, 

Lo
di

 R
oa

d,
 N

ew
 D

el
hi

 (
Fo

r-
w

ar
de

d 
by

 S
hr

i 
D

iw
an

 C
ha

nd
 

Sh
lll

m
a,

 M
.P

.).
 

3 

A
lle

ge
d 

re
cr

ui
tm

en
t 

of
 o

ut
si

de
rs

 f
or

 
Lo

w
er

 D
iv

is
io

n 
C

le
rk

s 
po

st
s 

of
 p

ay
-

m
en

t 
of

 i
lle

ga
l 

gr
at

ifi
ca

tio
n 

in
 p

re
-

fe
re

nc
e 

to
 

pe
tit

io
ne

r 
w

ho
 a

pp
lie

d 
m

or
e t

ha
n 

se
ve

n 
tim

es
 (o

r p
ro

m
ot

io
n.

 

4 

[E
du

ca
tio

n]
 

A
n 

en
qu

ir
y 

ha
s 

be
en

 c
on

du
ct

ed
 

by
 t

he
 D

ir
ec

to
ra

te
 o

f 
Ed

uc
at

io
n,

 D
el

hi
 

in
to

 t
he

 a
lle

ga
tio

ns
 m

ad
e 

by
 8

hr
i P

oo
ra

n 
....

 
Si

ng
h 

N
eg

i i
n 

hi
s 

re
pr

es
en

ta
tio

n 
an

d 
th

ey
 

! 
ha

ve
 f

ou
nd

 t
ha

t 
th

e 
w

or
k 

an
d 

co
nd

uc
t o

f 
Sh

ri
 P

oo
ra

n 
Si

ng
h 

ha
s n

ev
er

 b
ee

n 
up

to
 th

e 
m

ar
k.

 
H

ow
ev

er
, 

in
sp

ite
 o

f 
th

is
 

fa
ct

, 
he

 h
as

 a
lw

ay
s 

be
en

 g
iv

en
 a

n 
op

po
rt

un
ity

 
to

 c
om

pe
te

 f
or

 t
he

 p
os

t 
tli

 ...
 , 

La
bo

ra
to

ry
 

A
ss

is
ta

nt
/L

.D
.C

. 
at

 t
he

 t
im

e 
of

 fi
lli

ng
 u

p 
of

 th
e 

sa
m

e.
 

H
e 

co
ul

d 
no

t 
be

 s
el

ec
te

d 
fo

r 
ap

po
in

tm
en

t 
to

 
th

e 
af

or
es

ai
d 

po
st

s,
 

as
 h

e 
w

as
 n

ot
 f

ou
nd

 s
ui

ta
bl

y 
qu

al
ifi

ed
 f

or
 

ap
po

in
tm

en
t 

to
 t

he
m

. 
T

he
re

 
is

 
no

 
tr

ut
h 

in
 t

he
 a

lle
ga

tio
n 

th
at

 S
hr

i 
Y

ad
av

a 
ha

s b
ee

n 
ap

po
in

te
d 

as
 L

.D
.C

. a
s 

a 
re

su
lt 

of
 

do
na

tio
n 

of
 R

s.
 7

00
/-

m
ad

e 
on

 h
is 

be
ha

lf
 t

o 
th

e 
sc

ho
ol

. 
Sh

ri
 P

oo
ra

n 
Si

ng
h 

w
as

 g
iv

en
 

a 
ch

an
ce

 t
o 

pr
ov

e 
th

e 
af

or
es

ai
d 

ch
ar

ge
 

bu
t 

he
 f

aU
ed

 t
o 

ad
du

ce
 a

ny
 e

vi
de

nc
e 

to
 



\ 2 
tT

ec
hn

ica
1 

SU
f!e

rv
iso

rs
 o

n 
In

di
an

 
Ra

ilw
ay

s 
(C

ou
nt

er
si

gn
ed

 
by

 
8b

ri
 

Pr
ly

a 
G

up
ta

, 
M

.P
.) 

(T
hi

rd
 L

ok
 S

ab
ha

). 

B
et

te
r s

ca
le

s o
f p

ay
 a

nd
 g

ra
de

s 1
 c,f

 
pa

y 
at

 p
ar

 w
ith

 
em

pl
oy

ee
s 

of
 

pu
bl

ic
 u

nd
er

ta
ki

ng
. 

th
is

 e
ffe

ct
. 

As
 re

ga
rd

s 
Sh

ri 
Si

ng
h'

s 
ap

pe
al

 
to

 th
e 

C
ha

irm
an

, 
A

pp
el

la
te

 T
ri

bu
na

l, 
th

e 
M

in
is

try
 p

oi
nt

ed
 o

ut
 t

ha
t 

qu
es

tio
n 

of
 a

n 
ap

pe
al

 to
 th

e 
Tr

ib
un

al
 d

id
 n

ot
 a

ris
e 

as
 n

o 
pu

ni
sh

m
en

' 
w

as
 

in
fli

ct
ed

 
on

 
hi

m
. 

It
 

w
as

 a
 c

as
e 

of
 n

on
-s

el
ec

tio
n 

fo
r' 

a 
pa

rt
i-

cu
la

r 
po

st
, 

fo
r 

w
hi

ch
 h

e 
w

as
 

no
t 

fo
un

d 
su

ita
bl

e.
 

H
en

ce
 a

s 
a 

re
su

lt 
of

 e
nq

ui
ry

, 
th

e 
D

el
hi

 A
dm

in
is

tra
tio

n 
ha

s 
co

m
e 

to
 t

he
 

co
nc

lu
si

on
 t

ha
t 

th
er

e 
is 

no
 s

ub
st

an
ce

 i
n 

th
e 

al
le

ga
tio

ns
 m

ad
e 

by
 S

hr
i 

Si
ng

h 
in

 h
is 

re
pr

es
en

ta
tio

n.
 

In
 

th
e 

ci
rc

um
st

an
ce

s 
st

at
ed

 b
y 

th
e 

D
el

hi
 A

dm
in

is
tra

tio
n 

th
er

e 
is 

no
 j

us
tif

ic
at

io
n 

fo
r 

in
te

rf
er

in
g 

in
 t

he
 

de
ci

sio
n 

ta
ke

n 
by

 t
he

m
. 

t[R
ai

lw
ay

s 
(R

ai
lw

ay
 B

oa
rd

)] 
T

he
 d

em
an

d 
m

ad
e 

by
 th

e 
re

pr
es

en
ta

tio
ni

st
s 

is
 t

ha
t 

th
e 

sc
al

es
 o

f 
pa

y 
al

lo
tte

d 
to

 t
he

se
 s

ta
ff

 a
re

 
no

t a
de

qu
at

e 
an

d 
th

ey
 m

ay
 b

e 
gi

ve
n 

hi
gh

er
 

sc
al

es
 o

f p
ay

. 
In

 th
is

 c
on

ne
ct

io
n,

 i
t m

ay
 

be
 s

ta
te

d 
th

at
 t

he
 g

rie
va

nc
es

 o
f 

Fo
re

m
en

 
an

d 
C

ha
rg

em
en

 w
er

e 
re

pr
es

en
te

d 
by

 
th

e 
M

em
be

rs
 o

f P
ar

lia
m

en
t i

n 
th

e 
pa

st
 a

nd
 al

so
 

by
 th

e 
R

ai
lw

a y
 F

ed
er

at
io

n.
 A

ll 
th

es
e 

w
er

e 
co

ns
id

er
ed

 i
n 

de
ta

il 
an

d 
it

 w
as

 f
ou

nd
 th

at
 

th
er

e' 
w

as
 

no
 

sp
ec

ia
l 

ju
st

ifi
ca

tio
n 

fo
r 

re
vi

si
ng

 t
he

 s
ca

le
s 

of
 p

ay
 o

f 
th

es
e 

sta
ff.

 
A

 n
ot

e 
ex

pl
ai

ni
ng

 t
he

 d
et

ai
ls

 i
n 

re
sp

ec
t 

of
 th

e 
sc

al
es

 o
f p

ay
 o

f t
he

se
 s

ta
ff

 a
nd

 th
e 

t
~
~
t
J
t
~
:
~
.
~
i
P
e
~
 b

yS
.,-

rl
.N

dh
1J

 L
iJ1

l1y
e, 

M
·P

. a
l.o

, \\
1'''' 

re
c!

iv
'U

 d
U

';l
\l

ll
ti

 ~.
Hi

O!
l,

 t
th

 L
ok

 S
ab

ha
. 

~
 e 



.
.
 r.

: 
..•

• 
' 

.:
 

;1
.:

 

• 
3 

3 
4 

-
-
-
~
-
-
~
-
-
-
-
-
-
-
~
~
~
~
~
 

-
-
-
"
-
-

-
-
-
-
-
-
"
"
-
~
-
-
-
-
"
-
-
-
-
-
,
~
,
,
-
,
-
-
-
-
-
,
-
-
-

c6
iii

fti
en

tt 
. o

f 
tli

ls
 M

in
i§

tty
 O

il 
th

~ 
po

b:l
.ts

 
taU

iea
 i

ii 
th

e 
te

pt
eS

ei
U

lti
O

fi 
~
 b

el
ow

: 
tN

01
'B

 

Pr
io

r t
o 

19
41

 th
e s

ca
le

s o
f p

ay
 o

f n
on

-g
az

et
te

d 
st

lft
' 

va
rie

d 
fro

m
 R

ai
lw

ay
 t

o 
Ra

ilw
ay

. 
Bv

co
 o

n 
on

e 
Ra

ilw
ay

, t
he

re
 w

er
e 

se
ve

ra
l 

sa
le

s 
of

 p
ay

 f
or

 a
 s

in
gl

e 
ca

te
go

ry
. 

It
 

W
8

I 
in

 1
94

7 
th

at
 u

ni
fo

rm
 s

ca
1e

t 
of

 p
ay

 
w

er
e 

in
tro

du
ce

d 
fo

r 
th

es
e 

sta
ff.

 
T

he
 

pr
es

cr
ib

ed
 

(1
94

7)
 

an
d 

th
e 

A
ut

ho
ris

ed
 

(1
95

9)
 s

ca
le

s 
al

lo
tte

d 
to

 t
he

se
 

st
af

f 
ar

e 
• 

gi
ve

n 
be

lo
w

. 
T

he
 s

ca
le

s 
of

 p
ay

 r
ec

om
-

fi
t 

m
en

de
d 

by
 

th
e 

J a
ga

nn
ad

ha
 

D
as

 
Pa

y 
Co

m
m

iss
io

n 
ar

e 
als

o 
in

di
ca

te
d 

al
on

g-
si

de
.-

Pr
es

. s
ca

le
. 

Sc
a1

0s
 re

co
m

-
Se

al
os

 o
f p

ay
 

m
en

de
d 

by
 th

e 
al

lo
tte

d 
Co

nu
ni

as
io

n 

·
3
~
z
o
-
-

4s
0-

-2
5-

-5
7S

 
·4

5O
--

2S
~ 

5d
O 

~I
Us

 
-E

B
'-

2
S

-
S7

S 
plu

.&
 

R
s. 

I~
/"

S.
P.

 
. 6

50
 

IS
O

/-S
.P

. 

36
Qw

M
1O

--
45

0-
-2

5-
-5

75
 

45
0-

-2
5-

-5
15

 
50

0 



3
0

9
-2

0
-}

 3
35

-1
5"""

'"""4
8 5

. 
~
7
o
-
2
o
-

40
0 

45
0-

-2
5-

-4
75

 

26
0-

15
.-

@
33

5-
I S

-
3S

b 
42

5. 

2
0

0
--

1
0

-2
S

o
-I

0
-2

9
0

 
2

"5
0

--
1

0
-2

.9
0

 
30

0 
-I

5.
-3

80
 

-
1
5
~
8
0
 

I
~
~
7
~
I
8
5
2
0
5
-
-
7
-
-
2
4
0
-

2
0 5

--
7-

-2
4

0
-

~.
..

.i
i1

5.
 

8-
'~

1!
Io
 

8
-2

8
0

 

11
1m

 .
 th

't 
ex
is
ti
n~
. 

sc
al

es
 

ad
op

te
d 

fr
om

 
i"

7-
~'

f'
6r

tH
es

e'
$t

8f
f 

ar
e 

ei
th

er
 t

he
 s

ilm
e 

10:
 

as
te

uo
m

m
er

id
ed

 b
y 

th
e 

2n
d 

Pa
y 

C
oi

n-
~
 

mi
SS

iO
n 

or
th

e 
ex

ac
t e

qu
iv

al
'en

t i
n 

te
rm

s 
O

f 
th

~'
 A

tit
b'O

ri!
led

 
se

al
es

. 
In

 
th

e 
ca

se
 

of
 

FO
te

m
en

 
in

 
Pt

od
tic

tio
n 

un
its

 
ac

tu
aU

y 
an

 i
lii

pr
ov

em
en

t 
up

On
 t

he
 s

ca
le

s 
re

co
m

· 
m

en
de

ti 
by

' th
e 

G
om

m
is

si
on

 h
as

'b
ee

n 
dO

ne
. 

Fo
r 

in
st

an
ce

 a
s 

ag
ai

ns
t 

a 
m

ax
im

um
 o

f 
:R

s. 
6s

d 
re

co
m

m
en

de
d 

b
y

in
d

 
Pa

y 
CO

rn
m

iii
sio

n,
 t

he
y 

'lir
e 

el
ig

ib
le

 f
or

 R
s.

 7
25

 
(R

s.
 5.

15 
pl

U
s 

R
S.

'IS
O

/-
sp

ec
ia

l p
ay

).
 

T
he

 
sc

al
es

 o
f 

pa
y 

re
co

m
m

en
de

d 
by

-t
he

 C
om

-

t T
he

 re
pl

y 
co

ve
n 

alS
O 

an
 id

en
tic

al
 ,p

et
iti

on
 r

ec
ei

ve
d 

du
ri

ng
 th

e 
Se

co
nd

 S
es

sio
n,

 F
ou

rt
h 

Lo
k 

Sa
bh

a,
 th

ro
ug

h 
Sh

ri 
M

ad
hu

 L
im

ay
e,

 M
.P

. 
'F

or
eD

l8
D

 in
 P

ro
du

ct
lC

o 
sh

op
s o

nl
y •

 
. ~
o
f
 R

a. 
»5

-1
5-

..&
5 

fo
r Q

Y
il 

Ba
al-

D
ep

tt.
 OD

I,.. 



t L:
 

2 
3 

4 

m
iss

io
n 

fo
r.

 F
or

em
en

 
an

d 
C

ha
rg

em
en

 
ha

Ve
 a

lso
 b

ee
n 

ad
op

te
d 

by
 o

th
er

 M
in

is
-

tri
es

. 
In

 t
he

se
 

ci
rc

um
sta

nc
es

 
th

e 
pr

e-
se

nt
 s

ca
le

s 
ca

nn
ot

 b
e 

re
vi

se
d 

on
ly

 i
n 

th
e 

d'l
se

 
6

f 
th

es
e 

em
pl

oy
ed

 
on

 
Ra

ilw
ay

s. 

'l'
he

 c
on

te
nt

io
n 

of
 t

he
 

re
pr

es
en

ta
tio

ni
st

s 
th

at
 th

e 
sc

81
es

 o
f p

ay
 o

f T
ra

in
 E

xa
m

in
er

s,,
' 

W
ar

d 
K

ee
pe

rs
 e

tc
. 

ha
ve

 b
ee

n 
im

pr
ov

ed
 

is 
no

t 
Co

rre
ct.

 
T

he
 f

ac
t 

ar
e 

th
at

 m
in

or
 

ad
jU

stm
en

ts 
re

qu
ire

d 
fo

r 
re

m
ov

in
g 

ce
rta

in
 

aD
l:l

m
ali

es
 i

n 
th

e 
ca

se
 o

f 
a 

fe
w

 
ca

te
go

rie
s 

....
 

ha
ve

 b
ee

n 
m

ad
e 

in
 th

es
e 

ca
se

s 
as

 in
di

ca
te

d 
~
 

"b
el

ow
:-

. 

T
ra

in
 E

xa
m

in
er

s!
 

T
he

 g
ra

de
 o

f 
Rs

. 
IS

O
-

2
4

0
 st

ill
 e

xi
st 

an
d 

it 
ha

s 
no

t 
be

en
 re

vi
se

d 
~:
to
-,
1t
s.
 
2
0
5
~
S
o
:
 

.-
, 

W
ar

d 
K

ee
pe

rs
: 

T
he

 g
ra

de
 o

f R
s. 

2
0

5
-2

8
'.

) 
. 

w
as

 
re

vi
se

d 
to

 R
s. 

2
1

0
-3

2
0

 
(N

ot
 R

s. 
2

1
0

--
3

S
0

 a
s 

st
at

ed
 in

 th
e 

re
pr

es
en

ta
tio

n)
 

in
 c

er
ta

in
 c

at
eg

or
ie

s 
in

 w
ho

se
 c

as
e 

pr
o-

m
ot

io
n 

is 
m

ad
e 

fro
m

 t
he

 l
ow

er
 g

ra
de

 o
f 

R
s. 

1
3

0
-3

0
0

 . 

. A
m

I.
 

St
O

Te
 K

ee
pe

",
' 

T
he

 s
ca

le
 

of
 R

s. 
2

1
0

-3
8

0
 a

llo
tte

d 
to

 A
ss

tt.
 S

to
re

 K
ee

pe
rs

 



3 
Sh

ri
 R

az
ak

 A
yu

b 
B

an
dh

an
i, 

K
ba

da
gd

a,
 D

im
. B

ro
ac

h.
 

-.... 
~ 
..

..
 -.. 

~
-

Is
su

e 
of

 
ce

ni
fic

at
e 

to
 e

na
bl

e 
pe
ti
~ 

tio
ne

r 
to

 c
om

pl
y 

w
ith

 
M

in
is

try
 o

f 
H

ea
lth

's 
de

m
an

d 
fo

r 
co

ns
id

er
in

g 
hi

s 
re

qu
es

t 
fo

r f
in

an
ci

al
 a

id
 f

or
 m

ed
ic

al
 

tre
at

m
en

t a
br

oa
d.

 

Is 
ba

se
!d

 o
n 

th
e 

re
co

m
m

en
da

tio
n 

of
 t

he
 

Pa
y 

C
om

m
iss

io
n.

 

A
sm

. 
Su

rg
eo

,u
: 

T
he

 
gr

ad
e 

of
 A

ss
tt.

 S
ur

-
ge

on
s 

ha
s 

be
en

 r
ev

ise
d 

fr
om

 R
s. 

33
S-

-6
50

 
to

 l
b.

 3
S

Q
-9

0
0

 d
ue

 t
o 

sp
ec

ia
l 

ci
rc

um
-

st
an

ce
s. 

ke
ep

in
g 

in
 v

ie
w

 o
f 

th
e 

qu
al

ifi
ca

-
tio

ns
 a

nd
 t

he
 n

at
ur

e 
of

 d
ut

ie
s. 

T
he

 s
ca

le
s 

of
 p

ay
 o

f F
or

em
en

 a
nd

 C
ha

rg
e-

m
en

 o
n 

Ra
ilw

ay
s 

ar
e 

ba
se

d 
on

 t
he

 re
co

m
-

m
en

da
tio

ns
 

m
ad

e 
by

 
th

e 
J a

ga
nn

ad
ha

 
D

as
 P

ay
 C

om
m

iss
io

n 
fo

r 
C

en
tra

l G
ov

er
n-

m
en

t 
em

pl
oy

ee
s. 

T
he

 s
ca

le
s 

of
 p

ay
 o

f 
G

ov
er

nm
en

t 
un

de
rta

ki
ng

s 
an

d 
th

e 
nu

m
-

be
r 

of
 m

en
 t

o 
be

 s
up

er
vi

se
d 

va
ry

 
fro

m
 

un
it 

to
 u

ni
t. 

Su
ch

 c
om

pa
ris

on
 b

et
w

ee
n 

~
 

Ra
ilw

ay
 

w
or

ks
ho

ps
 

an
d 

ot
he

r 
G
o
v
e
r
n
~
 

m
en

t u
nd

er
ta

ki
ng

s 
is 

no
t a

pt
 as

 t
he

 d
ut

ie
s,

 
qu

al
ifi

ca
tio

ns
, 

m
et

ho
d 

of
 r

ec
ru

itm
en

t, 
av

en
ue

 o
f p

ro
m

ot
io

n,
 t

yp
e 

of
 w

or
k,

 r
es

-
po

ns
ib

ili
tie

s, 
w

or
ks

ho
p 

fa
ci

lit
ie

s 
et

c.
 

ar
e 

qu
ite

 
di

ff
er

en
t. 

[H
ea

lth
 

an
d 

Fa
m

ily
 

Pl
an

ni
ng

]. 
It

 
is 

st
at

ed
 

in
 A

pp
en

di
x 

X
X

X
 (

It
em

 N
O

.3
) 

of
 th

e 
Fi

ft
h 

R
ep

or
t 

of
 

th
e 

C
om

m
itt

ee
 

on
 p

et
iti

on
s 

(T
hi

rd
 L

ok
 S

ab
ha

) 
th

at
 t

he
 

or
ig

in
al

 r
ep

re
se

nt
at

io
n 

fr
om

 S
hr

i 
R

. 
A.

 
B

an
dh

an
i 

K
ha

da
gd

a,
 

D
is

tri
ct

 
B

ro
ac

h 
(3

0-
9-

19
65

) 
ha

d 
no

t 
be

en
 r

et
ur

ne
d 

by
 th

is
 

M
in

is
try

 
de

sp
ite

 
re

pe
at

ed
 

re
m

in
de

rs
. 



r 
1 

3 
4 

~-
--

--
--

--
--

--
--

-Y
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

--
--

T
he

 p
os

iti
on

 a
cc

or
di

ng
 t

o 
th

is
 M

in
is

tr
y'

s 
re

co
rd

a 
on

 ~
 

su
bj

ec
t 

is 
th

at
 o

nl
y 

on
e 

co
m

m
an

ka
tio

n 
L.

S.
S.

tr
.D

. N
o.

 2
3/

C
/6

sl
 

R
~
4
~
.
 

da
te

d 
th

e 
28

th
 D

ec
em

be
r, 

19
65

. 
1'

8a
re

ce
iv

ed
 f

ro
m

 t
he

 L
ok

 S
ab

ha
 S

ec
re

-
ta

ria
t 

in
 t

hi
s 

re
ga

rd
. 

T
he

 e
ar

lie
r 

re
-

f
~
'
_
e
d
1
h
e
 3

0t
h 

Se
pt

em
be

r, 
19

65
 

.
.
 ~
 

%
St

h 
N

ov
em

be
r, 

19
65

 
ci

te
d 

tM
re

iD
 d

o 
no

t 
ap

pa
ll'

 t
o 

ha
ve

 b
ee

n 
re

-
ce

tv
ed

 -
ia

tb
is

 M
in

is
try

. 
A

 r
ep

ly
 t

o 
th

e 
ab

ov
e 

m
en

tio
ne

d 
U

.0
. 

da
te

d 
th

e 
28

th
 

~
r
,
 

19
65

, 
wa

s 
se

nt
 

vU
I. 

th
is 

...
 

M
in

is
try

's 
m

do
rs

em
en

t 
of

 ~
e
n
 

nu
m

be
r 

• 
da

te
dt

be
 l

O
th

 F
eb

ru
ar

y,
 1

96
6 

~c
op

y 
at

 
an

ne
xu

re
 

I 
fo

r 
re

ad
y 

r
e
f
~
c
e
)
.
 

T
he

 
or

ig
ia

al
 
rb
pr
~e
nt
at
io
n 

fr
om

 
Sh

ri
 

B
an

-
db

an
i 

da
te

d 
th

e 
lo

th
 D

ec
em

be
r, 

19
65

 
it

 .
.,

 r
ef

W
'Il1

!d
 h

er
ew

ith
. 

A
s 

w
oU

ld
 a

pp
ea

r f
ro

m
 th

e-
en

cl
os

ed
 c

op
y 

of
 

th
e 

M
in

is
try

's 
M

em
or

an
du

m
 d

at
ed

 t
he

 
.:
td
th
~1
ft
ti
ar
y,
 

19
66

 t
he

re
qq

es
t 

of
 S

hr
i 

R
.A

. 
B

an
dh

an
i 

fo
r 

fin
an

ci
al

 
as

si
st

an
ce

 
fo

r 
tte

m
tt1

en
t .1

lb
ro

ad
 w

as
 r

ec
ei

ve
d 

ea
rli

er
 

in
 

dt
ia

 
M

in
iS

try
. 

Sh
ri

 
Bq

nc
U

m
ni

 
w

,a
 



ub
;4

 
to

 
fu

ci)
.is

h 
ce

rta
j,n

 
in

fo
rm

at
io

nl
 

~
c
a
t
e
s
 

vi
tk

 
th

is
 M

in
is

tr
y'

s 
M

em
o-

fa
.I:

lQ
ui

n 
of

 e
ve

n 
nu

m
be

r 
da

te
d 

th
e 

21
S

t 
I
~
,
 

19
65

 (
co

py
 e

nc
lO

se
d)

. 
-T

he
 

ce
rti

-
fic

a.t
es

 
as

ke
d 

fo
r 

th
et

ei
n 

w
er

e 
ne

ve
r 

fu
rn

ish
ed

 b
.y 

Sh
ri

 B
an
~h
il
l)
.i
. 

T
w

o 
co

m
-

m
W

lic
at

io
ns

, 
bo

th
 d

at
ed

 t
he

 l
ot

h 
De

cem
.-

~
,
 

19
65

 
w

er
e,

 
ho

w
ev

er
, 

su
bm

itt
ed

 b
y 

hi
,in

, o
ne

 to
 t

he
 M

in
is

tr
y 

of
 ll

om
.e

 M
ai

rs
 

aQ
d 

th
e 

ot
he

r t
o 

th
e 

to
k
 S

ab
ha

 S
ec

re
tlU

"ia
t. 

T
he

 r
ep

ly
 

w
as

 
gi

ve
n 

in
 t

hi
s 

M
in

is
tr

y'
s 

~
o
r
a
n
d
u
m
 

da
te

d 
th

e 
lo

th
 F

eb
ru

ar
y,

 
19

66
 r

ef
er

re
d 

to
 a

bb
ve

. 

Sh
ri

 -R
. A

. 
B

an
dh

an
i 

ha
s 

no
t f

ur
ni

sh
ed

 a
ny

 
re

pl
y 

to
 t

he
 s

ai
d 

m
em

or
an

du
m

 d
at

ed
 

~
 

I-o
th

 _
 Fe
b
r
u
~
,
 

I96
li. 

It
 w

ill
 t

hu
s 

ij 
bt

 c
le

at
 th

a.t
 n

O
 f

ur
th

er
 a

ct
io

n 
is 

re
qu

ir
ed

 
to

 b
e 

ta
ke

n 
in

 th
e 

m
at

te
r 

by
 th

is
 M

in
U

try
. 

Tl
ae

 
C
o
~
~
e
 

ob
.e

rv
e 

w
it

h 
re

.,
r:

t 
~
 D

Ot
 o

at
y 

th
e 

M
iD

is
tr

1 
of

 B
ei

1t
h 

" 
Fa

oa
U

r 
P

la
D

A
lA

, 
ha

ve
 c

ho
se

n 
to

 
de

ay
 t

ia
t 

a
li
 e

ar
li

er
 c

o 
m

m
ua

lc
"t

io
a 

w
a.

 s
~n

t 
to

 ~
e
l
D
 

on
 3

0
"
"
-
~
 

bl
lt

 
Ua

O 
til

e 
M

ilL
la

try
 
h
u
e
~
l
'
 

-_
 d 

th
e 

re
tu

to
 o

f 
th

e 
fu

.r
th

er
 o

r
l
i
r
 _ 

e-
~~

lo
n 

t~
rw

.r
de

d 
to

 
~
.
y
 

oa
al

-U
-I

96
5,

 f
or

 o
ae

 y
ea

r,
 

i.
t.

 
tiD

. 
af

ur
 t

ile
 l
I
I
a
~
w
a
l
 
b
r
~
t
 t

o 
da

e 
D

od
ce

 o
f t

he
 H

O
U

le
 b

y 
th

e 
C

or
;lu

nl
tte

e.
 

T
he

 
C

om
m

it
te

e 
ar

e 
al

so
 c

on
vi

nc
ed

 
fr

om
 a

 
pe

r'u
sa

l 
of

 t
he

 r
ec

or
ds

 t
ha

t 



J 
2 

3 
4 

th
e 

cO
lh

m
U

nl
ca

tio
n 

dt
. 

30
-9

-6
5 

lu
id

 
~c
tu
al
lJ
 .

be
en

 i
ss

ue
d 

to
 t

he
 M

in
is

tr
j 

~.
1 

th
e 

Lo
k 

Sa
bh

a 
Se

cr
et

ad
at

 a
n\
~ 

,re
pe

at
ed

 r
em

in
de

rs
 h

ad
 is

su
ed

 a
st

in
g 

~
 ... 
~
s
t
r
y
 
to

 re
tur

n 
th

e 
re

pr
es

en
-

,ta
tio

ns
 i

ao
rl

gi
na

l.
 

T
he

 
C

om
m

itt
ee

 
al

so
'"

'te
 fu

iih
 s

ur
pr

is
e 

th
at

 (
i),

 th
e 

re
pl

y 
,t
~ 

Sh
ri

 R
. 

A
. 

B
an

dh
an

i 
se

nt
 b

y'
 th

e 
M

in
is

tr
y 

dt
. 2

1-
,-

65
 i

s 
w

it
h 

re
fe

re
nc

e 
to

 a
 

re
pr

es
en

ta
ti

on
 

co
nt

ai
ni

ng
a 

re
-

qu
es

t 
si

m
il

ar
 t

o 
th

e 
on

e 
co

nt
ai

ne
d 

ia
 h

is
 r

ep
re

se
nt

at
io

n 
dt

. 
18

-8
-6

5 
to

 
th

e 
Sp

ea
ke

r,
 L

ok
 

Sa
bh

a;
 

an
d 

(I
i) 

~
 

th
e 

M
in

is
tr

y 
ha

d 
ig

no
re

d 
th

e 
sp

ec
ifi

c 
i 

re
qu

es
t·

 c
on

ta
in

ed
 i

n 
th

e 
Lo

k 
Sa

bh
a 

~
o
 ,d

t. 
28

-1
2-

65
 f

or
 r

et
ur

n 
of

 th
e 

or
i-

gi
na

l 
re

pr
es

en
ta

ti
on

 a
lo

ng
 w

ith
 t

he
ir

 
co

m
m

en
ts

, 
un

ti
l 

th
e 

m
at

te
r 

w
as

 r
e-

po
rt

ed
 

to
 

th
e 

H
ou

se
. 

n
e
 

C
om

m
it

te
e 

w
ou

ld
 

st
ro

ng
ly

 
ur

ge
 

UP
OD

 t
hi

s 
M

iD
is

tr
y 

as
 w

el
l a

s 
al

l o
th

er
 

M
ln

ls
tr

le
e 

to
 w

ho
m

 r
ep

re
se

nt
at

io
D

s 
ar

e 
fo

rw
ar

de
d 

fo
r 

fa
ct

ua
l 

co
m

m
en

ts
 

fo
r t

he
 in

fo
rm

at
io

n 
of

 th
e 

C
om

m
it

te
e,

 
th

at
 e

ve
ry

 in
it

ia
l 

or
 s

ub
se

qu
en

t 
co

m
-

m
un

ic
at

io
n 

of
 

su
ch

 
ki

nd
 s

en
t 

to
 

th
em

 b
y 

th
e 

Lo
k 

Sa
bh

a 
Se

cr
et

ar
ia

t 
~
o
u
l
d
 
be

 
aC

kn
ow

le
dg

ed
im

m
sd

ia
t.l

y 
(J

Jt
 "

u
ip

t 
aD

d 
an

;"
,.,

im
 r
~
'
y
 f

ur
ni

sh
ed

 



.. 
Sb

rl
 V

. 
R

. 
R

ed
dy

 :
 P

re
si

de
nt

, 
In

du
st

ria
l M

an
uf

ac
tu

re
rs

' A
s-

so
ci

at
io

n,
 S

an
am

ag
ar

, H
yd

er
a-

ba
d,

 (D
ec

ca
n)

 A
.P

. 

A
lle

ge
d 

di
sc

rim
in

at
io

n 
in

 a
llo

tm
en

t 
of

 
fo

re
ig

n 
ex

ch
an

ge
 f

or
 s

m
al

l 
sc

al
e 

in
-

du
st

rie
s 

w
hi

ch
 o

ne
 f

ac
in

g 
la

rg
e-

sc
al

e 
cl

os
ur

e.
 

to
 t

IN
 L

ok
 B

ab
ha

 S
ec

re
ta

ri
at

. 
Ti

al
. 

w
ou

ld
 e

D
lu

re
 t

ha
t 

th
e 

M
iD

llt
riO

I 
are

 
on

 t
he

 t
ra

ck
 o

f 
th

e 
ca

ee
 a

nd
 a

"o
id

 
10

8.
 o

f 
pa

pe
rl

 a
. 

ha
l 

U
D

fo
rt

ua
te

lJ
 

ha
pp

en
ed

 i
n 

th
il

 c
ae

e.
 

[I
nd

us
tr

y 
an

d 
Su

pp
ly

 (D
ep

ar
tm

en
t o

f I
nd

us
-

try
).]

 
T

he
 

M
em

or
an

du
m

 
is 

ba
se

d 
on

 
th

e 
re

po
rt 

of
 th

e 
Lo

ka
na

th
an

 C
om
.m
it
t~
 e 

on
 s

ca
rc

e 
R

aw
 M

at
er

ia
ls

. 
T

he
 a

lle
ga

tio
n 

in
 p

ar
a 

2 
of

 th
e 

M
em

or
an

du
m

 t
ha

t 
Rs

. 
I 

cr
or

e 
ha

d 
be

en
 a

llo
tte

d 
to

 s
m

al
l 

sc
al

e 
se

ct
or

fo
~ 

th
e 

ye
ar

 I
96

s-
66

an
he

 ti
m

e 
of

 
re

pr
es

en
ta

tio
n,

· 
is 

fa
ct

ua
lly

 i
nc

or
re

ct
. 

A
fte

r 
du

e 
co

ns
id

er
at

io
n 

of
 th

e 
Lo

ka
na

th
an

 
i 

C
om

m
itt

ee
's 

re
co

m
m

en
da

tio
ns

 
th

e 
G

o-
ve

rn
m

en
t 

ha
d 

ta
ke

n 
de

ci
si

on
s 

no
tif

ie
d 

to
 p

ub
lic

 t
hr

ou
gh

 G
ov

er
nm

en
t 

of
 I

nd
ia

 
R

es
ol

ut
io

n 
N

o.
 S

SI
(A

)-
19

(1
8)

/6
S,

 
da

te
d 

th
e 

19
th

 A
pr

il 
19

66
 

(s
ee

 
A

nn
ex

ur
e 

II
 

to
· 

th
is

 
A

pp
en

di
x)

. 
T

he
 R

es
ol

ut
io

n 
ac

ce
pt

s 
th

e 
m

os
t 

im
po

rta
nt

 r
e
c
o
m
m
e
n
d
a
~
 

do
n,

 f
Ji •

..
..

. "
T

he
 

sc
ar

ce
 r

aw
 m

at
er

ia
ls

 
sh

ou
ld

 b
e 

eq
ui

ta
bl

y 
di

st
ri

bu
te

d 
w

ith
ou

t 
re

fe
re

nc
e 

to
 t

he
 s

ec
to

r 
to

 w
hi

ch
 t

he
 u

ni
ts

 
be

lo
ng

 s
ub

je
ct

 o
nl

y 
to

 th
e 

ov
er

al
l n

at
io

na
l 

pr
io

rit
ie

s 
of

 th
ei

r e
nd

 p
ro

du
ct

s"
. 

an
d 

th
us

 
m

ee
ts

 t
he

 p
et

iti
on

er
's 

m
ai

n.
 p

oi
nt

s.
 

T
he

 
re

co
m

m
en

da
tio

n 
w

ill
 b

e 
im

pl
em

en
te

d 
as

 
so

on
 a

s 
ad

eq
ua

te
 d

at
a 

to
 f

or
m

 t
he

 b
as

is
 



I 
2 

, 
Sh

ri
 D

au
la

t R
am

 K
ha

nn
a,

 S
irs

a 
(H

is
sa

r)
 

3 

A
lle

ge
d 

no
n-

pa
ym

en
t 

of
 ar

re
ar

s 
of

 p
ay

 
du

e 
an

d 
se

ttl
em

en
t o

f p
en

si
on

 c
la

im
s 

as
 

an
 

ex
-te

ac
he

r 
of

 G
ov

er
nm

en
t 

H
ig

he
r S

ec
on

da
ry

 S
ch

oo
l, 

M
ot

i B
ag

h-
I,

 N
ew

 D
el

hi
. 

. 

4 

f_
 
i
~
 

be
co

m
es

 
av

ai
la

bl
e.

 
A

li 
th

e 
ot

he
r 

re
co

m
m

en
da

tio
ns

 h
llV

e 
iI

Io
 

~
 
e.

,.
,a

cc
ep

te
d 

or
 a

re
 u

nd
er

 e
n

-
m

ia
at

io
n.

 

[&
lu

ca
tio

D
] .

 
Th

e 
re

qu
is

ite
 i

nf
on

na
tio

n 
in

 
t
~
b
f
 

th
e 

Y
Jr

io
us

 p
oi

nt
s 

m
en

tio
ne

d 
in

 th
e 

re
p1

&
-

se
at

at
io

n 
O

f S
llr

i D
au

la
t :

Ra
ni 

1O
la

nn
a,

 i
s 

a
s
u
n
~
:
-

(i)
 N

tm
-<

Pa
yw

un
t 

of
 a

rr
B4

t's
 d

ue
 to

 •
.
 -

T
he

 D
j,r

ec
to

r 
o

f E
du

ca
tio

n,
 D

el
hi

 h
as

 
5 

~
 

th
at

 t
he

 q
ue

st
io

n 
of

 'p
ay

-
..

 
m

en
t o

f a
rr

ea
rs

 f
ro

m
 d

iff
er

en
t s

ch
oo

ls
 

~l
··

be
 
t8

tt
~ 

up 
·
i
m
m
~
~
·
 i

ft
er

 
hi

s 
s
~
t
e
 b

oo
k 

is 
re

ce
iV

ed
 f

ro
m

 
th

e 
A.
Q.
b.
~.
 

aft
er 

th
e 

fin
at

isa
rlQ

n 
of

 hi
s 

~
s
j
o
n
 e

as
e.

 

(ii
) 

Re
-e

m
R(

t;>
ym

tn
t 

in
 

se
rv

ic
e 

be
JI

9'
fd

 
60

 
ye

ar
s 

du
e 

to
 n

tm
-fi

na
lis

at
io

n 
of

 h
is

 c
as

e.
 

A
cc

or
di

ng
 to

 th
e 

D
ir

ec
to

r q
f E

dU
Cl

!Q
.Q

J;l
, 

D
elh

i, 
hi

s. 
ca

se
 

re
ga

rd
in

g 
an

tic
i-

pa
to

ry
 

pe
ns

io
n 

ha
s 

al
re

ad
y 

be
en

 
fiI

:w
lis

ed
 

fo
r 

th
e 

se
rv

ic
e 

re
nd

er
ed

 i
n 

In
dl

a.
 

H
is

 r
ev

is
ed

 .
pe

.~
. 'o

n 
~.
(i
n:


c
l
~
 
P

P
\8

1
l ~

vi
ce

) 
ha

s 
als

Q. 
~
 

IiM
lis

ed
 Q

Y 
tM

 :
p
i
r
~
o
u
~
d
 s
~
t
 ~
 ~
e
 

A
.a

.C
,R

, 
on

 t
he

 1
3t

h 
Oc

teb
er,

 I
~S
, 



at
td

 t
he

-
te

ac
he

r 
co

nc
er

ne
d 

ha
l! 

al
re

ad
y 

be
en

 i
nf

Q
rm

ed
 b

y 
th

e 
D

ir
ec

to
r 

th
at

 h
is

 
p$

ts
io

n 
c:B

8e
 s

ta
nd

s·
 fir

tB
lis

ed
 a

nd
 a

s s
uc

h 
hi

t 
re

qn
es

t 
fo

r 
"r

e-
em

pl
oy

m
en

t"
 c

an
no

t 
be

 a
cc

ed
ed

 t
o.

 

Si
nc

e 
an

tio
il'

at
or

y 
pe

ns
io

n 
ca

se
 h

as
 a

lre
ad

y 
be

en
 f

in
all

8e
d,

 p
os

si
bl

y 
th

e 
D

ir
ec

to
r 

di
d 

no
t tI

tiH
k i

t n
ec

es
sa

ry
 to

 re
ta

in
 S

hr
i K
h
~
 

ih
· s

er
vi

ce
 b

ey
on

d 
th

e 
ag

e 
of

 60
 y

ea
n;

 a
ft

er
 

hi
s 

dl
lte

 
of

 r
et

ire
m

en
t 

in
 

M
ay

, 
19

65
. 

T
he

 D
ire

ct
or

, 
ha

s 
ho

w
ev

er
, 

be
en

 
uk

ed
 

to
 d

ec
id

e 
th

es
e 

ca
se

s 
ex

pe
di

tio
us

ly
. 

6 
8h

ri
 K

ris
hn

a 
N

ar
ay

an
 N

ai
k,

Im
-

A
lle

ge
d 

in
ju

st
ic

e 
do

ne
 b

y 
th

e 
G

ov
er

n-
[C

om
m

er
ce

] 
po

rte
rs

, 
Ex

po
rte

rs
, M

er
ch

an
ts

 
m

en
t 

of
 G

oa
 i

n 
no

t 
re

co
m

m
en

di
ng

 
O

n 
a 

re
pr

es
en

ta
tio

n 
re

ce
iv

ed
 f

ro
m

 I
nd

ia
n 

. 
M

an
uf

ac
tu

re
rs

' R
ep

re
se

nt
at

iv
es

 
th

ei
r 

ap
pl

ic
at

io
n 

fo
r 

in
du

st
ria

l 
lic

en
s-

A
ss

oc
ia

tio
n 

of
 E

nt
re

pr
en

eu
rs

 in
 M

in
is

try
 
~
 

M
ar

ga
o 

G
oa

. 
ina

. 
o

f 
Ir

td
us

try
 o

n 
be

ha
lf

 o
f 

Sh
ri

 N
ai

k,
 t

he
 
~
 

co
m

m
en

ts
 o

f 
th

e 
M

in
is

tr
y 

of
 C

om
m

er
ce

 
w

er
e 

ca
l1t

!d
 f

or
 o

n 
th

e 
ba

si
s 

of
 w

hi
ch

 
a. 

re
pl

y 
wa

s 
se

nt
 t

o 
th

e 
pa

rt
y 

'U
ide

 
th

e 
M

bU
st

ry
'sJ

et
U

:fN
o.

 D
-1

53
5-

LC
/6

5,
 d

at
ed

 
th

e 
7th

 M
ay

, 1
96

6.
 

T
he

 re
pl

y 
st

at
ed

 th
at

 
G

ov
er

nm
en

t 
af

te
r 

ca
re

fu
l 

co
ns

id
er

at
io

n 
fe

lt 
th

at
 o

nl
y 

on
e 

w
oo

lle
n 

m
ill

 o
f 

80
0 

sp
ih

dl
es

 c
ou

ld
 b

e 
al

lo
w

ed
 i

n 
G

oa
 

ar
ea

, 
an

d 
on

 t
he

 b
as

is 
of

 th
e 

re
co

m
m

en
da

tio
n 

of
 

th
e 

St
at

e 
G

ov
er

nm
en

t, 
pe

rm
is

si
on

 
ha

s 
alr

ea
dy

 b
ee

n 
gr

an
te

d 
to

 G
oa

 W
oo

lle
n 

M
ill

 to
 s

et
 u

p 
a 

w
oo

lle
n 

m
ill

 a
t G

oa
. 

T
he

 
ap

pl
ic

at
io

n 
fr

om
 M

Is
. 

K
ris

hn
a 

N
ar

ay
an

 
N

ai
k,

 
G

oa
 w

as
 r

ej
ec

te
d 

ac
co

rd
in

gl
y.

 
In

 
th

ei
r 

su
bs

eq
ue

nt
 

co
m

m
un

ic
at

io
n,

 
th

e 



I 
2 

7 
Sh

ri
 A

y.
 R

am
. 

Ia
np

.th
. 

N
ew

 
D

el
hi

. 

3 
4 

M
in

is
try

 o
f C

om
m

er
ce

 h
av

e 
gi

ve
n 

de
ta

ile
d 

co
m

m
en

ts
 o

n 
th

e 
re

pr
es

en
ta

tio
n 

an
d 

ex
-

pl
ai

ne
d 

w
hy

 t
hi

s 
fir

m
's 

re
qu

es
t 

co
ul

d 
no

t 
be

 a
cc

ed
ed

 t
o.

 
T

he
se

 
co

m
m

en
ts

 a
re

 a
t 

an
ne

xu
re

 I
II

 . 

. [
H

om
e 

A
ff

ai
rs

] 
A

lle
ge

d 
do

ub
le

 a
ss

es
sm

en
t o

f p
ro

pe
rty

 
En

cl
os

e 
a 

co
py

 o
f 

le
tte

r 
N

o.
 T

A
X

/H
Q

/S
c/

 
ta

x 
fo

r 1
96

4-
65

 a
nd

 1
96

5-
66

 a
nd

 h
am

s-
N

D
S/

87
/1

49
0/

66
, d

at
ed

 t
he

 1
8t

h 
O

ct
ob

er
' 

sm
en

t 
of

 
pe

tit
io

ne
r's

 
fa

m
ily

 
by

 
19

66
, 

re
ce

iv
ed

 f
ro

m
 t

he
 D

el
hi

 M
un

ic
ip

al
 

C
or

po
ra

tio
n 

O
ffi

ci
al

s. 
C

or
po

ra
tio

n,
 

re
pr

od
uc

ed
 

be
lo

w
: 

"T
he

 c
as

e 
of

 S
hr

i 
A

ya
 l

!a
m

 h
as

 b
ee

n 
ex

a-
m

in
ed

 a
nd

 
it 

is 
fo

un
d 

th
at

 h
e 

w
an

te
d 

to
 k

no
w

 t
he

 d
et

ai
ls

 o
f a

rr
ea

rs
 o

f 
pr

op
er

ty
 

ta
xe

s 
an

d 
al

so
 t

he
 d

at
es

 w
he

n 
th

e 
bi

lls
 

fo
r 

th
at

 a
m

ou
nt

 w
er

e 
se

nt
 t

o 
hi

m
. 

T
he

 
ar

re
ar

s 
re

fe
rr

ed
 

to
 

in
 

hi
s 

ap
pl

ic
at

io
n 

re
la

te
 t

o 
th

e 
pe

rio
d 

pr
io

r 
to

 
1-

4-
19

63
 

an
d 

th
ey

 w
er

e 
in

cl
ud

ed
 i

n 
th

e 
bi

lls
 s

en
t 

to
 S

hr
i 

A
ya

 R
am

 i
n 

th
e 

ye
ar

 
19

64
-6

5 
an

d 
19

65
-6

6.
 S

hr
i 

A
ya

 R
am

 w
as

 a
ia

in
 

ca
lle

d 
in

 t
hi

s 
of

fic
e 

on
 

11
-1

0-
19

<)
6 

an
d 

th
e 

po
si

tio
n 

w
ith

 
re

ga
rd

 
to

 
ar

re
ar

s 
of

 
ta

xe
s 

pa
ya

bl
e 

by
 h

im
 w

as
 e

xp
la

in
ed

 t
o 

hi
m

 i
n 

de
ta

il.
 

T
he

 c
as

e 
ha

s 
no

w
 b

ee
n 

se
ttl

ed
 w

ith
 

hi
m

 a
nd

 h
e 

ha
s 

pa
id

 t
he

 
du

es
 i

n·
fu

1l
."

 

.... ~ 



i ~ '"'
 t N

 

8 
Sh

ri
 P

; 
N

. 
Pa

rik
h,

 C
/o

 M
eh

ta
 

D
is

po
sa

l 
of

 c
la

im
s 

ag
ai

ns
t 

th
e 

C
en

tra
l 

C
or

po
ra

tio
n 

(P
vt

.) 
Lt

d.
, 

N
ew

 
R

ai
lw

ay
 a

nd
 th

e 
B

om
ba

y 
Po

rt
 T

ru
st

 
M

ar
in

e 
Li

ne
s, 

B
om

ba
Y

-I.
 

R
ai

lw
ay

. 

9 
Sb

ri
 A

m
iy

a 
D

eb
 R

oy
, S

ec
re

ta
ry

, 
T

ri
pu

ra
 

St
at

e,
 

C
om

m
un

ic
a-

tio
n 

C
om

m
itt

ee
, A

ga
rta

la
. 

AU
c!g

ed
 la

ck
 o

f g
oo

d 
tr

an
sp

or
t f

ac
ili

tie
s 

in
 T

ri
pu

ra
, 

ba
d 

su
pp

ly
 p

os
iti

on
 f

or
 

ho
sp

ita
l 

an
d 

fo
r 

ge
ne

ra
l 

pu
bl

ic
 i

n 
Tr

ip
ur

a.
 

1
0

 
Sm

t. 
H

ira
nm

ay
ee

 D
ut

ta
, 

Po
st

 
C

lo
su

re
 o

f K
at

ih
ar

 S
.B

. A
cc

ou
nt

 o
f l

at
e 

~
,
 D

ar
je

el
in

g.
 

M
oh

an
 

D
ut

t, 
Ex

-te
ac

he
r 

K
at

ih
ar

 
G

ov
er

nm
en

t's
 sc

ho
ol

. 

[R
ai

lw
ay

 (
R

ai
lw

ay
 B

oa
rd

)]
 

Si
nc

e 
th

e 
pe

ril
Y.

! 
of

 li
m

ita
tio

n 
fo

r f
ili

ng
 o

f 
su

its
 a

ga
in

st
 th

e 
B

.P
.T

. R
ai

lw
ay

 is
 la

id
 d

ow
n 

in
 th

e 
B

om
ba

y 
Po

rt
 T

ru
st

 A
ct

, 
th

e 
m

at
te

r 
ha

s b
ee

n 
br

ou
gh

t t
o 

th
e 

no
tic

e 
of

 th
e 

M
in

is
-

tr
y 

of
 T

ra
ns

pp
rt

 fo
r 

su
it1

!b
le 

ac
tio

n.
 A

s 
fo

r 
th

e 
C

en
tra

l R
ai

lw
ay

's 
lia

bi
lit

y 
fo

r 
da

m
ag

es
 

de
te

ct
ed

 a
t 

th
e 

fin
al

 
de

st
in

at
io

n 
in

 c
on

-
si

gn
m

en
ts

 
re

bo
ok

ed
 

fr
om

 
on

e 
B

.P
.T

. 
R

ai
lw

ay
 s

ta
tio

n 
to

 a
no

th
er

, 
th

e 
m

at
te

r 
is 

be
in

g 
ex

am
in

ed
. 

Fu
rt

he
r,

 i
ns

tru
ct

io
ns

 h
av

e 
al

re
ad

y 
be

en
 i

s-
su

ed
 t

o 
th

e 
R

ai
lw

ay
s 

no
t 

to
 d

em
an

d 
re

-
gi

st
ra

tio
n 

of
 g

en
er

al
 p

ow
er

 o
f 

at
to

rn
ey

. 
H

ow
ev

er
, 

R
ai

lw
ay

s 
w

ill
 c

on
tin

ue
 t

o 
sa

tis
-

fy
 t

he
m

se
lv

es
 t

ha
t 

th
e 

pe
rs

on
 e

xe
cu

tin
g 
~
 

Po
w

er
 o

f A
tto

rn
ey

 o
n 

be
ha

lf
 o

f a
 p

ar
tn

er
-

-
sh

ip
 h

as
' b

ee
n 

em
po

w
er

ed
 t

o 
do

 s
o 

in
 t

he
 

pa
rt

ne
rs

hi
p 

de
ed

. 

[H
om

e 
A

ffa
irs

]. 
T

w
o 

no
te

s 
gi

vi
ng

 c
om

m
en

ts
 o

f t
he

 M
in

 .. 
is

try
 

ar
e 

re
pr

od
uc

ed
 a

t 
an

ne
xu

re
s 

IV
 a

nd
 

V.
 

[D
.G

., 
P.

&
 T

.]
. 

It
 

ha
s 

be
en

 
as

ce
rta

in
ed

 
fr

om
 

th
e 

Po
st

m
as

te
r 

G
en

er
al

 
Pa

tn
a,

 t
ha

t 
sa

nc
tio

n 
fo

r 
pa

ym
en

t 
in

 
re

sp
ec

t 
of

 
th

e 
ac

co
un

t 
in

 q
ue

st
io

n 
ha

s 
si

nc
e 

be
en

 is
su

ed
 

by
 th

e 
Su

pd
t. 

of
 P

os
t O

ffi
ce

s, 
Pu

rn
ea

 a
nd

 
th

e 
cl

ai
m

an
t h

as
 b

ee
n 

pa
id

 o
n 

1
9

- 1
0

-1
9

6
6

. 



2 

I 
H

.B
 H

. 
Pr

in
ce

 
M

ir
za

 
M

oh
d.

 
B

ed
ar

 B
uk

ht
, o

f C
al

cu
m

 .. 

3 

En
ha

nc
em

en
t 

of
 p

en
si

on
 

dr
aw

n 
by

 
M

ir.
ta

 B
ed

ar
 B

uk
ht

 a
 d

es
ce

nd
an

t 
of

 
K

in
g 

B
ah

ad
ur

 S
ha

h 
of

 D
el

hi
, a

s 
he

 is
 

no
w

 a
 m

ar
ri

ed
 m

an
. 

4 

[H
om

e 
A

ff
ai

rs
-P

ol
. 

II
I 

Se
ct

io
n)

. 
M

ir
za

 M
d.

 B
ed

ar
 B

uk
ht

 b
el

on
gs

 to
 th

e R
an

-
go

on
 B

ra
nc

h 
of

 th
e 

ex
-R

oy
al

 fa
m

ily
 o

f D
el

hi
 

de
sc

en
da

nt
 o

f t
he

 la
st

 k
in

g 
of

 D
el

hi
, w

ho
 

w
as

 d
ep

or
te

d 
fr

om
 I

nd
ia

 t
o 

B
ur

m
a 

af
te

r 
th

e 
m

ut
in

y 
of

 
18

57
. 

T
he

 
pe

ti
ti

on
er

's
-

fa
th

er
 J

am
as

he
d 

B
uk

ht
 w

ho
 d

ie
d 

in
 1

9
2

I 
w

as
 

in
 r

ec
ei

pt
 o

f 
a 

po
lit

ic
al

 p
en

si
on

 o
f 

R
s. 

50
0/

-
p.

m
. 

T
he

 p
en

si
on

s 
gr

an
te

d 
to

 
th

is
 

br
an

ch
 o

f 
th

e 
fa

m
ily

 
w

er
e 

ne
ith

er
 

he
re

di
ta

ry
 n

or
 p

er
pe

tu
al

 n
or

 w
er

e 
th

ey
 

gu
ar

an
te

ed
 b

y 
th

e 
te

rm
s 

of
 t

re
at

ie
s 

an
d 

....
 

de
ed

s. 
T

he
y 

w
er

e 
gr

an
te

d 
on

ly
 in

 d
es

er
v-

~
 

in
g 

ca
se

s 
fo

r 
th

e 
du

ra
tio

n 
of

 li
ve

s 
of

 th
e 

gr
an

te
es

. 
T

he
 

pe
ns

io
n 

en
jo

ye
d 

by
 t

he
 

pe
tit

io
ne

rs
 fa

th
er

 w
as

 a
ls

o 
a 

lif
e 

gr
an

t. 

A
ft

er
 t

he
 

de
at

h 
of

 h
is

 f
at

he
r 

an
d 

m
ot

he
r, 

M
ir

za
 M

oh
d.

 B
ed

ar
 R

uk
ht

 w
ho

 
w

as
 a

n 
in

fa
nt

 w
as

 g
ra

nt
ed

 i
n 

Fe
br

ua
ry

, 
19

22
 

a 
co

m
pa

ss
io

na
te

 a
llo

w
an

ce
 o

f 
R

s. 
8/

-
p.

m
. 

to
 b

e 
in

cr
ea

se
d 

to
 R

s.
 1

6/
-

p.
m

. 
on

 h
is

 
at

ta
in

in
g 

th
e 

ag
e 

of
 8 

ye
ar

s 
an

d 
to

 te
rm

in
at

e 
de

fin
ite

ly
 o

n 
hi

s 
at

ta
in

in
g 

th
e 

ag
e 

of
 2

0
 

ye
ar

s. 
T

he
 a

llo
w

an
ce

 a
cc

or
di

ng
ly

 l
ap

se
d 

on
 h

is
 a

tta
in

in
g 

th
e 

ag
e 

of
 2

0
 y

ea
rs

. 

In
 

M
ay

, 
19

60
, 

th
e 

pe
tit

io
ne

r 
re

pr
es

en
te

d 
to

 t
he

 e
ffe

ct
 t

ha
t 

he
 w

as
 a

 d
es

ce
nd

an
t-

of
 



K
in

g 
B

ah
ad

ur
 S

ha
h 

11
 w

ho
m

 h
e 

cl
ai

m
ed

 
to

 b
e 

a 
gr

ea
t p

ol
iti

ca
l s

uf
fe

re
r f

or
 th

e 
ca

us
e 

of
 fr

ee
do

m
 o

n 
ac

co
un

t o
f h

is
 p

ar
tic

ip
at

io
n 

in
 

th
e 

fr
ee

do
m

 
st

ru
gg

le
 

of
 1

85
7.

 
H

e 
st

at
ed

 th
at

 K
in

g 
B

ah
ad

ur
 S

ha
h'

s 
pr

op
er

ty
 

w
as

 c
on

fis
ca

te
d 

by
 th

e 
B

rit
is

h 
G

ov
er

nm
en

t 
af

te
r d

ep
or

tin
g 

hi
m

 to
 B

ur
m

a.
 

H
e 

th
er

e-
fo

re
 r

eq
ue

st
ed

 t
ha

t 
a 

po
lit

ic
al

 p
en

si
on

 
of

 
R

s. 
50

0/
-

P.
M

. 
m

ig
ht

 b
e 

gr
an

te
d 

fo
r 

hi
s 

m
ai

nt
en

an
ce

. 

T
he

 re
qu

es
t w

as
 c

on
si

de
re

d 
by

 th
e 

G
ov

er
n-

m
en

t 
of

 I
nd

ia
 i

n 
co

ns
ul

ta
tio

n 
w

ith
 t

he
 

W
es

t 
B

en
ga

l 
G

ov
er

nm
en

t. 
T

he
 la

te
 D

r. 
B.

 C
. 

R
oy

, 
th

e 
th

en
 C

hi
ef

 M
in

is
te

r 
of

 
W

es
t B

en
ga

l r
ec

om
m

en
de

d 
th

at
 a

 p
en

si
on

 
of

 R
s. 

25
0 

P.
M

. 
m

ay
 b

e 
gr

an
te

d 
to

 M
irz

a 
.::;

 
M

oh
d.

 B
ed

ar
 B

uk
ht

. 
Th

is
 r

ec
om

m
en

da
-

V
I 

tio
n 

w
as

 
ac

ce
pt

ed
 

by
 

th
e 

la
te

 
Pr

im
e 

M
in

is
te

r 
(P

an
di

t 
Ja

w
ar

ha
rla

l 
N

eh
ru

) 
an

d 
al

so
 a

 
pe

ns
io

n 
of

 R
s. 

25
0/

-
P.

M
. 

w
as

 
gr

an
te

d 
to

 t
he

 p
et

iti
on

er
 fo

r 
hi

s 
lif

e 
tim

e 
w

ith
 

ef
fe

ct
 

fro
m

 
th

e 
23

rd
 

A
ug

us
t, 

19
60

. 

In
 N

ov
em

be
r 

19
61

, 
M

irz
a 

B
ed

ar
 

B
uk

ht
 

re
pr

es
en

te
d 

th
at

 th
e 

pe
ns

io
n 

of
 R

s. 
25

0/
-

P.
M

. 
gr

an
te

d 
to

 h
im

 w
as

 n
ot

 
su

ff
ic

ie
nt

 
an

d 
he

 w
an

te
d 

th
at

 th
e 

pe
ns

io
n 

sh
ou

ld
 b

e 
en

ha
nc

ed
 to

 R
s. 

50
0/

-
P.

M
. 

M
irz

a 
B

ed
ar

 
B

uk
ht

's 
re

qu
es

t 
w

as
 f

or
w

ar
de

d.
 b

y 
a 

jo
in

t 
re

pr
es

en
ta

tio
n 

fr
om

 so
m

e p
eo

pl
e o

fH
oo

gh
-

ly
 

an
d 

N
ad

ia
 d

is
tri

ct
s 

w
hi

ch
 

w
as

 
su

p-



I 
3 

3 
4 

po
rt

ed
 b

y 
8h

ri
 H

um
ay

un
 K

ab
ir

, t
he

 th
en

 
M

in
is

te
r 

fo
r 

8.
R

. &
 C

.A
. 

8h
ri

 H
um

ay
un

 
K

ab
ir

 s
ug

ge
st

ed
 th

at
 th

e 
pe

tit
io

n 
m

ay
 b

e-
co

ns
id

er
ed

 w
ith

 sy
m

pa
th

y 
an

d 
th

e 
pe

ns
io

n 
be

 i
nc

re
as

ed
 t

o 
R

s.
 

50
0/

-
in

 v
ie

w
 o

f t
he

 
ris

in
g 

pr
ic

es
. 

T
he

 m
at

te
r w

as
 c

on
si

de
re

d 
ca

re
fu

lly
 a

nd
 fo

r 
th

e 
.re

as
on

 t
ha

t t
he

 al
lo

w
an

ce
 o

f 
R

s. 
25

0/
-

P.
M

. 
sa

nc
tio

ne
d 

in
 

19
60

 
in

 f
av

ou
r 

of
 

M
ir

za
 B

ed
ar

 B
uk

ht
 w

as
 

m
or

e 
th

an
 a

ny
 

ot
he

r 
de

sc
en

de
nt

 o
f 

a 
pa

rti
ci

pa
nt

 i
n 

th
e 

fr
ee

do
m

 m
ov

em
en

t 
go

t, 
-w

e 
in

fo
rm

ed
 

th
e 

G
ov

er
nm

en
t 

of
 W

es
t 

B
en

ga
l 

th
at

 
th

er
e 

w
as

 n
o 

ju
st

ifi
ca

tio
n 

fo
r i

nc
re

as
in

g 
th

e 
.::l 

al
lo

w
an

ce
 w

hi
ch

 w
as

 g
ra

nt
ed

 o
nl

y 
2.

 y
ea

rs
 

0
\ 

ba
ck

. 

In
 v

ie
w

 o
f t

he
 c

irc
um

st
an

ce
s 

no
w

 s
ta

te
d 

by
 

th
e 

pe
tit

io
ne

r 
th

e 
G

ov
er

nm
en

t 
of

 
In

di
a 

ha
ve

 co
ns

id
er

ed
 th

e r
eq

ue
st

 o
f M

irz
a M

oh
d 

B
ed

ar
 

B
uk

ht
 

in
 c

on
su

lta
tio

n 
w

ith
 

th
e 

W
es

t B
en

ga
l G

ov
er

nm
en

t a
nd

 h
av

e 
ag

re
ed

 
to

 en
ha

nc
e t

he
 p

en
si

on
 fr

om
 R

s. 
25

0/
-

P.
M

. 
to

 R
s. 

40
0/

-P
.M

. 
as

 a
 v

er
y 

sp
ec

ia
l c

as
e 

on
 

ac
co

W
lt 

of
 ex

ce
pt

io
na

l n
at

ur
e 

of
 t

he
 c

as
e 

an
d 

on
 h

um
an

ita
ria

n 
co

ns
id

er
at

io
ns

. 
T

he
 

in
cr

ea
se

d 
pe

ns
io

n 
of

 
Rs

. 
40

0/
-

P.
M

. 
to

 
M

ir
za

 M
oh

d.
 B

ed
ar

 B
uk

ht
 w

ill
 b

e 
te

na
bl

e 
du

ri
ng

 h
is

 li
fe

 ti
m

e 
on

ly
 a

nd
 w

ill
 la

ps
e 

to
 . 

G
ov

er
nr

ile
nt

 o
n 

hi
s 

de
at

h 
an

d 
w

ill
 b

e 



12
 

Sh
ri

 R
am

es
h 

C
ha

nd
ra

 C
ha

nd
a 

lit
em

 4
(iv

) A
pp

en
di

x 
X

X
X

 
Fi

ft
h 

R
ep

or
t, 

T
hi

rd
 L

oll
:: 

Sa
bh

a 
Li

st
 o

f o
ut

st
an

di
ng

 
cu

es
 a

t t
he

 e
nd

 o
f 3

rd
 L

ok
 

Sa
bb

s]
. 

e'N
ot

re
pr

Od
\u

:ed
. 

A
lle

ge
d 

tr
ea

tm
en

t 
of

 N
et

aj
i 

Su
bb

as
h 

O
la

nd
ra

 B
os

e a
s a

 W
ar

 C
ri

m
in

al
. 

ef
fe

ct
iv

e 
fr

om
 1

8t
h 

Fe
br

ua
ry

 1
96

7,
 t

he
 

da
te

 o
n 

w
hi

ch
 th

e 
sa

nc
tio

n 
of

 th
e 

G
ov

er
n-

m
en

t 
of

 In
di

a 
ha

s 
be

en
 is

su
ed

. 
A

 c
op

y 
tlf

 
th

e 
sa

nc
ti

on
· 

is
su

ed
 i

s 
en

cl
os

ed
 f

or
 

in
fo

rm
at

io
n.

 
[E

xt
er

na
l A

ff
ai

rs
-E

as
t A

si
a 

D
iv

is
io

na
l].

 
It

 is
 o

bs
er

ve
d 

th
at

 th
e 

le
tte

r a
tta

ch
ed

 to
 th

e 
U

.O
. 

no
te

 m
en

tio
ne

d 
ab

ov
e 

is
 a

 c
op

y 
of

a 
le

tte
r d

at
ed

 
15

th
 A

ug
us

t, 
19

66
 fr

om
 S

hr
i 

R
am

cs
h 

C
ha

nd
ra

 C
ha

nd
a 

to
 t

he
 F

or
ei

gn
 

M
in

is
te

r. 
A

 c
op

y 
of

 o
ur

 r
ep

ly
 th

er
et

o 
is

 
re

pr
od

uc
ed

 b
el

ow
. 

W
e 

ha
ve

 n
o 

fu
rt

he
r 

co
m

m
en

ts
 to

 o
ff

er
 i

n 
th

e 
m

at
te

r. 

T
o 

"[
C

op
y 

N
o.

 C
/S

SI
/I/

66
/J

P
 

G
ov

er
nm

en
t o

f In
CH

 a 
M

in
is

tr
y 

of
 E

xt
er

na
l A

ffa
irs

 
E

as
t A

si
a 

D
iv

is
io

n 
N

ew
 D

el
hi

, t
he

 S
ep

t. 
22

, 1
96

6.
 

Sh
ri

 R
am

es
h 

C
ha

nd
ra

 C
ha

nd
a,

 
Se

cr
et

ar
y,

 S
ar

ad
a 

Pa
th

a 
M

an
di

r,
 

P.
O

. N
as

ra
, P

.S
. 

R
an

ag
ha

t, 
D

is
tt.

 N
ad

ia
 (W

e 'I
t B

en
ga

l).
 

})
r.e

rS
ir

, 
I 

am
 d

ir
ec

te
d 

to
 re

fe
r 

to
 y

ou
r l

et
te

r d
at

ed
 

15
-8

-6
6 

ad
dr

es
se

d 
to

 th
e!

 F
or

ei
gn

 M
in

is
-

te
r 

of
 

In
di

a 
an

d 
to

 s
ay

 t
ha

t 
yo

u 
m

ay
 ' ... ~ 



I 
2 

.,
 

Sh
ri

 !t
.V

. 0
Ia

dr
D

. N
ew

 D
eb

i (
51

. N
o.

 s
 

A
pp

en
di

x 
XX

X 
5t

h 
R

ep
or

t 
3 

t 
S)

 

14
 

T
he

 S
ec

re
ta

ry
, 

D
ia

tri
ct

 F
ru

it
 M

er
cb

aD
t', 

A
no

ci
ad

on
, M
~
.
 (

51
. N

o.
 6

(H
) 

A
pp

en
di

x 
X

X
X

 5
th

 re
po

rt
 3

L
S)

 

3 
4 

ki
nd

ly
 r

ef
er

 t
o 

th
e 

fin
di

ng
s 

of
 th

e 
En

qu
ir

y 
C

om
m

itt
ee

 
he

ad
ed

 
by

 S
hr

i 
Sh

ah
 

N
aw

az
 

K
ha

n.
 

Y
ou

rs
 f

ai
th

fu
lly

, 
Sd

/-
B

.P
. A

ga
rw

al
 

U
n?

er
 S

ec
re

ta
ry

 (E
as

t A
si

a)
]"

 

A
ll

qe
d 

co
m

pu
lso

ry
 r

et
ire

m
en

t 
by

 M
Ia

. 
B

ur
-

[M
in

is
tr

y 
of

 L
ab

ou
r, 

Em
pl

oy
m

en
t a

nd
 R

eh
ab

i-
m

ah
 S

he
ll 

O
il 

C
om

pa
ny

 a
ft

er
 1

9 
ye

an
 o

fs
er

-
lit

at
io

n 
(D

ep
ar

tm
en

t 
of

 
L&

E
))

. 
vi

ce
 a

nd
 r

eq
ue

st
 f

or
 h

ia
 a

bs
or

pt
io

n 
in

 a
ny

 
pu

bl
ic

 u
nd

el
'ta

lti
ng

. 
• 

T
he

 T
ri

pa
rt

ite
 

C
om

m
itt

ee
 s

et
 u

p 
un

de
r 

th
e 

C
ha

in
na

ns
hi

p 
of

 S
hr

i R
L

. M
eh

ta
, A

dd
iti

on
al

 
Se

cr
et

ar
y,

 M
in

is
tr

y 
of

 L
ab

ou
r 

an
d 

Em
pl

oy
-

m
en

t, 
to

 lo
ok

 in
to

 th
e 

qu
es

tio
n 

of
 jo

b 
se

cu
ri

ty
 

of
 em

pl
oy

ee
s 

in
 p

et
ro

le
um

 o
il 

co
m

pa
ni

es
 h

as
 

su
bm

itt
ed

 i
ts

 r
ep

or
t. 

A
lth

ou
gh

 t
he

 C
om

m
it-

te
e 

in
 th

e 
co

ur
se

 o
f 

its
 

w
or

k 
ha

s 
ex

am
in

ed
 

th
e 

w
or

ki
ng

 o
f 

th
e 

ea
rly

 V
ol

un
ta

ry
 R

et
ir

e-
m

en
t/S

ep
ar

at
io

n 
Sc

he
m

es
 

in
tr

od
uc

ed
 

by
 

th
es

e 
oi

l 
co

m
pa

ni
es

, 
na

me
ly,

 B
ur

m
ah

-S
he

ll,
 

Es
so

 a
nd

 C
al

te
x,

 it
 h

as
 n

ot
 lo

ok
ed

 in
to

 in
di

vi
-

du
al

 
ca

se
s 

of
 v

ol
un

ta
ry

 r
et

ire
m

en
t. 

H
en

ce
, 

th
e 

M
in

is
tr

y 
ca

nn
ot

 t
ak

e 
an

y 
ac

tio
n 

fo
r 

pr
o-

vi
di

ng
 a

ny
 r

el
~e
f 

of
 S

hr
i 

C
ha

cl
to

. 

C1
ea

ra
ac

c 
of

li
ch

i t
ra

fti
c 

ex
. 

M
uz

af
fa

rp
ur

 d
ur

-
(R

ai
lw

ay
s 

(R
ai

Iw
ay

 B
oa

rd
»)

. 
in

a 
th

e 
ye

ar
 1

96
5.

 
Th

e 
tw

le
ve

 p
oi

nt
s 

re
fe

rr
ed

 t
o 

in
 t

he
 (

or
ig

in
al

 
H

in
di

) 
re

pr
es

en
ta

tio
n 

da
te

d 
23

-7
-6

5 
fo

rw
ar

d-
ed

 t
o 

th
is

 M
in

ia
tr

y 
ha

ve
 b

ee
n 

go
ne

 i
nt

o 
in

 
de

ta
il 

an
d 

a 
no

te
 i

. a
tta

ch
ed

, (
A

nn
ex

ux
e 

V
II

I 
w

hi
ch

 i
nd

ic
at

es
 

th
e 

po
si

tio
n.

 

... cJ 



IS
 

Sh
ri

 R
.S

. A
ia

nr
al

 -
(,p

os
tc

ar
d 

fo
nr

an
le

d 
i.a

 
A

IJ
qe

d 
bl

ac
k 

m
ar

ke
tin

a 
of

al
ee

pi
na

 b
er

th
a.

 
[R

aI
lw

aY
' (

R
as

lw
ay

 B
oa

rd
)r

 
tM

aiD
U 

fo
r d

ilp
os

al
 &

 in
tim

at
io

n 
or 

ac
dO

ll 
re

se
rv

at
io

ns
 e

tc
. 

In
 h

is
 c

om
pl

ai
nt

 d
at

ed
 2

7-
7-

6 ,
. 

Sb
ri 

A
pr

w
a1

 
.a

ke
n)

. 
ra

ia
ed

 th
e 

fo
U

ow
in

l p
oi

nt
s 
:
-

(I
) 

T
he

 
C

on
du

ct
or

 o
f 

N
o.

 2
3D

 B
om

bl
y-

D
el

hi
 Ja

na
tl

 E
xp

re
sl

 fa
ile

d 
to

 p
ro

vi
de

 h
im

 
ac

co
m

m
od

at
io

n 
in

 
th

ir
d 

cl
ul

 l
le

ep
en

 
co

ac
h 

on
 2

-S
-6

S 
fr

om
 R

at
la

m
 to

 M
at

hu
ra

 
in

 sp
ite

 o
f h

is
 ho

ld
in

g t
he

 nc
ce

sl
ar

yj
ou

m
ey

 
an

d r
es

er
va

tio
n 

tic
ke

t. 
H

e 
di

d 
no

t a
ls

o 
gi

ve
 h

im
 a

ny
 c

er
tif

ic
at

e 
ab

ou
t n

on
-a

va
il-

ab
ili

ty
 o

f 
ac

co
m

m
od

at
io

n.
 

(iI
') 

N
ei

th
er

 c
on

fir
m

at
io

n 
no

r 
re

fu
sa

l 
of

 h
i' 

on
w

ar
d 

re
le

rv
at

io
n 

of
 f

in
t 

cl
as

s 
ac

co
m

-
m

od
at

io
n 

fr
om

 
Pi

pa
ri

ya
 t

o 
J a

ba
lp

ur
 

fo
r 1

3-
6-

6S
 w

as
 re

ce
iv

ed
 b

y 
hi

m
 in

 sp
ite

 
of

 h
i,

 h
ol

di
ng

 a
 I

 C
Ia

SI
 J

ou
rn

ey
 t

ic
ke

t 
d
a
t
~
 1
2-
6-
~5
 E

x.
 I

nd
or

e 
to

 Ja
ba

lp
ur

 a
nd

 
ha

Vi
na

 ap
pl

ie
d f

or
 re

se
rv

at
io

n 
as

 u
n

d
er

:-
12

-6
-6

5 
In

do
re

 t
o 

Pi
pa

riy
a 

3-
6-

6,
 

Pi
pa

ri
ya

 
to

 J
ab

al
.,w

.. 
(ii

i,)
 H

e p
ur

ch
al

ed
 d 

C
lu

l t
ic

ke
t E

x.
 J

 ab
al

pu
r 

to
ln

cf
?r

e 
O

D
ls

-6
-6

S 
an

d 
ap

pl
ie

d 
fo

r 
re

-
se
rv
~t
to
n.
by
 3

4 
U

p 
on

 1
9-

6-
6,

. 
N

ei
th

er
 

co
D

fin
4a

tio
n 

no
r r

ef
ua

at
 or

 hi
l r

es
er

va
tio

n 
ca

m
e 

up
to

 1
9-

6-
65

. 
T

he
 p

os
iti

on
 a

bo
ut

 th
e 

ab
ov

e 
i,

 e
xp

la
in

ed
tu

l 
,'

na
tu

m
 b

el
ow

 :
-

(i)
 T

hr
ee

 be
rt

ha
 in

 ~-
T

ie
r s

le
ep

er
 co

ac
h 

w
er

e 
al

lo
tte

d 
to

 S
hn

 R
.S

. 
A

ga
rw

al
 a

nd
 h

i.
 

fa
m

ily
 

by
 

St
at

io
n 

M
as

te
r,

 I
nd

or
e 

by
 

N
o.

 23
 D

n.
Ja

na
ti

 E
xp

re
ss

 p
as

si
ng

 R
at

la
m

 
on

 z
-S

-6
S.

 
H

ow
ev

er
. 

on
 a

ni
va

l 
of

 th
e 

tr
ai

n 
at

 R
at

la
m

, i
t w

as
 fo

un
d 

th
at

 th
e 

re
-

gu
la

r 3
-T

ie
r d

ee
pe

r c
oa

ch
 ha

d g
ot

 d
am

al
-

a 



a 
• 

, 

.. 
ed

 d
ue

 to
 w

hi
ch

 11
11 

or
di

na
ry

 co
ac

h 
w

as
 p

ut
 

on
 to

 ru
n 

in
 it

s p
la

ce
. 

T
he

 S
ta

tio
n 

Su
pe

r-
in

te
nd

en
t, 

B
om

ba
y,

 C
en

tr
al

 h
ad

, t
he

re
fo

re
 

ad
vi

se
d 

al
l s

ta
tio

ns
 to

 w
hi

ch
 q

uo
ta

s 
w

er
e 

al
lo

tte
d 

in
 t

hi
s 

co
ac

h 
th

at
 t

he
ir

 q
uo

ta
s 

sh
ou

ld
 b

e 
tr

ea
te

d 
as

 c
an

ce
lle

d.
 

D
ue

 t
o 

th
is

 u
na

vo
id

ab
le

 r
ea

so
n,

 n
o 

sl
ee

pi
ng

 a
c-

co
m

m
od

at
io

n 
wa

s 
av

ai
la

bl
e 

at
 R

at
la

m
 

fo
r t

he
 p

ar
ty

 w
ho

 w
as

, h
ow

ev
er

, p
ro

vi
de

d 
lit

tin
g 

ac
cO

lIl
lD

od
at

io
n 

in
 t

he
 3

-T
ie

r 
,le

ep
er

 
co

ac
h.

 

(i
i)

 E
nq

ui
ri

es
 c

on
du

ct
ed

 
by

 t
he

 
G

en
er

al
 

M
an

ag
er

, C
er

tr
al

 R
ai

lw
ay

 re
ve

al
 th

at
 th

e 
St

at
io

n 
M

as
te

r, 
C

en
tr

al
 R

ai
lw

ay
, P

ip
ar

iy
a 

.);
: 

di
d 

no
t 

re
ce

iv
e 

an
y 

m
es

sa
ge

 
fr

om
 t

he
 

5 
St

at
io

n 
M

as
te

r, 
In

do
re

 fo
r 

ar
ra

ng
in

g 
on

-
w

ar
d 

Fi
rs

t C
la

ss
 re

se
rv

at
io

n 
in

 fa
vo

ur
 o

f 
Sh

ri
 A
~
a
r
w
a
l
 E

x.
 P

ip
ar

iy
a 

to
 J a

ba
lp

ur
 b

y 
lil

ly
 tr

ai
n 

pa
ss

in
g 

Pi
pa

ri¥
8 

on
 1

3-
6-

65
: 
It

 
is

 c
le

ar
 fr

om
 th

e 
co

m
pl

ai
nt

 th
at

 th
e 

pa
rt

y 
ha

d 
as

ke
d 

fo
r r

es
er

va
tio

n 
on

ly
 o

n 
th

e 
da

te
 

of
 h

is
 j

ou
rn

ey
 v

iz
., 

12
-6

-6
5.

 E
vi

de
nt

ly
 

du
e 

to
 v

er
y 

sh
or

t n
ot

ic
e,

 t
he

 r
e~
er
vB
ti
on
 

co
ul

d 
no

t 
be

 a
rr

an
ge

d.
 

A
cc

or
di

ng
 

to
 

ex
tll

lll
 

in
st

ru
ct

io
ns

, 
su

ch
 

m
es

sa
ge

s 
ar

e 
re

qu
ir

ed
 t

o 
be

 s
en

t 
72

 h
ou

rs
 b

ef
or

e 
th

e 
bo

ok
ed

 d
ep

ar
tu

re
 o

f 
th

e 
tr

ai
n 

fr
om

 
th

e 
tr

ai
n 

st
ar

tin
g 

st
at

io
n.

 

(in
') 

A
 te

le
gr

am
 f

or
 r

es
er

va
tio

n 
of

 F
ir

st
 C

la
ss

 
ac

co
m

m
od

at
io

n 
E

x.
 J

ab
al

pu
r t

o 
In

do
re

 in
 

fa
vo

ur
 o

f S
hi

i A
ga

rw
al

 b
y 

34
 U

p 
B

ila
sp

ur
-

I
n
d
~
e
 E

xp
re

ss
 o

f 1
.9

-6
-6

5 
w

as
 s

en
t t

o 
th

e 
St

at
io

n 
M

as
te

r, 
Bl

IB
sp

ur
 f

or
 a

rr
an

gi
ng

 
th

e 
re

se
rv

at
io

n.
 T

he
 

St
at

io
n 

M
as

te
r,

 



1
M

. 
Sh

ri 
K

.R
. G

aD
gu

ly
, R

et
ir

ed
 A

la
tt.

 C
he

m
ic

al
 

A
lI

eP
,d

lr
au

dc
om

m
itt

ed
 o

n 
Po

rtO
fli

c:
e S

av
in

,. 
B

um
m

er
 to

 G
ov

t. 
of

 U
P

., 
B

oU
ea

up
nJ

, 
Ba

Dk
 t\(

XO
UD

ts 
ke

pt
 by

 pe
tit

io
D

O
r u

B
oU

ea
u-

A
gr

a.
 

. 
PI

lj
 P

O
it 

O
ff

ie
, 

A
gr

a.
 

(i)
 A

IIe
ae

d m
ia

ap
pr

op
ria

tio
n I

tld
 de

fa
lc

at
io

n 
. 

of
a f

ar
ge

 am
ou

nt
 by

 P
os

tm
aa

te
r, 

B
oi

le
lu

-
p

n
l,

 B
ra

nc
h 

P.
O

. 

B
ila

sp
ur

 
co

nf
ir

m
ed

 
th

e 
re

se
rv

at
io

n 
of

 
Sh

ri
 R

.S
. 

A
ga

rw
al

 f
or

 h
is

 j
ou

rn
ey

 .
fr

om
 

Ja
ba

lp
ur

 to
 B

ho
pa

l a
ga

in
st

 h
is

 t
ic

ke
t N

o.
 

1
4

1
7

1
 W

le
 h

is
 te

le
gr

am
 N

o.
 B

SP
/R

E
SV

/ 
6/

49
3 

da
te

d 
16

-6
-6

5 
w

hi
ch

 w
as

 r
ou

te
d 

vi
a 

N
ai

np
ur

. 
H

is
 n

am
e 

w
as

 a
cc

or
di

ng
ly

 
en

te
rd

 in
 th

e 
R

es
er

va
tio

n 
C

ha
rt

 p
re

pa
re

d 
by

 B
ila

sp
ur

 w
hi

ch
 w

as
 h

an
de

d 
ov

er
 to

 th
e 

C
on

du
ct

or
 o

f 3
4 

B
ila

sp
ur

-I
nd

or
e 

Ex
pr

es
s 

le
av

in
g 

B
ila

sp
ur

 o
n 

19
-6

-6
5.

 F
ur

th
er

 e
n-

qu
ir

ie
s r

ev
ea

l t
ha

t S
ta

tio
n 

M
as

te
r,

 B
ila

sp
ur

, 
C

on
fir

m
at

io
n 

m
es

sa
ge

 w
as

 t
r
~
m
m
i
t
t
e
d
 
to

 
th

e 
H

ea
d 

Si
gn

al
le

r 
N

ag
pu

r,
 w

ho
 f

ai
le

d 
to

 tr
an

sm
it 

th
e 

sa
m

e 
on

w
ar

d 
to

 J
ab

al
pu

r.
 

Su
ita

bl
e 

di
sc

ip
lin

ar
y 

ac
tio

n 
w

as
 

ta
ke

n 
ag

ai
ns

t t
he

 s
ta

ff
 c

on
ce

rn
ed

 fo
r 

th
is

 la
ps

e.
 

Sh
ri

 A
ga

rw
al

 h
ow

ev
er

, 
ob

ta
in

ed
 r

ef
un

d 
on

 1
9-

6-
65

 i.
e.

 t
he

 d
ay

 o
f 

jo
ur

ne
y 

w
he

n 
no

 c
on

fi
rm

at
io

n 
of

 h
is

 
re

se
rv

at
io

n 
w

as
 

re
ce

iv
ed

 a
t J

 ab
al

pu
r. 

[D
ep

ar
tm

en
t 

of
 P

os
t 

&
 

Te
le

gr
ap

hs
 (

D
.G

.' 
Po

st
 a

nd
 T

el
eg

ra
ph

s)
]. 

A
ll 

fa
ct

s 
n,

ei
lti

on
ed

 
by

 p
et

iti
on

er
 e

xc
ep

t t
ho

se
 

fo
t w

hi
ch

 c
om

m
en

ts
 a

re
 e

lu
ci

da
te

d 
ad

du
ce

d 
be

lo
w

 a
re

 a
dm

itt
ed

 :
-

(.)
 A

dm
itt

ed
 m

is
ap

pr
op

ri
at

io
n 

of
R

s.
 2

9,
93

3/
-

fr
om

 3
 a

cc
ou

nt
s 

in
cl

ud
in

g 
on

e 
of

 t
he

 
pe

tit
io

ne
r's

 a
cc

ou
nt

 s
ta

nd
in

g 
in

 th
e 

na
m

e 
o

f 
hi

s 
w

ife
 w

as
 d

on
e 

by
 o

ne
 

Sh
ri

 B
ri

j 
B

eh
ar

ita
l S

ax
en

a 
W

hi
le 

w
or

ki
ng

 a
s 

S.
P.

M
. 

B
oi

le
au

gw
d 

an
d 

al
so

 t
ha

t 
of

 R
s.

 2
0,

87
0/


by

 h
im

 w
hi

le
 

w
or

ki
ng

 
as

 S
.P

.M
. 

50
9 

C
om

m
an

d,
 A

&
ra

. 
T

he
 n

at
ur

e 
of

 
th

e 
fr

au
d 

is
 s

uc
h 

th
at

 
it

 w
as

 
no

t 
po

ss
ib

le
 

fo
r 

th
e 

su
pe

rv
is

in
g 

of
fic

er
s 

to
 

de
te

ct
 

th
e 

sa
m

e 
du

ri
ng

 th
e 

co
un

e 
of

 t
he

ir
 n

ai
ta

 

-. CD< .....
.. 



2 
3 

(i
t)

 A
ct

io
n 

to
 e

na
bl

e 
pc

ti
ti

ol
lu

 to
 w

ith
dr

aw
 

R
s.

 6
,0

00
/-

fr
om

 h
is

 S
.B

. A
cc

ou
nt

 w
as

 
ho

t 
ta

ke
n 

by
 t

he
 a

ut
ho

ri
tie

s.
 

(t
it)

 A
gr

a 
Po

st
al

 a
ut

ho
ri

tie
s 

w
er

e 
no

t 
ta

kin
B 

ac
t!v

e 
in

te
re

st
 a

nd
 th

e 
pe

tit
io

ne
r's

 s
ta

te
-

m
en

t r
ec

or
de

d o
n 3

0-
7-

66
 b

y a
n 

of
fic

e h
an

d 
wa

s 
ne

ith
er

 si
lP

le
d 

no
r r

ec
or

de
d 

be
fo

re
 a

 
bi

B
h 

of
fic

er
. 

(i
v)

 O
n 

30
-1

-6
6 

ev
en

in
g 

a 
po

st
al

 o
ve

ne
ct

 
tr

ie
d 

to
 g

iv
e 

hi
m

 a
 d

up
lic

at
e 

Pa
ss

 B
oo

k 
A

/c
. 

N
o.

 3
31

4S
6 

sh
ow

in
g 

ba
la

D
ce

 o
f 

R
s.

 7
1'

 83
 w

ith
 in

te
re

st
 f

or
 1

96
5-

66
 o

f 
R

s. 
97

/-
A

ct
ua

l 
ba

la
nc

e 
w

as
 t

o 
be

 R
a.

 
10

10
1.

S3
 p

lu
s 

in
te

re
st

 .. 

A
s 

it 
ap

pe
ar

ed
 t

ha
t a

n 
at

te
m

pt
 w

as
 m

ad
e 

to
 

pl
ay

a 
fr

au
d 

on
 p

et
iti

on
er

, h
e 

re
fu

se
d 

to
 

Ic
cc

pt
 t

he
 p

as
a-

bo
ok

. 

4 

to
 th

es
e 

P.
O

s.
 a

nd
 t

he
 S

.P
.M

. g
ot

 a
 f

re
e 

ha
nd

 t
o 

co
m

m
it 

th
e 

fr
au

d 
as

 b
ot

h 
th

e 
of

6c
es

 a
re

 s
in

gl
e 

ha
nd

ed
. 

,.
.-

, 
. "l

" 
(i

.)
 A

dm
itt

ed
. 

T
he

 w
ith

dr
aw

al
 o

f R
s.

 6
,0

00
/-

as
 a

pp
lie

d 
fo

r 
on

 1
8-

4-
66

 c
ou

ld
 n

ot
 

be
 

al
lo

w
ed

 a
s 

th
e 

de
pa

rt
m

en
ta

l 
an

d 
po

lic
e 

in
ve

st
ig

at
io

ns
 h

ad
 n

ot
 b

ee
n 

co
m

pl
et

ed
 

ye
t. 

(i
i.)

 N
ot

 a
dm

itt
ed

, s
o 

fa
r a

s 
al

le
ga

tio
ns

 o
f t

ak
-

in
g 

no
 in

te
re

st
 b

y 
th

e 
A

gr
a 

Po
s'a

l a
ut

ho
ri

-
tie

s 
et

c.
 T

he
 

V
ig

ila
nc

e 
O

ff
ic

er
 

U
.P

. 
C

irc
le

, L
uc

kn
ow

 p
er

so
na

lly
 m

ad
e 

en
qu

ir
-

ie
s 

in
 th

e 
m

on
th

 o
f J

ul
y,

 1
96

6 
an

d 
su

b-
m

itt
ed

 
hi

s 
re

po
rt

 d
at

ed
 9

-8
-1

96
6 

to
 t

he
 

D
ir

ec
to

ra
te

 
th

ro
ug

h 
th

e 
P.

M
.G

. U
.P

. 
C

ir
cl

e 
on

 6
-9

-6
6.

 T
he

re
 w

as
 n

o 
de

la
y 

in
 

de
pa

rt
m

en
ta

l 
in

ve
st

ig
at

io
n 

at
· a

ny
 s

ta
ge

 
as

 th
e o

ffi
ce

rs
 o

f t
he

 D
ir

ec
to

ra
te

 w
er

e a
ls

o 
de

pu
te

d 
to

 
as

so
ci

at
e 

w
ith

 th
e 

sa
m

e 
an

d 
ac

ce
le

ra
te

 t
he

 in
ve

st
ig

at
io

n.
 

(i
f)

 
A

dm
itt

ed
 ex

ce
pt

 th
e 

al
le

ga
tio

n 
of

 at
te

m
pt

_ 
in

g 
to

 p
la

ya
 fr

au
d 

on
 th

e 
pe

tit
io

ne
r.

 
A

s 
pe

r 
ru

le
s 

of
 d

ep
ar

tm
en

t, 
a 

du
pl

ic
at

e 
pa

ss
 

bo
ok

 sh
ow

in
g t

he
 b

al
an

ce
 as

 p
er

 po
st

 o
ffi

ce
 

le
dg

er
 is

 i
ss

ue
d 

to
 

th
e 

de
po

si
to

r 
so

 t
ha

t 
he

 m
ay

 b
e 

in
 a 

po
si

tio
n 

to
 p

er
fo

rm
 tr

an
s-

ac
tio

ns
. 

W
he

n 
th

e 
cl

ai
m

 i
s 

ad
m

it
te

d,
 th

e 
am

ou
nt

 m
is

ap
pr

op
ri

at
ed

 i
s 

re
st

or
ed

 a
nd

 
ba

la
nc

e r
a:

se
d.

 A
cc

or
di

ng
ly

 t
he

 d
up

lic
at

e 
pa

ss
 

bo
ok

 e
xc

lu
di

ng
 t

he
 a

m
ou

nt
 

m
is

-
ap

pr
op

ri
at

ed
 

w
as

 p
re

pa
re

d 
an

d 
ac

tio
n 

ta
ke

n 
to

 d
el

iv
er

 th
e s

am
e t

o 
th

e p
et

iti
on

er
. 

~
 

~
 



16
 

(B
) 

Sh
ri

 S
oh

an
 L

a)
, 

B
oi

le
au

ga
ni

, 
A

gr
s 

H
e p

ra
ye

d f
or

 re
tu

rn
 o

fP
 ..

 a B
oo

k i
m

m
ed

ia
te

-
ly

 sh
ow

in
g 

co
rr

ee
t b

al
an

ce
 to

 ~
b
l
e
 h

im
 

to
 o

pe
ra

te
 t

he
 a

ec
ou

nt
. 

A
Jl

eg
ed

fr
au

d c
om

m
itt

ed
 on

 Po
st

 O
ffi

ce
tS

av
in

ga
 

B
an

k A
cc

ou
nt

s k
ep

t b
y 

pe
tit

io
ne

r a
t B

oi
le

au
-

gn
l. 

Po
st

 O
ffi

ce
, 

A
gr

a.
 

(I
) 

T
he

 P
os

ta
l 

A
ut

ho
rit

ie
s 

w
er

e 
no

t k
ee

n 
to

 
pr

oc
ee

d 
w

ith
 

th
e c

as
e.

 A
n 

at
te

m
pt

 w
as

 
m

ad
e t

o 
gi

ve
 p

et
iti

on
er

 a 
du

pl
ic

at
e p

as
s 

bo
ok

. b
ut

 h
e 

de
cl

in
ed

 it
. 

H
e 

re
qu

es
te

d 
fo

r 
ea

rly
 a

ct
io

n.
 

T
he

 de
la

y 
in

·s
et

tle
m

en
t o

f 
th

e 
cl

ai
m

 o
f t

he
 p

et
i-

tio
ne

r w
as

 d
ue

 to
 th

e 
fa

ct
 th

at
 th

e 
S.

P.
 E

., 
Lu

ck
no

w
 di

d 
no

t a
gr

ee
 fo

r t
he

 sa
m

e 
be

fo
re

 
co

m
pl

et
io

n 
of

 t
he

ir
 

in
ve

st
ig

at
io

n 
an

d 
co

nc
lu

si
on

 o
f 

th
e 

C
ou

rt
 

pr
oc

ee
di

ng
s.

 
H

ow
ev

er
 th

e m
at

te
r w

as
 ta

ke
n 

up
 w

ith
 th

e 
M

in
is

tr
ie

s 
of

 H
om

e 
M

ai
n

 a
nd

 L
aw

 o
n 

re
ce

ip
t o

f t
he

ir
 o

pi
ni

on
. t

he
 c

la
im

 o
f t

he
 

pe
tiu

on
er

 w
as

 se
ttl

ed
. 

T
he

 P
 /B

 s
ho

w
in

g 
th

e b
al

an
ce

 in
cl

ud
in

g 
th

e m
is

ap
pr

op
ri

at
ed

 
am

ou
nt

 h
as

 s
in

ce
 b

ee
n 

de
liv

er
ed

 t
o 

th
e 

pe
tit

io
ne

r i
ii 

th
e 

m
on

th
 o

f J
un

e.
 1

96
7 •

 
• 

<' 
• 

• 
.
.
.
 

(B
) 

A
dm

it 
la

ct
s 

m
en

tIo
ne

d 
in

 p
ar

as
 1

 t
o 

7 
of

 
th

e 
co

m
pl

ai
nt

 v
iz

., 
th

at
, t

he
 p

os
tm

as
te

r, 
Sh

ri
 

B
.B

. S
ax

en
a 

ha
d 

fr
au

du
le

nt
ly

 m
is

ap
pr

op
ri

at
-

ed
 a

nd
 w

ith
dr

aw
n 

R
s.

 5
,0

00
/-

on
 4

-l
l-

64
, 

R
s.

 4
,0

00
/-

on
 2

1-
1-

65
 a

nd
 R

s.
 9

80
/-

on
 

2,
-2

-6
5 

fr
om

 h
is

 S
.B

. A
cc

ou
nt

 b
y 

fo
rg

in
g 

hi
s 

Si
gn

at
ur

es
. 

T
he

 H
ea

d 
of

fic
e 

Le
dg

er
 sh

ow
ed

 
R

s.
 1

9/
-

W
hi

le 
th

e 
pa

ss
 

Bo
ok

 
sh

ow
ed

 
R

s. 
99

99
' 5

5.
 T

he
 H

ea
d 

of
fic

e f
in

al
ly

 r
et

ai
ne

d 
th

e p
as

s B
oo

k a
nd

 g
ra

nt
ed

 h
im

 a 
re

ce
ip

t s
ho

w
-

in
g 

th
e 

co
rr

ec
t b

al
an

ce
 ..

 

(f
) 

N
ot

 ad
m

itt
ed

. 
T

he
re

 w
as

 n
o 

de
la

y 
at

 an
y 

st
ag

e i
nm

ak
in

g 
de

pa
rt

m
en

ta
l i

nv
es

tig
at

io
n 

in
 th

is
 c

as
e.

 
A

 d
up

lic
at

e 
pa

ss
 b

oo
k 

sh
ow

-
in

g 
th

e 
ba

la
nc

e 
as

 p
er

 re
co

rd
 o

f t
he

 p
os

t 
of

fic
e 

ld
ge

r 
w

as
 

pr
ep

ar
ed

 a
nd

 s
en

t 
fo

r 
de

liv
er

y t
o 

th
e 

pe
tit

io
ne

r a
s p

er
 r

ul
es

of
th

e 
de

pa
rt

m
en

t 
so

 
th

at
 h

e 
m

ay
 

no
t f

in
d 

an
y 

di
ffi

cu
lty

 
in

 p
er

fo
rm

in
g 

fu
rt

he
r 

tra
ns

ac
-

tio
ns

. 
H

ow
ev

er
, 

a 
du

pl
ic

at
e 

pa
ss

 b
n'

)k
 

sh
ow

in
g 

th
e 

ba
la

nc
e 

in
cl

us
iv

e.
 

.... ~ 



I 
:a 

16
 

(C
) 

Sh
ri

 H
ir

an
an

d 
G

ir
dh

ar
, S

ad
ar

 B
az

ar
, A

gr
a 

C
an

tt.
 

, 

A
lle

ge
d 
f
~
 c

om
m

itt
ed

 o
n 

Po
st

 O
ffi

ce
 S

av
in

g.
 

Ba
nk

 A
cc

ou
nt

s 
ke

pt
 b

y 
pe

tit
io

ne
r a

t B
oi

le
a-

ug
an

j P
os

t O
ffi

ce
, A

gr
a.

 

(I
) 

T
he

 P
as

s 
Bo

ok
 W

Ill
 re

ta
in

ed
 b

y 
th

e 
H

. P
.O

 
an

d 
he

 W
88

lif
tn

 a 
nc

ei
pt

 Ih
ow

ill
l 

bU
m

ce
 

(j
fR

l.8
S0

3·
13

. 

(Ii
) 

Pr
ay

ed
 f

or
 r

et
ur

n 
of

 o
rig

in
al

 p
88

I 
bo

ok
 

sh
ow

in
g 

co
rr

ec
t b

al
an

ce
 o

f R
I.

 8
S0

3'
 13

 
ac

lac
IiD

t .
 hI

te
m

t. 

.. 
.. , 

of
 th

e 
am

ou
nt

 m
is

ap
pr

op
ri

at
ed

 b
y 

th
e 

la
te

 
S

.P
. M

. 
B

oi
le

au
ga

nj
 w

as
 is

su
ed

 a
nd

 
no

w
 

de
liv

er
ed

 t
o 

th
e 

pe
tit

io
ne

r i
n 

th
e 

m
on

th
 o

f 
Ju

ne
. 

19
67

. 
T

he
 d

el
ay

 
in

 s
et

tle
m

en
t 

of
 

th
e 

cl
ai

m
 o

f 
th

e 
pe

tit
io

ne
r 

w
as

 u
na

vo
id

-
ab

le
 d

ue
 t

o 
th

e 
fa

ct
 t

ha
t 

th
e 

qu
es

tio
n 

wa
a 

re
fe

rr
ed

 to
 th

e 
M

in
is

tri
es

 o
f H

om
e 

A
ff

ai
rs

 
an

d 
L

aw
 w

he
n 

th
e 

fr
au

d 
w

as
 e

st
ab

lis
he

d 
on

 c
om

pl
et

io
n 

of
 d

ep
ar

tm
en

ta
l a

nd
 p

ol
ic

e 
in

ve
st

ig
at

io
ns

. 
O

n 
re

ce
ip

t o
f t

he
 o

pi
ni

on
s 

fr
om

 b
ot

h 
th

e 
ab

ov
e 

M
in

is
tr

ie
s i

m
m

ed
ia

te
 

ac
tio

n 
w

as
 t

ak
en

 
to

 
is

su
e 

an
d 

de
liv

er
 

th
e 

du
pl

ic
at

e 
of

 th
e 

pe
tit

io
ne

r's
 p

as
s 

bo
ok

 
w

ith
ou

t d
el

ay
. 

A
dm

it 
fa

ct
s 

m
en

tio
ne

d 
by

 p
et

iti
on

er
 th

at
 S

hr
i 

S
an

na
, t

he
 P

os
t M

as
te

r, 
ha

d 
fo

rg
ed

 h
is

 s
ig

-
D

at
ur

e 
an

d 
w

ith
dr

aw
n 

R
s. 

60
00

/-
fr

om
 h

is
 S

. 
B

 a
le

 o
n 

29
-3

-6
6.

 

(i)
 T

he
 

pa
ss

 B
oo

k 
is 

re
qu

ir
ed

 fo
r t

he
 p

ur
_ 

po
se

 o
f p

ro
vi

ng
 th

e 
gu

ilt
 a

ga
in

st
 th

e 
ac

cu
-

se
d 

an
d 

as
 s

uc
h 

it 
w

as
 ta

ke
n 

po
ss

es
si

on
 

of
 

an
d 

m
ad

e 
ov

er
 to

 th
e 

po
lic

e 
au

th
or

iti
es

 f
ar

 
in

ve
st

ig
at

io
n.

 T
he

 a
lle

ga
tio

n 
of

 n
ot

 t
ak

en
 

im
er

es
t i

s 
no

t a
dm

itt
ed

 a
s 

w
ill

 b
e 

cl
ea

r f
ro

m
 

th
e 

fa
ct

 
th

at
 t

he
 c

as
e 

w
as

 re
po

rt
ed

 to
 

th
e 

S.
 P

. E
. i

m
m

ed
ia

te
ly

 w
he

n 
th

e 
fr

au
d 

ca
m

e 
to

 n
ot

ic
e 

an
d 

th
e 

sa
m

e 
ha

s 
si

nc
e 

be
en

 
cb

al
la

ne
d 

in
 t

he
 C

ou
rt

 o
f L

aw
 b

y 
th

em
. 

(ii
) 

A
 d

up
lic

at
e 

of
 th

e 
pa

ss
 b

oo
k 

sh
ow

in
g 

th
e 

ba
la

nc
e 

in
cl

us
iv

e 
of

 th
e 

am
ou

nt
 o

f 
m

is
-

ap
pr

op
ria

tio
n 

. as
 s

in
ce

 b
ee

n 
is

su
ed

 
an

d 
de

liv
er

ed
 t

o 
th

e 
pe

tit
io

ne
r 

in
 J

un
e,

 
19

67
. 

Th
e 

de
la

y 
in

 s
et

tle
m

en
t 

of
 

th
e 

cl
ai

m
 o

f 
th

e 
pe

tit
io

ne
r W

Il
l 

un
av

oi
da

bl
e 

du
e 

to
 th

e 
fa

ct
 

f-
L

 

.~
 



,,
(0

) 
Sa

rd
ar

 S
ad

hu
 S

in
gh

, B
an

dh
u 

K
atr

a, 
A

p .
.. 

A
Ile

dg
ed

 f
ra

ud
 c

om
m

itt
ed

 o
n 

Po
st

 O
ffi

ce
 S

av
in

gs
 

B
an

k 
A

cc
ou

nt
s 

ke
pt

 b
y 

Pe
tit

io
ne

r 
at

 B
oi

le
au

-
ga

n; 
Po

st
 O

ffi
ce

, A
!,r

a.
 

Th
e 

Po
st

al
 A

ut
ho

rit
ie

s 
w

er
e 

DO
t i

ss
ui

ng
 h

im
 

an
y 

pa
ss

 b
oo

k 
to

 h
im

 in
sp

ite
 o

f h
is

 se
ve

ra
l 

re
'lu

es
ts

. 
H

e 
pr

ay
ed

 b
y 

ea
rly

 re
lie

f. 

th
at

. t
he

 q
ue

st
io

n 
w

as
 r

ef
er

re
d 

to
 th

e 
M

in
i-

.t
ry

 o
f 

H
om

e 
A

ff
ai

rs
 a

nd
 L

aw
s 

w
he

n 
th

e 
fr

au
d 

w
as

 e
st

ab
lis

he
d 

on
 c

om
pl

et
io

no
i 

de
pa

rt
tn

en
ta

l 
an

d 
po

lic
e 

in
ve

st
ig

at
io

ns
. 

Im
m

ed
ia

te
 a

ct
io

n 
w

as
 t

ak
en

 t
o 

is
su

e 
an

d-
de

liv
er

. a
 . d

up
lic

at
e 

of
 th

e 
pe

tit
io

ne
r's

 p
as

s 
bo

ok
 w

ith
ou

t 
de

la
y,

 o
n 

re
ce

ip
t o

f o
pi

ni
on

s 
fr

om
 b

ot
h 

th
e 

ab
ov

e 
M

in
is

tri
es

. 

A
dm

it 
fa

ct
s 

m
en

tio
ne

d 
in

 p
ar

as
 3

 to
 7

 th
at

 th
e 

Po
st

 M
as

te
r h

ad
 f

ra
ud

ul
en

tly
 

w
ith

dr
aw

n 
th

e 
bu

lk
 o

f h
is

 S
. B

. 
A

le
 d

ep
os

its
 to

ta
lli

ng
 

R
s. 

13
09

0'
 S6

, 
le

av
in

g 
on

ly
 R

s.
 

19
0'

 S
6 

ba
la

nc
e.

 

A
dm

itt
ed

. 
T

he
 

du
pl

ic
at

e 
pa

ss
 

bo
ok

 
th

e 
ba

la
nc

e 
in

cl
ud

in
g 

th
e 

am
ou

nt
 o

f m
is

-
ap

pr
op

ri
at

io
n 

co
ul

d 
no

t b
e 

is
su

ed
 a

nd
 d

el
-

iv
er

ed
 

to
 t

he
 d

ep
os

ito
r 

fo
r 

th
e 

re
as

on
s 

th
at

 th
e 

m
at

te
r 

w
as

 
un

de
r 

de
pa

rt
m

en
ta

l 
an

d 
po

lic
e 

in
ve

st
ig

at
io

ns
 

fo
r 

m
on

th
s 

to
ge

th
er

. 
B

es
id

es
 t

he
 q

ue
st

io
n 

of
 s

et
tle

-
m

en
t o

f c
la

im
s 

of
 d

ef
ra

ud
ed

 p
er

so
ns

 w
as

 
re

fe
rr

ed
 to

 th
e 

M
in

is
tri

es
 o

f H
om

e 
A

ffa
irs

 
an

d 
La

w
. 

O
n 

re
ce

ip
t o

f o
pi

ni
on

s 
of

 b
ot

h 
th

e 
M

in
is

tr
ie

s 
a 

du
pl

ic
at

e 
pa

ss
 

bo
ok

 sh
ow

-
in

g 
th

e 
ba

la
nc

e i
nc

lu
si

ve
 o

f 
m

is
ap

pr
op

ri
-

at
ed

 a
m

ou
nt

 h
as

 s
in

ce
 b

ee
n 

is
su

ed
 

an
d 

de
liv

er
ed

 to
 th

e 
pe

tit
io

ne
r i

n 
Ju

ne
, 1

96
7.

 

T
he

 D
. 

G
. 

P&
T

 a
d

d
 th

at
 t

he
 q

ue
st

io
n 

of
 

se
ttl

em
en

t o
f c

la
im

s 
of

 d
ef

ra
ud

ed
 d

ep
os

i-
to

rs
 

in
cl

ud
in

g 
th

es
e 

4 
pe

tit
io

ne
rs

 
w

as
 

re
fe

rr
ed

 t
o 

th
e 

M
in

is
tr

ie
s 

of
 L

aw
 

a
d

 
H

or
ne

 A
ff

ai
rs

. 
O

n 
re

ce
ip

t 
of

 th
ei

r 
op

in
-

io
n 

im
m

ed
ia

te
 a

ct
io

n 
w

as
 t

ak
en

 t
o 

re
st

or
e 

th
e 

de
fr

au
de

d 
am

ou
nt

s 
an

d 
is

su
e 

du
pl

ic
at

e 
pa

ss
 b

oo
b 

to
 t

he
 

pe
tit

io
ne

R
. 

Th
e 

P8
8l

. 
bo

ok
s 

"h
av

e 
si

nc
e 

be
en

 
de

liv
er

ed
 t

o 
th

e 
pe

tit
io

ne
rs

 in
 th

e 
fir

st
 w

ee
k 

of
 Ju

ne
, 1

96
7.

 

.....
 g: 



:2 
3 

F
re

sh
 

C
llS

es
 

re
fe

rr
ed

 f
ro

m
 

co
m

-
m

en
ce

m
en

t 
o

f 
F

ou
rt

h 
L

ok
 

Sa
bh

4:
 

17
 

Sh
ri 

H
ira

na
nd

 M
ot

um
al

 M
at

ai
, 

Fi
na

lis
ad

on
 o

f 
Po

st
al

 L
ife

 I
ns

ur
an

ce
. 

TU
sk

 N
ag

ar
, A

im
er

. 
Po

lic
ie

s 
N

os
. 6

99
8-

C
 a

nd
 4

1)
64

3-
C.

 

4 

T
he

 C
om

m
itt

ee
 n

ot
e 

w
ith

 
sa

tis
fa

ct
io

n 
th

at
 a

 
m

at
te

r 
pe

nd
in

g 
fo

r 
ov

er
 

fo
ur

 
ye

an
 

h
u

 
be

en
 re

dr
es

se
d 

qu
ic

kl
y 

on
 th

ei
r i

nt
er

V
en

tio
n.

 

[D
ep

ar
tm

en
t 

of
 

C
om

m
un

ic
at

io
ns

 
(P

&
T)

 
Bo

ar
d]

 S
hr

i H
ira

na
nd

 M
ot

um
al

 M
at

ai
, t

he
 

pe
tit

io
ne

r, 
ho

ld
s 

Po
st

al
 L

ife
 

In
su

ra
nc

e 
w

ho
le

 li
fe

 p
ol

ic
y 

N
o.

 6
99

8-
C

 fo
r R

s. 
50

00
/-

w
hi

ch
 h

e 
ha

d 
ta

ke
n 

ou
t a

t 
K

ar
ac

hi
 o

n 
th

e 
...

 
3r

d 
O

ct
ob

er
, 1

93
3.

 
T

he
 p

re
m

ia
 in

 r
es

pe
ct

 
I 

of
 th

is
 p

ol
ic

y 
ar

e 
pa

ya
bl

e 
til

l 
th

e 
ag

e 
of

 
85

 y
ea

rs
. 

O
n 

co
m

in
g 

ov
er

 
to

 I
nd

ia
 i

n 
D

ec
em

be
r 

19
47

 h
e 

to
ok

 o
ut

 i
n 

B
om

ba
y 

an
ot

he
r 

lif
e 

po
lic

y 
be

ar
in

g 
N

o.
 4

96
43

-C
 

fo
r 

R
s. 

50
00

/-.
 

Sh
ri

 M
at

ai
 is

 n
ow

 a
bo

ut
 

55
, h

is 
da

te
 o

f b
ir

th
 b

ei
ng

 4
-1

0-
19

12
. 

T
he

 c
om

pl
ai

nt
 o

f t
he

 in
su

ra
nt

 
re

la
te

s 
to

 t
he

 
fo

llo
w

in
g 

po
in

ts
, 

na
m

el
y:

-

(a
) 

T
he

 P
os

ta
l L

ife
 In

su
ra

nc
e 

Se
ct

io
n 

of
 th

e _
 

Po
st

m
as

te
r 

G
en

er
al

 B
ho

pa
l 

ha
s n

ot
 r

ep
-

lie
d 

to
 h

is
 l

et
te

rs
 o

f 
th

e 
15

th
 

Ja
nu

ar
y,

 
11

)67
 re

ga
rd

in
g 

ce
rta

in
 e

nq
ui

rie
s 

re
la

tin
g 

to
 h

is 
tw

o 
po

lic
ie

s. 



(b
) 

H
e 

is 
no

t 
be

in
g 

al
lo

w
ed

 t
o 

se
nd

 
hi

s 
co

m
m

un
ic

at
io

ns
 to

 th
e P

os
tm

as
te

r G
en

er
al

 
th

ro
ug

h 
th

e 
Po

st
 O

ffi
ce

s 
(T

hi
s 

ap
pa

re
n-

tly
 w

ou
ld

 sa
ve

 h
im

 c
os

t 
of

 po
sta

ge
). 

(c
) 

C
re

di
t p

os
iti

on
 o

f p
re

m
ia

 in
 r

es
pe

ct
 

of
 

hi
s 

tw
o 

po
lic

ie
s 

ha
s 

no
t 

be
en

 
co

rr
ec

tly
 

in
tim

at
ed

 to
 h

im
. 

T
he

 D
ire

ct
or

, P
os

ta
l 

Se
rv

ic
es

, 
D

el
hi

 C
irc

le
, 

N
ew

 D
el

hi
 i

n-
fo

rm
ed

 h
im

 in
 1

96
2 

th
at

 th
er

e 
w

er
e 

no
 

no
n-

cr
ed

its
 w

he
re

as
 th

e 
M

ad
hy

a 
Pr

ad
es

h-
C

irc
le

 h
as

 n
ow

 p
oi

nt
ed

 o
ut

 c
er

ta
in

 
no

n-
cr

ed
its

 f
or

 t
he

 b
ac

k 
pe

rio
ds

. 

(d
) 

T
he

 a
dm

is
si

bl
e 

am
ou

nt
 o

f l
oa

n 
qu

ot
ed

 
by

 t
he

 P
os

tm
as

te
r 

G
en

er
al

 w
as

 
lo

w
er

 
th

an
 w

ha
t h

e 
sh

ou
ld

 g
et

, '
Vi

z. 
Rs

. 
29

60
/-

an
d 

Rs
. 

22
17

/-.
 

T
he

 a
ct

ua
l p

os
iti

on
 o

f 
th

e 
ca

se
 w

ith
 

re
ga

rd
 

to
 e

ac
h 

of
 t

he
 p

oi
nt

s 
m

en
tio

ne
d 

in
 

th
e 

pr
ec

ed
in

g 
pa

ra
 is

 s
ta

te
d 

be
lo

w
:-

(a
) 

Sh
ri

 M
at

ai
's 

le
tte

r 
of

 
th

e 
15

th
 J

an
ua

ry
 

'6
7 

w
as

 n
ot

 r
c;:

ce
iv

ed
 b

y 
th

e 
Po

st
m

as
te

r 
G

en
er

al
. B

ho
pa

l a
s 

it 
w

as
 s

en
t t

o 
N

ag
pu

r. 
A

ct
io

n 
w

as
 h

ow
ev

er
 in

iti
at

ed
 in

 th
e 

C
irc

le
 

O
ffi

ce
 o

n 
re

ce
ip

t 
of

 h
is 

le
tte

r 
da

te
d 

th
e 

[8
-2

-1
96

7 
w

hi
ch

 w
as

 a
dd

re
ss

ed
 t

o 
th

e 

.- ~
 



[ 
2 

3 
4 

A
ss

tt.
 D

u-
ec

to
r. 

P.
L

.I
. 

(b
y 

n
~
e
)
.
 

T
he

 
pa

rt
y'

s 
le

tte
r w

as
 r

ep
lie

d 
to

 b
y 

th
e 

Po
st

·.
 

m
as

te
r G

en
er

al
 o

n 
7.

3-
19

67
. 

(b
) 

B
on

a 
fid

e 
co

m
pl

ai
nt

s 
ag

ai
ns

t 
se

rv
ic

e,
 i

f 
te

nd
er

ed
 in

 o
pe

n 
co

nd
iti

on
, c

an
 b

e 
ro

ut
ed

 
th

ro
ug

h 
th

e 
Po

st
 O

ffi
ce

. 
B

es
id

es
 

P.
L

.I
. 

R
ul

es
 a

ls
o 

pr
ov

id
e 

th
at

 a
pp

lic
at

io
n 

fo
r 

lo
an

 
ca

n 
be

 fo
rw

ar
de

d 
to

 th
e 

Po
st

m
as

te
r 

G
en

er
al

 th
ro

ug
h 

th
e 

Po
st

 
O

ffi
ce

. 
T

he
re

 
ca

nn
ot

 b
e 

an
y 

ob
je

ct
io

n 
to

 s
uc

h 
co

m
-

m
un

ic
at

io
ns

 o
f 

th
e 

pa
rt

y 
be

in
g 

ro
ut

ed
 

....
 

th
ro

ug
h 

th
e 

Po
st

 O
ffi

ce
 i

n 
ac

co
rd

an
ce

 
8:.

 
w

ith
 th

e 
pr

es
cr

ib
ed

 p
ro

ce
du

re
. 

(c
) 

T
he

 i
ns

ur
an

t 
w

or
ke

d 
in

 t
he

 
ju

ri
sd

ic
-

tio
ns

 o
f v

ar
io

us
 C

irc
le

 O
ffi

ce
s 

fr
om

 t
im

e 
to

 ti
m

e,
 fJ

iz.
 

K
ar

ac
hi

, 
B

om
ba

y,
 C

al
cu

tta
 

D
el

hi
 

an
d 

B
ho

pa
l 

an
d 

th
e 

pr
em

iu
m

· 
ac

co
un

ts
 w

er
e 

ac
co

rd
in

gl
y 

m
ai

nt
ai

ne
d 

by
 

se
ve

ra
l 

of
fic

es
. 

T
he

 d
is

cr
ep

an
cy

 r
eg

ar
d-

in
g·

 av
ai

la
bi

lit
y 

of
 c

re
di

ts
 o

f 
pr

em
ia

 h
ad

 
pa

rti
al

ly
 a

ris
en

 b
ec

au
se

 o
f t

hi
s.

 
H

ow
ev

er
, 

al
l 

th
e 

m
is

si
ng

 
cr

ed
its

 
ex

ce
pt

in
g 

I 
fo

r 
D

ec
em

be
r, 

19
47

 a
nd

 J
an

ua
ry

 '4
8 

(in
 

th
e 

ca
se

 o
f f

irs
t 

po
lic

y)
 f

or
 w
h
i
~
h
 t

he
 m

at
te

r 
is 

st
ill

 b
ei

ng
 p

ur
su

ed
 w

ith
 t

he
 

Pa
ki

st
an

 
au

th
or

iti
es

, 
ha

ve
 s

in
ce

 b
ee

n 
tr

ac
ed

 a
nd

 
th

e 
pa

rt
y 

ap
pr

is
ed

 o
f 

th
e 

lat
C'

St
 

cr
ed

it
~ 



.. • i '- ..... t ~':
"11

 .J .~~
 

;c
s!

tio
n 

by
 t

he
 

t'o
stm

as
te

r 
G

en
er

ai
, 

Bh
op

al
. 

(tI
) 

T
he

 p
ol

ic
ie

s 
st

oo
d 

as
si

gn
ed

 i
n 

fa
vo

ur
 

of
 p

ar
ty

's 
w

ife
. 

A
s 

no
 l

oa
n 

co
ul

d 
be

 
If

Sn
te

d 
on

 
an

 
en

cu
m

be
re

d 
po

lic
y,

 
a 

re
as

si
gn

m
en

t 
in

 f
av

ou
r 

of
 t

he
 i

ns
ur

an
t 

an
d 

fu
rth

er
 a

ss
ig

nm
en

t 
by

 h
im

 t
o 

th
e 

Pr
es

id
en

t 
w

as
 

ne
ce

ss
ar

y 
be

fo
re

 
lo

an
 

co
ul

d 
be

 c
on

si
de

re
d 

un
de

r 
th

e 
R

ul
es

. 
Th

is
 w

as
 

po
in

te
d 

ou
t 

to
 t

he
 i

ns
ur

an
t 

by
 t

he
 P

os
tm

as
te

r 
G

en
er

al
, 

an
d 

si
m

ul
-

ta
ne

ou
sl

y 
a 

no
m

in
at

io
n 

of
 h

is
 

po
lic

ie
s 

in
 f

av
ou

r 
of

 h
is 

w
ife

 w
as

 a
lso

 s
ug

ge
st

ed
 

to
 h

im
 s

o 
th

at
 l

eg
al

 r
eq

ui
re

m
en

ts
 c

ou
ld

 
be

 d
is

pe
ns

ed
 w

ith
 i

n 
ef

fe
ct

in
g 

th
e 

pa
y-

m
en

t o
f p

ol
ic

y 
m

on
ey

 o
n 

th
e 

de
at

h 
of

 th
e 
~
 

po
lic

y 
ho

ld
er

. 
T

he
 i

ns
ur

an
t 

se
nt

 
hi

s 
11

0 
tw

o
 p

ol
ic

y 
do

cu
m

en
ts

 t
o 

th
e 

Po
st

m
as

te
r 

G
en

er
al

 
on

 t
he

 3
rd

 M
ay

, 
19

67
 

af
te

r 
re

co
rd

in
g 

ne
ce

ss
ar

y 
en

fa
ce

m
en

ts
 r

eg
ar

d-
in

g 
re

as
si

gn
m

en
t 

an
d 

no
m

in
at

io
n.

 T
he

 
re

qu
is

ite
 

no
tic

e 
of

 r
ea

ss
ig

nm
en

t 
an

d 
no

m
in

at
io

n 
as

 p
re

sc
rib

ed
 u

nd
er

 t
he

 I
n-

su
ra

nc
e 

A
ct

 w
as

 n
ow

 h
ow

ev
er

 g
iv

en
 b

y 
th

e 
p

a
rt

y 
in

 sp
ite

 o
f 

a 
fe

w
 r

em
in

de
rs

 
is

su
ed

 b
y 

th
e 

Po
st

m
as

te
r 

G
en

er
al

. 
H

ow
-

ev
er

, 
as

 a
 s

pe
ci

al
 c

as
e, 

w
ith

 a
 v

ie
w

 t
o 

he
lp

in
g 

th
e 

pa
rt

y,
 

sa
nc

tio
ns

 
fo

r 
lo

an
 

am
ou

nt
in

g 
to

 R
s. 

21
00

/-
an

d 
Rs

. 
12

00
/-

fo
r 

th
e 

tw
o 

po
lic

ie
s 

ha
ve

 a
lre

ad
y 

be
en

 
se

nt
 t

o 
th

e 
co

nc
er

ne
d 

Po
st

m
as

te
r 

fo
r 

m
ak

in
g 

th
e 

pa
ym

en
t 

af
te

r 
ob

ta
in

in
g 

th
e 



'. 
I 

2 
3 

, 
,~
. 

'!
.~
 '. .~
 

;'.
 

.. 
re

qu
is

ite
 n

ot
ic

e 
an

d 
al

so
 o

bs
er

vi
ng

 o
th

er
 

us
ua

l f
or

m
al

iti
es

. 
T

he
 

pa
rty

 i
s 

no
t 

en
tit

le
d,

 to
 r

ec
ei

ve
 ,

hi
gh

er
 

am
ou

nt
s 

of
 l

oa
n,

 
as

 
ex

pe
ct

ed
 b

y 
hi

m
. 

Lo
an

 is
 sa

nc
tio

ne
d 

on
 t

he
 s

ec
ur

ity
 o

f u
n-

en
cu

m
be

re
d 

po
lic

ie
s 

w
ith

 
re

fe
re

nc
e 

to
 

ce
rta

in
 

pe
rc

en
ta

ge
s 

su
rr

en
de

r 
va

lu
e,

 
as

 
m

en
tio

ne
d 

in
" R

ul
e 

42
 o

f 
th

e 
Po

st
 O

ffi
ce

 
In

su
ra

nc
e 

Fu
nd

 R
ul

es
, 

ex
tra

ct
ed

 a
t 

an
-

ne
xu

re
 ,V

I 
to

 t
hi

s 
no

te
. 

Su
rr

en
de

r 
va

lu
e 

of
 a

 p
ol

ic
y,

 w
hi

ch
 i

s 
ca

lc
ul

at
ed

 w
ith

 r
e-

fe
re

nc
e 

-to
 T

ab
le

s 
nO

t p
rin

te
d 

fo
r 

pu
hl

.ic
a-

......
 

tio
n 

de
pe

nd
s, 

on
, 

am
on

g 
ot

he
r 

th
in

gs
, 
~
 

th
e 

nu
m

be
r 

of
 ye

ar
s 

fo
r 

w
hi

ch
 th

e 
pr

em
ia

 
ar

e 
pa

id
 as

 a
lso

 t
he

 a
ge

 a
t w

hi
ch

 th
e 

po
lic

y 
is 

ta
ke

n 
an

d 
th

e 
ag

e 
at

 w
hi

ch
 th

e 
su

rr
en

de
r 

va
lu

e 
is 

ca
lc

ul
at

ed
. 

In
 

re
sp

ec
t 

of
 t

he
 

fir
st 

w
ho

le
 li

fe
 p

ol
ic

y 
th

e 
pa

rty
 h

as
 u

nd
er

 
th

e 
co

nt
ra

ct
 to

 p
ay

 p
re

m
ia

 fo
r 

ye
t a

no
th

er
 

ov
er

 3
0 

ye
ar

s 
an

d 
ha

s 
so

 f
ar

 p
ai

d 
pr

em
ia

 
fo

r 
ov

er
 3

3 
ye

ar
s 

w
hi

le
 i

n 
re

ga
rd

 t
o 

th
e 

2n
d 

lif
e 

po
lic

y 
th

e 
pr

em
ia

 h
av

e 
be

en
 p

ai
d 

fo
r 

ab
ou

t 
14

 y
ea

rs
 a

nd
 a

re
 

re
qu

ire
d 

to
 b

e 
so

 p
ai

d 
fo

r 
an

ot
he

r 
ab

ou
t 

15
 y

ea
rs

. 
A

 q
>p

y 
of

 t
he

 r
ep

ly
 s

en
t 

to
 t

he
 p

ar
ty

 f
ro

m
 

th
e 

P&
T 

D
ire

ct
or

at
e 

is 
at

ta
ch

ed
 a

t 
an

-
ne

xu
re

' V
II

. 
T

he
 q

aS
e 

ha
s 

be
en

 s
ee

n 
by

 
th

e 
M

in
is

te
r 

fo
r 

Pa
rli

am
en

ta
ry

 A
ffa

irs
 a

nd
 C

om
m

un
ic

at
io

ns
. 



18
 

D
r. 

(S
m

t.)
 G

lo
ry

 A
. 

G
eo

rg
e-

W
om

an
 A

ss
tt.

 S
ur

ge
on

 G
o-

ve
rn

m
en

t 
H

os
pi

ta
l-

Pe
ra

m
-

b
u
r
~
I
t
I
I
I
*
a
s
;
:
l
A
a
e
 .

:~ 
.c'

. 
?
:.

 

Co
m

m
on

 s
cr

ip
t f

or
 a

ll 
In

di
an

 L
an

gu
a-

ge
s. 

. /
 

' ..
...

 ~ 

[E
du

ca
tio

n]
. 

Sh
e·

 
ha

s 
su

gg
es

te
d 

th
e 

ld
op

tio
r. 

of
 

En
gU

sh
 a

lp
ha

be
t 

(R
om

an
 S

cr
ip

t)
-a

s 
th

e 
co

m
m

on
 sc

rip
t 

fo
r 

al
l 

In
di

an
 L

an
gu

ag
es

. 
In

 : t
hi

s 
co

nn
ec

tio
n 

it 
is 

po
in

te
d 

OU
t 

th
at

 
th

e 
qu

es
tio

n 
of

 a
do

pt
io

n 
of

 a
 c

om
m

on
' 

sc
rip

t 
fo

r a
ll 

In
di

an
 L

an
gu

ag
es

 w
as

 c
on

si
-

de
re

d 
at

 ·t
he

 C
hi

ef
 M

in
i!l

te
rs

 C
on

fe
re

nc
e 

ht
!ld

 ·
in

J9
fj

I.
 

T
he

 c
on

fe
re

nc
e 

he
lt

lt
he

 
vi

ew
 th

at
 a

 c
om

m
on

 ·s
cr

ip
t f

or
 th

e 
va

rio
us

 
In

di
ai

l,l
an

gu
ag

es
 . w

as
 n

ot
 o

nl
y 

de
!l

ir
ab

le
-

bl
it

w
ou

ld
 a

lso
' s

er
ve

 a
s 

a 
po

w
er

fu
l 

lin
k 

be
tW

ee
n. 

di
ff

er
en

t 
la

ng
ua

ge
s 

an
d 

H
in

di
 

an
d 

th
er

ef
or

e 
co

ul
d 

be
 o

f 
a 

gr
ea

t 
he

lp
 

in
 . -

br
in

gi
ng

 a
bo

ut
 e

m
ot

io
na

l 
in

te
gr

at
io

n 
in

 
th

e 
co

un
try

. 
T

he
 

C
hi

ef
 

M
in

is
te

ts
 

ho
w

ev
er

, 
fe

lt 
th

at
 s

uc
h 

a 
co

m
m

on
 s

cr
ip

t 
fo

r 
In

di
a 

in
 

th
e 

ex
is

tin
g 

ci
rc

um
st

an
ce

s 
co

ul
d 

on
ly

 b
e 

D
ev

ha
ga

ri.
 

U
nd

er
 

th
e 

C
en

st
itl

1t
io

na
ls

o,
 

H
in

di
 t

he
 o

ffi
ci

al
 L

an
-

gu
ag

e o
f th

e U
ni

on
 is

 re
qu

ire
d 

to
 b

e 
w

rit
te

n 
in

 
D

ev
na

ga
ri 

8c
riI

't.
 

T
he

 
qu

es
tio

n 
of

 
ad

op
tio

n 
of

 an
y 

ot
he

r 
sc

rip
t 

as
 a

 c
om

m
on

 
sc

ti
pt

 
fo

r 
al

l 
th

e 
la

ng
ua

ge
s-

in
cl

ud
in

g 
H

in
di

-d
oe

s 
no

t t
he

re
f0

re
 a

ris
e.

 

In
 o

rd
er

 to
 e

qu
ip

 D
ev

na
ga

ri 
to

 
ex

pr
es

s 
in

 
w

rit
in

g 
th

e 
sp

ec
ia

l8
0u

nd
s 

of
 ot

he
r M

od
er

n 
In

di
an

 L
an

gu
ag

es
-w

hi
ch

 a
re

 n
ot

 f
ou

nd
 

in
 t

he
 D

ev
na

ga
ri 

sc
ri

pt
-t

he
 

G
ov

er
n-

~
 _

_
_

_
_

_
_

_
_

_
_

_
_

_
_

_
_

_
_

_
_

_
_

_
_

_
_

_
 ~..

..
:m
::
:e
:n
:.
.t
 ~o

::
f.
..
..
:.
In
:d
:i
::
:a
~s
et
 

up
 a

 C
om

m
itt

ee
 o

f 

.... 0- .... 



:I
 

3 

" 
Sh

ri
 

V
aj

ub
ha

i 
U

pa
dh

ya
ya

, 
lrr

et
U

1a
r s

te
am

er
 s

er
vi

ce
 fr

om
 B

om
ba

y 
P

ra
id

dt
: S

.,
 N

.,
nk

 S
am

iti
. 

to
 S

au
ra

sh
tra

 N
aw

lib
un

de
r e

tc
. 

4 

Li
ng

ui
st

s 
in

 
Ig

6
I 

to
 

su
gg

es
t 

su
ita

bl
e 

sy
m

bo
ls

 
di

a-
cr

iti
ca

l 
m

ar
ks

 
ne

ce
ss

ar
y 

fo
r 

ad
op

tio
n 

in
 D

ev
na

ga
ri 

fo
r 

ex
pr

es
si

on
 o

f 
th

os
e 

sp
::c

ia
l 

so
un

ds
 

ad
eq

ua
te

ly
. 

T
he

 
C

om
m

itt
ee

 fi
na

lis
ed

 it
s r

ec
om

m
en

da
ti

on
s-

re
ce

nt
ly

-w
hi

ch
 h

av
e 

be
en

 a
cc

ep
te

d 
by

 
th

e 
G

ov
er

nm
en

t 
of

 I
nd

ia
. 

A
 p

am
ph

le
t 

w
as

 p
ub

lis
he

d 
co

nt
ai

ni
ng

 th
e 

re
co

m
m

en
da

-
tio

ns
 o

f t
he

 C
om

m
it

te
e-

en
ti

tl
ed

 "
Sa

m
as

t 
B

ha
ra

tiy
a 

B
ha

sh
ao

n 
ke

 
li

ye
-S

am
an

ay
a 

R
as

tra
 L

ip
i, 

Pa
riv

ar
dh

it 
D

ev
na

ga
ri"

. C
op

-
ie

s 
of

 th
e 

pa
m

ph
le

t 
ha

ve
 b

ee
n 

se
nt

 t
o 

al
l 

St
at

e 
G

ov
er

nm
en

ts
/U

ni
on

 T
er

ri
to

ri
es

/P
ub

-
lic

 
bo

di
es

-U
ni

ve
rs

iti
es

/A
ca

de
m

ic
 

bo
di

es
 

et
c.

 a
nd

 to
 in

di
vi

du
al

s 
on

 d
em

an
d.

 
T

hi
s 

m
od

ifi
ed

 s
cr

ip
t c

an
 b

e 
us

ed
 f

or
 t

ra
ns

cr
ip

-
tio

n 
of

 d
iff

er
en

t 
La

ng
ua

ge
s 

of
 th

e 
co

un
tr

y 
in

 
D

ev
na

ga
ri 

an
d 

as
 

th
is

 
ca

n 
se

rv
e 

as
 

a 
lin

k 
am

on
gs

t t
he

m
. 

It
 ca

n 
al

so
 b

e 
us

ed
 

as
 a

n 
al

te
rn

at
iv

e 
co

m
m

on
 s

cr
ip

t 
fo

r 
th

e 
re

gi
on

al
 l

an
gu

ag
es

. 

[T
ra

ns
po

rt
 &

 
Sh

ip
pi

ng
 (

Tr
an

sp
or

t W
in

g)
J. 

Ti
ll 

Se
pt

em
be

r, 
19

64
, M

is
. 

Sc
in

di
a 

St
ea

m
 

N
av

ig
at

io
n 

Co
. 

Lt
d.

, 
w

er
e 

op
er

at
in

g 
a 

re
gu

la
r 

w
ee

kl
y 

pa
ss

en
ge

r 
se

rv
ic

e 
be

tw
ee

n 
B

om
ba

y 
an

d 
th

e 
Sa

ur
as

ht
ra

 
po

rts
 

of
 

Ja
tfa

ra
ba

d,
 N

aw
ab

un
de

r a
nd

 V
er

av
al

, P
or

-
bu

nd
er

 a
nd

 O
kh

a.
 

W
ith

 th
e 

sc
ra

pp
in

g 
of

 
th

e 
ve

ss
el

 
So

na
va

ti 
w

hi
ch

 w
as

 
ca

ter
in

A:
 

..... ';8
 



to
 t

hi
s 

tra
de

, t
he

 s
er

vi
ce

 W
al

l 
di

sc
on

tin
ue

d 
. 

in
 1

96
4.

 
H

ow
ev

er
, 

to
 m

ee
t 

th
e 

de
m

an
d 

of
 th

e 
tra

ve
lli

ng
 p

ub
lic

 d
ur

in
g 

th
e 

pe
ak

 
su

m
m

er
 se

as
on

, t
he

 co
m

pa
ny

 ar
ra

ng
ed

 th
re

e 
sa

ili
ng

s 
ea

ch
 d

ur
in

g 
A

pr
il/

M
ay

, 
19

65
 a

nd
 

A
pr

il/
M

ay
, 

19
66

 
by

 
em

pl
oy

in
g 

on
e 

pf
 

th
ei

r 
ve

ss
el

s 
pl

yi
ng

 i
n 

th
e 

K
on

ka
n 

ro
ut

e.
 

Th
ey

 w
er

e 
als

o 
ca

te
rin

g 
to

 K
ut

ch
-M

an
dv

i 
w

ith
 th

ei
r w

ee
kl

y 
C

oc
hi

n-
B

om
ba

y-
K

ar
ac

hi
 

Se
rv

ic
e. 

W
he

n 
on

e 
of

 t
he

 t
w

o 
ve

ss
el

s 
na

m
el

y 
Sa

ra
sw

at
i w

as
 im

po
un

de
d 

by
 P

ak
is

-
ta

n 
in

 S
ep

te
m

be
r, 

19
65

 t
hi

s 
se

rv
ic

e 
w

as
 

cu
rta

ile
d 

to
 C

oc
hi

n-
B

om
ba

y 
ro

ut
e.

 
Th

is
 M

in
is

try
 h

ad
 r

ec
ei

ve
d 

re
pr

es
en

ta
tio

ns
 

fo
r 

re
st

ar
tin

g 
th

e 
se

rv
ic

e 
an

d 
th

e 
C

om
pa

ny
 

w
er

e 
al

so
 w

ill
in

g 
to

 
st

ar
t 

a 
se

rv
ic

e 
to

 
...

 
Sa

ur
as

ht
ra

 p
or

ts
 a

nd
 K

ut
ch

-K
an

dv
i. 

T
he

y 
I 

ho
w

ev
er

 
fe

lt 
th

at
 

th
e 

se
rv

ic
e 

w
as

 
no

t 
re

m
un

er
at

iv
e 

an
d 

w
an

te
d 

a 
in

cr
ea

se
 i

n 
pa

ss
en

ge
r 

fa
re

s. 
R

ep
re

se
nt

at
iv

e 
as

so
ci

a-
tio

ns
 o

f 
th

e 
tra

ve
lli

ng
 p

ub
lic

 w
er

e 
al

so
 

ag
re

ea
bl

e 
to

 th
e 

C
om

pa
ny

 ra
isi

ng
 th

e 
fa

re
s 

by
 R

s. 
4

'0
0

. 
Th

is
 w

as
 e

xa
m

in
ed

 b
y 

an
 

O
ffi

ce
r 

C
om

m
itt

ee
 c

on
si

st
in

g 
of

 re
pr

es
en

-
ta

tiv
es

 
of

 t
hi

s 
M

in
is

try
, 

D
ep

ar
tm

en
t o

f 
C

om
m

er
ci

al
 A

ud
it 

an
d 

th
e 

G
ov

er
nm

en
t o

f 
G

uj
ar

at
. 

T
he

 o
ffi

cia
l 

co
m

m
itt

ee
 r

ec
om

-
m

en
de

d 
an

 i
nc

re
as

e 
of

 R
s. 

4'
 00

 i
n 

th
e 

pa
ss

en
ge

r 
fa

re
s. 

T
he

 
fa

re
s 

w
er

e 
ac

-
co

rd
in

gl
y 

en
ha

nc
ed

 
an

d 
th

e 
C

om
pa

ny
 

ha
s 

re
su

m
ed

 t
he

 s
er

vi
ce

 w
ith

 e
ffe

ct
 f

ro
m

 
th

e 
30

th
 A

pr
il,

 1
96

7.
 



2 

:ao
 

Sh
ri 

G
op

in
at

h 
Sa

tia
, D

ib
ru

pr
h,

 A
ss

am
 

3 

R
eq

ue
at

 f
or

 a
br

op
ti

on
 o

f 
A

rti
cl

e 
34

3 
of

 th
e 

C
oD

tti
tu

tio
n 

4 

[H
om

e 
A

fl
lir

s]
 

It
 

rn
a)

, 
be

 
~
e
d
 

th
at

. t
h~

 
C

on
st

itu
tio

na
l 

ae
nl

cm
en

t 
re

la
tb

ia
 t

o 
H

in
di

 
as

 t
he

 o
llc

ia
l 

~
o
f
 th

e.
 U

bi
pn

 W
A

le
vo

lv
ed

 a
ft

er
 1

l8
r-

..
..

. 
~
O
D
 

in
 t

he
 

Co
ns

tit
1.1

eD
t 

A
s-

se
m

bly
 ~
 .

p
tc

d
 w

ith
ou

t 
a 

di
vi

si
on

 a
. 

~
 t

he
 g

ra
te

st
 c

om
m

on
 
m
~
 

~
 ~
 a

m
ol

ll 
th

e.
 d

iff
er

en
t 

Im
,w

it
ic

 
po

U
pe

. 
in

 t
be

 c
ow

ay
. 

Th
e 

po
Ji

tio
n 

w
as

 
~
 

by
 

th
e 

O
fti

da
1 

l..a
JII

uu
e 

C
om

-
DI

iIe
loa

 (1
9J

6)
 a

M
 ~
 b

y 
th

e 
C

om
m

itt
ee

 
o
f
~
i
a
m
t
n
t
 on

 O
ff

ic
ia

l 
~
 

(1
9,

8)
 

R
el

nu
t 

ex
ce

rp
ta

 
fro

m
 

th
ei

r 
re

po
rt

s 
li

e
 • 

..
. d

l,
ed

 (
~
 

IX
) 

N
ee

dl
eu

 t
o 

uy
, 

th
it.

 M
iD

bt
rr

 hi
ls 

lit
tle

 t
o 

ad
d 

to
 th

e 
ob

se
rv

a-
tio

na
. m

ad
e 

th
er

ei
n.

 

As
 ~
~
~
.
t
h
e
 p

et
iti

on
er

's 
pl

ea
 f

or
 r

et
en

tio
n 

o
f 

B
qI

II
Ih

. 
it 

III
8J

 b
e 

st
at

ed
 t

ha
t 

Se
c:t

fo
n 

3 
o

f 
th

e 
O

fIic
ia

l 
, .

. ..
.,

..
..

 A
ct

 1
96

3 
~
y
 

pr
ov

id
es

 f
or

 t
he

 c
on

tin
ue

d 
us

e 
of

 t
ha

t 
Ia

n-
p

y
e

, i
n 
~
i
O
D
 t

o 
H

in
di

 e
ve

n 
af

te
r 

2
6

-1
-

19
6s

 fo
r a

ll 
th

e 
of

lic
:ia

l p
ur

po
se

s 
of

 th
e 

U
!li

Q
n 

fo
r 

w
hi

ch
 

it 
w

as
 

be
in

g 
us

ed
 i

m
m

ed
ia

te
ly

 
be

fa
re

th
at

 d
at

e.
 

T
hu

s a
 p

er
io

d.
of

 p
ro

lo
ag

ed
 

~
i
a
m
 

ha
s 

be
su

n 
w

he
n 

bo
tla

 
H

in
di

 
a,a

d 
B

D
lli

ah
 

ca
n 

be
 

us
ed

 
w

ith
ou

t 
Je

t 
or

 
hiU

i:Ir
Ini

% 
fo

r 
th

e 
o1

Iic
ial

 
pu

rp
os

es
 o

f 
th

e 
U

ni
on

. 
In

 t
he

 
Pr

es
id

en
t's

 a
dd

re
ss

 t
o 

th
e 

;oi
Dr

 s
es

si
on

 o
f 

tw
o 

H
ou

se
s 

o
f 

Pa
rl

ia
m

en
t, 

he
ld

 o
n 

la
th

 M
ar

.:h
, 

19
67

 it
 w

as
 a

m
ao

un
ce

d 
th

at
 l

eP
la

ti
on

 t
o 

gi
ve

 s
ta

tu
to

ry
 r

ee
og

D
iti

on
 

to
 t

he
 a

s8
1lr

1D
Ce

B 
gi

ve
n 

in
 r

eg
ar

d 
to

 
th

e 
~
~
 I
~
 o

f t
he

 U
ni

on
 w

ill
 b

e 
ah

,O
rtl

y 
11

Ur
od

uo
ed

 I
n-

Pa
rli

am
en

t. 
It

 is
 a

cx
:o

rd
in

aly
 

~
 t

o 
in

tm
du

ce
 a

 B
ill

 d
ur

in
gl

jh
e 

cur
_ 

re
nt

 
Sa

si
on

 o
f 

Pa
rli

am
en

t. *
 

In
 a

dd
iti

oa
 

"i 



:: 
I 

,. S
hr

i 
A

pa
ji 
i: 

Pa
rm

ar
, 

U
ld

' 7
0 

'o
th

er
 s

cr
ap

 
ya

rd
 

ca
aU

II 
la

bo
ur

er
s,

 
G

en
er

al
 

St
or

es
, 

W
es

te
rn

 R
ly

. S
ab

ar
m

at
i. 

A
bs

or
pt

io
n 

of
 K

ha
la

si
s 

st
af

t' 
of

 S
ab

ar
tll

at
i 

in
 

in
 t

he
 p

er
m

an
en

t 
po

st
s. 

.
~
~
"
 

-"
, 

... 
," .

.•
 _

,-
'"

-,
 ..

...
. ..

»-
...

...
...

...
...

...
 _

,-
.•

•.
 ..-

-.
••

 ~
-
~
.
,
 

-.•
 

:.
..
--
--
:.
--
--
=-
-~
-=
--
--
~-
.:
.:
..
::
.:
:.
:.
.:
::
..
.:
..
..
.:
::
..
..
:.
.:
:.
.:
.-
..
.:
..
.-
.:
:-

.. -
-

.. 

to
 t

he
 s

ta
tu

to
ty

 f
or

m
 t

o 
th

e 
as

su
ra

nc
es

 g
iv

en
 

bf
' th

e.
 la

te
 P

ri
m

e 
M

in
is

te
rs

 t
he

 B
ill

 c
on

ta
in

s 
am

ai
n 

pr
ov

is
io

ns
 

in
te

A
de

d 
to

 .. 
sa

fe
gj

w
d 

th
ie

-le
Ri

til
na

te
 in

te
re

st
s o

f t
he

 C
en

tr
al

.G
ov

em
-

me
m·

 em
pl

oy
ee

s 
w

ho
· m

ay
. 

no
t 

po
sle

Sa
 a

de
-

q
\I

It
e

. 
kn

ow
lE

dg
e 

of
 H

in
di

. 
It

 i
s 

fu
rt

he
r 

pr
op

oe
ed

. t
o 

. m
ov

e 
in

 P
ar

lia
m

en
t 
~
 t

he
. $

IU
Ile

 
tim

o 
,as

. t
he

 ·B
UI

 is
 i

nt
ro

dw
:e

d,
 a

 G
ov

er
nm

en
t 

R
es

ah
ai

on
 

re
la

tin
g 

to
:. 

m
tt

te
rs

 
w

hi
l:h

 
fo

r 
CQ

DI
Iti

tut
iO

lU
ll 

or
 

ot
he

r 
re

as
on

s·
 c

ou
ld

 
no

t 
ap

pr
op

ria
te

ly
 

be
 

co
ve

re
d 

by
 .

 th
e 

pr
op

os
ed

 
B

ill
. 

[R
A

'il
w

ay
,,(

Ra
ilw

sy
 B

oa
rd

)]
 

It
 h

aa
 b

ee
n 

re
po

rt
ed

 
by

 t
he

 W
es

te
rn

 R
ai

lw
ay

 
th

at
l .. 

ap
pl

ic
at

io
ns

 f
or

 
th

e 
po

st
s 

of
 K

ha
la

si
s 

in
 s

ca
le

 R
s. 

7
0

-8
S

(A
S

) 
ha

ve
 b

ee
n 

re
ce

iv
ed

 
fIO

IR
 l

oc
al

'p
eo

pl
e 

an
d 

ca
su

al
 l

ab
ou

r. 
H

ow
-

.e
w

t. .
. th

e.
re

G
l'l

lit
m

en
th

aa
 n

ot
 b

ee
n 

m
ad

e 
.so

 
.
~
 

fa
t' .

..
. 

tU
l2

O
lb

-J
ut

y,
 1

96
7 

as
 t

he
 p

oe
ts

 h
av

e 
,(

11
 

no
t 

ye
t b

ee
n 

la
nc

tio
ne

d.
 

Ca
sU

lll
 i

ab
qu

r 
at

 
Sa

ba
rm

al
i 

ar
e 

pa
id

 .a
t 

th
e 

ra
te

 o
f 

R
I.

 2
' s

o 
p

, p
or

 d
ay

. 
As

 p
or

 !
'\&

kl
, 

cu
ua

I· 
l
a
b
o
~
 
a
~
 

en
ti

rk
d 

fo
r 

th
e,

 
w

ag
es

 
fo

r 
th

e'
re

et
;d

ay
 o

nl
y 

w
he

n 
th

ey
 w

on
ul

D
de

r 
th

c.
W

I\
e,

em
pJ

oy
er

 f
or

 a
 c
o
~
u
a
 

pe
ri

od
 

o
f n

ot
 1

*
 th

en
 s

ill:
 d

ay
s. 

A
. 

. 
y 

if
 a

 
ca

s\l
ll·

 'la
bo

ur
 

ab
ae

Dt
s 

hi
m

se
lf 

on
 

,. 
da

y 
be

fo
re

 t
he

 d
ay

 o
f 

re
st

, 
he

 i
s 

no
t 

en
tit

 e
d 

to
 

th
e 

W
ag

ea
. .

fo
r 

th
e 

. d
ay

 t
ho

 a
bs

en
ts

 h
im

se
lf

 
as

 w
el

l'"
, w

qe
s 

fo
r 

th
e 

re
at

 d
ay

. 

O
nl

y 
.s

uc
h·

of
 th

e 
ca

a\l
lll 

la
bq

ur
: l

IS
 h

av
e·

 pu
t 

in
 

ai
ll:

· 
rn

on
Jh

s.
 c

on
tia

U
CJ

U
B.

 s
er

vi
ce

. 
on

' 
w

od
ta

 
ot

he
r 

th
an

 
pr

oj
ec

ts
 

ar
e 

ac
co

rd
ed

 t
em

pO
ra

ry
 

'f
 

-T
he

 B
ill

 w
as

 n
ot

, h
o"

ve
ve

r, 
in

tro
du

ce
d 

du
ri

ng
 th

e 
Se

co
nd

 S
es

si
on

 o
f t

he
 4

th
 L

ok
 S

ab
ha

. 
N

ot
ic

e 
of

 su
ch

 a
 B

ill
 fo

r 
in

t~
pd

uc
ti

on
 d

ur
in

a 
th

e 
ne

xt
 

..
. I

on
 ha

s a
lso

 n
ot

 b
ee

n 
re

ce
iv

ed
 s

o 
ra

r. 
by

-u
p 

dt
 2

2-
9-

67
. 



-. 
_

._
--

--
--

--
--

--
y
--

--
--

--
-

• 
2 

J 

~
 

Sb
rt 

P.
 L

 M
. ~
.
 ~
.
.
.
.
.
.
 

AD
om

aI
y 

In
 aI

ati
DI

 p
de

rD
 o

f e
E

ie
e 

d1
Itf

 o
n-

~
.
 

~
I
I
I
 r

cp
rd

iII
IJ

 c
ha

aa
a 

ill
 C

ot
to

n 

.. 
,tl

lU
ls

 
an

d 
th

er
e 

by
 

th
ey

 
be

co
m

e 
en

tit
le

d 
to

 t
he

 p
riv

ile
ge

s 
ad

m
iss

ib
le

 t
o

 
te

m
po

ra
ry

 
ra

ilw
ay

 a
er

va
nt

II 
ex

ce
pt

 p
en

si
on

ar
y 

be
ne

fi
t. 

Th
os

e 
w

ho
 

ha
ve

 
no

t 
at

ta
in

ed
 

te
m

po
ra

ry
 

st
at

us
 a

re
 n

ot
 e

nt
itl

ed
 t

o 
th

es
e 

be
ne

fit
s.

 

--Ca
su

al
 l

ab
ou

r 
ar

e 
re

cr
ui

te
d 

in
 t

he
 s

cr
ap

 T
ad

 
to

 g
i:g

e 
de

m
er

ie
a 

of
 

au
ct

io
ne

d 
m

ite
ria

ls
. 

A
s s

oo
n 

as
 th

e 
de

liv
er

ie
s 

ar
e 

ov
er

, t
he

 IIe
r\'i

c:e
s 

of
 su

ch
 la

bo
ur

 a
re

 te
nn

in
at

ed
, t

he
re

 b
ei

ng
 D

O
 

w
or

k 
to

 
Ju

sti
fy

 
th

ei
r 

co
nt

in
ue

d 
em

pl
oy

-
m

en
t. 

T
he

 
ve

ry
 

na
tu

re
 

of
 t

he
 

ae
rvi

c::
e 

of
 c

as
ua

l 
la

bo
ur

 i
ll 

su
ch

 t
ha

t t
he

y 
ha

ve
 t

o 
be

 d
is

ch
ar

ge
d 

on
 c

om
pl

et
io

n 
of

 t
he

 w
or

k 

fo
r 

w
hi

ch
 t

he
y 

ar
e 

en
ga

ge
d.

 
Th

ey
 c

an
no

t 
...

. 

be
 c

on
sid

er
ed

 f
or

 p
ro

m
ot

io
n,

 O
D 

th
e 

ba
si

l 
I 

of
 t

he
ir

 a
eD

io
ri

ty
 a

s 
th

ey
 a

re
 

no
t 

in
 a

ny
 

re
gu

la
r c

ad
re

. 

(C
-.

.r
u

] 

S
hr

i 
V

lja
ya

na
ga

r 
ha

s 
en

de
av

ou
re

d 
to

 
m

ak
e 

ou
t 

th
at

 
th

e 
pr

es
en

t 
st

ru
ct

ur
e 

of
 

C
en

tr
al

 E
xc

ise
 

ta
rif

f 
in

 r
es

pe
ct

 o
f 

co
U

on
 

fa
br

ics
 is

 su
ch

 t
ha

t 
th

e 
du

ty
 i

nc
id

en
ce

 b
ea

n 
no

 r
el

at
io

ns
hi

p 
w

it
h 

th
e 

pr
ic

e 
of

 
fa

br
ic

:. 

1'h
Ia

 a
sc

:p
ec

t 
ha

s 
be

en
 e

xa
m

in
ed

 b
y 

th
is

 
M

in
is

tr
y 

se
ve

ra
l 

tim
es

 i
n 

th
e 

pa
st

-o
nc

e 
w

it
h 

re
fe

re
nc

e 
to

 
a 

tc
lD

lll
un

ic
at

io
D

 
fr

om
 

Sh
ri

 V
. 

K
.S

O
D

i 
fo

rw
ar

de
d 

by
 t

he
 P

rm
It

e 
Se

cr
et

ar
y 

to
 t

he
 t

he
n 

Sp
ea

ke
r, 

L
ok

 S
ab

ba
,. 

UD
de

r 
hi

s 
le

tte
r 

da
te

d 
th

e 
lo

th
 M

ay
. 

19
6s

 
(a

 c
op

y 
of

 w
hi

ch
 S

It
 A

nn
ex

ur
e 

X
 Is

 e
ad

os
ed

 
fo

r r
ea

dy
 m

er
eD

lle
) 

an
d 

ag
ai

n 
w

it
h 

re
fe

re
llC

e 
to

lS
hr

i 
V

iJ
ay

an
qa

r',
 M

em
on

nd
1l

m
 \

ID
iIt

r 
~
l
d
e
n
I
t
I
o
q
.
 

'
.
 

.
.
 



:13
 

S1
Irt 

B.
 r

.u
. !

ta
m

 S
fe

 A
/u

db
la

. 
N

el
l 

B
ut

 
A

D
eg

e 
I 

ha
rt

U
lm

en
t 

of
 p

et
iti

on
er

 b
y 

N
O

M
e 

St
an

d.
 N

or
th

 B
loc

*. 
C

m
tn

l 
Se

cr
et

ar
ill

t, 
of

tic
ial

a 
ev

en
 i
f h

e 
tri

ea
 t

o 
ea

rn
 h

is
 li

Y
in

g 
by

 
N

e.
 D

eI
bi

. 
1la

wk
iD

t-

T
ha

 p
re

te
nt

 il
Ch

em
e 

of
 le

vy
 o

f 
C

en
tra

l 
&

ci
ac

 
du

ty
 o

n 
co

tto
n 

fa
br

ic
s 

ba
a 

be
en

 f
or

m
ul

at
ed

 
in

 a
uc

h 
a 

w
ay

 1
0 

as
 t

o 
en

su
re

 a
 f

ai
r 

an
d 

eq
ui

ta
bl

e 
iz

lc
id

en
ce

 o
f 

du
ty

 o
n 

th
e 

di
ff

er
en

t 
ca

te
go

rie
s/

va
rie

tie
s 

of
 

co
tto

n 
fa

br
ic

s, 
th

e 
ai

m
 b

ei
ng

 t
o 

ge
ne

ra
lly

 
co

rr
el

at
e 

th
e 

ty
pe

 o
f 

fa
br

ic
s 

an
d 

he
nc

e 
its

 v
al

ue
 w

ith
 t

he
 r

at
e 

of
 

du
ty

 a
pp

lic
ab

le
 t

he
re

to
. 

Su
ch

 
a 

co
rr

el
at

io
n 

m
ay

 n
ot

, 
ho

w
ev

er
, 

al
w

ay
s 

be
 P

os
si

bl
e,

 f
or

 
in

st
an

ce
 i

n 
th

e 
ca

se
 o

f 
so

m
e 

sp
ec

ia
l 

ty
pe

 o
f 

fa
br

ic
s 

w
he

re
 

th
e 

pr
ic

e 
is

 
ex

ce
pt

iO
lla

lly
 

hi
gh

 b
ut

 t
he

n 
su

ch
 c

as
es

 a
re

 a
n 

ex
ce

pt
io

n 
ra

th
er

 t
ha

n 
th

e 
ru

le
. 

It
 h

as
 a

lso
 n

ot
 b

ee
n 

fo
un

d 
po

ss
ib

le
 t

o 
ta

ke
 a

ny
 a

ct
io

n 
on

 a
ny

on
e 

. 
of

 t
he

 s
ug

ge
st

io
ns

 t
ha

t 
ha

ve
 b

ee
n 

m
ad

e 
fo

r 
ch

an
gi

ng
 t

he
 e

xi
st

in
g 

pa
tte

rn
 o

f 
du

ty
. 

Sh
ri

 
V

ija
ya

na
ga

r 
ha

s 
al

re
ad

y 
be

en
 

su
its

bl
y 

in
fo

nn
ed

 i
n 

th
e 

m
at

te
r. 

H
ow

ev
er

, 
a 

de
-

ta
ile

d 
no

te
 t

ra
ci

ng
, 

in
 b

rie
f, 

th
e 

hi
st

ot
ic

al
 
~
 

ba
ck

gr
ou

nd
 o

f C
en

tr
al

 E
xc

ise
 d

ut
y 

on
 c

ot
to

n 
~
 . 

fa
br

ic
s 

an
d 

in
di

ca
tin

g 
th

e 
po

si
tio

n 
re

ga
rd

in
g 

th
e 

va
rio

us
 p

oi
nt

s 
ra

is
ed

 a
nd

 th
e 

su
gg

es
tio

ns
 

m
ad

e 
in

 th
e 

ab
ov

e 
M

em
or

an
du

m
ia

 e
nc

lo
se

d 
(S

e.
 A

nn
ex

ur
e 

X
I)

. 

(H
om

e 
A

ffa
irs

) 
T

he
 S

ec
re

ta
ry

 N
ew

 D
el

hi
 M

U
ni

ci
pa

l C
om

m
i-

tte
e 

ha
s 

in
fo

nn
ed

 th
at

 S
hr

i 
Pa

tta
 R

am
 

ha
s 

no
t 

m
en

tio
ne

d 
th

e 
si

te
 

of
 h

;s
 

sq
ua

tti
ng

 
bu

si
ne

ss
 

be
in

g 
ca

rr
ie

d 
on

 b
y 

hi
m

. 
T

he
 

fie
ld

 
at

a 1
" 

of
 t

he
 

C
om

m
itt

ee
 

as
 

re
po

rt
ed

 
th

at
 

th
ey

 
ne

ve
r 

ca
m

e 
ac

ro
ss

 
an

y 
pe

rs
on

 
by

 t
he

 n
am

e 
of

 B
. 

Pa
tt

, 
R

am
 n

ea
r 

th
e 

BU
B 

Bt
an

d,
 

N
or

th
 

B
lo

ck
 

an
d,

 
th

er
ef

or
e,

 
th

e 
qu

es
tio

n 
of

 h
ar

ra
ss

m
en

t 
to

 h
im

 b
y 

th
 

N
ew

 
D

eI
hl

 M
un

ic
ip

al
 C

om
m

itt
ee

 s
ta

ff
 d

oe
s 

no
t 

ar
is

e.
 



......
......

 -....... -
-
-
'
-
'
-
-
-
-
-
~
-
-
-
-
-
~
-
~
 

2 
3 

24
 

Sh
. V

id
ya

 S
ag

ar
 G

an
dh

i, 
La

;p
at

 N
ag

ar
, N

ew
 

A
llo

tm
en

t 0
' 
a 

sh
op

 in
 m

 r
ke

t o
' a

 w
or

k 
ce

nt
re

 
D

el
hi

. 

S 
Sh

n 
C

hi
nu

bh
al

 M
ug

at
la

i 
M

eI
V

aj
a,

 A
ge

nt
 

A
lle

ge
d 

no
n-

re
ce

ip
t 

of
 c

he
iu

e 
fo

r 
Rs

. 
IS

6'
 IS

 
L

IC
, 

U
n.

'h
a 

(G
uj

ar
at

) 
an

d 
fo

r 
Ra

. 9
0'

 3
 r

e:
 a
g~

nc
y 

N
o.

 2
84

70
85

 a
nd

 
2 

po
lic

ie
s. 

-
-
-
-
-
-
-
-
-
-
-
-
-
-
~
~
-
-
-
-
-
-
-
-
-
~
~
 

4 

(H
om

e: 
A

lra
irs

) 
It

 ·h
ll

 b
ee

ri
as

ce
rt

ai
ne

d 
fr

om
 a

ll 
th

e 
co

uc
er

ne
d 

A
lit

ho
rit

ie
s,.

 
na

m
el

y 
th

e 
D

ir
ec

to
ra

te
 

of
 

Es
ta

te
s,

 D
el

hi
 A

dm
in

is
tra

tio
n,

 D
el

hi
 ;
M~

ni
-

ci
pa

l 
C

or
po

ra
tio

n,
 

N
ew

 
D

el
hi

 
M

un
il;

ip
al

 
C

om
m

itt
ee

 
an

d 
th

e 
D

el
hi

 
D

cv
el

op
m

en
 t 

A
ut

ho
rit

y,
 t

ha
t 

as
 S

hr
i 

V
id

ya
 S

ag
ar

. 
ul

lD
dh

l 
is

 
no

t 
el

ig
ib

le
 

sq
ua

tte
r, 

it 
is 

no
t 

P0
88

W
1e

 
fo

r 
th

em
 

to
 

al
lo

t 
an

y 
sh

op
 

to
 

hi
m

. 
T

he
 

D
ir

ec
to

r 
of

 E
st

at
es

 w
ho

 is
 m

ai
nl

y 
co

n<
.:e

rn
ed

 
w

ith
 t

he
 a

llo
tm

en
 t 

of
 s

ho
ps

 h
as

 s
ta

te
d 

th
at

 
in

iti
al

 a
llo

tm
en

ts
 i

n 
th

e 
ne

w
 m

ar
ke

ts
 u

nd
er

 
th

e 
co
Dt
r~
1 

of
 t

he
 D

ir
ec

to
r 

of
 E

st
at

es
 a

re
 

m
..

 
to

 
th

e 
el

ig
ib

le
 

sq
ua

tte
rs

 
lin

d 
ot

he
r 

s\l
ill

ib
le

 a
pp

fu
::a

nt
s 

in
 s

uc
h 

a 
m

an
ne

r 
as

 t
o 

....
 

e
J
l
~
 

a 
ba

la
nc

ed
 r

ep
re

se
nt

at
io

n 
of

 v
ar

io
us

.:
g 

ra
de

s..
 

V
ac

;an
cie

s 
oc

cu
rr

in
g 

in
 t

he
 m

ar
ke

ts
 

ar
e 

aJ
lo

tto
d 

on
 t

he
. b

as
is 

of
 te

nd
er

s.
 

A
cc

or
d-

'Il
"!

 !
 

to
 h

im
, 

no
 s

pe
ci

al
 c

on
si

de
ra

tio
n 

ca
n 

be
 

I!l
ve

n 
to

 a
ny

 b
lin

d 
m

an
 i

n 
co

nt
ra

ve
rit

io
n 

of
 

th
e 

Pr
ell

C3
'ib

ed
 

pr
oc

ed
ur

e.
 

H
e 

hj
ls 

al
re

ad
y 

in
fo

rm
ed

. 
S

hd
 

V
id

ya
 S

ag
ar

 o
f 

th
l! 

po
si

tio
n.

 
T

he
 . N

ew
 D

C;
lh

i 
M

un
ic

ip
al

 C
om
Ql
it
~e
e 

al
so

 
ha

ve
,in

W
n&

te
d 

th
at

 h
e 

ca
n 

ta
ke

 h
js

 c
b
~
c
e
 

w
he

nC
:l'e

f ~
Il
de
rl
i 

ar
e 

in
vi

te
d 

by
 th

e 
C

am
m

lft
ee

 
fo

r 
lO

m
e 

sh
op

 w
hi

ch
 m

ay
 f

al
l 

va
ca

nt
. 

[M
in

is
try

 o
f 

Fi
na

nc
e 

(D
ep

ar
tm

en
t 

of
 R

ev
en

ue
 &

 
In

sw
r,l

llg
e]

 
T

he
 r

C
l
~
n
t
a
t
i
o
n
 

w
as

 
re

fe
rr

ed
 

to
 

th
e 

Li
fe

 
In

su
ra

nc
e 

C
or

po
ra

tio
n 

of
 

In
di

a,
 

B
om

ba
y 

fr
om

 
.w

bo
m

 
a 

re
pl

y 
ha

s.
 b

ee
n 

re
ce

.iv
ed

. 
In

. 
th

is
 

co
nn

ec
tio

n 
a 

co
py

 
ea

ch
 

o
f 

le
t (

r 
d
a
t
~
2
9
-

i-6
7 

fr
om

 t
he

 D
iv
i~
io
nl
ll
 

M
ag

lll
er

, 
LI

e,
 . A

hm
ea

Ja
ba

d 
t)

 
L

IC
 

C
en

tr
al

. 
O

ffi
ce

 
B
Q
m
~
 ay

 . a
nd

 l
et

te
r.

 d
at

ed
 2

9-
6-

67
 

ad
dr

es
se

d 



26
. 

Sh
ri 

N
. V

is
w

an
at

ha
n,

 D
iv

is
io

rtd
 A

cc
ou

nt
s 

Of
ft

c~
r,

 S
ho

la
pu

r. 
R

es
tQ

rji
ti9

n 
to

 th
e 

ow
ne

r 
of

 p
ro

pe
rt

y 
Or

.ce
 

v~
~t
al
;i
~)
r 
~\

,1
tl

.'
tn

4F
ed

,t
(l

 t
he

 A
cc

om
m

o-
d
~
n
o
n
 C

')n
tr

ol
le

t M
idJ

;'8
s. 

by
 

D
iv

'si
on

al
 

M
an

ag
ec

, 
A

hm
ed

ab
.:d

 
to

 
Sh

ri 
C

hi
aQ

bh
ai

 
M
u
g
a
~
r
a
m
 

M
ew

ad
ll 

is,
 

pl
ac

ed
 b

el
ow

. 
(S

ee
 A

nn
ex

ur
es

 X
II

 to
 X

II
I)

 

[W
or

lts
, 

I-
!o
u~
in
g 

&
 

su
Py

ly
 

(D
ire

ct
or

at
e 

of
 

Es
ta

te
s)

] F
ro

m
 th

e 
co

py
c 

Sh
ri

 V
is

w
an

at
ha

n'
s 

re
pr
~s
en
ta
ti
on
 i
t 

ap
,p

ea
rs

 th
at

 t
he

 h
OU

se
 N

o.
 

IS
. V

el
s}

'u
th

a'
M

ud
ai

i S
tr

ee
t N

B
ng

am
ba

kk
am

, 
M

ld
ra

s,
 

w
as

 
su

rr
en

de
re

d 
by

 h
im

 
to

 
th

e 
AC

j:.
Om

od
ati

on
 C

on
tro

lle
r, 

M
ad

ra
s,

 w
ho

 is
 a

n 
of

tic
er

 o
f t

he
 M

ad
ra

s 
G

ov
t. 

Si
nc

e 
t h

e 
ho

us
e 

ha
s 

no
t b

ee
n'

ta
ke

n 
br

 th
e 

C
en

tra
l 

G
ov

er
n-

m
en

t, 
th

e, 
M

in
is

tr
y 

0 
W

or
ks

, H
ou

si
ng

 
BJ

ld 
S\

q>
pl

y 
ha

ve
 

no
 

co
m

m
en

ts
 t

o 
of

fe
r 

O
n 

th
e 

pe
tii

io
n.

 

27
 

Sh
ri 

H
. P

. G
aj

ria
, C

ol
ab

a,
 B

om
ba

y,
 (f

or
w

ar
-

Se
ttl

em
en

t 
of

 P
os

ta
l 

Li
fe

 I
ns

ur
an

ce
 P

ol
ic

ie
s 

[p
ep

ar
tm

e,
t, 

of
 C

om
m

un
ic

at
io

ns
 

(P
&

T 
B

oa
rd

) 
de

d 
th

ro
ua

'h
 S

hr
i G

eo
rg

e 
Fe

rn
an

de
s,

 M
.P

.) 
of

 l
at

e 
Sh

ri
 P

. 
M

. 
B

ha
ti

_P
ol

ic
y 

N
os

. 
G

iv
e 

th
e 

fo
llo

w
in

g 
co

m
m

en
ts

 o
n 

ea
ch

 p
ar

a 
of

· t
he

 
29

92
3-

C
/6

63
IS

 
an

d 
37

87
8-

C
/8

3S
09

. 
re

p.
re

se
nt

at
io

ns
: 

P
ui

nt
s 

m
ad

e 
by

 p
et

itW
ne

r 
ar

e 
(I

) 
Pa

ra
s 

1-
4 

O
n 

th
e 

ex
pi

ry
 o

f 
hi

s 
fa

th
er

, 
(I

) 
A

dm
it 

th
e 

fa
ct

s. 
(w

ho
 

he
ld

 
th

e 
ab

ov
e 

2 
po

lic
ie

s)
 

on
 

22
-9

-6
6,

 p
et

iti
on

er
 f

tle
d 

a 
cl

ai
m

 b
ef

or
e 

D
.G

., 
P&

T 
on

 3
-1

0-
66

. H
e 

ha
s,i

nf
or

m
ed

 
on

 2
2~
4.
06
.,
 
th

it
 G

ov
t. 

of
 P

Il
is

ta
n 

ha
d 

be
en

 re
qu

es
te

d 
to

 
iss

ue
 

th
e 

re
qu

is
ite

 
iti

th
di

itt
 

fo
r 

pa
ym

en
t 

of
 

ad
rn

iis
ib

le
 

am
ou

nt
, 

H
e 

su
bs

eq
ue

nt
ly

 
ad

dr
es

se
d 

3 
le

tte
rs

 
dl

ite
dI

O
-S

"6
7,

 7
-
6
-
6
~
 1

!7
-6

7 
to

 th
e 

D
.G

;P
al

da
tiu

i, 
Po

st
 

'U
's

ee
ti

o
n

) 
K.

 •
•
 di

i'l
tir

ec
t f

dr
 ea

rl
y 

se
tt 

en
t; 

w
ith

-
ou

t e
lic

itf
ng

 a
ny

 re
pl

y.
 

O
n 

hi
s 

re
pr

es
en

tin
g 

to
 th

e 
Pr

im
e 

M
in

is
-

te
r '

on
lC

>-
S.

.6
7,

 f
or

pr
ov

is
iO

lta
l"

pa
ym

en
t, 

he
 r

ec
ei

ve
d 

a 
re

pl
y 

fr
om

 t
he

 D
.G

. P
&

T,
 

(I
nd

ia
 o

n 
26

-S
-6

7 
ex

pr
es

si
ng

 in
ab

ili
ry

 to
 

.'
 d

o 
so

. 

i 



I 
• 

3 
II 

(.
)l

P
ar

a 
,:

 H
e 

ad
dr

es
se

d 
a 

le
tte

r d
t. 

8.
67

 
(it

) 
Th

is
 i

s 
de

al
t 

w
ith

 b
y 

M
in

is
try

 o
f 

Fi
na

nc
e 

to
 th

e 
Fi

na
nc

e 
M

in
ist

er
 o

f I
nd

ia
 w

ho
 a

lso
 

(9
 E

.A
. D

ep
tt.

) 
in

 t
he

ir
 f

ile
 F

. 
Io

(I
)P

B
{6

7.
 

r r
ep

lie
d 

on
 1

-7
-6

7 
ex

pr
es

si
ng

 h
is

 in
ab

ili
ty

 
, 

to
 d

o 
8

0
.' 

Pe
tit

io
ne

r 
ha

s 
ag

ai
n 

re
pr

ue
n-

te
d 

to
 h

im
 O

D
. 

(.
) 

P
aN

 6
: T

he
 fl

Ce
 n

lu
e 

of
 th

e 
po

lic
ie

s 
is 

R
I. 

"o
oo

{-
an

d 
bo

nl1
8e

S 
de

cl
ar

ed
 

by
 

G
ov

t. 
of

 P
al

d8
ta

n 
up

to
 1

95
7 

am
ou

nt
. t

o 
lb

. 
23

04
. 

In
 te

rm
s 

of
 In

di
an

 c
ur

re
nc

y,
 

th
it

 lI
D

ou
nt

s 
to

 a
bo

ut
 R

I.
 1

0,
oe

o{
-. 

(io
) 
1

'_
 7

: 
H

i, 
fa

th
er

 m
ig

ra
te

d 
to

 I
nd

ia
 in

 
19

42
. 

T
he

 p
re

m
ia

 fr
om

 1
94

8 
to

 S
ep

te
-

m
be

r 
19

67
 h

av
e 

be
en

 p
ai

d 
in

to
 t

he
 p

os
t 

om
cea

 In
 I

nd
ia

. 

(i
ii)

 T
he

 v
al

ue
 o

f 
th

e 
po

lic
ie

s 
is 

Rs
. 

5O
OO

{-
as

 s
ta

te
d.

 
T

he
 a

m
ou

nt
 o

f 
B

on
us

 i
s 

to
 b

e 
ad

de
d 

to
 t

he
 v

al
ue

 o
f 

th
e 

po
lic

ie
s 

fo
r 

pa
y-

m
en

t 
at

 
th

e 
tim

e 
of

 s
et

tle
m

en
t 

of
 c

la
im

 
by

 
th

e 
A

dm
n.

 
is

su
in

g 
th

e 
A

ut
ho

rit
y 

fo
r 

pa
ym

en
t. 

Si
nc

e 
th

e 
Pa

ki
st

an
 

A
dm

n.
 

ha
s 

to
 i

ss
ue

 t
he

 A
ut

ho
rit

y 
fo

r 
pa

ym
en

t 
in

 
th

is
 

ca
se

, i
t i

s 
fo

r 
th

at
 A

dm
n.

 t
o 

ad
d 

th
e 

am
ou

nt
 

of
 B

on
us

 
as

 
m

ig
ht

 
ha

ve
 

ac
cr

ue
d 

on
 

th
e 

po
lic

y 
in

 
ao

co
rd

an
ce

 w
ith

 t
he

 a
m

ou
nt

 o
f 

B
on

us
 d

ec
la

re
d 

by
 th

at
 A

dm
in

is
tra

tio
n 

fr
om

 
tim

e 
to

 t
im

e.
 

It
 i

s 
no

t 
po

ss
ib

le
 t

o 
of

fe
r 

co
m

m
en

ts
 o

n 
th

e 
ac

tu
al

 
am

ou
nt

 
pa

ya
bl

e 
on

 
th

es
e 

po
lic

ie
s.

 
R

eg
ar

di
ng

 t
he

 p
os

sib
le

 e
ffe

ct
 o

f 
D

ev
al

ua
tio

n 
of

 th
e 

In
di

an
 r

up
ee

, 
th

is
 D

ep
tt.

 i
s 

no
t 

in
 a

 
po

si
tio

n 
to

 o
ffe

r 
an

y 
re

m
ar

ks
. 

Lo
k 

Sa
bh

a 
see

n. 
m

ay
 k

in
dl

y 
co

ns
ul

t 
th

e 
M

in
is

tr
y 

of
 

Fi
na

nc
e 

in
 t

he
 m

at
te

r, 
if

 c
on

si
de

re
d 

ne
ce

s-
sa

ry
. 

(iv
) 

T
he

 f
ac

tu
al

 
po

si
tio

n 
is 

th
at

 t
he

 p
re

m
ia

 
fo

r 
th

e 
pe

riO
d 

fr
om

 
9{

47
 

to
 

8(
49

 
ar

e 
re

-
po

rte
d 

to
 h

av
e 

be
en

 p
ai

d 
in

 P
ak

is
ta

n 
w

hi
le

 
th

os
e 

fr
om

 9
{4

9 
to

 9
/6

6 
ha

ve
 b

ee
n 

pa
id

 
in

 P
os

t 
of

fic
e 

in
 I

nd
ia

. 

(,,
) 

Pa
ra

 8
: 

T
he

 G
on

. o
f 

In
di

a 
in

 t
he

 p
os

t 
(v

) 
It

 i
s 

no
t 

po
ss

ib
le

 t
o 

di
sp

os
e 

of
 t

he
 P

.L
.I

. 
~'

fO
 ~
 p

ro
vi

lio
na

l p
ay

m
en

ts
 to

 se
ve

ra
l 

cl
ai

m
s 

by
 

m
ak

in
g 

pr
ov

is
io

na
l 

p8
}1

D
ep

ts 

~
.
 



ea
tt
~n
.s
 

of
 p

er
so

ns
 

m
ig

ra
te

d 
fr

om
 

Pl
ki

st
an

, 
on

e 
of

 th
an

 
be

in
g 

th
e 

pe
n-

Bi
oD

m,
 w

he
re

 th
e 

G
ov

t. 
of

 P
ak

itt
an

 h
ad

 
de

la
ye

d 
P

IIy
m

aa
ts

. 

~
)
 ,

.,
.,

 9
. 

10
, 

12
 Ie

 1
3:

 T
a1

k8
 o

f 
h
o
e
~
 

II
ti

tu
de

 o
f P

at
ia

ta
n,

 b
iI 

ex
pe

nd
itu

re
 o

n 
te

th
er

', 
flm

en
l a

nd
 r

ite
s. 

an
d 

pr
ay

s 
fo

r 
ea

rly
 
p
r
o
~
 

pa
ym

en
t. 

AI
80

 
en

-
clO

M
I 

th
e 

co
pi

es
 

of
 r

el
ev

an
t 

pa
pe

n.
 

(v
ii)

 P
tIf'

Q 
JI

: 
T

he
 D

ep
ut

y 
Pr

im
e 

M
in

is
te

r 
in

 b
ill

 re
pl

y 
ba

s 
st

at
ed

 th
at

 U
Ic

t 
am

ou
nt

 
or 

pO
Iic

ie
a 

is 
no

t m
ow

n.
 

Pe
tit

io
n.

er
 h

ad
 

de
Cl

ar
ed

 t
he

 f
ac

e 
V

Ilu
e 

of
 p

ol
ic

ie
s 

an
d 

bo
nu

ae
a 

de
cl

ar
ed

 b
y 

G
ov

!. 
of

 P
ak

itt
ln

 
an

d 
su

bm
itt

ed
 t

he
 o

rit
Pn

ll 
po

lic
ie

s 
to

 

as
 

su
gg

es
te

d 
fo

r 
th

e 
re

as
on

s 
in

di
ca

te
d 

be
lo

w
: 

(a
) 

T
he

 p
ol

ic
ie

s 
ar

e 
th

e 
lia

bi
lit

y 
of

 P
ak

is
ta

n 
A

dm
n.

 
<II

} 
U

nd
er

 
th

e 
In

do
 

Pa
ki

st
an

 
A

gr
ee

m
en

t, 
pa

ym
en

t o
f t

he
 v

al
ue

 o
f t

he
se

 p
ol

ic
ie

s 
ca

n 
be

 m
ad

e 
by

 t
he

 I
nd

ia
n 

A
dm

n.
 o

nl
y 

on
 

re
ce

ip
t 

of
 v

al
ua

tio
n 

ce
rti

fic
at

e 
fr

om
 t

~
 

Pa
ki

st
an

 A
dm

n.
 

(.)
 T

he
 

In
di

an
 

A
dm

n.
 

do
cs

 
no

t 
kn

ow
 

th
e 

ex
ac

t 
am

ou
nt

 p
ay

ab
le

 i
n 

re
sp

ec
t 

0 
I 

su
ch

 
po

lic
ie

s 
be

ca
us

e 
th

e 
ac

co
un

t 
il

 
m

ai
nt

ai
ne

d 
by

 t
he

 P
ak

is
tln

 A
dm

n.
 

(d
) 

Ev
en

 i
f 

ap
pr

ox
im

at
e 

va
lu

at
io

n 
is 

m
ad

e 
an

d 
th

e 
cl

ai
m

 s
et

tle
d,

 th
er

e 
is 

no
 p

ro
sp

ec
t 

of
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co
ve

ry
 o

f t
he

 a
m

ou
nt

 p
ai

d 
on

 b
eh

al
f 

of
 t

he
 P

W
tl

n
 A

dm
n.

 f
or

 
th

e 
Pa

ki
st

an
 

A
dm

n.
 h
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 n

ot
 e

ve
n 
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ce

pt
ed

 t
he

 d
eb

it 
~
 

ra
ise

d 
ag

ai
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t t
he

 a
m

ou
nt

 o
f t

he
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al
ua

tio
n 

. ~
 

ce
rti

fic
at

es
 i

ss
ue

d 
by

 i
t. 

(e
) 

In
 t

he
 e

ve
nt

 o
f 

a 
de

ci
sio

n 
to

 s
et

tle
 

su
ch

 
cl

ai
m

s 
on

 p
ro

vi
si

on
al

 
ba

sis
 

th
e 

P.
L.

I.
, 

Fu
nd

 c
an

no
t 

ac
ce

pt
 t

he
 d

eb
it.

 
Pa

ra
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9 
10

, 
U

 
&

 
13

. :
-N

o
 

co
m

m
en

ts
 

(m
') 

N
o 

C
om

m
en

ts
. 

(v
ii)

 K
in

dl
y 

se
e 

co
m

m
en

ts
 a

ga
in

st
 p

ar
as

 S
 &

 6
 

ab
ov

e. 
It

 i
s 

no
t 

po
ss

ib
le

 t
o 

ef
fe

ct
. p

ay
m

en
t 

of
 th

e 
va

lu
e 

of
 p

ol
ic

ie
s 

w
ith

ou
t 

ve
rif

yi
ng

 t
he

 
cr

ed
its

 o
f 

pr
em

ia
 p

ai
d 

in
 P

ak
is

tln
 a

nd
 i

n 
ab

se
nc

e 
of

 a
 v

al
ua

tio
n 

ce
rti

fic
at

e 
(A

ut
ho

rit
y-

of
 P

ay
m

en
t) 

fro
m

 t
he

 P
ak

is
ta

n 
A

dm
n.

 in
 re

at
 



2 
3 

D
.n

.i
'N

1'
; (

PL
1)

 0
&

i&
. 

·"
.l

o-
~.

 H
en

. c
t 

b
e
l
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§ 
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e'
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 d

fff
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uI
ty

 
til

· a
W

tta
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e~
 ~n

'I!
ssl

bte
 ~r

noU
rlt
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 ~
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~.
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I
' 
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l'
 

4 

pe
ct

 o
f p

ol
ic

ie
s 

w
hi

ch
 a

re
 t

he
'li

ab
ili

ty
 o

f 
th

at
 

A
dm

in
is

tra
tio

n.
 

. 

T
he

 D
ep

ar
tm

en
t 

fu
rth

er
 

cl
ar

ify
 

th
ei

r 
po

lic
y 

in
 t

hi
s 

be
ha

lf 
as

 f
ol

lo
w

s: 

"O
n 

th
e 

pa
rti

tio
n 

of
 t

he
 C

ou
nt

ry
 i

nt
o 

In
di

a 
an

d 
Pa

ki
st

an
, 

it 
w

as
 i

nt
er

 a
lia

 d
ec

id
ed

 t
ha

t 
th

e 
lia

bi
lit

Y
 o

f 
th

e 
PL

I 
po

lic
ie

s 
is

su
ed

 b
y 

th
e 

G
ov

t. 
of

 U
nd

iv
id

ed
 I

nd
ia

 is
 t

ha
t. 

of
 th

e 
G

ov
t ..

 o
f 

Pa
ki

st
an

 i
n 

ca
se

s 
in

 
w

hi
Ch

 .
th

e 
in

su
t8

1i
t 

w
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se

rv
in

g 
un

de
r 

G
ov

t. 
in

 
Pa

ki
St

an
 o

n 
M

ar
ch

 3
1,

 1
94

8.
 

Sh
ri

 P
. 

M
. 

Bh
ad

ll-
-!-

th
e 

in
su

ra
nt

 w
as

 s
er

vi
ng

 u
r:d

er
 t

he
 

Si
nd

 G
ov

t. 
at

 t
ha

t 
tim

e 
an

d 
as

 
su

ch
 t

he
 

p
o
l
~
 h

el
d 

by
 h

im
 s

ta
nd

 i
nc

lu
de

d 
in

 t
he

 
lis

t d
r P

A
ki

sta
n 

lia
bi

lit
y 

po
liC

ies
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Th
e.

 c
la

im
s 
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of
 s1

,l
~h

 m
at

U
re

d 
po

lic
ie

s 
ar

e 
se

ttl
ed

 o
n 

re
ci

-
~
.
 

pr
oc

81
 b

as
is.

 
T

he
 p

ro
ce

du
re

 fo
r 

se
ttl

en
ie

nt
 

of
 s

~i
::

h 
cl

ai
m

s 
an

d 
th

at
 

fo
r 

pa
ym

en
t 

o
f 

pr
em

ia
 o

n.
 p

ol
ic

ie
s 

th
e 

Ila
bi

lit
y 

of
 w

hi
ch

 
~
s
 w

ith
 ~
th
er

 o
f 

th
e 

G
ov

ts
. 

of
 I

nd
ia

 o
r 

Pa
ki

st
an

 in
 P

ak
is

ta
n 

or
 in

 I
n4

ia
 re

sp
ec

tiv
el

y 
ap

pe
ar

s 
in

 t
he

 m
in

ut
es

 o
f t

he
 I

nd
o"

Pa
ki

st
an

 
Co

nf
er

en
ce

' h
el

d 
on

 th
e 

I-
.)

-s
sa

nd
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-3

-S
S 

a·
 co

py
 o

f 
wh

iC
h 

is 
en

cl
os

ed
 f

or
 r

ef
er

en
ce

. 
It

 w
ill

 k
in

l:i
ly

 b
e 

se
en

 t
he

re
fr

om
 t

hl
lt 

th
e 

cr
ed

it 
of

 p
re

m
ia

 r
ec

ei
ve

d 
in

 o
ne

 C
ou

nt
ry

 
on

 b
eh

al
f 

of
 th

e 
ot

he
r 

is 
pa

ss
ed

 o
n 

to
 t

he
 

co
un

try
 W

ho
se

 l
ia

bi
lit

y 
th

e 
po

lic
y 

is
. 

.T
he

 
cl

ai
m

s 
of

 s
uc

h 
po

lic
ie

s 
ar

e 
di

sp
os

ed
 o

f 
in

 
ac

co
r~

an
ce

 w
ith

 p
ar

as
 I

, 
2 

&
 3

 o
f '

th
e 

pr
es

. 
cr

ib
ed

 . p
ro

Ce
du

re
 r

ef
er

re
d 

to
. 

T
he

 p
re

m
 ia

 
pa

id
. i

n 
In

di
a 

in
 

re
sp

ec
t 

of
 t

he
 

J:1
Oli

cie
t 

ca
nn

ot
 b

e 
pa

id
 p

ro
vi

sio
na

lly
 I

e 
th

e 
cl

lil
in

an
t 

fo
r 

th
e 

re
as

on
 t

ha
t 

th
es

e 
w

er
e 

ac
ce

pt
ed

 o
n 

be
hA

lf 
of

 t
he

 
Pa

ki
st

an
 

G
ov

t. 
fo

r 
pa

ssi
nJ

 
on

 th
e 

cr
ed

it 
th

er
ef

or
 to

 th
at

 G
ov

t, 



It
 is

 a
ot

 l
'o

m
bl

e 
to

 f
ol

lo
w

 t
he

 p
ro

ce
du

re
 i

n 
l'o

Jl
le

 i
n 

th
e 

D
ep

tt.
 o

f 
R

eh
ab

ili
ta

tio
n 

re
-

,a
rd

ir
tg

 a
et

de
m

en
t 

of
 c

la
im

s 
of

 d
is

pl
ac

ed
 

pe
no

ns
 i

n 
vi

ew
 o

f t
he

 c
le

ar
 p

ro
ce

du
re

 la
id

 
do

w
n 

w
hi

ch
 

pr
es

cr
ib

e 
th

e 
se

ttl
em

en
t 

of
 

th
es

e 
'cl

ai
m

s 
on

 r
ec

ei
pt

 o
f 

th
e 

au
th

or
ity

 o
f 

,a
ym

eb
t 

ft
om

 t
he

 C
ou

nt
ry

, 
w
h
o
~
e
 l

ia
bi

lit
y 

tb
e 

po
lic

y 
is

. 
In

 c
as

e 
th

e 
cl

ai
m

 i
s 

m
et

 i
n 

ab
se

nc
e 

of
 a

ut
ho

ri
ty

 
of

 p
ay

m
en

t 
fr

om
 

Pa
ki

st
an

 i
t 

w
ill

 
~r
ov
id
e 

a 
ha

nd
le

 t
o 

th
at

 
C

ou
nt

ry
 t

o 
in

va
lid

at
e 

al
l 

su
ch

 c
la

im
s.

 
It

 
m

ay
 b

e 
st

at
ed

 f
or

' t
he

 I
nf

or
m

at
io

n 
of

 t
he

 
Lo

k 
Sa

b!
!. 

Se
cr

et
ar

ia
t 

th
at

 P
ak

is
ta

n 
A

d-
m

in
is

tr
at

io
n 

ha
s 

no
t 

so
 f

ar
' a

cc
ep

te
d 

ev
en

 
th

e 
d'

eb
it 

of
 l

b.
 9

,8
0,

00
0'

 pa
id

 
on

 
th

ei
r 

be
ha

lf
 o

n 
th

e 
ba

si
s 

of
 v

al
ua

tio
n 

ce
rt

if
ic

at
es

 
i,l

ue
d 

by
 t

he
m

. 

A
 f

ur
th

er
 e

nq
ui

ry
 w

as
 m

ad
e 

fr
om

 t
he

 D
e-

pa
rt

m
en

t 
ca

ru
ng

 
fo

r 
fa

ct
ua

l 
in

fo
rm

at
io

n 
on

 t
he

 fb
l1

0w
in

g 
po

in
ts

: 
(I

) 
A

 c
op

y 
of

 t
he

 o
rd

er
s,

 
is

su
ed

 b
y 

th
e 

~
a
l
 

G
ov

er
nm

en
t 

in
 

pu
rs

ua
nc

e 
of

 
wh

iC
h 

th
e 

pa
ym

en
t o

fR
s.

 9
,8

0,
00

0/
-

w
as

 
m

id
e 

01
2 b

eh
al

f o
f t

he
 P

ak
is

ta
n 

G
ov

er
n-

m
et

at
 bY

. t
he

 D
ep

ar
tm

en
t 

of
 C

om
m

un
i-

ca
tio

ns
 (

P 
&

 
T 

B
oa

rd
) 

on
 t

he
' b

as
is

 o
f 

th
e 

vl
llu

at
io

nc
er

tif
ic

at
es
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ue
d 

by
 t

ha
t 

G
ov

er
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en
t. 
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) 

W
ha

t 
a~
e 
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e 
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ep

s 
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 f
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 t
ak

en
 b

y 
th

e 
P&
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 B

oa
rd

 t
o 
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co

ve
r 

th
e 

am
ou

nt
 t
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s 
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Id

 a
nd

 t
he

 c
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de

ra
tio
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hi
C

h'
 h

a
n

 
~e
jg
he
d 
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th
th
~ 

Pa
ki

st
an

 G
ov

er
nm

en
t 

In
 "

no
t 

ha
vi

ng
 

re
ci

pr
oc

at
ed

 
in

 
lu

ch
 

m
at

te
n?

 

·S"
 

A
nn

cx
ur

es
 X

II
I 

to
 X

V
 

N
' 
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t
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~
·
n
-
·
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"
6
Z
·
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"
C

· 
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G
· 
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j 
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4 

(3
) 

W
ha

t 
.te

pa
 t

he
 D

ep
ar

tm
en

t 
of

 C
om

-
m

uD
ic:

ati
on

. 
(P

&
T 

B
oa

rd
) 

ha
ve

 t
ak

en
 

10
 fa

r 
or

 p
ro

po
se

 t
o 

ta
ke

 f
or

 p
ro

vi
di

oa
 

re
lie

f 
to

 t
he

 p
ol

ic
y 

ho
ld

er
s 

of
 t

he
 t

yp
e 

un
de

r r
ef

er
en

ce
? 

T
he

 D
ep

ar
tm

en
t, 

in
 th

e 
re

pl
y,

 s
ta

te
 as

 f
ol

lo
w

s:
 

(J
) 

A
 c

op
y 

of
 th

e 
M

in
ut

es
· 

of
 t

he
 I

nd
o-

Pa
ki

st
an

 
co

nf
er

en
ce

 
he

ld
 

on
 

1-
3-
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aD
d 
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5 

tO
Ft

he
r 

w
ith

 p
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a 
21

 o
f t

he
 

M
in

ut
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 o
f t

he
 4

th
 m

ee
ti

q 
of

 tb
e 

Im
-

pl
em

en
ta

tio
n 

C
om

m
itt

ee
 d

at
ed

 t
he

 J
6/

 

" 

J7
 ....

 -'
8 

h
u

 a
lre

ad
y 

be
en

 
su

pp
lie

d 
to

 
th

e 
L

o
t 

Sa
bb

a 
Se

cr
et

ar
ia

t 
un

de
r 

th
e 

P&
T 

B
oa

rd
 

U
.O

. 
N

o.
 

43
-J

2/
66

-L
I 

w
 

da
te

d 
th

e 
,-

8-
67

. 
T

be
 

pr
oc

ed
ur

e 
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· 
2 

be
 a

do
pt

ed
 f

or
 d
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po

sa
l 

of
 c

la
fm

a 
in

 
su

ch
 c:

aa
es

 h
as

 b
ee

n 
la

id
 d

ow
n 

in
 p

ar
al

 
J,

 :a
 a

nd
 3

 t
be

re
on

. 
T

he
 

vi
ew

s 
of

 th
e 

P
al

de
tm

 
G

ov
t. 

w
er

e 
ca

lle
d 

fo
r 

in
 

G
ov

t. 
of

 I
nd

ia
, 

M
in

is
tr

y 
of

 C
om

m
un

i-
ca

dO
D

I 
le

tte
r 

N
o.

 P
. 
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LI
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at
ed

 
th

e 
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T
he

 
pr

oc
ed

ur
e 

.e
nt

 
th

er
ew

ith
 w

u 
ag

re
ed

 t
o 

un
de

r 
pa

ra
 2

 J
 

of
 t

be
 M

in
ut

es
 r

ef
er

re
d 

to
. 

(2
) 

U
D

de
r 

th
e 

a~
re
ed
 

am
ng

em
en

ta
 

re
-

fe
rr

ed
 

to
 

at
 

J)
 

ab
ov

e 
th

e 
ym

en
tl 

m
ad

e 
by

 th
e 

P.
 

T
. t

o 
ho

ld
en

 O
nl

ki
st

an
 

P.
L

.I
. 

po
lic

ie
s 

on
 t

he
 b

ui
l 

of
 v

al
ua

tio
n 

nr
ti

Ia
it

es
 

th
ro

ua
h 

an
 

in
te

r-
G

O
ftr

D
-

ID
ID

hI
l 

A
cc

ou
nt

 &
Do

wn
 

a.
 

"l
ad

o-
Pl

ltl
st

an
 

.e
ttl

em
en

t A
cc

ou
nt

s.
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T
he

re
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"
- f .. 

ba
e 

be
en

 n
o 

cl
ea
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e 
ot

 th
is 

Ac
co

un
ta 

as
 t

he
 m

at
te

r 
ha

s 
be

en
 

H
nk

ed
 u

p 
w

ith
 

th
e 

va
rio

us
 f

in
an

ci
al

 i
ss

ue
s 

ar
is

in
g 

fr
om

 
pa

rt
iti

on
 o

ut
st

an
di

ng
 

be
tW

ee
n 

th
e 

tw
o 

co
un

tri
es

 
in

cl
ud

in
g 

th
e 

re
co

ve
ry

 
of

 
pa

rt
iti

on
 d

eb
t 

fr
om

 P
ak

is
ta

n.
 

T
he

se
 

Il
IU

e8
 w

er
e 

la
st

 d
is

cu
ss

ed
 b

et
w

ee
n 

th
e 

tw
o 

C
ou

nt
ri

es
 a

t 
Fi

na
nc

e 
M

in
is

te
r',

 
le

ve
l 

in
 1

96
0 

bu
t 

no
 a

,r
ee

me
n~

" 
w
~
 

th
en

 
re

ac
he

d.
 

T
he

 
Pa

ki
st

an
al

it
@~

l'
 

tie
s 

ha
ve

 n
ot

 so
 fa

r 
re

sp
on

de
d 

to
 r
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um

e 
th

e 
ne

go
tia

tio
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. 

(3
) 
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 p
er

ha
ps

 
th

e 
su

gg
es

ti,
on
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 t
he

 
Lo

k 
Sa

bh
a 

Se
cr

et
ar

ia
t t

ha
t 

re
lie

f 
to

 t
he

 
Pa

ki
st

an
 

Li
ab

ili
ty

 
po

lic
y 

ho
ld

er
s 

"b
e 

pr
ov

id
ed

 o
ut

 
of

 th
e 

In
di

an
 S

ec
ttc

in
 

of
 

P
L

! 
Fu

nd
 t

he
 c

on
st

itu
en

ts
 

of
 

w
hi

ch
 

ar
e"

 t
he

 
PL

I 
po

lic
y 

ho
ld

er
s.

 
If

 
so

, 
it

 "
m

ay
" 

b
t 

cl
ar

ifi
ed

 
th

at
 s

uc
H

 
a 

st
ep

 
w

ou
ld

 n
ot

 b
e 

fe
as

ib
le

 u
nl

es
s 

it
 is

"d
ec

id
ed

 
• 

to
 c

ur
ta

il 
tb

e 
le

gi
tim

at
e 

du
es

 
of

 
th

e 
In

di
an

 P
ol

ic
y 

ho
lif

er
s 

be
ca

us
e 

tti
e 

PU
9d

 
do

es
 n

ot
 g

et
 a

ny
 s

ep
ar

at
e 

su
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id
y 

fr
om

 
th

e 
G

ov
t. 

of
 I

nd
ia

 f
or

 t
he

 p
ur

po
se

. 
• 

T
he

 C
om

m
itt

ee
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re
 d

is
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ed
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. o
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er

ve
 

th
at

 P
.L
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. P

ol
ic

y 
ho

ld
er

s 
w
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ig

ra
te

d.
 

fr
om

 P
ak

 it
im

 t
o 

In
di

a 
in

 t
he
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w

ak
e 
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tio
n 
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 th
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un
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ul
d 

ha
ve

 b
~
f
 

su
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ec
te

d 
td
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uc

h 
a 

gr
ea

t 
ha

rd
sh

ip
 b

yt
li

e"
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d-
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ym

en
t 
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 t

he
 s
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s 

du
e 
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 't

he
" 
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Ec

ie
s 

he
ld

 b
y 

th
em

 
in

 P
ak

is
ta

il.
 

T
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C
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m

itt
ee

 f
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er
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w
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q
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h
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G
o
v
e
~
 

ha
ye
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lo

t 
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ov
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ed
" i
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y 
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lie

f t
o 

Sh
rt

 G
ai

na
 m

 
re
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ec
t 

ot
 th

e 
po
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ie
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ld
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y 
hi

s 
de
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ed
 f

at
he
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S
~
 

p,
 M
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B
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 e
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lly
 

W
he

n 
he

 h
lld

 
re

m
itt

ed
 t

he
 p

re
m
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 i

n 
re

sp
ec

t 
th

er
eo

f 
fr

om
 9
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iS
H
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ANNEXURE I TO APPENDIX XXVIII 

(Part II, Item No.3) 

A copy of letter No. D.7457/66jG & C, dated the 10th February. 
1966 addressed to Shri Razak Aiyub Bandhani C/o Shri N. A Menon, 
P.O. Khadagadam, Tehsil Nandod, District Broach (Gujarat State) 
from Shri M. C. Jain, Under Secretary to the Government of India, 
Ministry of Health and F.P. New Delhi and endorsement 
to the Ministry of Home Affairs, with reference to their u.o. No. D. 
7947 j65-Poll III, dated the 21st December, 1965 and (2) Lok Sabha 
Secretariat (Committee Branch) with reference to their u.c. No. 
F.23/C/65/R475, dated the 28th December, 1965. 

SUBJECT:-Request far financial assistance 

With reference to his application dated 10-12-1965 addressed to 
the Home Minister and the Department of Parliamentary Affairs, 
Government of India, on the suibj'eCt cited above Shri ~ Aiyub 
Bandhani u informed that flnancial assistance ,from t;he Health 
Minister's Discretionary Grant can only be sanctioned for the purpose 
of medical treatment. Grant can be sanctioned for travelling pur-
poses for the patient. It is not possible to consider any request for 
ftnancial assistance without, a~cal.report.,bo~t ~e.present con-
dition of the diBeue of the patient and What Will: be the-minimum 
essential mtpend1ture for treatmeJlt aver and above the facilities 
that 8ft' ':Provided in Government hospitals. If, therefore,' Shri 
Bandhani desires his case to be considered, he should fUl'Jlitsh com-
plete information as asked for in this Ministry's memorandum 
No. D.7454/65jG & C, dated the 21st' July, 1965. For obtaining medi-
cal treatment and certificate, etc., from a Government Hospital, he 
is advised to approach the Director of Medical and Health Servicea, 
GUjarat State, for necessary arrangements. 

. ~ ", . 



Enclosure to letter No. D.7457/66/G & C, dt. 10-2-66. 

(at Annexure I pre-page) 

A copy of letter No. D.7457/65/G&C, dated the 21st July, 1965, 
addressed to Sbri Razak Aiyub Bandhani C/o Shri N. A. Menon, 
P.O. Kbadagadam. Tehsil Nandod, District Broach (Gujarat State), 
from Shri M. C. Jain, Under Secretary to the Government of India, 
Ministry of Health and Family Planning, New Delhi 

SUB.JECT:-Request for financial assistance 
With reference to the application dalted the 1st June, 1965 from 

Shri. Razak Aiyub Bandhani on the subj'eCt cited above, it is stated 
that information on the following points may kindly be furnished 
in order to enable to this Ministry to consider the question of the 
grant of financial assistance: - . 

(i) ~ ~~~.~ ~, ~~. ~u~t~~t,Rt~F,lte 
GovefmnenV~~~ff:~tal ~~~ ~~ .p~t _fOn-
<Ution of fOUf ~, ~. ~pP.ent ~V'JrIl ~9,W:_~P,4. pt~ 
further trea,~t ~ded. If .~~t~qm~ Is 
recommended, the name of the Country and hospital in 

=~~::~ .pb~~~ent ~y f8~~~i~ti~ 
tFea ' 'i ~ ~'Jr·~rl~1n~~ .' ._.~or. 

. ~ , •. I ~~~~ .. _ ' , __ ., __ • __ 

(ii) a ~r.tiftcate. in ~ginal ~, .. Kember. of ,p.ar11,ament ot 
State Leg;i.slatute stating abc)ut the clfCumstances. of your 
case, ,your fii1ancial status anjia,mo1.U)t of aasiatance .that 
is .es'Sential to be provided by Government and for what 
~. 

(iiij A certificate in the enclOsedjiroforma to (he effect thai 
you have not reCeived any tmaneial I!ISS1stariee frOm any 
other sources. If otherwise, the details of all such assia-
tanoe obtained may also kindly be furnished t.:t this 
Ministry. 
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ANNEXURE II TO APPENDIX XXVIII 

(Pa~ II, Item No.4) 
!.fiNISTRy OF lNims'rRY 

RESOLUTIoN 
New Delhi, the 19th Apn1 196&. 

No. SSI (A>-19(18) /65--The Government of India in the Ministry 
of Industry and Supply (Department of Industry) appohlted on the 
10th September, 1964, a Committee under the Chairmanship of Dr. 
P.S. Lokanathan, Director General, National Council of Applied 
Economic Research,~eWDelhi, to eXamjne the allotment and utili-
sation of scarce raw materials to tll,e large, medium and small scale 
industries and make recommendations to Government. 

2. The Committee submitted. its Report to the Ministry of Indus-
try and Supply (Department of Industry) on the 28th May, 1965. 

3. The recommendations of the Committee and the decisions of 
the Government thereon are set out in the Annexure. 

4. Government wish to place on record their appreciation of the 
valuable work done by the Comtmittee. 

ORDER 

ORDERED that a copy of !the Resolution be communicated to all 
con~ . 

ORDERED also that the Resolution be published in the Gazette 
of India for gen~ infQ1'IIl.ation. 

S. 
No. 

I 

I. 

O. N. Misra, Jo1.nt Secy. 

ANNEXURE 

Recommendations of the Com-
mittee 

2 

The scarce raw materials should 
be equitably distributed without 
reference to the sector to which 
the units belong subject only to 
the overall national priorities 
of their end products. 

209 

Decisions of the Government 

3 

Accepted. The recommendation 
will be implemented as soon as 
adequate data to form the basis 
for implementation becomes 
available. Necessary steps to 
collect the data have been taken 
in hand. 



I 

~10 

2 

2 For determining this equitability, 
these units should be divided into 
the following four broad catego-
ries on the basis of the present 
definition of the large (includ-
ing medium) and small scale 
lectOrs : 

(i) Units producing such goods/ 
lIervices which could only be 
undertaken in the large (includ-
ing medium) scale sector. 

(it) Units producing goods/servi-
ces which could manufacture. 
depending upon economies of 
scale in the large (includ-
ing medium) sector Or in the 
small scale sector. 

(iit) Units which fall in the small 
scale sector but produce sooo-I 
services/components/sub-assem-
bUes or other items which are 
of a primary nature in the na-
tional interest, though they mal 
not have comparable units in 
the large (including medium) 
scale sector. 

(iv) Other units in the small scale 
sector. 

All the units on the registers of 
the DGTD and State Directors 
ofIndustries should be re-classi-
fied as above and scarce raw ma-
terial allotted within each Group 
on a uniform basis. 

3 Even amongst the comparable in-
dustries in the two sectors, prio-! 
rities should be drawn up so that 
those industries with higher pri-
ority get higher allocations and 
provide the much more needed 
goods/services. The following 
categories are recommended and 
the industries must fall under 

3 

By far the greatest proportion 
of the industrial units will 
fall in category (ii). The 
units in. category (ii) will be 
classified under two heads (a) 
those in the scheduled and 
registered sector and (b) those 
in the small scale sector. In 
determining the allotment of 
raw materials on the basis of 
thiI recomnlendation, the due 
account should be taken both 
of installed capacity and outpUt 
during past years. 

Accepted. The item "Drugs and 
Medicines" will be added speci-
fically in category (2). 



2 

one or the other of these cate-
goriea. 

(I) Defence requirements. 
-(2) Industries directly concerned 

with the development of agri-
culture and food production. 

':(3) Export-oriented industries. 

:(4) Import substitution industries. 

(s) Transport and power. 

,(6) Units producing components, 
etc. required in certain vital 
sectors like railways and others; 
those producing accessories, 
components etc. which are im-
ported and essentially required 
for keeping plant and machi-
nery in the above industries 
running. 

(7) Producer goods and essential 
consumer goods industrica. 

Units which are working as anci-
laries to a particular large scale 
unit should get, to that extent, 
the priority of the principal unit. 

In these industries the existing ca-
pacities should be more fully uti-
lized and additional raw material 
should be secured, to the extent 
possible to utilize existing pro-
duction capacitiea. 

'.. At the national level, joint com-
mittees, including representa-
tives of the concerned adminis-
trative Ministry, DGTD and 
CSIO should allocate raw mate-
rials on the basi& Qf overall re-
quirements and availability to 
different industrY groups. Once 
the availability to the particulal 
inciUStry group in the small scale 
sector is ciecided, the CSIO 

I 

The GoV!. of India accept the 
principle of his rec::Jmmenc1a-
tion. In respect of steel there is 
already the Steel Priority Com-
mittee. Secretary (Industry) will 
be included as a member of 
this Committee so that the 
problems of the small scale 
sector, could be adequately 
taken care of. In respect of 
other raw materials proposals 
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Ihould redistribute it to the Sta-
tea in accordance with their esti-
mated requirements and should 
also inform the States about the 
entitlement of the industry 
group so that there may ' .. 1,)e 
equitable distribution between 
the different units in the same 
industry group in different 
States. 

3 

worked out according to the 
existing proceduteWill be scru-' 
tinised by a Commi1;tee con-
sisting of (I) secretarY, Minis-
try of industry, (2) Secretary 
Ministry of Suppl~ & Techni-
cal Development, .~) Secretary. 
Planning . Conlmisslon, and (4) 
Secretary, Administrati vely 
concerned with the raw 
matenal. The DGTD and. 
DCSSI the will be consulted 
by tbeCom mittee where 
nec~8ary. 

S In regard to indigenous scarce raw 
materials such as steel, ;4unli-
nium, basic organic cheniicals 
and intermediates, includin~ 
dyes, basic inorganic chenii~ 
like caustic soda, soda ash, .tita:;.. 
nium diodide, etc. pharma¢~
cals and drugs, plastics, synthe-
tic and natural rubber, etc., an 
equitable proportion shoulpOe 
set apart for the small scale units 
at reasonable prices. 

Accepted. Steps. will be taken to< 
implement the reeomme nda-
tion. 

6 Dependable, uniform data regar~
ing different small scale indUs-
tries is not available over a periqd 
of time. This basic deficiency of 
the sector should be set right as 
quickly as possible. Adequ9,te 
data to form the basis for imple-
mentation of the Committee's 
recommendations should be avail-
able in the States in about 18 
months' time if immediate steps 
are taken to organise their col-
lection imdanalysis on a uniform 
basis in all the States. 

T4i~ recommendation is accep-
ted; The State Govemm enrs 
ate being requested to take 
action to collect data. This 
work will be taken on as a high. 
priority item. 

7 For all category (ii) and category Accepted. 
(iii) industries (referred to in S. 
No.2 above), in the small scale 
sector estimates of production 
capacities, past production and. 
requirements of different items 
of scarce raw' materials should 
be prepared in each State by . the 
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State Directorate of Industries 
and co-ordinated and consoli-
dated at the Centre by the C.S. 
1.0. For all category (i) and 
category (ii) industries, in the 
large (including medium) scale 
sector estimates of scarce 
raw material requirements 
should be prepared by the 
D.G.T.D. for each Direc-
tor:ate for each of the categories. 
These two lists of estimated re-
quirements should then be consi-
dered by the allocating autho-
rities at the Centre. 

3 

8 A large number of units in cate- The Government of India ac- . 
gory (iv) will not qualify for in- cept'the principle of this 1'0-. 
clusion in the other three groups. commendation. 
The employment potential of 
this ~tegory is; however, consi-
d~ble aDc:l this' category servea 
as the'starting point" for skilled 
workers, " tecbnicians and entre-
preneurs to' try out their new 
ideas and slowly graduate 
into category (iii) or category (ii) 
industries in the small scale sec-
tor. It will be a serious dis-ad-
vantage to the national economy 
to restrict the entry of such new 
entrepreneurs, who through in-
genuity and innovation, provide 
goods and services and employ-
ment quite out of proporQon 
to their meagre requirements of 
scarce raw materials. It is nec~ 
ssary to guide the entry of such 
new firms requiring scarce raw 
materials so that there may be 
no further strain on the meagre 
foreign exchange resources. But 
even so provision should be 
made for new entrants into the 
sector as a long term programme. 
It is suggested, that, depending 
upon availability and as a resi-
dual measure, an ad hoc alloca-
tion of a small amount per half 
year for all imported scarce raw 
materials like components/spare 
parts,non-ferrous metalb and steel 
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might be allowed for this cate-
gory. The CSIO should guide 
the State Directors of Industries 
as to the type ofIndustries which 
could be fostered under this ca-
tegory. The Directors of Indus-
tries should be the sponsoring 
authorities for these allocations. 
It should be made clear to such 
entrants that allocations to them 
would depend on availability and 
the priority of their end-products. 
When these units prove their 
technical feasibility and viability, 
they should be transferred to 
either category (li) or category 
(iii), giving scope for new entran-
ts again. 

, It is necessary to have proper asses-
sment of capacities of different 
units in the two sectors. It is also 
to be ensured that such assess-
ment is on a uniform basis. 
It is, therefore, recommended 
that suitable norms, in respect of 
raw materials, for the purpose be 
evolved by mutual consultation 
between the D.G.T.D., the 
CSIO and the State Directors 
be associated wherever necessary. 
The assessment of capacities will 
yield valuable information regar-
ding capacities in the small scale 
sector which should be analysed 
and passed on to the DGTD, the 
CCI&E and the Licensing Com-
mittee for their use. 

10 Joint panels of representatives of 
DGTD, CSIO and C C 1& E 
should scrutinize the lists of parts 
components now imported with 
a view to examine whether these 
could be produced wit.'lin the 
country. These loint panels 
should also scrutinise the im-
ports of the Directorate General 
of Supplies and Disposals with a 
view to encouraging industrial 
units in the country to take up 
their production. 

3 

The assessment of capacities is • 
complex problem. Steps will be 
taken to secure a reasonably 
acceptable standard procedure 
for assessment of capacities. 

Accepted. 
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II State Directors of Industries are 
doing inspection work on behalf 
of the DGTD at the latter's re-
quest. This practice should be 
extended to the extent desirable 
and there should be such inspec-
tion of all the units at least once 
a year. It would also be a de-
finite advantage to have central 
teams of inspection consisting 
of representatives ofDGTD and 
CSIO to visit a few large and 
small scale units at random. 

12 As far as possible raw materials to 
small scale units should be chan-
nclised through raw material de-
pots opened by the State Small 
Industries Corporation. In Sta-
tes where such Corporations are 
not existing they should be cons-
tituted immediately. The raw 
material depots might be estab-
lished at convenient places so 
that a small industrialist may not 
have to travel more than a hun-
dred miles to secure his raw ma-
terials. 

13 The raw material depob should be 
recognised as controlled/registe-
red stockists by the Iron & Steel 
Controller and as agents for dis-
tribution of imported material by 
the Minerals and Metals Trad-
ing Corporation and such other 
organisations. 

14 When industrial scrap available 
with defence establishments, 
railways, public undertakings etc. 
is disposed of, an appropriate 
portion should be made available 
to the small scale units at a price 
which has some relation to the 
auctioned price, wherever the 
latter procedure is in force. 

3 

The principle underlying this 
recommendation is a healthy 
one. While a b~g will be 
made with such inspections it 
will not be possible to inspect 
each unit once a year unlesl 
staff is greatly strengthened. 
To start with, therefore, the 
recommendation will be given 
effect to the extent possible. 

Accepted. The State Govern-
ment will be requested to im-
plement this recommendation 
and to take necessary steps to 
set up State Small Industries 
CorporationfRaw MaterW De-
pots. 

The Government of India accept 
this recommendation. It will be 
brought to the notice of the 
organisations concerned and the 
State Governments for imple-
mentation. 

The principle of this recommen-
dation has been accepted by the 
Government. It will be brought 
to the notice of the public 
undertakings etc. for implemen-
tation to the greatest extent 
Il08sible. The question whe-
ther the price of the scrap to be 
sold to the small scale units 
should have some relation to 
the auction price or to the price 
at which the virgin metal was 
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15 State's Quota of scarce materials 
like caustic soda, PVC etc. might 
also be aRotted to small indua-
nies Corporations. In the pool-
ing and distribution of such indi-
genous material and of IndUstrial 
scrap referred to in S. No. 14 
above, the State Small Indus-
tries Corporation have a useful 
part to play. 

16 The administrative, technical and 
statistical sections in the State 
Directorates need reorganisation 
and considerable expansion to 
fulfil the role envisaged for the 
Directorates. The pattern of or-
ganisation and the actual stren-
gth required should be worked 
out immediately by all State Go-
vernments. The DC(SSI)should 
help the State Directorates- is 
this regard. 

17 In view of the role envisaged for 
the CSIO in the Committee's 
recommendations, it .is "necessary 
to poSt immediately a senior 
officer exclusively for this work. 
He will:have to be supported by 
adequate statistical and other 
assIstance. 

18 Pending implementation of the 
long term recommendations, 
immediare relief should be provi-
ded to the small scale sectQI' by 
increasing the total availability of 
foreign exchange for import of 
components, spare parts, non-
ferrous metals, steel etc. to this 
sector from the present Rs. 17 
crOTes to Rs. 25 crores per half-
year for the next three half years 
as a short term measure, without 
cutting the allocations to the 
large scale sector, if possible, 

3 

originaUy made available to the 
public sector undertakings etc. 
is under further examination. 

Accepted. Attention of the State 
Govts. will be drawn to th~ 
recommendation for appropr-
iate action. 

Accepted. Attention of the State 
Governments will be drawn to 
this recommendation for ap-
propriate action. 

The recommendation has been 
noted and will be implemen-
ted to the extent possible. 

Due to the rapid deterioration 
of the foreign exchange position 
since the Committee submitted 
it!Jreport and worsening of the 
situation following the emer-
gency, it was not possible for the 
Govt. of .India to accept t:his-
recommendation. Within the 
limitations of the conditions 
imposed by the emergency, 
the interests of the Small Scale 
Units are being taken care of 
to the greatest extent possible. 
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2 

or by making suitable adjust-
ments in the allocations to the 
other sectors of the economy. 
It is strongly recoinmended that 
this should be implemented with 
effect from the allotnient period 
starting from 1st April, 1965. 

19 The present procedure for sub-
mission of cases to the Steel 
Priqrity Committee req1.lireg in-
dication of the individual works 
order for the quantity allo~ed to 
each unit. It takes a long time 
for the State Directors of IndUs-
tries to contact the units, ~ 
their requirements, allot worlCs 
orders and ,put llP the cases, in 
vie~ of the sniallScale units, being 
targe in: number and their indivi-
chm1 requirements being small. 
This.resuItsin serious disadvan-
tage to the sulan scale seCtor. It 
is.recoJWIlep.~ .that the )~~te 
Sma1llndustri~ Corporations in 
each State/the agencY nominated 
by the State Directors of Indus-
tries might be ~nntttedto Open 
a single works order for each 
category of steel products on 
behalf of the smaIl scale units in 

roJgJtfb.~~~~'t1'~ 
be p1at:e& 'dri the ptl<*i~ C8tt-
gory. The SmaUSdllelndustria 
Corporations will also make the 
~11P:~~~{of,imP!e:-

pmb~L~'FJ;trt.,~q ~~ 
~diinimlf~uIOO';"to'~6hi me mm:cbUl'jJ 'allodea: .. 1 

3 

This recommendation is under 
examination in consultation 
~$th~ .Mip.4ruY Qf Irpn and 
Steet and the Iron & Steel 
Controller. 



ANNEXURE III TO APPENDIX XXVIII 

(Part II item 6) 

GoVERNJoO:NT 01' INDIA 
IIINlSTRY OF COMMERCE 

SUBJIlCT:-AUeged m;ustice done by the GoV6Tnment oJ Goa in not 
recommending their application for indwtrial licensing. 

Will ~ Lok Sabha Secretariat (Committee Branch) kindly refer 
to Ministry of Industry u.o. No. 1535-LC/65, dated the 25th July, 
1966 on the subject mentioned above? For facilitating consideration 
of the case on all ita aspects I a fuller detailed summary of .the case 
is provided in the following paragraphs: 

"In August, 1964, the late· Ministry of International Trade had 
agreed to the establishment of a woollen spinning mill in Goa in view 
of the special condition then obtaining there with capacity of 800 
spindles, subject to the condition that raw material will be indigen-
ous and that as far as possible indigenous machinery would be' 
installoed. The procedure laid down for inviting applications and, 
for finally selection a suitable party was as follows:-

<a> Government's decision should be publicised in Goa and 
applications from bona fide residents of Goa only should 
be ~ntertained. -

(b) The selection of the party who would be given permission 
fI>r the establishment of the unit should be done in con-
sultation with Lt. Governor of Goa. 

The i~ behind <a) above was that as permission for installation 
of woollen spindles was nonnally confined to the expansion of the 
-existing uDltB ODlyand no new units were being allowed to be set 
I1P, the Lfetting up of a new unit! should be·confined to Goa only. 

The Secretary, Industries and Labour Department, Goa recom-
mended in December, 1964, the application of Dr. J. Leon D'Souza 
of Goa, Woollen Mills, Bardez (Goa) for the establishment of the-
woollen Spinning unit in Goa on the ground that his was the oldest 
unong the applications received by the Goa Government, the other 
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two being that of Meurs. Krishna Narayana Naik and Messrs. H. L~ 
Nathurmal. 

Messrs. Krishna Narayan Naik represented to the Chief Minister 
of Goa in February, 1965 against this decision on· the grounds that 

'Dr. J. Leon D'Souza was not a bona fide re~ident of Goa and was also-
not on the voters list. It was alleged that Dr. D'Souza was a per-
manent resident of Bombay and was an elected reprelentative on 
the Bombay City Corporation. The Textile Commissioner put it to 
the Government of Goa whether permission may be granted to Dr. 
D'Souza in spite of the decision of the Government of India to grant 
permission only to a bona fide resident of Goa. 

'1'he ~tary, Industries & Labour Department, Goa, however, 
again recommended the name of Dr. J. Leon D'Souza and stated that 
though Dr. D'Souza had been registered as a Corporator of the 
Bombay Municipal Corporation, be ~as a Goan by birth having his 
property, house, etc., in Goa. He had to be away from Goa on 
account of his political activities and even as a political su1ferer his 
application deserved consideration. He had further stated that Dr. 
D'Souza was also in a better financial position compared to Krishna 
Narayan Naik who had already been granted 4; or 5 licences for 
starting different industries for which they did not appear to have 
the necessary finances and were :making efforts to arrange finance 
from others. The Goa Government, therefore, did :!.lot wish that 
additional licences should be granted to Messrs. Krishna Nayak 
partfcuIarJy as they had not been able to make any. progress in 
respect of licences already granted to them. 

Messrs. Krishna Narayan Nayak again represented to this Ministry 
and the Textile Commissioner as well as the Lt. Governor of Goa 
against the decision of the Government of Goa. 

The Textile Commissioner had enquired from us whether per-
mission might be granted to Dr. D'Souza as recommended by the' 
Goa Government. We informed the Textile Commissioner that he 
should be guided by the views of the Government of Goa. It will 
be observed that a Permit No. IL/232Nol./65/5835, dated the 2Mh 
August, 1965 was issued in favour of Messrs. Goa Woollen Mills, 
Bardoz, Goa. 

Even on other grounds there is no case for granting permissiOft 
to one more unit for worsted yarn in Goa. Our general policy is to-. 
~ect all application for setting up new units in the worsted sectar~ 



.. 
:EVen expansie>n of Eixistin~ units is ll{)t C()nsidei'ed-beciuse the exist-
ing capacity Is more than adequate for meeting the IV plan require-

-menta. 

Even if the ~rty giv~an ass.uran~~t pe wjll~e only indi-
genous wool, some import of machinery cannot be avoided. He will 
elso later on ask for a quota of imported wool on the ground that 
spinning with Indian wool only is not economic. There is conside-
rable pressure on Indian Wool from the existing Mills in view of 
the drastic reduction in the foreign exchange allocation for import 
of wool. The availability of Indian Wool suitable for combing is 
very limited and there is no point in allowing any new units to be 
.set up on this basis. 

In regard to woollen yarn, we ,had licensed about 50,000 spindles 
in 1964 on tile condition that inflig~no:us w~:101 and~chinery .will 
be used. However, yeryfewspiriciJes wet:e ~i;tiI.ally in~tai~ed 
because there is no itidigenous prodticHo~ ~r machinery ~uitable 

. for woollen yarn. 

Having :re~ara to th~se faCts, there is no scope for setting up 
-~ne more wol1en spinning unit in Goa. 



ANNEXURE IV TO APPENDIX XXVIII 

(Part II-Item 9) 

MINISTRY OF HOME AFFAIRS 
A Note on the Supply Position in Mizo Hills District 

Immediately after their return from a visit to Assam in the last 
week of May this year, the Cabinet Secretary, Home Secretary and 
the Defence Secretary reported to the Prime Minister and follow-
ing this the Prime Minister sent an immediate message to the Chief 
l4inister, Assam expressing special concern about Mizo Hills. In 
'that message, she stressed the importance of making arrangements 
for adequate food and other essential supplies for civil population of 
the district well before the monsoon made movement difficult. She 
--drew the special attention of the Chief Minister to indications that 
parts of the district would experience acute scarcity in the coming 
-weeks. The Chief Minister, in his reply da~ed June 3, assured her 
that all efforts were being made to move sufficient essential supplie8 
into the district both by surface transport and also through air-
dropping. In addition to the 1000 tons of rice arranged by the 
Cabinet Secretary for diversion to Mizo district the Chief Minister 
pleaded for another 1000 tons for immediate purposes taking into 
account the supply position in the whole State. Subsequently, Sri 
P.P.I. Vaidyanathan, Adviser, Planning Commission, was sent to 
the State to make a review of the supply position. Sri Vaidyana-
than was in Shillong from the 1st to the 4th of July, 1966 and the 
salient points made by him in his report were-

(a) Mizo district has a self-contained economy and it is normally 
able to feed itse1f. In a normal year, the total quantity of supplies 
moved into Mizo district is 4000 tons, consisting of 3000 tons of rice 
and the balance made up of salt, sugar, kerosene and pulses. This 
year i.e. 1966 has been normal for the district and considering the 
faot that the quantity moved upto June 1966 was about 4700 tons, it 
·could be said that adequate supplies have been maintained. 

(b) In view, however, of the large concentration of Chakma8 
and the induction of armed battalions (excluding the requirementB 
of the Army which has its own supply line), the estimate monthly 
Yequirement for the next five months was about 600 tons, of whicll 
:about 500 tons are needed for Aijal and Lunghleh and the balanoo 
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for outlying areas· Supply to Aijal and Lungbleh win be by road 
and to outlying areas by air-dropping. During the month of June 
1966, 125 tons were actually air-dropped and the Air Force is in a 
position to ensure air-dropping on this scale. 

(c) It is necessary to build up adequate stocks at Cachar which 
will function as the source of supply to Mizo Hills district. 

(d) the stock on -hand with the Assam Government was about 
16,000 tons. The quantities needed for Mizo district being marginal, 
there was no justification for additional quotas from the Centr8. .it 
. was made clear to the State Government that no additional supply 
-c~)Uld be expected. 

(e) The distribution of food and supplies in outlying areas wi~ 
Fesent a difficult problem and to solve it to some extent, the State 
:~vernment have decided to have twelve supply centres establish~ 

.. ~t place where polieeout-postshavebeen set up. .Progress, how-
ever, will be slow because of limiting physical factors. 

A copy of this report was sent to Sri A. L. Dius, Secretazy 
'Department of Food, by Home Secretary who drew pointed attention 
Jfo Shri Vaidyanathan'ssuggestion for the removal of t'ailway bottle-
"!leeks in the movement of supplies. 

We have been in frequent touch with the Government of Ass~ 
-over the progress .made .in reaching supplies and in averting scarcity 
-conditions. The ,position as ascertained from the Assam Government. 
is given below:-

A programme for approximately 5000 tons of supplies has been 
planned. for five months from June for Mizo Hills district. Of these. 
~ghly 4500 tons would go by road and the balance would be air-
dropped. From 1st March, approximately 756 tons of various com-
modities like rice, atta, salt, pulses and mustard oil have moved teo 
Jhe district. The Air Force dropped roughly 126 tons in June. 
Arrangements were made for immediate air-dropping of rice, at~ 
and salt at Sangal,l, Twipang, Vaisatilung, Tuipuibari, Marpara and 
Chawngte. . 

According to the latest position reported by the State Govern-
ment in their message dated September 10,327.6 quintals of rice, 
:52.8 quintals of atta, .12 .quintals of dal, .35.1 quintals of salt, 36.3 
pintals of sugar and .6.4 quintals of mustard oil making, in all,. 
iotal of 710 quintals against the original allotment of 49Q quintaW 
for Jive months were air-dropped at Dimagiri. The State Govern-:-
.~t .is ,IUlI:anging .fUrther suppJ:i,es and ;air..c1ropping in viE!W of ,u.; 
..,ork to be done by Border Road Task FOl'Ce. 
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The Department of Food do not keep any information on the 
supply position in Mizo Hills district in particular, 
as according to them it is the responsibility of the Government of. 
Assam to distribute . supplies allotted 'to them in 'the best manner 
they think fit. It is also for the State ; Government to solve prob-
lems of railway bottle-necks, etc. Even though the Centre had 
earlier decicred againstgivtng any additional supplies, since the 
Government of Assam kept on pressing the Department of Food, 
very recently an additional quantity of -5000 tons of rice has been 
allotted to Assam and moyement has startled from Bihar. The 
-Department of Food could not give any information as to the quan-

, tity out of this 5000 tons that has been allotted specially ror Mizo 
:aills District. 

The Government of Assam have reported that against requirt'-
ments of 56000 quintals of food-grains l:'Jld essential commodities for 
Mizo Hills district for the period March to August, 1966, the follow-
ing quantities were despatched upto Friday, the 9th September, 
'1966:- I 

(In quintals) 

Commodity By Road/BoBt Air dropped Total 

Rice 8802.85i 2901.70 11704.55i 
Atta 2976.50 1691. 50 4668 .00 
,Flour 412 SO 412.50 
Suji 80 75 80.75 
Pulses 538.46 289·00 827·46 
Sugar 1715. 00 613·00 2328 .00 
Salt 1021.27 346·75 1368.02 
M, oil 320·57 56.64- 377. 21 

.Sri 1(. A. A. Raja, IFAS, has since been appointed as LiailO-
()fficer at AijaI-but he has 'not yet joined. 

-(This position was as 01;1 24th November, 1966). 



ANNEXURE V TO APPENDIX XXVIII 

(Part II-Item 9) 
MINISTRY OF HOME AFFAIRS 

, HMT SECTION 
The Lok Sabha Committee on Petitions has received a telegraa 

followed by a petition from the Secretary, Tripura State Communi-
cation Committee, Agartala. The text of the telegram is similar .. 
another telegram from the Secretary, Tripura State Communicatio;a 
Committee by Shri Prafulla Chakraborty, M.P., received throug1t 
Secretary to the Prime Minister. 

2. The main point made in the petition is that the railway track 
between Lumding and Badarpur is liable to frequent breakdoWDI~ 
thus interrupting the flow of supplies to Tripura. In order te 
minimise this trouble, Government have asked the local A~ 
tration to keep adequate reserves of essential commodities up to the 
requirements for two months. As regards petrol, oil and lubricanU,. 
the local Administration are required to maintain stocks sufficient 
to last for 45 da.ys. However, in spite of the efforts of the local 
Administration it is not always possible to keep such reserves of 
stocks and recently the stocks have fallen below the required 
minimum. But all efforts are being made to replenish the stocb 
of essential commodities. Recently, traffic on the hill section of the 
N,F. Railway was seriously disrupted owing to the extensive land-
slides. Railwa~ have imposed considerable restrictions on the 
movement of goods. The restrictions- are partly due to the fact that 
the Railways Authorities themselves need wagons to transport 
material for the repair of the track. However, we have talren the 
question of the supply of wagons with the Chairman of the Rai}. 
way Board we have requested the Railway Board to make available 
as many wagons as possible for the transport of petrol and petro-
leum products and essential commodities. We also sanctioned the 
airlifting of 100 tonnes of wheat from Calcutta in July, 1966 and the 
airlifting of 15 tonnes of mustard oil. The Railways are doing tbetr 
very best to put the supplies running to Tripura. 



ANNEXURE VI TO APPENDIX XXVIII 

(Part II, Item 17) 

.Extract from the Post Office Insurance Fund Rules 
. LOANS ON POLICIES 

42. (1) (i) Loans may be granted on the security of Policies 
issued under these rules. 

(ti) Such loans may be granted on the security of a whole 
life of an endowment assurance policy, if it has been in force for 
at least five years, and is otherwise unencumbered and has acquired 
a minimum surrender value of Rs. 7·5/-. The percentages oi the 
9Ul'render value up to which loans may be granted on the security~ 
of such policies are shown in the following table:-

Period for which the policy has been in force 

Exceeding five years but not exceeding ten years 

Exceeding ten years bot not exceeding fifteen yean 

Exceeding fifteen years 

Percentage of sur-
render value upto 

which loans may be 
granted 

(iii) The amount of loan sanctioned should be in complete 
multiples of Rs. 25. 

(iv) The loan may be repaid at any time. It may also be paid 
in Instalments of amount not less than Rs. 10. The outstanding 
balance of a loan with interest will be recovered from the value 
of the policy at the time of settlemfmt of a claim. 

(v) Interest will be charged at 6% per annum compounding 
half-yearly and should be paid on Or before the dates specified in 
the bond. Interest for the half-year will be charged on the 
amount outstanding on the first day of the half-year and any 
repayments m'ade during that half-year will be taken into account 
for calculation of interest only for the next half-year. In the case 
of final repayment, interest will not be charged beyond the last 
date of the month in which the final repayment is made provided 
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that interest had already been charged on the loan for at least 
six months. The responsibility. for payment of interest rests 
wlcly on the insul'ant. A notice regarding the amount to be paid 
as half-yearly interest will be issued to the insurant only when 
there is a change in the amount payable as interest as a result of 
repayment of a· part of the principal. But the plea of non-receipt 
of such a notice cannot -in any circumstances, be accepted for non-
payment of interest. If the interest is not paid on the due date, 

. it will be added to the outstanding amount of loan and usual 
interest charged thereon. In the event of any three. defaults in 
the payment of half-yearly interest, the Postmaster-General, will 
be entitled to surrender the policy and to apply the surrender 
value thereof in payment of the said advance and interest, the 
balance, if 'any, of such surrender value if adequate for a paid-up 
value of Rs. 100 being utilised for the issue of such a paid-up 
p'olicy, otherwise the amount will be paid in cash to the party 
entitled thereto. Interest on a loan will accrue up to the last 
date of the month in which the policy becomes a claim either by 
maturity 01' by surrender provided that interest for at least six 
months had been charged on the loan. 

(vi) On the very date the amount of loan is finally repaid, the 
postmaster concerned shall send an intimation to the Postmaster-
General giving particulars as to the amount repaid, the date of 
repayment, the name of the insurant and the numbers of his 
policy and loan account. The insurant is advised in his own 
interest to send a separate intimation of finill repayment of his 
loan to the Postmaster-General. . On receipt of the above intima-
tion, interest chargeable up to the end of the month of final repay-
ment (provided that interest on the loan has already been charged 
for at least one half-year) shall be calculated by the Postmaster-
General and communicated to the insurant under registered post. 
The insurant shall be required to pay the amount of inter:;!st at 
any. Head or Sub Post Office within 21 days from the date of issue 
of intimation by· the Postmaster-General. 

(2) Application, for loan in the prescribed form available at 
any post oftlce· shall be mad~ to the Postmaster-General of the 

. PoStal circle in which ~pplicant is reSiding. The loan application 
form duly filled in _ and signed by the insurant, alongwith the policy 
ahall be handed over, against a receipt to the Postmaster of the 
Ill'e'a where the insurant resides. The Postmaster· concerned shall 
immediat~ly ,forward. all the -pa~ts to, the Postmaster-Genel'al: m.-
the alternative, the loan application may be sent by the insurant 
direct to the Postmaster-General akmgwith the policy. The Post-
mAster-General shall, on receipt of the application, verify by a 
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~eference to the file of' correspondedce and connected records relat-
ing to that policy, whether the policy is free from encumbrances. 
He shall also calculate the amount of loan as admissible on the 
date of application and sanction the loan, if admissible, on the 
conditions stated above. A copy of the sanction along with a 
loan bond with the relevant entries filled in shall be forwarded to 
the Postmaster concerned with instructions to pay the amount to 
the applicant' after his executing the loan bond, which shall be 
returned by the Postmaster and kept with the policy and the' 
application for loan in safe custody with the Postmaster-General.-
The policy shall be released to the insured person Or the party 
legally entitled thereto after ensuring that the amount of loan and 
interest have been completely repaid. 

(3) If the insured person wants to surrender the policy before 
repayment of the loan, he should apply to the Postm'aster-General, 
with whom his policy is kept as security, to surrender the policy, 
adjust the surrender value thereof, to the balarice of loan and 
interest due and to pay him the balance, if any. On receipt of' 
this application the Postmaster-General will take necessary steps 
to stop recovery of further premia and to surrender the policy. 

(4) Loans may also be granted on policies which are either kept 
in force to the extent of their paid-up value or on which the'. 
surrender value is payable. 

Note l.-The policy, against which loan is taken should a:lways 
be assigned to the President. If an insured person has assigned 
his policy in favour of another person, loan on such a policy will 
be granted to the insured person, only on his getting the policy . 
re-assigned in his favour and then assigning it to the PresidE,!nt. 

Note 2.-A 'Second or subsequent loan not exceeding the amotmt . 
prescribed in sub-rule (1) (ii) of this rule may be granted' on the' 
security of a policy on which one loan has already' been granted.: 
The second Or subsequent loan shall not, however, ~ granted . 
until one year after the repayment of the previous loan. 

Note 3.---.:.Insured person will be supplied by the Director 
(through the post office concerned) with a loan repayment receipt . 
boOOt, in which the Posttnaster· will enter under his initials "With 
date' each iilStalment of amount paid in repayment of the ItraJi. 
In 'the event of'l6ss of the loan' repayment reCeipt book, the proce-
dure laid down in the note below rule 25 shall be followed. ' 
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ANNEXURE VII TO APPENDIX XXVIII' 

(Part II, Item 17) 

No. 26/6/67-LI 

Shri H. M. Matai, 
Retired Civil Engineer, 
Radha Bhavan, Tilok Nagar, 
Ajmer, (Rajasthan). 

7th June, 1967. 
17th Jyaistha, 1889, S.~ 

SUBJECT:-Verification of credits of premia, gTant of loan and othe.,.
issues relating to P.L.I. policies Nos. 6998-C and 49643-C" 
of Shri H. M. Matai. 

Sir, 

With reference to your letter dated the 18th March, 1967 and: 
subsequent endorsements of 12th April, 1967 and 3rd May, 1967 
to the lVIinister of Communications (by name) I am directed to 
inform you that bona fide complaints against service can be routed-
through the post office if presented in open condition. Besides._ 
P L.I. rules also provide that the application for loan with the-
policy document can be handed over to the Postmaster for onward 
transmission to the Postmaster General. There is thus no objec-
tion to such communications being routed through the Post Office-
ill accordance with the prescribed procedure. 

2. Your letter dated the 15th January, 1967 is reported not to. 
have been received by the Postmaster-General, Bhopal as it was 
llent to Nagpur. However, action was initiated by him on receipt 
of your letter of the 18th February, 1967 addressed to the Asstt_ 
Director, P. L. 1. 

3. It is seen that you worked in the jurisdictions of yarious 
Circle Offices from time to time, viz., Karachi, Bombay. Calcutta, 
Delhi and Bhopal and the premium . accounts were accordingly 
maintained by several offices. The discrepancy regarding avail-, 
ability of credits of premia had partially arisen because of this. 
However, all the missing credits, excepting for December, 1947 
and January, 1948 in respect of the first policy for which th~ 
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matter is still being pursued with Pakistn authorities by the Deputy 
Director, P. L. I. Calcutta, have since been traced and you have 
been informed of the latest credit position of your two policies by 
the Postmaster-General, Bhopal. It is seen that you have mjgrated 
io India on 8th December, 1947 from Pakistan. If you could kind-
ly inform this office the particular unit/Office (with its station) to 
which you were attached at that time the matter would be pursued 
with the appropriate authority in Pakistan at demiofficial level for 
tracing the missing credits without further delay. 

4. Loan is sanctioned on the security of un-encumbered policies 
with reference· to certain percentage of surrendered value, as men-
tioned in rule 42 of the Post Office Insurance Fund Rules. Surren-
der value of a Policy depends on among other things the number 
of years for which the premia are payable and the number of years 
for which the premia are paid as also the age at which the policy 
is taken and the age at which surrendered value is to be deter-
mined. Under instructions from this office the Postmaster-Gene-
ral has since issued sanctions for loan amounting to Rs. 2100/- and· 
Rs. 1200/- for your two policies. It is hoped that you will be 
having no difficulty in getting the amounts after observing the 
necessary formalities about which the Postmaster General has 
already written to you. 

The inconvenience caused to you is regretted, and we assure 
you of our best attention at all times in future. 

Yours faithfully, 
Sd/- S. K. GHOSH, 

. DiTectqr (PLI & Complaints). 



ANNEXURE VIII TO APPENDIX XXV III 
(Part II-Item 14) 

NOTE 

:'points No. (i) & (iii) .-N07I.provision of paTcel vans by fast trains anci 
the loss arising out of clearance of lichi traffic for Delhi area 
via Barauni instead of via Lu.cknow. 

In. order to ensure proper clearance of lichi traffic from Muzaftar-
. pur and other stations, a meeting is held every year to plan arrange-
ments for the movement of this traffic. A meeting was accordingly 
held on 17-4-1965 with the lichi merchants. On the basis of the fore-
casts forwarded by the merchants, a programme for the clearance of 
this traffic was drawn up in consultation with them. The clearance 
was arranged by attaching additional parcel vans by fast trains to 
the extent room was available thereon and this programme w~ 
generally adhered to. It was, however, noticed that the traffic fore-
casts for certain directions did not materialise whereas in some cases, 
they were exceeded. 

As room was not available for attaching additional parcel vans 
by 9 Up Express for movement of traffic to Delhi via Lucknow and 
in view of shorter transit time via Barauni, it was decided with the 
merchants that the movement for Delhi should be via Barauni ins-
tead of via Lucknow. This proposal was accepted by the lichi mer-
chants and arrange.ments were accordingly made in consultation 
with the other Railways to clear the parcel vans via Barauni. This 
arrangement was. however, not adhered to by the merchants and 
they represented that the traffic for Delhi may be moved via Luck-
now. This could only be done by discontinuing a through service 
coach running between Gorakhpur and Palezaghat. It was not 
possible to attach this parcel van without discontinuing the through 
service coach for want of room on trains. Similarly, discontinuance 
of the through coach, without consulting the members of the Time 
Table Committee, was also not desirable. 

Pomt No. (ii) .-Non-clearance of Parcels in 'Smals' by 9 Up Express. 

Provision for clearance of 100 baskets by 9 Up train from Muza-
ftarpur for Delhi and via was made in the programme. Another com-
partment in the front·TLR was allotted for the clearance of 100 
baskets of lichi traffic from Hajipur. The accommodation in the rear 

·TLR was fully utilised for clearance of traffic from Barauni In. 
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.Foint No. (iv) .-NOft-attaehment of parcel van for Lucknow and 
Kanpur by 31 Up and 98 Up trains. 

There was no programme for clearance of parcel vans from Muza-
tfaI1pur to Lucknow/Kanpur by 98 and 31 Up. The programme had 

. only stipulated that the traffic from Mehsi to Chupra area was to be 
cleared by these trains. Despite there being no provision in the 
programme, some parcel vans were cleared from Muzaffarpur to 
Lucknow/Kanpur by 98 Up whenever room was available thereon. 
They could not be cleared by 31 Up from Sonepur due to inadequate 
margin of connection with 98 Up passenger. They were, however, 
cleared by other connected trains. The delay in transit to this traffic 
was. thus, unavoidable. 

Poillt No. (v) .-ALlotment of BXCs and unfit wagons for clearance of 
lichi traffic by 67 Up. 

4. Allotment of BXCs for movement flOm Muzaffarpur to Vara-
nasi had to be arranged as it was not possible to ensure other type 
of stock. This, however. should not have contributed to any damage 
in view of very short transit time, being only about 10 hours 20 
minutes. 

Point No. (vi) .~Inadequac~ of Hamals for loading and unloading. 

5. The normal strength of Hamals at Muzaffarpur was 32 and 
during lichi season it was increased by 27. There was no case Of 
lichi baskets left behind for clearance on account of dearth of 
Hamals. 

Point No. (vii) .-Unreliability of weighing machines. 

6. The weighing machines provided in Parcel Office at Muzaffar-
pur were all in perfect order. These were checked by Supervisory 
Staff and even by District Commercial Superintendent and District 
Mechanical Engineer, Samastipur during the lichi season. 

Point No. (viii) .-Deliberate damage of pa?'cel van No. 6325 Oft 

6-6-1965. 
7. The incident was investigated and it was found that the par-

cel van was damaged on account of overloading and uneven loadin~ . 
. TIre staff responsible were taken up. 

Point No. (iz) .-Lack of cQ-Ordination between Transport and Com-
mercial Depart~nts of the RailWaY. 

8. As mentioned in item (i) above, arrangements for clearance 
-of this traffic are worked out in a meeting held by the Railway with 
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1he merchants concerned. and everything possible is done to adhere-
to that programme. There is no question of any lack of co-ordina-
1Iion between the Transport and Commercial Departments. 

Point No. (x) .-Centralisation of arrangements for clearance of lichi 
traffic in the head office of the Railway. 

9. It is not correct that arrangements for clearance of this traffic 
were centralised in the head quarter office except for the inter rail-
way movements. 

Point No. (xi) .-Disregard of the suggestions of the trade voiced in 
the meeting. 

10. It is not correct that the suggestions agreed. to at the meeting. 
were disregarded. The only change which was made in the program-
me was the attaching of an additional VP by 9 Up and. this was done 
.t the request of the trade to dear the traffic for Delhi area via 
Lucknow In. 

Point No. (xii) .-Difficulty and the consequent loss the trade caused 
by the officers of the Transport Department of the Railway. 

11. The railway system functioning on commercial lines is highly 
CODScious of its obligations to the rail users and to this end, endea-
YOUrS to meet to the maximum extent possible, their reasonable 
requirements. 



ANNEXURE IX TO APPENDIX XXVIII 

Part II: Item 20 

"Hindi has been adopted in the Constitution for the official busi-
:ness of the Union and for purposes of inter-State communication not 
because it is better developed than the other regional languages are; 
not because greater or more varied wealth of literary output iIt 
available in it; nor because it has presently a larger availability of 
books in the science and in different other branches of modern know-
ledge. It is chosen for performing the job of the official language. 
medium on pan-Indian levels because it happens to be understood 
and ,spoken, amongst the regional languages, by the largest number 
-of people. Apart from th'e 42 per cent. oeople of the total popula-
tion returned as speaking this language as their mother tongue, it 
is understood to a considerable extent in areas outside the Hindi-
speaking areas, in the market places in cities, at Railway stations 
and in places of pilgrimage where persons hailing from different 
regions of India and not knowing English have occasion to converse. 
Besides, owing to the proximity of this language to certain others like 
Marathi, Gujarati, Oriya and Bengali, it is to a further considerable 
population a language relatively easy to acquire. Indeed ever since 
the issue of indigenous medium of expression at pan-Indian levels 
began to be discussed in Indian public life, there has never been any 
serious doubt as to what language should he adopted for the purpose 
.......... ' ..... " .... For the work-a-day purposes of 
conducting the administration of the country, enacting statutes and 
meeting out justice through law courts, the quantum of such (lite-
rary) grace and benediction bestowed on a language is not the decl-

o sive factor, howsoever profoundly important it may otherwise be." 
(Report of the Official Language Commission p. 37). 

"Official work will, therefore, have to be transacted in the linguia-
tic media most widely understood by the people. In the States, the 
regional languages should assume their rightful place in lieu of Eng-
lish and one of the Indian languages should assume their rightful 
place in lieu of En~lish and one of the Indian languages should simi-
larly serve as the official language of the Union and as a medium of 
inter-State inter-course. Hindi is not only the mother-tongue of a 
substantial part ~f the population but is also commonly understood 
over large parts of the country where the regional language is diffe-
rent. Colloquial Hindi is generally understood in RlmO'St all plaCM 
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of pilgrimage and market places. The spread of Hindi outside the-
areas where it is regarded as the mother-tongue has been a long. 
historical process which has been aided in modern times by the forces 
at the national movement. Further spread of Hindi knowledge is. 
being facilitated by developments in transport, commerCe and tne 
media of mass communication such as the radio and the cinema, as 
also by its inclusion in the curricula of schooh; and colleges in Hindi 
as well as in non-Hindi areas". (Report of the Committe'e of ParHa-. 
ment on Official Language, p. 8). 

"The question of conflict between Hindi and other national lan-
guages does not arise. India has a composite culture and it is but 
appropriate that its variety should find expression through the lan-. 
guages which are in use in different regions, and its fundamental 
unity should be reflected in a common language for all-India purposes 
~d inter-State communications. With the displacement of the Eng-
lISh language from the position it has occupied in the educational' 
system as the medium of instruction and in the administrative sphere 
for over a hundred years, Hindi and other Indian languages will have 
full play in all fields. This will facilitate the development of all or 
them. Moreover, through the process of contract and assimilation 
the development of one language will also help in the develo.p~nt: 
and enrichment of others". (Report of the Committee of Parliament; 
en Official Language, p. 11). 



ANNEXURE X TO APPENDIX XXVIII 

(Part II: Item 22) 
COpy 

Private Secretary 
HUKAM SINGH 
SPEAKER, LOK SABHA. 

20, Akbar Road, 

New Delhi, May 10, 1965.-

Dear Private Secretary, 

The Hon'bl'e Speaker has received the enclosed representation fr0lll 
one Mr. Soni of Bombay regarding excise duty on cloth and helijls, 
asked me to forward the same to you for consideration by your Minis--

"try. 

The Private Secretary to the Finance Minister, 

Government of India, New Delhi. 

Yours sincerely, 
Sd!-

Private Secretarll.~ 



ANNEXURE XI TO APPENDIX XXVIII 

Part II. Item 22 

NOTE 

Central Excise duty was first levied on superfine fabric with effect 
-from the 1st January, 1949 and about two months later fine, medium 
~d coarse categories of fabrics were also subjected to duty. While 
specific rates of duty were prescribed for medium and coarse catego-
ries, the basis of assessment for superfine and fine categories was acl 
valorem. This basis in respect of finer categories was also given up 
in 1953 in favour of specific rates of duty in view of the administrative 

-difficulties that had been encountered in adminitering the same. 

2. Attempts, however, continued to be made to make the structure 
of Central Excise levy as equitable and rational as possible. Thus in 
July, 1958 the medium category was subdivided into medium-A and 
medium-B categories, and also different rates were prescribed under 
each one of the five categories for grey stage and processed stage, the 
rate of processing duty also being more for more sophisticated type! 
of processing. With varying rates of duty not only for different cate-
-gories of cotton fabrics but also for different type of proceeing, it Wat'l 
sought to make the pattern of duty as nearly ad valorem as possible. 

3. Yet another category, that is "not otherwise specified" was added 
to the tariff in 1960 to cover special types of fabrics. After the intro-
duction of Central Excise duty on cotton yarn also in 1961, the graded 
rates of duty were fixed so as to ensure that the finer variety of yal'Jl 
bore higher rate of'duty. 

4. The over-all effect of the cumulative incidence of duty (takin& 
into account the grey stage fabrics duty, the processing stage fabric8 
duty, the cotton yarn duty, the additional duty of excise in lieu of 
6al.es tax, and the handloom cess) that has been achieved is such that 
-(be finer varieties of fabrics subjected to more sophisticated 
-.type of processing bear higher incidence of duty as will be evident 
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' .... , 

.from the following 7'able::-

TABLE 

Description CUDlulaqve-fabrics yarn incidence of Central Remarks 
Excise and allied duties 

Grey Bleached/stage Mercerised Shrink- (Figures in-
dyed! proofed. dicated by 

printed Shri V.K. 

[In paise per square metre] 
Soni). 

Superfine 51.40 61.40 SI.40 96.,Jo 95 

Fine 36.50 46.50 66.50 SI'50 79 

Medium-A IS.30 2S.30 48.30 63.30 57 
(13.30 ) (IS.30) [28.30] (35 . So) 

Medium-B 14. 10 19.10 29.10 44. 10 41 
(n.lo) (13. 60) :(18.10) (26.10) 

Coarse S.70 13.70 23.70 3S.70 10 to 35 
(j'.70 ) (10.20) (15. 20) (22.70) 

Note: Figures in brackets indicate incidence of duty in respect of 
'controlled' cloth. 

5. To quote from the article by Shri. V. K. 80ni appearing in 'Com-
merce' of 17-7-64- ' 

- . . . ' 
"It so happens that cloth priced at about one rupees per square 

metre falls in the superfine category and is consequently 
charged at the superfine excise levy which is upto 95 paise. 
It also happens that cloth priced as high as Rs. 10/- per 
square metre falls in the coarse category and is levied an 
exCise duty at the rate applicable to 'coarse' categ'.ry, say, 
on about 10 paise. ThE! anomally is now very glaring, for, 
whereas cloth of one rupee 'superfine' bears excise levy at 
95 paise,cloth of Rs. 10 'coarse' is subjected to a duty of 
ten paise only." 

Regarding the illustration of superfine fabrics it is beyond comp-
-rehensiori'that any fabric Central Excise duty on which is levied to 
the extent of 95 paise per square metre could be selling at about one 
rupee per square metre. This alone shows that a distorted picture has 
been sought to be given. 

Regarding the illustration of coarse bafrics it is believed that the 
intentiOn' 'is to refer to' Specially designed tapestry and furmshiilg 
fabrics which sell a~ fairlY liigh price~" Such fabrics, it may be obser-

'1209 . (Aii)~16. ' 
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yed, have already been taken out of the coarse category and are classi-. 
fiable under N.O.S. category since July, 1965. 

6. Cne of the suggestions that has been made to bring about more 
equitable and rational levy of duty is to levy the duty on the basis of 
the number of spindles. In this connection it may be observed that 
Central Excise duty is leviable on the goods rather than on the equip-
ment used for producing the goods, and the existing law would need 
to be changed to make implementation of this suggestion possible. 
Even if that were to be done, the duty will have to be a flat one mere 
or less irrespective of the count of yarn, and based only on the yarn 
content of the fabrics, and it is beyond comprehension as to how could 
such a bais of levy will lead to more equitable results. 

Another suggestion that has been made is to levy the duty on the 
number of looms. Experience of having compounded rates of duty 
on the basis of number of powerlooms employed by powerloom units 
shows what a formidable task it is to evolve a rate structure which 
could give equitable incidence of duty in respect of different units 
of different sizes, and different units producing different categories of 
fabrics. Besides other complications, therefore, such a basis of levy 
will lead to far more inequitable incidence. 

Besides, different levies such a'S additional excise duty (in lieu of 
sales tax), handloom cess, etc. which are levied, where waranted. 
for different purposes might have to be given up in their present 
:form. 

7. Yet another suggestion that has been made is that the basis of 
assessment may be ad valorem. There is no doubt that an ad valorem 
levy is the most equitable, but considerations of equity have to be 
reconciled with practicability and the limitations of the administrative 
organisation. If these realities are ignored the result will be far worse 
than the present. Leakage, avoidance and evasion will become far 
greater than under the existing system. The Central Excise Re-orga-
nisation Committee had also gone into the question of the basis of 
levy in excise taxation and while recognising the theoretical merits 
of ad valorem levy on economdc considerations, even that Committee 
recommended, from practical considerations, a preference for specific 
rates whenever found feasible. 

8. To sum up, the existilng scheme of levy of Central Excise duty 
on cotton fabrics with all its imperfections, ensures a fair and equita
ble bun len of duty not only with regard to the different categories and" 
different varieties of cotton fabrics but also the different; sectors of 



.he industry. There may all the same be some instances where 'the 
incidence of duty appears to be inequitable, but then such instance. 
Are an e:xception rather than the rule. 

ANNEXURE XII TO APPENDIX XXVIII 

(Part II: Item 25) 

LIFE INSURANCE CORPORATION OF INDIA 

COPY 
LIFE INSURANCE CORPORATION OF INDIA, WESTERN 

ZONE 

From 
Claims Department, 

Ahmedabad D. O. 

Ref: ADO: NB: III: JPM. 

To 
Integration Deptt., 
Central Office, Bombay. 

29-6-1967. 

Non-completion of Prop. No. 6752831 and Non-issue of pol no. 
14185537-Sri Chinubhai Mugatram Mewada and Smt. 
Ramilaben Chinubhai [Mewada (Jt. Life)]. 

This has reference to a copy of your Memo Ref. Int/Comp/G9109 
dt. 20-6-67 addressed to our Mehsana Branch and in reply we have 
to inform you as under:-

Prop. No. 6752831 resulted into pol. No. 14185537 and the parties 
und'er the policy are Sri Chinubhai Mugatram Mewada and his wile 
Smt. Ramilaben Chinubhai Mewada. The male life h; an agent under 
the proposal. 

We commenced the risk from 13-5-59 and after payment of one 
yly. permium the pol. has lapsed as it appears from our records. 

He addressed a letter dt. 27-1-67 to Unit Oriental, B' bay in con-
nection with the above pol. and other matter pertaining to fire in-
surance; and the said letter was forwarded to us by Unit: Oriental 
Bombay along with the copy of their letter dt. 1-3-67 addressed to 
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l;Jle above party. He advised us in the letter that he had received 
the pol. no. 14185537 but the same was lost. Under letter dated 
8-4-67, he have stated that he had not received the policy, anw we 
"ldvised him by our letter of 18-5-67 that it was not possible for us 
to take up the matter with the postal authorities as the approached 
IS after more than 6. months from the date of despatch. We have 
liso advised him that the policy was sent to him in 3rd week of July 
1959. 

As stated above, the above proposal and the policy pertain to Sri 
& Smt.- Mewada. You have stated in the 1st para of your letter refer-
red to above that the proposal was on the life of Shri Haribhai 
Narayanbhai Bhatt. In view of what is stated above, Sri H. N. 
Bhatt is neither proposer nor the policyholder under the above policy 
which please note. 

We have today replied to the party as per copy enclosed. 
Sd/-

Encl: 1 Divl. MANAGER. 

ANNEXURE XII TO APPENDIX XXVIII 

(Part II. Item 25) 
LIFE INSURANCE CORPORATION OF INDIA 

C.O. BOMBAY 

LIe OF INDIA, 
AHMEDABAD D.O. 

ADO: NB:i Ill: JPM. 

COPY 

Sri Chanubhai Mugatram Mewada, 
2/41, Parakh Pole, 

UNJHA, (Dist. Mehsana). 
Dear Sir, 

PoL No. 14185537-Jt. Life. 

29-6·67. 

With reference to the complaint dt. 13-5-67 made by you to our 
worthy Prime ¥inister, we have to infonn you as under:-

We had issued the above policy to you in the 3rd week of July, 
1959 and this information was conveyed to you on 18-5-67 in reply 
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~oyour letter dated 8-4-67 which we trust you might have already 
. eel. I recelv ~ I 

In your letter dt. 27-1-67 addressed to Unit Oriental, Bombay, you 
had stated that the above policy was received by you but it was 
lost. In the circumstances, we do not know how you inform us that 
the policy was not received by you. In a Ca'Se where a policy of a 
party is lost, we can issue a duplicate policy after certain conditions 
are fulfill~~. The question of, l}.owever, issuing duplicate policy in 
your case does not arise as the poUcy has already lapsed after pay-
ment of only 1 yly. premium. We are sure, that the above informa-
tion will satisfy you. . ;, 1 

Thanking you, 

Yours faithfully, 
Sd/-
Divl. MANAGER. 

ANNEXURE XIII TO APPENDIX XXVIII 

(Part II. Item 27) 

PARA 21 OF THE MINUTES OF THE FOURTH MEETING OF 
THE IMPLEMENTATION COMMITTEE SET UP UNDER THE 

MOVABLE PROPERTY AGREEMENT HELD AT NEW 
DELHI ON THE 15th AND 17th APRIL, 1958. 

As regards Postal Life Insurance Policies the procedure (See Ap-
pendix .......... ) 'Suggested by the Government of India in their 
letter No. F. 7~/55-LI dated 10th October 1957, was agreed to sub:--
ject to the following amendments:-

(a) th'e poliCies assigned to corporate bodies will be re-assig-
ned through the agency of the Director-General Posts ano 
Telegraphs instead of the Central Claims Organisation. 

(b) with regard to policies which may lapse hereafter due tc 
the default of the insurant to pay the premium on the spe-
cified dates and which the insurant wishes to revive, India 
will recover penal interest @6% in the case of policies 
which are the liability of Pakistan and Pakistan will re-
cover penal interest @8% in the case of policies which are 
the liability of India. 



, :' ~42 

(c) The settlement of accounts between the two countris 
would be made through the Indo-Pakistan Settlement 
Accounts as and when payments are made or credits are 
received. 

These arrangements would apply only to policies whose holders 
had migrated to the other country by 30-6-55. 

ANNEXURE XIV TO APPENDIX XXVIII 
(Part II. Ite'rn 27) 

PROCEDURE FOR SETTLEMENT OF P.L.I. 
CLAIMS AND PAYMENT OF PREMIA ON RECIPROCAL 

BASIS 

1. Settlement of claims on account of P.L.I. Policies.- (i) Under 
this arrangement, the existing and future claims for payment 01. 
matured, paid up and surrender values of P.L.I. policies will be taketi 
up on reciprocal basis. ' 

(ii) The claimant will prefer the claim to the D.G.P. '& T. of the 
country where the claimant resides, duly supported by the necessar,r 
documents. The claim will be in'9'eStigated and verified, in the nor-
mal course, after securing the necessary proof of the title of the 
claimant by the D.G.P. & T. of the country in which the claimant 
resides. The D.G.P. & T. of the country liable for the policy, will 
then be addressed by Iris counterpart for an authority for payment. 
On receipt of an authority or a valuation certification, payment will 
be arranged by the D.G.P. & T. of the country in which the insurant 
resides. The amount will be charged directly under a separate head 
for current settlement between the two countries. 

Where premiums have not been paid for any period after 31-3-
1948, and the policy has matured before the date of this arrangement 
the full value of the policy will be paid after deducting arrear premia 
with interest at 3!% upto the date of maturity on receipt of aJl 
authority from the country of liability. 

2. "Claim by an assignee for a policy assigned before 1-4-48 wher~ 
the assignee resides in a country other than the one liable for the 
policy.- (i) The assignee's claim will be received by the D.G.P. &. T. 
of the country where the assignee resides. The claim will be exa-
mined with such documents as the assignee may produce in support 
of his claim either for the full or part value of the policy. 
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(ii) The claim will then be referred to the D.G'p.&: T. of the 
oe«lWltry liable for the policy. The D.G.P. & T of the country liable 
for the policy will examine the assignee's claim by reference to the 
insurant, if necessary and issue a valuation certificate or an autho-
rity for payment of the amoWlt which may be due to the assignee. 

(iii) On receipt of such an authority or valuation certificate, 
the D.G.P. & T. of the country, where the assignee lives, will arrange 
payment of the amount which will be charged under a separate head 
for current settlement between the two countries. After the claim 
is settled, the policy with the assignee's receipt and letter relinqui-
~hing his claim on the policy, will then be forwarded to the D.G.P. 
&: T. of the country liable for the policy for settlement of th~ balance 
of the claim, if any, in favour of the insurant or his heirs. 

3. Policies assigned before 1-4-48 to Corporate Bodies.-There are 
~ome instances in which assignees in either country are Corporate 
Bodies, in respect of the policies which were· being financed from 
the Provident Fund maintained by those Bodies before the insurant. 
migrated to other country. In such cases no amount is due to the 
assignee from the policy holder and it is agreed that such / policiE~ 
should be re-assigned in favour of the insurants without considera-
tion through the Central Claims Organisation. 

An insurant, for securing such re-assignment of his policy, should 
forward an application to the D.G.P. & T. of the country in whick 
the insurant resides. The D.G.P. & T. after necessary scrutiny regard-
ing liability of the policy will forward the application to the Central 
Claims Organisation for being forwarded to its counterpart in the 
other country. The Central Claims Organisation in the other country 
(where the policy stands assigned) will take up the question of re-
assignment of the policy in favour of the insurant with the assignee 
(Corporate Body) and after the policy is thus re-assigned, will for-
ward it to the Central Claims Organisation of the country in which 
the insurant resid·es for delivering the same to the D.G.P. & T. for 
further disposal. 

4. Payment of premia on P.L.I. Policies.- (i) Each Government wilt 
recognise payments of premia made after 31-3-48 in the other country 
as valid. These credits will also be passed on by the country which 
has collected them to the country of liability. 

(ii) The Government of India will allow holders of Postal Life 
Insurance Policies of their liability to pay premia in Pakistan of the 

. insurance happens to reside in that country. Similarly Pakistan may 
allow holders of Pakistan liability policies to pay premia in India. 

*Modified by para 21 of Minutes of 4th Impiemantation committee (su Annexure 
XIII to this Append~) 
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." (iii) The premia iD such cases will. be payable in cash at a Post 

Office in .eith~r country .. A ~eparate monthly schedule of premIa 
received by the Post Office in respect of the policies which are the 
liability of other country, will be prepared by each H.O .. f\. copy of 
this schedule duly marked "PAKISTAN/INDIAN LIABILiTY P.L.!. 
POLICIES" will be sent to the Audit for affording credit to the other" 
country along with details of premia received on their pOlicies. 

(iv) .The amount of premia not paid for any month before the 
commencement of the agreement can be recovered with interest at 
3i% per annum thereon by the country in which the insurant or 
the assignee resides and the credit passed on to the' c~untry whose 
liability the policy is, with a certificate of continued good health. 

(v) In case of lflpses in payment of premia after the commence-
~ent of the agreement, the arrears of premia and interest at 8% 
will be accepted by the country in which the insurant resides and 
passed on to the .country whose liability the policy is. A certificate 
of continued good health will be required to be produced if the lapse 
exceeds 12 months. 

5. Adjustment of accounts between the two countries as a e81Llt 
of settlement of claims and receipt of premia on behalf of each 
other.-As a result of the agreement, premium amount recovered 
will have to be passed on to the other country whereas if claims are 
settled, debits have to be raised.. A consolidated account will be pre-
pared 'every month showing the credits and the debits in respect of 
each policy involved and a balance will be struck shQ"YVing the net 
amount payable or recoverable as a result of all the transactions. The 
net amount will be included in the amount for current settlement 
between the two countries. 

ANNEXURE XV TO APPENDIX XXVIII 

(Part II. Item 27) 

CLARIFICATIONS ON POINTS RAISED BY THE PAKISTAN 
DELEGATION 

(i) What the term net credit It was proposed to recover premia on account 
or net debit implies. and at of Pakistan policies in India and settle 
what intervals s~h .ad- settle claims on account of those policies. 
justmentB will be made. wpen premia are thus realised the total 

amount so . realised would have to be 
credited to the Pakistan Govemment. 
When any claim is settled, the debit 
would correspondingly be I1Iised against 
the Pakistan Government. Conse-



(ii) How the question of 
interest due on the arrears 
of premia recovered in one 
country and creditable to 
the other coantry periodi-
cally would be dealt with. 

(iii) The necessity to obtain 
payment authority from the 
other country in each case. 

(if)) Whether the liabilities 
could be transferred to the 
country whethere the clai-
mant resides on the basis 
of acturial values as on 
31-3-1948. 

quentlyevery month while some amounts 
would have to be credited to the Pakistan 
Government, there would be a debit 
also against that Government, but the 
final accounts would show whether the 
net amount in a month is on the credit 
or debit side. This is why it was suggested 
that the net credit or net debit might be 
adjusted with the other Government. 
These adjustments would be made every 
month. 

It is true that the rates of premia bave been 
fixed on the assumption that premia 

would be paid before the 21st of the month. 
Since adjustments in accordance' with 
item (i) above would be made monthly 
by the middle of the month following 
the month of receipt of premia or of· 
payment of claims, the interest on such 
premia or arrears of premia recovered 
during that period will not amount to 
such a large sum as(to effect the structure 
of the fund. Moreover, as such ex-
change will be in both directions the 
overall effect of such interest earning 
will be negligible and can be ignored. 

As the payment has to be made on behalf 
of the country which is liable for the 
policy, ,it appears necessary that that 
country should authorise the necessary 
payment in each case. 

Pakistan delegation had made a suggestion' 
that liability for P.L.!. policies may be 
transferred from one country to the other 
on the basis of acturial values as on 
31-3-1948. 

The question was referred to the actuary 
who has advised that when a policy 
liability is transferred from one country 
to another, the amount to be faid is 
policy reserve as on the date 0 actual 
transfer of liability. The reasons why 
it is so are explained below. 

For purposes of illustration, let it be assu-
med, as a hypothetical case, that a policy 
holder who had taken out a policy before 
31-3-48, in country 'A' migrated to the 
other country 'B' on 31-1-1949. He 
had arrangement for payment of premia' 
in the country 'A' up to 31-3-1951 on 
which date the liability in respect of the· 



policy was taken over by the country 
'B'. Till 31-3-1951 it was the liabilitr 
of the country 'A' in other words, if 
death had occured before 31-3-1951, the 
claim would have been paid by the 
country 'A'. 

·If the liability had been actually taken over 
on 31-3-1948, the transferee country 
agreeing to pay claims from that date, 

-'the amount to be transferred on that 
would have been the policy reserve as oa 
that date. This transfer would relieve 
the transferer country from all liabilitie8 
. in respect of that policy and as a corollary 
it would lose all claims on premiums ia 
respect of that policy after that date. 
If the transferer country received any 
premiums after that date, it must naturallJ 
transfer all those premiums also. 

,If, therefore, in the hypothetical case givea 
above, it is proposed to consider 31-3-1941 
as the date of transfer, the transferer 
country will have to hand over the re-
serves as on that date and the premiums 
received in respect of that policy after 
that date. In doing so, the transferer 
country would be a loser to the extent 
. that it has borne the risk in respect of that 
policy until 31-3-1951. If, therefore, it 
is insisted in the hypothetical case that 

·the reserves be calculated with reference 
to 31-3-1948, what would have to be 
transferred, would be the policy reserve 
as on 31-3-1948 plus aU the premiums 
received thereafter, minus the cost of 
the risk borne after that date and, minus, 
if so desired, the share of cost of running 
the Fund. This is a very cumbersome 
method as it involves calculation of cost 
of risk but it is noted that its results are 
theoretically indentical with those of the 
direct method viz., calculation of reserves 
on the date of actual transfer i.e. 31-3-1951 
when the risk is actually assumed by the 
transferee country. 

'Incidentally it is noted that the Pakist .. 
delegation has used the term 'actuarial 
values'. There is not such independent 
concept as acturial value. It is a term 
meaning the value of any transactio. 
obtain ed by the use of actuarial science. 
In the present case policy reserve iI 
the actuarial value. 



APPENDIX XXXIV 

Minutes of the First to Fourteenth Sittings of the Committee .. 
PetitiODS (Fourth Lok Sabha) 

I 

FmST SITTING 

The COIIlJllittee met on Monday, the 10th April, 1SH>7 from 17.01 
;10 17.45 hours. 

PRESENT 

Shri Diwan Chand Sharma-Chairman 

MEMBERS 
2. Shri Sonubhau Dagadu Baswant. 
3. Shri Onkar Lal Berwa. 
4. Shri George Fernandes. 
5. Shri Bhola RauL 
6. Shri S. C. Samanta. 
7. 8hri N. K. Somani. 

SECBETAlUAT 

Shri M. C. Chawla-Deputy Secretary. 

2. At the outset, the Chairman welcomed the Members of the 
'Committee and explained briefly to them the origin, evolution and 
existing scope of functions of the Committee in regard to petitions, 
and representations inadmissible as petitions (Annexure). He 
urged the Members of the Committee to take keen interest in the 
working of the Committee and thus make it an effective forum for 
redressing the grievances of the general public in the country. 

3. Shri George Fernandes, a Member, stated that at present eithe-r 
the people were not utilising the forum afforced by the Committee 
10 the fullest advantage or that Members of Parliament had not 
exploited this avenue to ventilate the grievances of the people o. 
the floor of the House. He felt that if the Committee were to be 
. assigned the functions of the Lok Ayukta (The Parliamentary Com-
missioner for Public Grievances), it could function more effectively 

·:as a means for the redressal· of public grievances. 

247 
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4. 8hri Fernandes then referred to the petition signed by over 
1,200 employees of the Atomic Energy Establishment, Trombay pro-
testing against the decision to transfer the Electronics Production 
Division, Trombay, Bombay ~o Hyderabad, which he had desired to 
preSent to Lok Sabha, d~g the last session but had been treated 
as a representation to the Committee for its consideration and re-
port, as the matter related to service grievances. The Member urg-
ed that this matter did not relate to service grievances and desired 
that ilie question of its admissibility might be re-examined and he 
might be permitted to present it to the House during the next Ses-
sion. He also suggested that pending examination of this petition in 
detail by the Committee, the status quo should be maintained by the-
Department. 

After some discussion, it was decided that pending examination 
of the larger issues raised by the Member about the manner in 
which such representations should be dealt with, the comments of 
the Atomic Energy Establishment should be obtained by the 3Ot'h 
April, 1967, and thereafter the matter considered by the Committee 
when they next meet at 15.00 hours on the 4th May, 1967. 

5. It was felt that the public at large was not aware of the exist-
ence of such a Parliamentary Committee whose forum they could 
utilise for seeking redress of their grievances. With a view, there-
fore, to acquaint the public on this aspect, the Committee desired 
that a Press Notet might be issued so as to bring home to th~ people 
the achievements of the Committee in the past and its functioning 
etc. 

The Committee then adjourned. 

ANNEnJRE 

(See Para 2 of the Minutes, dated 10-4-67) 

Address by the Ckainnan to the Members of the Committee on Peti-· 
tions on the 10th .April, 1967. 

Friends, 

It gives me great pleasure to welcome you here today as mem-
bers of this Committee which is the oldest Standing Committee of 
the House. There are some old members on the Committee and we 
shall have the benefit of their experie~ce in the effective working of 

'tIssued on the ISth April, 1967. 
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this Committee.. Others who join now will give the benefit of theJr 
fresk ideas &nd. JleW a~roach. 

2. The history of this Committee can be traced to the post 1919 
Reforms era. This was constituted for the first time by the Presi-
dent of the Central Legislative Assembly under the Standing Or-
ders in 1923. At that time, its scope was limited inasmuch as the 
petitions could be submitted by a person in relation to any pending 
Bill before the then Central Legislative Assembly. If in the opinion 
of the Committee it contained matters of public importance, which 
the Members could address themselves to in relation to that Bill, 
it was circulared.· . In the words of Sir Frederic Whyte, the then 
Presideni of the Legis~ative Assembly, "this is a Committee which 
bas quasi-judicial functipns of a peculiar character." . 

3. After Independence, th'e scope of work of this Committee has 
from time to time bOOn enlarged to include petitions not only with 
respect to Bills, but also petitions on other matters coming up ~
fore Lok Sabha. Anybody or any set of persons in the public can 
send a petition direct to Lok Sabha either through the Secretary or 
the Speaker and" if the petition conforms to the Rules of Procedure, 
it is repOrted to the House. Similarly, any Member who receives a 
petition, can countersign it and present it to Lok Sabha. 

4. The evolution of this Committee was an important landmark 
in the gradual adoption of the Parliamentary . Principle of Select 
COlIlID,it1:ees on all important subjects as in the old set-up, the Im-
perial Legislative Council and th'e Provincial Legislative Councils 
could not go into Committee on any subject unconnected with legis-
lation. . 

5. The Committee now examines petitions on Bills pending be-
fore th:e House or on any other matter connected with the Business 
pending before the House after their presentation to Lok Sabha 
after ensuring that theSe petitions comply with provisions of the 
Rules relating to petitions, viz., Rule 307 of the Rules of Procedure 
and Conduct of Business in Lok Sabha. The Committee, as a rule 
directs the circulation of such petitions, in extenso or in summary 
fOrm when the petitions are of excessive length. The purpose of 
such circUlation, which is done when the Bil! or other matter is to 
be taken up in the House or is under discusrion, is to focus the pub-
lic opinion anq feeling. Circulation of the petitions, also shows and 
stresses' the quantum of importance which the public outside are 
giving to the matter. This apart, the Committee does not go into 



ihe merits of such petitions nor makes any recommendations on 
ihe petitioner's suggestions f()lI" the consideration of the House or by 
Government. Moreover, the past experience of the Committee has 
been that such petitions were invariably received when the Bill was 
either under discussion or was likely to be taken immediately for 
discussion and passing and adequate time was not available for the 
Committee to consider the merits of the petitions before their circu-
lation to Members of the House. 

6. The Committee also examines petitions on matters of general 
public interest in great detail, after their presentation to Lok Sabha. 
The Committee has comprehensive powers of enquiry-it can call 
for factual comments of the Ministries/Departm.'ents concerned with 
reference to the specific complaints made in the petitions, based on 
the fact that normal channels of redress have failed to procure re-
dress to the petitioners. The Committee can summon the petitioners 
as well as representatives of the Ministri:es concerned for hearing 
their oral evidenCe before the Committee finally comes to its conclu-
sions. Thereafter, the Committee has to suggest remedial measures 
either in a concrete form applicable to the case under review or to 
prevent such cases in future. Past eaq>eri:ence has shown that Gov-
ernment generally accept the recommendations of the Committee. 

7. Last, but not the least, an important function of the Committee 
is to examine all representations which are inadmissible as petitions 
to Lok Sabha. Representations of the following character are, how-
ever, excluded from its purview:-

(i) Representations regarding service grievances of employ-
ees of Governmental and Semi-Governmental bodi:es, cor-
porations, public undertakings etc. 

(ii) Representations seeking employment. 

(ill) Representations requesting monetary or financial assist-
ance in some form. 

(iv) Representations regarding grievances on matters under 
control of State Governments. 

(v) Representations on rub-ju.dice matters. 

(vi) Representations from anonymous persons OP in which 
signatures are illegible or which do not contain full names 
and/or addresses. 

(vii) Representations which are mere endorsement copies of 
letters to other authorities and do not contain a specific 
request in the endorsement for relief. 
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(viii) Representations of a frivolous nature or those not cou-

ched in respectful, decorous or temperate language, or on' 
matters beyond the jurisdiction of India's Parliament to 
provide relief; or which contain complaints against Mem-
bers of Lok Sabha in relation to their conduct as private 
persons and not as Members of ParliAment. 

(ix) Representations regarding a pending Bill or admitted re-
solution which are summarised and drculated to all Mem-
bers of the House on receipt. 

8. The Petitions Committee thus serves two principal objects; 
firstly, to study the merits of a matter of public importance to which 
the petition seeks to invite the attention of the House, and secondly, 
to stress the quantum of importance which the public outside will 
give to-the matter. The Committee functions as an important link 
in bringing specifically to the notice of the House public opinion on 
several matters of public importance including Bills and in provid-· 
fng an effective means of moving the executive to take quick action 
in the redress of the genuine grievances of the public. 

Now I wish you all success in your labours; 

n 
SECOND SITTING 

The Committee met on Thursday, the 4th' May, 1967 from 15.00' 
to 16.50 hours. 

PRESENT 
Shri D. C. Sharma-Chairman. 

MEMBERS 
2. Shri Sonubhau Dagadu Baswant 

3. Shri Onkar Lal Berwa 

4. Shri George Fernandes 

5. 8hri Jugal MondaI 

6. Shri K. Ananda Nambiar 

7. Shri A. Nesamony 

8. Shri Bhola Raut 

9. Shri R. Dasaratha Rama ReddYi' 

I-

!: 



10. Shri ~. ~. ~anta 

11. Shri Prakash Vir Shastri 
12. Shri R. K. Sinha. 

SEcRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee took up consideration of the petition from over 
1,200 efuployees 'Of the Atomic 'Energy Establishment, Bombay re-

'presenting against the decision of the DeParlment of Atomic Energy 
to shift the ~ectronics Production Division from Trombay, Bombay, 
to H:y?erabad. ' , " , 

The Committee perused the comments of the Department of Ato-
mic Energy oli the vanous 'pOints made out in the petition, as set 
fOrth in :Memorandum No. 1 (See Annexure) and noted the follow-
ing justification given by the Department of Atomic Energy in shift-
ing the Electronics Production Division to Hyderabad: 

(a) The Bhabha Atomic Research Centre, Trombay (Bombay) 
was pffinatny an' organiSation for ~~h and" develop-
ment and if it were to continue to perform its functions 
effectively, 'there was need to take away from Trombay 
processes which had reached the stage of industrial pro-
duction; 

(b) the production of electronic components and instruments, 
" atpreserit d~veloped and prodUt!ed'at 'a level of pilot 

plant production at Bhabha Atomic Researcb' Centre, . OD 

a commercial scale could more appropriately be carried 
out by a public sector undertaking than departmentally 
by Government; 

(c) Hyderabad was ideally suited for setting up th~ Electro-
nics Factory on account of low dust content, low humidity 
conditions throughout the year," availability pf 'power, 
water, chemicals, premises rented by the A.P. Govern-
ment in their Industrial Estate 'iIi Hyderabaii, housing 
etc.; 

(d) Out of 554 employees addressed, 312 had opted to move; 

(e) the shifting of equipment and stores to Hyderabad was 
expected to involve an expenditure not exceeding Rs. 3· 50 
lakhs (anticipated expenditure 'on tranSfer travelling all-
owance etc. in respect of personnel. who ftnaIly moWd had 
not been indicated); 
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> 'Jf) :the: shifting was not expected to result in loss of produc-
tion since the manufacturing activities wouldst8rt imme-
d~ately in the premises _ provided by the A.~. Govern-
nWnt. In fact, thl! Atomic Energy Department. f'xpected 
tha~theproduetion during 1967-68 would be even more 
~ it had. beenduri.ng 1966-67 at Trombay. Thus the 

'. gpe~tioll of sustaining heavy losses by Government did 
~ot arise. 

: 3.ShTf 'G'eor~ F!rnand~ referred the Commitwto the point 
raised by him at the first sitting about the manner in which this 
petition~shouid be treated W., asa petition.or as a representation. 
He made ,the plea that 1:hisshouldbeconsidered as a petition, as it 
did; notdeet . one employee but 1200 of them and did. not merely 
CODftne·ltselfto tbe~rviC'e grievances but also touched upon larger 
human consideratiOM, of which the Atomic Energy Department 
seemed to be quite oblivious. The Chairman explained that onc'e 
t~·C:teeiSimf ihad -been taken to treat· it as a representatiOR under 
Rule 160(iil) (d) of the Rules of ProcedUTe Tead with Direction 40 
of the DiI'~.ctions by the Speaker, the matter could not be reopened, 
as -in actual practice thet~ was not much difterence in prncessiIlg a 
peti'tion vis-a-vis Ii -representation~ Both received the same treat-
ment atld. consideration by the Committee whi1(' mnking a report to 
the Hous-e in respect thereof. . The Chairman, however, observed 
that itl future-they would cnrefuUy scrutinise whether in such a 
case, Ii petition could -he ~nsidered as such within the meaning of 
Rule 160' and the Directions is!ru'ed by the Speaker in this behalf, 
despitp the fact that it raised any ser\1:ice matters. 

· ,"j"' I 

4.. Sorn~· -members pointed out that there were some discrepancies. 
in the comments furnished by the Department of Atomic Energy. 
They mei-tfed in 'particular to the following point~ for consideration 
of'~ ~tnmfttee! 

(a)'1')1bugh the Expert Commitfe(' bad reeommended in 19M 
. fOr Setting ilpthe unit at Hyderabad, it had almost taken 

· " f' '2 y'ears fOr Government to reach the decision ttl t!re 
• matter. . .. 

· '. It W:~ signifi~tthat the decision to shift the Electronics 
.-' Production. Division to Hyderabad _ was taken -by the Cabi-
net on March 17, 1967, that is to say. 2 weeks after the 

., petitioners wen C9Uecting mass ~ignatures for submitting 
the petition tQ:th~ LokSabha. Further, a day after the 
Committee met on 10th April, 1007, the Atomic Energy 
Department decided on AprU 11, 196'7 to form and regia. 

1209(all)LS-l'. 



ter the Electronics Corporation of India, Ltd. at Hydera-
bad. 

(b) It was not true that the expenditure on shifting would 
be limited only to Rs. 3.50 lakhs. Apart from the addi-
tional expenditure on transfer T.A. which the Depart-
ment visualized and which would be considerable, there 
would have to be incurred substantial expenditure to the 
tune of about Rs. 20 lakhs or so on the erection of perma-
nent buildings, residential accommodatiOn fo," statI etc. of 
the Electronics Corporation. 

(e) There had been no production at Trombay for the last 
six months and pending the shifting to Hyderabad,no 
decision had so far been taken whether production should 
continue at Trombay, or not, on a comm'ercial scale. This 
involved considerable loss of public money. 

It was not thus correct to say that production during 19S7-68 
would be even more than it had been at Trombay. 

A suggestion was made by some members that the Committee 
should examine the representatives of the Department and also call 
for the Expert Committee's Report and after gathering aU the facts, 
the Committee might suggest remedial measures to the House. It 
was also suggested that the Committte should undertake an on-the-
spot study of the Bhabha Atomic Research Centre, Trombay and of 
the Electronics Corporation of India Ltd., Hyderabad which was now 
housed in improvised sheds. Some members expressed the fear that 
the costly Electronics machinery was also liable to be damaged 
while kept in sheds in Hyderabad du'e to vagaries of clin;late etc. 

5. Mter some discussion, the Committee decided to call for the 
Report of the Expert Committee, which had recommended the shift-
ing of the Electronics Division to Hyderabad The Committee also 
approved the suggestion for an on-the-spot study of the working 
conditions, production etc. at Trombay and to 'elicit firs.t-band infor-
mation from the authorities on the various issues involved in greater 
detail, particularly, in the context of a complex of units for the pro-
duction of Electronics equipment being und'ertaken by Government 
in the near future. With this end in view, the Committee decided 
to appoint the following Study Group to undertake an on-the-spot 
study of the Bhabha Atomic Research Centre, Trombay, subject to 
the approval of the Speaker, on the 15th May, 1967:-

1. Shri D. C. Sharma, (ChaiTman} 
2. Shri George Fernandes 
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3. Sbri Jugal MoDdal 

4. Shri R. Dasaratha Rama Reddy 

5. Shri S. C. SamantA. 

The Committee authorised the Chairman to aJ:proach the Speak-
er for his approval to the proposed visit and decided to postpone 
further consideration of the petition till after the Study Group had 
submitted its Report after an on-the-spot study of the Trombay 
Production Centre. 

6. The Committel! then adjourned to meet sometime early during 
tht' next session. 

ANNEXURE 

(See Para 2 of Minutes dated 4-5-67) 

LOK SABHA SECRETARIAT 

(Committee Branch-II) 

COMMITTEE ON PETITIONS 

MEMORANDUM No. 1 

SvB.JECT: Petition from over 1,200 employee$ of the Atomic Energy 
EstabWhment, Trombay, re: decision oj the Department of 
Atomic Energy to shift the Electronics Prodvction Division 
to HyderabtUi. 

The Committee, at their sitting h-eld on the 10th April, 1967, had 
considered a petition (Appendix J) received duly countersigned by 
Sarvashri George Fernandes and Madhu Limaye on the subject noted 
above for presentation by him to the House. The Committee noted 
that the petition bad not been admitted for presentation to Lok 
Sabha. as it related to service grievances. Shri George F1mlandes, 
(now himself a member of the Committee), however, urged that the 
matter did not relate to the service grievances and desired that 
the question of its admissibility might be r~aznined and he might 
be permitted to present it to the HoU'Se during the next Session. 
He had also mggested that pending examination of this petition in 
detail by the Committee, the status quo should be maintained by 
the Department, i.e. employees should not be transferred to Hyder-
abad. 

. After some discussion, the Committee decided that pending exa-
mination -nf the larger issues raised by the Member about the maD-



n~ in which such representations should be dealt1Vith/the com-
ments of the Atomi'c Energy Establishment should~ obtained by 
the 30th April, 1967 and thereafter the matter conSidered by the 
Committee when they met next on th~ 4th May. 1967., 

.. ,.2,,'tP~.DepartmentofAtomicEnergy whose commf!llts ~ere ;n-
vited ,'on the petition, have furnished a detailed brief (reprodJ,lee4 
ai"l)fperidix II) with two€D,closWes thereto, eXI>l~~rea.sons: 
for the decision taken to transfer the Electronics ProouctionDivi-
irion to Hyderabad. . " ,'j ,. .' f ' 

,,3. The ~omment3 of the I;)epartment at Appenc;Ux II cov~r aU t,he 
PlDeeiflc points raised in the petition. The fol1owingfa~ ~erge 
from the Department's reply:-

(1) P()int of the Petitioner8:-D~cision to shift the Electro-
nics Production DiVision 'to Hyderabad is unjustifled. 

Department's replll: -The :declsim; has beert influenced by 
the fact that ,.the ,Bhahha Atomic Research Centre, 
Trombay, is primarily an organisation fgr research 
~nd devel()pment and if if is to continue to perfonn 
its fun~ti~ns,ef1ectively,there is need to take away 
from Trombay processes which have reached the stage 
of industrial'}itOduction. An Expert Committee RD-
T'C'inted by the D!'partment had recommended in ]965 

'thatHyderabadwonld be ideally !Uit"d fer"getfl-ng u" 
~+'heElectrontci:;FaetOTy. in vi~ of Jaw dust'· content. 

~ ,- '. ; . ,- " '; "1~Humidity('onditions throu~hout thE"vt-ar. avail-
ability of power. water. chemicals and housing at 
Hyderabad which would resuJt in economic:s pro-
(J\iction. The r~commendations were accepted' by th~ 
Atomic 'EneTgy Commission which decided thit the, 
PI:Qduciion Units of Trombav should 'be moved t.() 

:.'" '! ' Eyd~rabad ... ThE"~abinet approved thp d~ision on 
.C'; " Match 17.j967. A new Company styled the Eleetronies 

.'" . .. . Corp?ration ,of India Ltd. has ~ince been' incorPol'tl.ted 
. ~.,' ',., at:t,d ~egiste.red at Hyderabad on Ap'~n 11, ~967 .. 

~,' . , '1ihi& Deparlment havp further eXplained in detail the ob--
,',r jecthres t<>be achieved by the shifting artd CMclude 

that it is by no meanS unjustified.bttt in the best na.-
tional \ interest:. 

(2) POint'Of the Petitioners:-Th'e ~hifting would involve un-
told hardship to several hundred families. ;. ; 

V"',--

'f','~ ~' :D~alrtmenesrl!ply::":"-This is incorrect. Out of 554em-
"1$,,':'( ',' " ""pl~ "eon~rried ' 'W1th eleclronies prOduction'1.n 



BARC, Trombay, who were addressed to ascertain 
whether they were willing to move to Hyderabad, 312 

_., had. ,?pted to ~ove. None is being coerced ,to, m,ove nor 
;"" wUl anybody retrenchecL The I?epartment have for-

warded an .. explanatory memoranduIn qated the 20th 
February, 1967 (Annexure I to Appendix II) circularis-
ed to all the concerned employees assuring them of the 
above points and· of the arrangements made to pro-
vide them residential accommodation as well as to 

. protect their emoluments and a statement of the con-
i" ,,:'cessions (Annexure II to Appendix IT) which the Gov-

. enunent serval\.tS would get as a reSult of change of 
head-quarters. The GovernmentofAndhra Pradesh 

.. has, placed 224 fiats at the dlsposal of the C~tion 
pn ~ent . They have been requested. to give ~pecial· 
treatment to children of staff moving. to Hy~erabad 
in the matter of admissi.on to SchQOls .. Nodislocatum 
in their education' is expected as the . acade~c ses-

.sioncommences only in June. Those unwilling to 
move ha'\1e been given an assurance that they will 
be gainfully employed in other divisions of the BARe, 

(3) Point of the petitioners:-The shifting would involve un-
productive and avoidable expenditure ,of CODB~derable 
amount." " 

Department', reply:-The expenditure on.shIffmg·'fs DOt 
expected to exceed Rs. 3.50 lakhs. 'In ,itdtUtiOn, e~
diture on transfer T.A. will arise for perso.nnel who 
finally move to Hyderabad. The allegation is there-
fore not correct. Moreover, the expenditure is non-
recurring arid' ~1l be more than offset by the econo-

: " ' . ":,,., mie Jgairl$, resulting on the much lacger product.iO:n t.h:lt 
would eventually be possible at Hyderabad. 

(~) Point of the Petitioft,ers; ...... The shifting would involve con~ 
aiderable loss of money to Government as the production 
would be suspended till thellew'factorY is'put up in 
Hyderabad. 

Department's reply:-The question will not ari~, as the 
manufacturing activitil"s will staTt immedilitely in pre-
mises provided on reutby the Andlu:a. Prade.sh Gov-
ernment in an Industrial Estate .. in Hyderabad; 
while permanent bUildings are· to' be put up at a sitt; 
provided free of cost by'the.State ~nt. :No 
10M in production is en~.saged. In fact it ia expected 



that during 1967-68 production will be more than it 
had been during 1966-67 at Trombay. 

(5) Point of the Petitioners:-The decision to shift is hastY 
as no pennanent arrangements have been made so far to 
house the production units there. , 
Department's reply:-The Department has repeated the 

same comments as against point 4 above and have.8dd-
ed that preliminary works connected with the cons-
truction of pP.rnlammt building has commenced. Fur-
ther, the decision to move the units to Hyderabaci was 
taken after very careful consideration and was by no 
means a hasty one. 

"nle Department conclud-ed by saying that the petition is obviously 
based on a misunderstanding of the above facts and 'State that there 
is no justification for any concern re: the merits of the decision of 
the Government in this regard. 

4. It will be noted from the above that tbe Department have 
refuted the allegations of the petitioners and have pointed out the 
f&cil.ities to be provided to the employees on transfer to Hyderabad. 
Further, it will be seen that out of 554 employees addressed, so far 
only 312 employees had opted to move. 

5. The Committee may consider the petiftion. 

New DelbI. 
The 3Td April, 1967. 

m 
THIRD SITfING 

The Committee met on Thursday, the 1st June, 1967 from 16.00 
to 17.15 hours. 

PRESENT 
Shri D. C. Sharma-Chairman 

MEMBERS 
2. ShriC. T. ~pmU 

3. Shri George Ferna.tlde9 

4. Shri K. Ananda Nambiar 

5. Sbri S. C. Samanta. 



SECRJ:'rARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee took up further consideration of the petition 
from over 1,200 employoees of the Atomic Energy Establishment, 
Trombay, Bombay representing against the deci.sion of the Depart-
ment of Atomic Energy to shift the Electronics Production Division 
from Trombay, Bombay, to Hyderabad, in the light of the Report of 
the Expert Committee furnished by the Department of Atomic 
Energy, Trombay*. 

3. On a point rais-ed by Shri George Fernandes, who had spon-
sored the petition, the Chairman informed the Committee that the 
Speaker had not giwn permission to the Study Group of the Com-
mittee for undettaldng an on-the-spot study of the working of Elec-
tronics Production Division of the Atomic Energy Establishment, 
Trombay. A reference was made to Rule 307 (3) of the Rules of 
Procedure and Conduct of BUSiness in Lok Sabha which laid down 
as beloW:-

"It shall also be the duty of the Committee to report to the 
House on specific complaints made in the petition refer-
red to it after taking such evidence as it deems fit ana to 
suggest remedial measures .......... " 

The Committee, therefore, authorised the Chairman to see the 
Speaker and request him for l'eCFSicleration of their earlier deci-
aion to undertake an on-the-spot stuay visit to the Trombay unit 
for a day. 

It was urged that the following points might be placed before 
the Speaker by the Chairman: 

(1) Under Rule 307 (3) of the Rules of Procedure & Conduct of 
Bustness in Lok Sahha mentioned above, the Committee , 
eould undertake such a visit. 

(ti) Lakhs of rupees worth machinery of a costly nature shift-
ed from Trombay to Hyderabad were lying idle in almost 
open sheds. 

(iii) The shifting did involve infructuoll5 ~xpenditure worth 
several lakhs on dismantling of existing structures and 
ecmsequential loss in production. 

(iv) There still remained in suspense the future of more than 
312 employees who had to be shifted to Hyderabad. 
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Pending the Chairman's meeting with the Speaker, further con-

sideration of the Petition was deferred. 

4. The Committee took up for consideration Petitio;l No. 1 from 
.$b.ri Vasant. Vasudeo'Kulkarni, Cantonment Board Member,' and 
other citizens of Ahmednagar regilr<ting the proposed-sltif'ting of the 
Vehicle R.esearchDevelopment . Establishment from Ahmednagar to 
Avadi. The petition was presented to Lok Sabha by Shti Ueo'r~e 

Fernandes, M.P., on the 30th May, 1967. 
. . 

The petitioners had stated that the VRDE performed' an ini'por-
t,ant role in research and development of all types of vehi~l'!s used 
b.Y our fighting forces including tanks, heavy duty arinouredv~hi-

. cles, ~ks, jeeps etc. and that prior to 1947 it was known as ::r~
nWalDevel.opment. Establishment (Vehicles) located at '. Chaklala 
(DIOW in Pakistan) . The petitioners enumerated the functjonS .. and 
respopsible allotted -to the VRDE and stated tliat ~ince'1g'~5 
when tQ.ey came to know that Government propqsed to:;hi!tit. from 
Ahmednagar to Avadi, they had been protesting against~:thl?shjft-
ini· .- " . 

The principal arguments put forth by petitioners ,against the 
4b.l1ting of. the VRDE were:-

(i) Ahmednagar city had no industry worth the name and the 
Defence Establishment employed 700 persoDB who receiv-
ed an annual salary 01 about Rs. 2& lakhs whichll~ed 

. to stimulate the local economy. ShO~per8, artisa,n$, 
teachers and hundreds of other people maintained ~
selves on the money that the VRDE helped circulate in the 
market. . . . 

The propQsed ahifting would affectth.e .economy . pf Ahmednagar 
'city and hundre<4of families WQ~d be~ly ruined. 
Unemployment, already substantial in thereglon, would 
increase further. 

(a) TheeJllP!oyeesof VRDEhad been px:ot~ttiig ~in their 
own way against the shifting, most of them being locally 
recruited people, but their agitation had borne no fruit. , 

(iii)· Abmednagar was most suitable for carrying ,out the func-
tions and responSibilities of the VRDE, as it, possessed faci-
liUes of sticky black soil, hilly terrain etc. for . technical 
eva}uationttictls; contiguity of the VRDt.to 'the Chief 
Inspectorate of Vehicloes which assisted' in preparation of 
drawings and specifications for newvehlc1esalid;,equip-
ment as well as technical assistance to civil trade and 
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DaOF for production of prel;.(>.types; investigation of de-
fect reports received from user units, mostly received from 
the Armoured Corps Centre and School at Ahmednagar. 

, the main usen etc. 

The shifting of the VRDE would mean additional ,provision at 
Avadi of the essential requirements now met by the Chief Inspec-
torate of Vehicles. Further, the railway freight involved in transit 
of machinery to Avadi, possibility tl.f damage in transit and subse-
quent cost for laying foundation etc. at Avadi would involve further 
expenditUre. Arrangements for office and residential buildings at 
,Avadi would also mean considerable expendlture to the tune of a few 
crores of rupees. The VRDE on shifting, would be located far away 
from the producers in the North,' wh-crea'S at present it was cen-
trally situated from both the North and the South. The mOderate 
cJimate of Ahmednagar as compared with the inte~perate climate of 
Avadi w~ another factor. 

Lastly, the majority of employees were Maharashtrians. Quite 
a 'nUmber of persons were dlsplaced persons from West ,Pakistan. 
All of them had adopted themselves fully to the environments of 
AhiIrednagar. Shifting would mean dislocation of their families, and 
that the emplt>yees would have to adjust themselves to different 
kind Of food, language, social and) cultural habits and to the neces-
sity (in addition to the existing three-languages learnt by them) of 
learning a fourth, i.e. local language at Avadi. This might also 
a1!~ their efficiency. 

The petitioners, had, therefore,prayer that the VRDE might not 
be ehifted from A:hmednagar to Avadi. 

i'he Committee noted that a copy of tIre petition after its pretell-
tation to Lok Sabha, had been forwarded to the Ministry ofDetence 
for obtaining factual comments thereon for perusal by the Com-
#tittee. The Committee, therefore, decided to defer further consi-

,deration of the petition till the receipt of th'e Ministry's reply, which 
should be expedited. 

'5. The Committee then considered Memorandum No.8 on an en-
dorsement copy to the Speaker of a memorandum from Shri Ramesh 
Chandra Vyas, M.P., (Bhilwara), addressed to the Prime Minister 
re,: extenSion of the period of Gowrnment Control over Mewar 
Textile Mills, Ltd., Bhilwara, due to expire on 15th May, 196'1. 
The Member, while referring to the discussions he had held with the 
Prune Minister' on the subject mentioned above had Pointed out 
that since the taking-over of the MiUs by Government, produet!on 
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had 1ncreased and the whole debt of Rs. 33 lakbsincurred during 
the time of the previous management had been cleared. The parties 
ftnancing the operation of the Mills had also started granting credit 
on the surety that this as a mill running under the Government of 
India. Modernisation of the Mill had also started with an invest-
ment of Rs. 50 lakha. 

He had further referred to the resolutions passed by the Mill 
Mazdoor Sangh, Bhilwara and the State Unit of Indian National 
Trade Union Congress, Rajasthan for granting further extension of 
the periOd of control by Government and had stated that if this was 
not done, the Mill would have to be closed thu'S adversely affecting 
the employment situation. As the period of Government contrOl 
was upto 15th May, 1967, he had prayed for immediate action in the 
matter. 

The Committee perused the factual comments of the Ministry 
of Commerce on the petition and noted that the Ministry after trac-
ing the ~ for the take-over of the mill on 16th May, 1960 and 
placing it under an Authorised Controller, had mentioned that the 
periOd of take-over which expired on 15th May, 1965 was extended 
for a further period of two years, i.e. upto 15th May, 1967. A writ 
petition filed by the shareholdeI'S in Rajasthan High ourt, Jodhpur, 
was dimissed. The Ministry had also referred to the representations 
made both by (i) the share-holders for return of the Mill to the 
previous maangement and (ii) by the Mill Mazdoor Sangh and the 
Member, i.e. Shri Ramesh Chandra Vyas for continuance of Govern-
ment control. The Textile CommiS'Sioner, Bombay, who had con-
ducted an on-the-spot survey of the Mill had recommended that 
as the expansion and modernisation of the mill is not yet complete, 
and as the State Government had provided large financial cover to 
the mill, the period of Government Control might be extended by 
further 2 years. 

The Ministry had further pointed out that the right of the Autho-
rised Controller to expand and modernise a mill was under dispute 
and was awaiting Supreme Court decision. At present, under the 
law" Government had no power to keep cotton textile mills perma-
nently under their control or take them over permanently. After 
active consideration of the question, the term of the Authorised 
Controller of Mewar Textile Mills Ltd., Bhilwara, had oeen ex-
tended for a further period of 3 months with effect from 16th May 
1967, in consultation with the Rajasthan Government, as they had to 
secure Government dues. The question of the future of the mills 
was being considered further in consultation with the State Govern-
ment.. . 



263 

. The Committee after some discussion directed that Shri RamesJl 
Chandra Vyss. M.P. might be requested to appear before the Com-
mittee at their next sitting to be held on the 8th June, 1967 for 
placing before them any additional information that he might have 
in his possession on the subject. Pending this the Committee de-
deled to po$tpone further consideration of the memorandum. 

6. The Committee then took up for consideration Memofandum 
No.4 on a representation from Shri Atmaram Namomal Khiani, 
regarding verification of pension claim under the Part-Earned Pen-
sion Claims Scheme and counting his service as signaller from the 
23rd April. 1919 to November, 1931, and payment of arrears of pay 
and leave salary respectively. 

The Committee noted that in their Third Report presented to 
Third Lok Sabha on the 30th April, 1965, the Committee had report-
ed factual comments furnished by the Department of Rehabilitation. 

The Committee further noted that subsequently, the peti-
tiOller had submitted a fresh representation enclosing copies of offi-
cial documents in support of his claim that his service as sign,aUer 
bad already been counted as a clerk. He had therefore preyed for 
re-ftxation of his pay counting that service and settlement of his 
pension claim. This representation was forwarded to the depart-
ment of Rehabilitation for factual comments and return. The De-
partment, after protracted correspondence, had intimated that the 
pension claim of Shri Atmaram Namomal Khiani had since been 
accepted by the Ad hoc Committee. Mter obtaining Indemnity 
Bond and further documents from him, the Central Claims Organi-
sation had since issued the payment authority in respect of Shrl 
Khiani's pension claim through the Pay & Accounts Officer (Rehabi-
litation) under intimation to the claimant [vide Ministry of Labour, 
Employment and Rehabilitation (Department of Rehabilitation)-
U.o. No. 22(48) 1M-Imp. datlrl the 25th October, 1966.J 

The Committee decided that as this case· had been redressed on 
.the intervention of the Committee, facts may be incorporated in 
their first Report to the House. 

7. The Committee then considered Memorandum No.5 re: a 
representation from Shri Parmatma Sharan Gupta, Ghaziabad, 
alleging non-implementation of the recommendations of the Com-
mittee on his earlier representations. 

'IDe Committee noted that in their Fifth Report presented to 
Tbird. Lok Sabha on the 2nd December, 1966, the Committee after 
ptNalDg fac:tual comments funUshed by the Ministry of Home 
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Mairs rejecting petitioner's case on an earlier representation sub-
mitted by Shri Parmatma Swan G?pta had. recommended as. fol-

'lOWlJ:- , 

--

"The Committee, however, feel that this is a hard case 'and 
there is no point in strict observance Elf the regulations. 
The Committee recommend that this case might be re-
considered sympathetically." 

The Ministry of Home Affairs with whom the recommendation 
was pursued had spent a reply stating that in view of the obs.erva-
tions of the Committee, the minimum age limit was bemgtela:lted 
in favour of 8hri P. S. Gupta and he would be considered along witil 
others for appointment to the post of craft Instructor. 

Subsequently the petitioner, to whom a copy of the Fifth Re-pod 
of the Committee was forwarded after its presentation, submitted 
three representations. The fin;t two contained requests for inter-
view and arguments and complaints of injustice against the DeUu 
Administration, as well as a statement that he had not recetved any 
letter from the Directorate of SOCial Welfare, Delhi Administration 
"according to the decision of the Committee" so far. 

In th.1lhird letter three allegations were made by the petitioner, 
vi.!: 

(i) the Directorate of Social Welfare wanted to reject him 
after calling him for interviJew along with other clUUli-
dates; 

(ii) the reasons for not taking decisions on the interviews, held 
in 1962 and 1963 had not so far been intimated andt;he pOi.t 
lying vacant in different institutions had pot been fi.lled 
80 far and the class remained suspended without any de-
cision; and 

(iii) if he got an appointment only after this interview, it 
would amount to the Directorate not implementing the 
Committee's "decision". ' 

As regards the first allegation, the Committee felt that it was 
presumptuous, and did not call for any action on the part of the 
Committee. It, however. showed 'that intimation on siJl'u1ar lrnes as 

'the communication from the Ministry to the Committee had been 
sent to Shri P. S. Gupta i.e., that 'he wouldbe'conside1'ecf along With 
other candidatee. 
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';1lls "regltl'd. the ,'1'MSOfttt fQr the Direct.orat. not ftUing the poet, 
the: Ooinmitteefelt· that it was purely an adminisrative mattPl'. 
1rt faet,earlier the Ministry had stated the reasons in connection 
with nat filling the vacancy after the second intervi'ew. The Com-
mittee's recommendation'S were made solely on this consideration 
that .i7i'the absence' of suitably qualified candidates fulfilling the 
prescribed age qualification, a qualified candidate like Shri Gupta 
should not be rejected solely on the ground that his age was beJow 
the prescribed limit and that the case deserved re-consideration. 
The Cprpmitt~e.,would, therefore, like to clarify that this recom-
me.¢ationc did n.oh however, amount to a directive or decision of 
th.(C.omrmttee. . 

r. As regards the ,last a:llegation, t~ Committee felt thllt it Will 
incorrect inasmuch as a prospective offer of appointment to 
Rhri Gupta would be an achievement of the Committee, since not-
withst;an~jng)hisage bM he would be selected on the Committee', 
hteTvenM. ", 

The COI~mittee feit that, in view of these faets, the matter need 
not be pursued any further, but that as a matter ariSing out of the 
recommendation of tire Committee contained in the Fifth Report to 
Third Lok Sabha, the facts might be reported to the House in their 
ttl'St . Report. 

R. The Commlttee then took up for consideration Memorandum 
No: '6, on two R~esen:tations from 5hrimati Kalawanti Dwarkadas 
Pahilajani, Ahmedabad, submitted to Chairman, Committee on Peti-
tiort!;l, Thiid Lok Sabha, regardin!! payment to her of arrears of pay, 
l~ave saJary and' pension to which her deceased husband, Shti 
Dwarkadaos Sum:pmalPahflajani umlrmed Police Head C"onstahle, 
'\VaS, eligible. 

With her first representation she had enclosed copies of her re-
PN!~ntau.ons to the Minister ·for Home and Civil Supplies, Gujarat, 
ilS well astotJJeChief Secretary to the Government of Gujarat. 
'8hehadput fprthher claim in view of the service rendered by Shri 
Dwarkadas to. the eompo'Site Government of India in Pre-Partition 
,days, 8l¥i had pointed out that, as this service was not reckoned for 
pension purposes, the question of his opting for Old/New Rules of 
the Gujarat Government did not arise. She had also alleged in her 
letters 1.0 the' State Government that service records received ,from 
the Govemment ,of Pakistan had been l()~t by the Department in 
transit. She had finally enclosed a copy of Ministry of Finance, Gov-
ernment of India, Office Memorandum No. F.47 (3) -EV /57 dated the 
23rd August, 1957, which laid down the principles for grant of pen-
$ion to disp-lacE!dpersons 'migrating from Pakistan to India and who 
had riinderedqualifying servi<:ein Pre-PartitiQrl India. 



The Committee noted that as the· repreaentation .. DOt aom-
plete in several particulars, tlte petitioner was requested on the l,th 
November, 1964 to furnish the following information to enable fur-
ther consideration of the matter: 

(i) Full particulars of service rendered by her late husband 
in pre-Partition India, for which pension was claimed. but 
had been paid in view of his not opting for the Old/New 
Rules. 

(ii) Whether the deceased had registered himself 'With the 
Central Transfer Bureau, Ministry of Home Mairs, Gov-
ernment of India, and had obtained his employment under 
the State Government through the Agency; if so, the par-
ticulars thereof. 

(iii) Particulars of service rendered by him under the State 
GoveI'lUlrent after Partition upto the date of his death and 
whether pension was claimed and awarded for it or not. 

The petitioner in a reply furnished the required information and 
also enclosed copies of <the following documents:-

(i) Copy of Resolution No. PEN/I062/15092-B dated 6-5-1963 
of the Government of Gujarat, Home and Civil Supplies 
Department,admitting the service of Shri Dwarkadas 
Sumomal, (deceased husband of petitioner), Unarmed Head 
Constable of the Ahmedabad City Police Force, in Pre-
Partition India from 15-7-1932 to 27-2-1950 as qualifying 
for pension, and condonning break in his service from 28-2-
50 to 22-1-55 under Rule 250 (b) of Bombay Civil Service 
Rules without counting the breaks for pension purposes. 

(ii) Copy of Letter No. 748/ AB/ (35/61) 5925 of 1964 dt. 13-2--
1964 frum the Commissioner of Police, Ahmedabad City, to 
Shrimati Kalawanti informing her of the final decision of 
the Government of Gujarat that the deceased was not en-
titled to family pension as he had not elected any option 
for pension. 

The petitioner had also stated that leave salary for the period 
from 1-9-1949 to 27-2-1950 and arrears of pay were due to Shri Dwarka-
das Sumomal and might be finalised by the Central Claims Organisa-
tion expeditiously. 

Chairman, Committee on Petitions, Third Lok Sabha (Sbri M. 
Thirumala Rao) , after due consideration of the two representatioJll, 



had directed that an enquiry be made from the Ministry of Home 
Affairs as regards the principle regarding award of pension to non-
optees for Old/New Rules after Partition and the policy laid down in 
this behalf by the Government of India, especially with due regard to 
petitioner's husband's past service with the Government of India. He 
had also directed that \he factual .,osition regarding arrears of pay 
and leave salary payable to -the deceased might be ascertained from 
the Central Claims Organisation of the then Ministry of Rehabilita-
tion. 

Further the Committee on Petitions, Third Lok Sabha, in their 
Fifth Report presented to the House on the 2nd December, 1966, had 
recommended that Ministries concerned should expedite the supply 
of the required information on 162 pending cases (including Shrimati-
Kalawanti's case) which should be considered by the successor Com-
mittee. 

The Committee perused replies of the Ministries concerned and 
noted that the position had remained unchanged upto the date of the 
present meeting. 

(i) The Ministry of Home Affairs had felt that although service 
rendered by Shri Dwarkadas had been reckoned as qualifying for 
pension, it appeared that he did not hold a post under the Gujarat 
Government in a substantive capacity which might possibly be the 
basis for non-entitlement to his family pension. Further, displaced 
persons not confirmed in India in a post under the Government of 
India were allowed pension under the provisions of the Civil Service 
Regulations, which did not provide for grant of any family pension to 
the family of the deceased. 

The Committee noted in this connection that Article 361 Chapter 
XVI: Conditions of Qualifying service of the Civil Service Regula-
tions, laid down that "The service of an officer does not qualify for 
pension unless it conforms to the following three conditions:-

First-The service must be under Government. 

Second-The employment must be substantive and permanent. 

Third-The· service must be paid by Government." 

Under Note below Article 361A of the CSRs, Provincial Govern-
ments exercised the powers of the Government of India in respect to 
officers (who rendered service in non-gazetted capacity) if the oen-
sion did not exceed fifty rupees a month. -



The Committee, therefore, 'felt that the Ministry's ·inference that 
tbeservice rendered by Shri Dwarkadas under the Gujarat Govern:-
ment was not substantive, was erroneous, inasmuch as his previoUs 
service under the Governmerrt of Sind could be declared as qualifying 
for pension, only if it was treated as substantive and he would have to 
render subsiantive service under the State Government-Rule 250 
of· Bombay Civil Services Rules-for counting past service towards 
pension. 

The second inference of the Ministry that Shri Dwarkadas was in-
eligible as he was not confirmed also appeared erroneous. The Com-
mittee were satisfied that Shri Dwarkadas was declared ineligible for 
pension, as he did not opt for the old or new pension Scheme. 

(U) The Home Ministry had suggested a reference to the Gujarat 
Government for clarification. As this was not within the purview of 
the Committee, in view of the Speaker's directive that represen'a-
tions on State subjects were to be forwarded to State Legislatures 
concetnedfor disposal, the Committee directed that the representa-
tions might" be forwarded to the State Legislature of Gujarat with the 
recommendation that the matter might be further looked into by the 
Petitions Committee of the State Assembly after due enquiry from 
the' State Government. (The petitioner was also to be apprised' ac-
cordingly.) The results of the Enquiry might also be intimated for 
the information of the Committee. 

(iii) As regards pay and leave salary claim of the deceased for 
180 days, the Committee noted that, after due processing of the case 
by obtaining information from the petitioner and from theCeniral 
Claims Organisation (Pakistan)., the claim had been submitted to the 
Ad hoc Committee of the Department of Rehabilitation for sanction. 
Further action for arranging payment to the widow would be taken 
after its approval, .' 

In view of the long interval since the demise of petitio;~r's h~s
band, the Committee felt that 1hey would express the hope that this 
matter be settled expeditiously and early payment made to 'the 
widow, if not done earlier. The Committee also 1reat1!d this aspect 
of the case as closed. 

The Committee directed that the above facts be reported in their 
First Report to the House, together with their decisions and recom-
mendations mentioned above. 

)i.' The; Committee considered' Explanatory Memorandum No. 7 
reg.a,rding representations on whiCh facts had been obtained and List 
No. I: Category 'A', Parts I and II-pp. 52-97 of the Agenda. 



The Committee noted that in their Fifth 'and last :&eport, presen-
ted to Third Lok Sabha, the Committee had noted that 162 represen-
tations of which 146 related to displaced persons' grievances were still 
under reference to the Ministries concerned for factual comments. 
That Committee had recommended that as with the dissolution of 
Third Lok Sabha their term wouleJ. expire the facts as and when 
obtained from the Ministries concerned in these cases might bt: placed 
before the successor Committee (i.e. the present Committee) . 

. 'rheCammittee, peraued accordingly~ List No.1: Category 'A' con-
taining. brief gists and comments of Ministries concerned on 34 re-
presentations and divided into two parts, viz.: 

(i) Part I, containing gists of 23 representations re: grievances of 
displaced persons redressed by the Department of Rehabilitation; and 

'(ii) 'Part II, 'containing gists of 11 representations re: grievances 
of the general pu,blic, pertaining to the Ministries/Departments other 
than the Department of Rehabilitations and redressed .on the Com-

o i'mittee's' intervention. 

The Committee noted. the facts with satisfaction and afier some 
discussion, .directed that the facts might be appended to the First 

, Report .of the Committee with their observations/recommendations in 
. appropriate cases. 

10. The Committee then adjourned to meet again on ThursdaY,the 
8th June, 1967, at 16.00 hours. 

, IV 

FOURTH SITTING 

'. The Gommittee met ·on 1lhur.sd.ay,. the 8th June, 1967 from 16.00 
. :to. -17-.05 hours. 

PRESENT 

Shri D. C; Sharma-Chairman 

MnmERs 

2 .. Shri Sonubhau' Dagadu Baswant 
3. . Shri C~ T. Dhandapani 
,4.,Shri.R. Dasaratha Rama.Reddy 
5. S. C. Samanta 

1209 (All) LS-18 
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6. Shri Prakash Vir Shastri 
7. Shri Ram Chander Veerappa. 

Also present by Special Invitation 

Shri Ramesh Chandra Vyas, M.P. 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. Shri Ramesh Chandra Vyas, M.P., who had been invited to 
place before the Committee any additional information that he had 
in his possession in regard to his memorandum for the extension of 
Government Control on Mewar Textiles Mills, Ltd., (vide paragraph 
5 of Minutes of the Third Sitting of the Committee held on the 1st 
June, 1967), explained to the Committee the reasons for his pressing 
for the extension of 'Government control on the Mills. He mentioned 
to the Committee the contents of the letter received by him from the 
Minister of Commerce, Shri Dinesh Singh, wherein the latter had 
referred to the Government's intention to extend control over the 
Mills for two more years and had also pointed out that there was some 
legal difficulty for the Government in this matter. Shri Vyas felt 
that the present extension of the term of the Authorised Controller 
over the Mills for three months was not a satisfactory solution to the 
problem, as it actually stood in the way of the Mills making purchase 
of cotton etc. from the market on credit apart from creating a sense 
of instability amongst the workers. 

The Committee persued, in this connection, a telegram from the 
Mill Mazdoor Sangh, Bhilwara, praying for the replacement of the 
present Authorised Controller and for the extension of Government 
control over the Mills. 

Shri Vyas further told the Committee that accordbg to his infor-
mation the injunction order issued by the Supreme Court against 
the Authorised Controller from further borrOwing for modernising 
and improving the Mewar Textile Mills had since been vacated and 
the Authorised Controller was free to take further action in regard 
to the improvement of the Mills. The Committee, however, noted that, 
earlier, the Government in their brief (perused by the Committee at 
their sitting held on 1st June, 1967) had mentioned that the Supreme 
Court's decision in the matter was still awaited. The Committee, 
therefore, asked Shri Vyas to furnish a certified copy of the relevant 
judgment of the Supreme Court vacating its earlier Injunction Order. 
Pending receipt thereof, the Committee deferred further considera-
tion o~ the matter, 
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The member also suggested that the Committee might visit the 
Mewar Textile Mills to see things for themselves on the spot. On this 
the Chairman pointed out that the Speaker was not in favour of per-
mitting such on-the-spot study visits by the Committee. 

(The Member then withdrew). 

3. The Committee then took up 'iurther consideration of the peti-
tion from 1,200 employees of the Atomic Energy Department. The 
Chairman apprised the Committee that the Speaker was not inclined 
to reconsider his earlier decision not to give his permission to thc 
study group of the Committee un~rtaking the proposed on-the-spot 
study of the Bhaba Atomic ReseArch Centre, Trombay. 

The Committee perused, in this connection, a letter from Shrt 
George Fernandes sent by him icfore leaving for Madras on the 8th 
June (morning), requesting that the decision of the Committee might 
be deferred to its next sitting. The Committee decided to accede to 
the Member's request but desired that he might be asked to furnish 
a list of points on which he would like the Committee to obtain fur-
ther information from Government in the matter. 

4. The Committee then considered List No. II containing brief 
gists of 10 representations in Category 'A', pertaining to the Depart-
ment of Rehabilitation, which were pending finalisation as reported 
in the Fifth Report of the Committee, Third Lok Sabha. The Com-
mittee noted with satisfaction that on their intervention, the peti-
tioners concerned had been provided speedy, partial or complete relief 
or that the Ministries concerned had furnished replies meeting ade-
quately the petitioners' points. The Committee directed that the facts 
of these cases together with their observations on item 2 in the List 
might be appended to their First Report. . 

5. The Committee then adjourned. 

V 

FIFTH SITTING 
The Committee met on Thursday, the 15th June, 1967 from 18.00 

to 17.15 hours. 

PRESENT 

8hri D. C. 8harma-Chairman 
MDmas 

2. 8hri Onkar LaI Berwa 
3. 8hri K. Ananda Nambiar 



4." Shri R. Dasaratha Rama Reddy 
"~6.Shri S. C. Samanta. 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee took up further consideration of the petition 
from over 1,200 employe-es of Atomic Energy' Establishment, Tr1m-
bay, regarding Government's decision to shift Electronics Production 
Division from Trombay to Hyderabad, consideration of which had 
been deferred at the instanceot Shri George ·Fernandes, a Member-of 

. '*he Committee; who could not be present at their last sitting helel on 
" IthetthlJune, 1967. The Committee noted that Shri George Fernand~, 

the1sponsor ot this petition, could not attend this sitting also dul' to 
mdoreseen circumstances andihat he had already been requested (as 
·decided by them at their last sitting), to furnish a list of points on 
: whiah:he would like the Committee to obtain further clarification from 
the Ministry. The Committee, therefore, decided to postpone con-
sideration of the Petition till their next sitting when Shri Fernandes 
might be present. 

8'. The Committee then considered Memorandum No.8 on Peti-
tien No.1 from Shri Vasant Vasudeo Kalkarni and crlher citizens of 

. Ahmednagar regarding the proposed shifting of the Vehicles Research 
Development·Establishment from Ahmednagar to Avadi. The Com-
l'l'litteeperused the brief furnished by the Ministry of Defence and 

"notl!d 1he folloW'iing comments offered by them on the various points 
~aised ht the. petition:-

(a) Prior to Independence, the VRDE was moved from Chak-
lala- to Ahmednagar on the ground that vacant work-shop 
premises and temporary hutments of war time conshuc-
tion were available at Ahmednagar but which were hardly 
adequate to house a property-equipped engineering deve-
lopment establishment and a complete new 'set of buildings 

" had to "be built to be able to provide adequate fa~i1ities for 
the expected output of the proposed new establishments. 

(b) In 1947, the VRDE had commenced development of Vehi-
cles bodies and minor items required for the maintenance 
of a fleet of vehicles left behind by the Britisher3. It also 
then undertook a few,' assessment trials of imported vehi-
cles. The Establishment had noeapacity to undertake any 
large-scale projects like complete design and de\yelopment 
of a tank. 
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(c) In 1960, it Wa& decided to shift the Technical Develop~ent 

Establishment (Vehs) to Avadi adjacent to the tank factory 
so that with the planni.o.g of the Heavy Vehicles Factory. 
a complex of fighting vehicles production and development 
could be ereated.at Avadi. Further TDE (V) had to depend 
on HVF'for manufaclure of prototypes for the equipment. 
developed by them. and close proximity was very nece-
ssary to ensure coordination and quick results. 

(d) For completion of major projects for completely new desi-
gns of fighting vehicles, some of which were based on the 
Vijayanta Tank under manufacture at Avadi, proximity of 
Heavy Vehicles Factory to the VRDE was essential. 

(e) The other reasons were better availability .of skilled' per-
sonnel, for nan-gazetted tecbniealand industrialcategoriea 
at Avadi, availability of sufficient power and water ftom 
Madras and close proximity 10 the Inspectorate of Heavy 
Vehicles which would 'be the Authority holding sealed 
particulars for all vehicles. 

(f) 'The effect on the economy of Ahmednagar (with a lakh 
of population) of the shifting of 700 families consisting of 
about 3000, persons would be insignifiean.t. Only'person.el 
of Class I, II, III and IV categories, who were willing to go, 
would be shifted and every effort was being made to re-
settle them with little inconvenience. About 150 personnel 
might not be able to move and steps wElle being ;taken to 
provide them alternate employment in Defence Establish-
ments in and around Ahmednagar. 

(g) Most of the models of Heavy Vehicles and 'B' Vehicles 
mentioned by the petitioners were obsolescent .. 

(h) Cross-country trials and other technieal ('valuation could 
be undertaken on .the beaches near. Madras. Furthe:r, suita-
ble terrain for trials was abo available near Avadi. 

(i) Besides, many other facilities were available at Avadi. As 
such Avadi was, considered a comparably far better and 
eSllelltial si~. 

4, The Committee, after some discussion, felt that in view of the 
la,rger issues including the human element, viz. shifting of a large 
number of employees from Abmednagar to Avadi some of whom were 
displaced persons from West Pakistan, involved in this case, the om-
cial facts were not adequate or did not satisfactorily meet the pet i-
tionel'S' pcints. The Committee, after careful consideration of the Un-
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plications of the various issues involved, felt that it would be desira-
ble for them to undertake an on-the-spot study of the conditions of 
working of the VRDE at Ahmednagar etc. 

The Committee decided to form a Study Group consisting of the 
following five Members to undertake the proposed visit:-

1. Shri D. C. Sharma-Chairman 

2. Shri George Fernandes 
3. Shti Onkar Lal Berwa 
4. Shri K. Ananda N ambiar 
5. Shri S. C. Samanta. 

The Committee authorised the Chairman to seek the approval u1 
the Speaker for the proposed on-the-spot Study Visit. 

... 

The Committee then adjourned. 

VI 

SIXTH SITTING 

The Committee met on Friday, the 23rd June, 1967 from 16.00 to 
17.15 hours. 

PRESENT 

Shri D. C. Sharma-Chairman 

MEMBERS 

2. Shri Sonubhau Dagadu Baswant 
3. Shri George Fernandes 
4. Shri S. C. Samanta 
5. Shri Prakash Vir Shastri. 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee took up for consideration the petition from over 
1,200 employees of the Atomic Energy Establishment, Trombay, re-
garding the decision to shift the Electronics Production Division to 
Hyderabad. The Committee noted that Shri George Fernandes (a 
member of the Committee) who had been requested to furnish a list 
of points on which further clarification was sought to be obtained 
from the Department of Atomic Energy, required some more time for 
this purpose. Shri George Fernandes drew the attention of the Com-
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mittee to a clipping from the "Financial Express" dated the 20th June, 
1967 (reproduced below):-

"ELECTRONICS PLANT 

SHIFTING EXPLAINED 

By A Stoff Reporte1" 

BOMBAY, June 19-The Maharashtra Government was informed 
by the Centre on August 21, 1964 that the delay in acquisition cJ land 
for the Trombay's electronic plant would necessitate the shifting of 
the unit to some other place. The State Government was further told 
on September 22, 1966 that the unit would be shifted out of the State. 

Disclosing this in the State Assembly today, Mr. R. A. Patil, Minis-
ter for Industries said that following the Union Government decision, 
the uni't had already been shifted to Hyderabad. 

He explained that when the State Government bad begun acquisi-
tion proceedings to secure land for the Ferti~r Corporation, the De-
partment of Atomic Energy had made the request that as all the land 
to be acquired for the Corporation was essential for the fertiliser fac-
tory, 105 acres should be acquired near Trombay for the establish-
ment of the electronics unit. Of this area, about 45 acres were re-
quired for the construction of houses for the staff of the electronics 
unit. 

The Maharashtra Government felt that 45 acres were too much 
to house 125 officers and other staff of the electronics unit and parti-
cularly so when the Atomic Energy Establishment had not utilised the 
300 acres of land given to it previously. The State Government ac-
cordingly informed the Centre on October 24, 1963 that while rejec-
ting the demand for 45 acres of land for housing purpose, it was con-
sidering the acquisition of 60 acres of land for the unit itself. 

The Centre insisted on the acquisition of the entire 105 acres 
of land, saying that the State Government could not reject 
any request for land made by it. The State Government 
stated on February, 1964 that it was within its powers to 
reject the request. 

On October 1963, the State Government asked the Centre to 
supply it with survey maps of the land that was required 
for the unit. But these maps were not submitted, and the 
State Government could not proceed with further action."' 

The Committee felt that the facts and the material placed before 
them by the Department of Atomic Energy, Bombay earner was at 
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variance with what had transpired in the M~barashtra .Leplative 
Assembly. 

The Committee, therefore, decided to call for the representativ~ 
of the Department of Atomic Energy to appear before them at their 
sitting to be held on the 6th July, 196'l for oral examination. 

The Connnittee ·then postponed further consideration of the 
petition. 

3. The. ColmDittee then took up for consideration Memorandum' 
NO.'Son Petition No.1 from ShriVaaant Vasudeo Kulkarni and other 
citizens of Ahmednagar reearding proposed shifting of the Vehicle 
Rt!search'De\rek>pment E8tablishment frolR Alunednapr to Avadi. 

The Chainnan apprised the ,Committee that the Speaker had not 
accorded permission to the Study Group of the Committee to under-
take the eontelmplatedon.fue,.spot,,\Twt to the Vehicle Research Deve-
lopment ,Estl'bliSh!nent, Ahme.dnagec. The -Committee decided,to 
defer considentiOft of this petition to their next sittin,., 

4.,The·Committee then considered List No. III: Cateeory'A' con-
tsilling brief gi$tsi of 17 representations pertaining to the Department 
of Remabilitation. The Committee noted with satisfaction that on 
their intervention, the petitioners concerned had been provided 
speedy, partial or complete relief or that the Ministries concerned 
had furnished replies meeting adequately the ·petitioners' poitlts. The 
Committee directed that the fa'Cts of these cases might be appended to 
theirFirS'tReport to be "resented- toLok '&tblta: 

5. ·TMo Committee then took.up for further consideration thepeU .. 
tiordrom Shri Ramesb cCb8Jldra Vyas. M.P. (Bhilwara) regarding the' 
extension of Governmel1t control over the Mewar Textile Mills, Ltd., 
Bhilwara which expired on 15th May, 1967, in the light of Supreme 
Court Judgment, a copy of which was furnished by Shri Ramesh 
Chandra Vyas to the Committee. 

The Committee nO'ted that the Supreme Court had in its order 
directed the Authorised Controller not to bOt'1"O\U any -further money 
or incur any further monetary liabilities in connection with the ex-
pansion sch.me or plan. The Supreme Court had also c:Utected him 
not to order any more machinery, equipment or apparatus in con-
nection with the expansion scheme other than the machinery already 
received, installed Or ordered. The Committee felt that as the matter 
continlled to be- sub.judice so far as the exteosiOD ofGoveFlllm!llt~tim
trol over the Mewar Textile Mills was', eOJlCerned, the matter aid Bot· 



requtred'ftfrther' intervention'-of' the·· Committee .at this -stage. '1'tIlt. 
Committe'e; therefore;' decided to report the ·facl-sof the case ·to tbll! 
House together with their decision 'not to pursue the mattep furthel'.' 

TheCcmmuitel! then adjourned, to meet again on Thursday" the 
29th June, 1967 at 15.00 hours. 

VB 
SEVENTH SITTING 

The·Committee ·met On ,Thursd!l'y, the 29th June, 1967 from i5.00' 
to 16'15 hours. 

PRESENT 
Shri D. C. Sharma-Chai'rman 

MEMBERS 
2. Shri Sonubhau Dagadu Baswant. 
3. Shri George FemaDdes. 
,4., Shri S. C. Sammta. 
5. S~ R; K: Sinh.~ 
6. Shri N. K. Somani. 

SIIlCUTAlUA'r 

Shri M. ·C.Chawla-Deputy Secretary. 

2. The Committee, took up further consideration of the petitiOl1 
from over 1,200 employees of the Atomic Energy Establishmen1, , 
Tl'ombay regarding the decision to shift the Electronics Producticm, 
Division to Hyderabad. The Committee noted that Shri George Fer-
nandeS had since obtained the 'text of the ,official proceedings (in 
Marathi) of the Maharashtra Legislative Assembly sitting held on the· 
15th June, 1967. At the Committee's earlier sitting held on the23rd 
June, 1967, the Member had drawn the attention of the Committee.to 
a Press Report in the "Financial Express" dated the 26th June, 1967 
according to. which the main reaSOD for shifting the unit to Hyderabad 
was the inability of the State Government of Maharasihra to acquire 
and make available the land at Trombay. The Oftlcial Proceedings of 
the State Assembly as now read out by the Member also substantiated 
this fact. 

The Committee desired that a copy of the English version of t}u, 
t:elevant proceedings should also be called for from the Maharashtra 
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Legislative Assembly so that the Departmental witnesses could be 
confronted with the issue when they appeared before the. Committee 
at their next sitting fixed on the 6th July, 1967. 

The Committee also decided to defer further consideration of the 
petition to its next sitting. 

3. The Committee then took up further consideration of Petition 
No.1 from Shri Vasant Vasdeo Kulkarni and other citizens of Ahmed-
nagar regarding the proposed shifting of the Vehicle Research Deve-
lopment Establishment from Ahmednagar to Avadi. Shri George 
Fernandes pointed out that most of the facts mentioned by the Minis-
try of Defence in their note furnished to the Committee were contrary 
to what had been and was actually happening in the shifting of the 
VRDE to Avadi. The Committee, after some discussion, decided to 
hear the oral evidence of the representatives of the Ministry of De-
fence on the various points raised in the petition at their sitting held 
on the 13th July, 1967. 

4. The Committee then considered Memorandum No.9 regarding 
the action taken by the Ministry of Labour, Employment and Reha-
bilitation (Department of Rehablitation) in implementation of the re-
commendations of the Committee on Petitions, contained in their 
Fifth Report (Third Lok Sabha) on a representation from one, Shri 
Ram Dass T. Chugani, a displaced person from West Pakistan. The 
Committee noted that the Ministry had drawn attention to their U.O. 
No.9 (1) (21) 65-L&R dated the 22nd February, 1966, wherein it was 
stated that "the old file where the Committee's recommendations were 
presumably (by inadvertance the word 'presumably' was typed as 
'pesrsonally') considered is not forthcoming." The Ministry had also 
clarified that what was intended 10 be conveyed was that the file 
where the recommendation was considered was not forthcoming and 
not that the recommendation could not be implemented because the 
concerned file was not forthcoming. The Ministry had further pleaded 
that since the relevant old records including the Diary Register had 
since been weeded out and destroyed according to the rules, further 
enquiry would not yield any result. The Ministry had further stated 
that the Committee's recommendation for enquiry into the loss of a 
number of files relating to other similar cases bye1Hux of time or by 
tampering them away had been carefully examined and to the best 
of the Ministry's knowledge, no other paper Or file had been lost. 

The Committee were distressed to note that the Ministry were 
trying now to explain away a deliberate statement of fact to the Com-
mittee during Third Lok Sabha as a typing error. The Comm.itt~ 



were not satisfied. with the Ministry's explanation and, therefore. 
decided to send for the Chief Settlement Commissioner for oral exa-
mination at their next sitting. 

5. The Committee then considered List No. IV: Category 'N and 
noted. with satisfaction that, on their intervention, two cases of dIs-
placed persons and four cases of grievances pertaining to other 
Ministries, had been redressed.. The Committee directed that the 
facts of these cases might be appended to their First Report. 

6. The Committee then adjourned to meet again on Thursday, the 
6th Ju1y, 1967 at 15.00 hours. 

vm 
EIGHTH SITI'lNG 

The Committee met on Thursday, the 6th July, 1967 from 14.30 
to 15.35 hours. 

PRESENT 
Shri D. C. Sharma-Chairman 

MEMBERS 
2. Shri Onkar Lal Berwa 
3. Shri George Fernandes 
4. Shri K. Ananda Nambiar 
5. Shri R. Dasaratha Rama Reddy 
6. Shii S. C. Samanta 
7. Shri Prakash Vir Sharstri 
8. Shri N. K. Somani. 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

WITNESSES 

(Representatives of the Department of Rehabilitation) 
1. Shri G. D. Kshetrapal, Joint Secretary and Chief Settle-

ment Commissioner. 
2. Shri H. R. Nair-Joint Chief Settlement Commissioner. 
3. Shri Shiv Kumar Verma-Assistant Settlement Commis-

sioner. 



2. The.Committeeexamined the Chief SE!'ttlemE!nt Commissioner, 
Department of Rehabilitation, and other representatives of the Depart-
ment in regard to the action taken by them to implement the recom-
mendations of the Committee contained in their Fifth Report, Third 
Lok Sabha ;onShrl Ram Dass T. Chugani's representation. 

The Chief Settlement Commissioner stated thaf the Ministry of. 
Rehabilitation which had originally been formed to deal with the·· 
claims of displaced persons from Pakistan, started shrinking in size 
when the work-load dwindled and a nwnber of officers were retrench-
ed. Later on it was merged in the Ministry of Works and Housing and 
in 1964, as a sequal to the influx of East Pakistan displaced persons, 
it was re-formed and became a separate entity. The officers who 
dealt with the recommendations of the Committee on Petitions (First 
Lok Sabha) had all left the MinisiJ:~ and the present set of officers 
was new. Their attempts to trace the file in which the recommenda-
tions must have been consideued ·'Were I not succesful. Further, the 
registers indicating the movement of files had been destroyed in 
accordanee 'with . the prooedUl'e lajd. down in the ,secretariat Man\tal 
and the movement of the receipt from the Lok Sabha . Secretariat . 
could not, therefore, be traced .. After a lapse of ten years when the 
Committee brought the matter to the notice of the Ministry, in the 
absence of the registers, it was difficult to trace the papers. How-
ever, no other files or petitions were missing, he added. He expres-
sed regret for this state of affairs. 

On being pointed out that the case had not been trea-led as closed 
by the Committee, the Chief Settlement Commissioner ~tated that in 
the absence of the relevant papers, he could only act on conjectures 
in the matter. He pointed out that subsequent to the recommenda-
tions of the Committee, the Displaced Persons (Compensatioo and 
Rehabilitation) Rules 1955 had been discussed,at great length by the 
House and adopted and he had not been able to find that any member 
had said anything in respect of this matter. He further explained 
that the claims for agricultural land were verified in terms of the 
Standard acres and that proper steps were taken for the valuation 
of the land by Inspectors supervised by Senior Officers of the Ministry 
as well as by the Engineers from Central Public Works Department. 

. On being further P9inted out that at the1ime of discussion of the 
new CQ~nsation Rules by Lok ~abha, the Ministry could have 
had the recommendations of the Committee before them, the Chief 
Se'l.tlement Commissioner accepted that the file must have been 
there but expressed regret for the failure of the Ministry in net in-
fonmnstbe ,LokSabha in any form whatsoever that the Committee 
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on Petitions had made a recommendation in 'this ·1iehalf. He also 
expressed regret for the typing mistake in the communication sent 
earlier to the Committee on Petitions (Third Lot Sabha) and appen-
ded to their Fifth Report (Appendix XXVI, Fifth Report, Third Lok 
Sabha). ' -F'. 

3. The Committee also pointed out to the Chief Settlement Com-
missioner that in the recent case of one, Shri W.M. Sethi, a displaced 
person, Whose claim was pending for a long time, the Department 
of Rehabilitation wasinsBting 'on the petitioner to turnish the ori-
ginal documents in his possession to corroboratecer.tain statements 
made by him to the Settlement Officer conoemed in connection with 
the verification of his claim or for a hearing. The petitioner had 
apprehended that if he furnished the original document to the Settle-
ment Commissioner,. the same might be misplaced and' had, therefore, 
submitted'the same to the Committee for Its perusal. The Commit-
tee felt satisfied with the genuineness of the document and directed 

! that copies thereof (attested by a Notary Public, which had also 
been furnished by the Petitioner) be handed over to the Chief Settle-
ment Commissioner at the meeting and asked the latter to expedite 
settlement of the case under intimation to the Committee. (The 
attested copies were handed over to Shri H. R. Nair, Joint Chief Settle-
ment Commissioner). 

(The Witnesses then withdrew). 

4. After hearing the Ministry's representatives, the Committee felt 
that the Ministry's representatives had not satisfactorily explained 
the omission to implement the recommendations of the Committee 
on Petition No.2, First Lok ,gabha, nor had they adequately elucidat-
ed the reasons for a departure from their later reply furnished to the 
Committee during the Third Lok Sabha. The Committee decided 
that: 

(i) the Ministry might ~ asked to furnish a Imtor all such 
cases of displaced ~rsons, not sponsored 'by'tM Lok Babha 
Committee on Petitions, which were three -y81'f old and 
were still to be finalised; and . 

(ii) they might express their opinion in this behaH in their 
First Report to be presented to the~llouse on:the following 
lines:-

"The Committee are definitely of the view that though the 
amendments to, as well as the Rules relating to the settle-
ment of Compensation claims; 'viz., the Displaced Persons 
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(Compensation & Rehabilitation) Rules, 1955, were dis-
cussed by the Lok Sabha, no attempt was made by the 
Ministry of Rehabilitation to bring the recommendations 
of the Committee on Petitions, First Lok Sabha, to the 
notice of the authorities concerned and to initiate action 
III the li~ht of the recommendations for making neces-
sary changes in the said rules. This coupled with the 
fact that the relevant file is now missing, leads the Com-
mittee to conclude that a deliberate attempt had been· 
made to by-pass its recommendations which might have 
been motivated by some ulterior consideration in view. 
The Committee WOUld, therefore, suggest that a thorough 
enquiry should be made in the matter by the Ministry 
again and the responsibility fixed for this serious lapse. 
The Committee would also like that the specific action 
taken by the Ministry in this regard be intimated to 
them in due course." 

5. The Committee then adjourned to meet again on Friday, the 
7th July, 1967, at 09.00 hours. 

IX 
NINTH SI'ITING 

The Committee met on Friday, the 7th July, 1967 from 09.00 to 
10.45 hours. 

PRESENT 
Shri D. C. Sharma-Chairman 

MEMBERS 

2. Shri George Fernandes ' 
3. Shri K. Ananda Nambiar 
4. Shri Bhol,a Raut 

, 5. Shri R. Rasaratha Rama Reddy 
6. Shri S. C. Samanta 
7. Shri Prakash Vir Shastri 
8. Shri R. K: Sinha 
9. Shri N. K. Somani. 

SECRETARIAT 
Shri M. C. Chawla-Deputy Secretary. 
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WITNESSES 
Department of Atomic EneTfJI 

1. Dr. Vikram A. Sarabhai; Secretary, Department of Atomle 
Energy and Chairman, Atomic Energy Commission. 

2. Shri R. Bhaktavatsalu, Additional SecretaTY. 
3. Shri Y. S. Das, Director. 

Bhabha Atomic Researc.h Centre' 

4. Shri A. S. Rao, Director, Electronics Group. 

2. The Committee examined Dr. Vikram A. Sarabhal, Chairman, 
Atomic Energy Commislion and other representatives of the Depart-
ment of Atomic Energy on the. various points arising out of the com-
ments furnished by the Department on the petition from 1,200 emp-
loyees of the Atomic Energy Department on the shifting of the 
Electronics Production Division from Trombay to Hyderabad. 

3. Dr. Sarabhai explained that in the Bhabha Atomic Research 
Centre (which prior to January, 1967 was known as the Atomic 
Energy Establishment at Trombay), they had eight broad glOUpS and 
divisions (within which there were 17 divisions viz., Physics, Elec-
tronics, Radiation Protection, Metallurgy, Engineering, Biology, Medi-
cal and Administrative Groups/Divisions). Within the Electronics 
group, there were three divisions, of which the Electronics Division 
and the Electronics Production Division were important. While the 
Electornics Division dealt with developmental work, fabrication of 
various nuclear instruments and systems, and established prototype 
production of semi-conductor devices and resistors, the Electronics 
Production Division was engaged in the production of instruments and 
accessories for hospitals for radiation, monitoring etc. along with 
engineering aspect. 

4. Dr. Sarabhai stated that instruments and accessories of total 
sale value of Rs. 37.13 lakhs had been produced by the Electronics 
Production Division during 1966, while the value of instruments ·issued 
to the various divisions of BARe Or which were made available to the 
hospitals research institutions and laboratories in the country was 
about Rs. 43 lakhs. 

5. Shri A. S. Rao stated that it was round about 1963-64, when it 
was thought that while the developmental work should continue at 
Bombay, the commercial activity should be spread out into an indus-
trial public sector project as soon as the full-fledged commercial acti-



vity was attained. But in "the case ,of atomic energy, it was con-
sidered more appropriate to do things departmentally, as it would 
permit the A.E.C. to undertake major responsibilities. 

6. In reply to a question, Dr. Sarabhai stated that since 1963 they 
had been exploring, with the Maharashtra Govt., the possibilities of 
acquisition of land in Trombay. When the Maharashtra' State Gov-
ernment hesitated to provide ':.he landfor housing etc. in 1965, an 
Expert Committee was set up to go into the possibility of sites in 
Madras, Mysore and Andh'ra Pradesh, to make a sort of examination 
from the point 'of view of climate, of rawmaterials,Power and servi-
..ces and various other things. The Committee's Report· was examined 
by the Directors of the Atomic Energy Department and it was approv-
ed by the Commission in June, 1965. In March, 1967, the Cabinet had 
finally approved the proposal contained in the Expert Committee's 

. Report for shifting of the Electronics Production Division (EPD) 
to Hyderabad. It thus took 2-3 years to finalise the. matter. 

7. Dr. Sarabhai further elucidated that factors like distance, avail-
i ,a1!>]ity of raw materials, atmospheric conditions and additional costs 
• for air-conditioning of workshops had to be evaluated for selecting 

the lite. 

\ 8. On attention being drawn to the news report pertaining to this 
matter appearing'in the "Financial Express" dated 20th June, 1967, 
Dr. Sarabhai stated that as the Maharashtra State Government could 
,nei meet the ,demand of the Department for 105 acres of land, the 

, ,State Government's offer of 60 acres of land only for housing 'the 
buildings of the Division was rejected by _ the Department. Thelate 
Dr. H. J. Bhabha, who had started negotiations with the State Gov-
ernment, for acquisition of more land at Trombay had lost intet-est in 
the matter. Dr. Sarabhai, however, admitted that it had been made 
clear by the State Government that availability of a luge area of 
land near Trombay was going to be a difficult task. He added that 
the -inability of, the State GovQJ:nmentto provide !aDd wa:lil1:lnly one 
of the many considerations, mentioned in the Expert Committee 
l\eport, which iIifiueneed them to recommend theabiftingof the 
EPD to Hyde:r:.abad. 

9. On his attention being drawn to the Editorial in the "Financial 
Express" dt. 8.12.66, Dr. Sarabhai stated that the news reports were 
based on conjectures and it was difficult to contradict them. He felt 
that'ihe decision taken to shift the EPD to Hyderabadwas a bonajlde 

, and sound one and there was nothing 'sinister' about It. 
-.---.-------~--



-10. Dr. Sarabhai stated that in the opinion of Dr. Bhaba, much 
:ould be gained by diversifying the activities of the atomic energy 
establishment wherever possible without sacrificing efficiency. 

11. Dr. Sarabhai conceded that diversification was a double-edged 
sword, as transferring something meant sacrificing some aspect of 
coordination between research and development. In reply to a ques-
tion whether electronics would stand the test of diversification or 
whether it should be concentrated at one place so that research, pr0-
duction and development could done at one and the same place. Dr. 
Sarabhai stated that not only electronics, but aleo the fuel plant, the 
new uranium fuel plant and the fuel complex were all set up at 
Hyderabad as one major enterprise in the public sector. 

12. Dr. Sarabhai stated that 'he fully subscribed to the view of Dr. 
Bhabha that it was not appropriate to conduct electronics produc-
tion activity on commercial scale in Trombay. He also concedp.d that 
Hyderabad was not the only place !!uitable for commerciai produc-
tion in the country and there were at least a dozen places in Maha-
rashtra which were equally good. Poona was equally as dry a place 
as Hyderabad. 

13. As regards the labour problems, Dr. Sarabhai stated that it 
was never contemplated by them that as a result of the deci!'ion to 
shift EPD to Hyderabad, there would be any llbour problem at all. 
Nor was anybody to be thrown out of employment. Those who opt-
ed for the public sector enterprise would be given preference. Even 
otherwise they would be protected. They were arranging the trans-
fer of employees pur~ly on voluntary basis. . 

14. He said that after he took over the Chairmanship "f AEC in 
,june, 1966 he wanted to be convinced that Hyderabad was the best 
site. He was keen to start the project for which Dr. Bhabha had 
already negotiated with the Andhra Pradesh Go:vernmeni before his 
de-ath in 1966. Dr. Sarabhai stated that he met the Chief Minister 
of Andhra Pradesh in that regard. As a result of their diCJMlssions, 
the Chief Minister had offered accommodation in the Indu!!trial 
Estate occupied by MIs. Hindustan Aeronautics Ltd., as thp latter 
were shifting to their own buildings. The Chief Minister alII" pro-
mised to provide facilities for housing the people to be transferred . 
.on that basis, the deal was finalised. 

15. A number of buildings were under construction at Hyc!erabad 
and the first building that had been earmarked for the Electronics 
Produ~tion Division would be completed in six months. T~ meet 
the tremendous backlog demand of the various institutions like Hos-
pitals, Universities, Laboratories. Rajasthan Atomic Power Project 
1209 (Ali) LS-19 



etc. requiring the electronic goods, it was necessary for the Depart-
mentto step up. production, which would now commt'nce in the first 
week of July, 1967. He also pointed out that till February. this year, 
when they started moving, production was going on in Trombay 
(BOmbay). 270 employees had gone over to Hyderabad and 250 

,men were being recruited at tradesmen level 

16. As regards the possibility of lack of co-ordination between the 
research and production wings at Trombay and Hyderabad respec-
tively, Dr. Sarabhai clarified that they wanted to itensify both re-
~arch and development ~nd industrial production. Based on his 
experience in the private sector, he felt that it was a chal1t'llge which 
he would like to take to see that public sector undertaki'!r.~ every-
where were as efficient as private sector enterprises. In reply to a 
qUCFltion, he stated that Shri A. S. Rao was the Managing DiTe<'tor of 
tbe Electtonil!S Corporation at Hyderabad as well as of the E'lectronics 
unit at Trombay. Dr. Sarabhai was the Chairman of th~ project. 
Thus co-ordination between the two wings woulti be maint.,ined. 

'17. The Committee finally desired the witness tq senri thE' copies 
of the letters referred to in the Maharashtra Legislative Assembly 
proce,edings. 

(DT'. Sarllbhai and other witnesses then withdrew). 

18 .. The Committee, after some diSCUSSion, felt th~t the explana-
tkn given by Dr. Vikram Sarabhai and his colleagues in. regard to 
the decision to shift the EPD to Hyderabad was on the wholp satis-
factory. It was decided to defer further consideration of tlJe 'Tlatter 
tm the receipt of the official proceedings (in English) from th~ Maha-
rnshtra State Legislative Assembly Secretariat. 

]9. The Committee then adjourned to meet again on Thursday, 
the 13th July, 1967 at 15.00 hours,to hear the evidence of the repre-
sentativesof the Ministry of Defence on the point!' ario;iIlg nut If 
their comments on Petitions No. 1 re: shifting of Vehiclps Rec;t"':"c:1 
Development Establishment to Avadi. 

X 

TENTH SITrING 
Th~ Committee met on Thursday, the 13th July, 1967 from HI.OO 

to 16.15 hours. . 
PRESENT 

\ 

Shri D~ C. Sharma-Chairman. 



2. Shri Onkar La! Berwa " 
3. Shri George Fernandes 
4. Shri Jugal Mondal 
5. Shri R. Dasaratha Rama Reddy 
6. Shri S. C. Samanta. 

SECRETARIAt 

Shri M. C. Chawla-Deputy Secretary. 

WITNPSBBS 
1. Shri M. M. Sen, Joint Secretary, Miniltry of Delenc!, De-

partment of Defence Production. 

2 Major-General J. R. Samson, Chief Cont1'olln, 1l.eBel1.rcll • 
Development. 

3 Shri K. Ramachandran, Director of Vehiclell, Research & 
Development Organisation. 

2. The Committee examined the representatives of the Ministry of 
Defence on the various points arising out of th~ commen~s furnished 
by the Ministry on Petition No.1 from the citizens of . Ahmednagar 
re: the proposed shifting of the Vehicles Research Development Es-
tablishment from Ahmednagar to Avadi. 

3. Major-General Samson stated that in 1960-61, a decision was 
taken to shift the Technical Development Estlthlis.lunent (Vehicles) 
from Ahmednagar to Avadi along with the Heavy Vehicles Fac-
tory and Tank Factory then being set up at AVRdi. Thill was 
being done with a view to locate the research estahlishment near 

. the production unit. It was also to ensure that production of £'1'Oto-
types was done in the shortest possible time. He added thAt ODly 
after the Tank Factory had gone into production, the decision to 
shirt the Establishment was being implemented now in \967. 

4. Major-General Samson further clarified that the Technical Deve-
10J:ment Establishment (Vehicles) was bifurcated In AUgllJt, 1965 
into the Vehicles Research Development Establishment (VRDE) 
and the Chief Inspectorate of Vehicles. The VRDE waR concerned 
with tracked as well as wheeled vehicles. Government hlld desired 
to concentrate an development work connected with such vphicles, 
like chassis etc., as near the Heavy Vehicles F'actory as possible. 
Since the Inspection work (hitherto done by the elV) would now 
be looked after by the Director General, Inspection, which was the 



A'J'i;hority Holding Sealed Particulars, controlling the ~s of speci-
fications of vehicles, there would be better co-ordination betwet!n 
the VRDE and the AHSP. Finally, the locatbn of the VRDI!. at 
Avadi would help the day-to-day collaboration between the design 
and production agencies. 

5. As regards the spurt in expenditure involved in thE' shifting of 
VRDE, Shri Sen stated that at Avadi, they already had land as well 
as temporary accommodation as in Ahmednagar. Now permanent 
facilities were required to be provided at Avadi for housmg the 
Establishment and its staff. 

6. Shri Sen further stated that out of the total number of a little 
OVE:r 700 employees ot the VRDE at Ahmednagar. about 4."0 would be 
shiited to Avadi. The remaining 250 employees would be prrvided 
alternative jobs in the Maharashtra area in Al-}mednagllr Or Poona 
or elsewhere by absorbing them in other installatioIl'S which the 
Government hoped to expand. 

7. In reply to a question, it was stated that in ree:ard t{'l the shift-
ing of the VRDE, no discussions were held with the representatives 
of the employees, as at the time of >taking that decision, there were 
no employees' unions. These unions came into being much later, 
i.e. only last year. 

S. Shri Sen further clarified that because of this shifting, none of 
the employees were going to lose their jobs. I~: however, depended 
upon the employees whether they wished to go to Avadi or not. Rough-
ly 47 per cent of the persons employed at Ahmednagar w~re Maha-
!"ashtrians, 30.5 per cent from Punjab and 22.5 per cent from South 
India. 

9. As regards the difficulties which the employee<; would be facing 
as a result of their shifting from their permanent residences at 
Abmednagar, the witness explained that Class I to Class III em-
pioyees were liabl~ for All India Service and f'()uld be tTan~ferred 
to any place in India. Class IV and Industrial employees were not, 
however, liable for such. transfers and if they did not want to go 
to Avadi, they would have to be rehabilitated either in trp. Ahmed-
nagar region or in other Defence inS'tallations ;n the Mllharashtra 
region. The Ministry would try to help even those who had signE'd 
the All-India Service liability agreement by ad'lpting a humar.e ap-
proach to the problem. 

10. Nearly SO per cent of the 250 employees who were unwilling 
to move to Avadi, were Maharashtrians. There were no qu~tion of 
compelling them. Government would find them alternative jobs in 



Anmednagar or at Poona or elsewhere, lastly the witnesS'!S Assured 
thE Committee that none would be sent to Avadi without his consent 
and those who did not move, would be provided alternative employ. 
ment 3t Abmednagar or elsewhere in Maharashtra. .' 

(The witnesses then withdrew). 

n. The Committee, after some discussion, felt that an opportunity 
should be given to Shri Vasant Vasudeo Kulkarni, the first signatory 
to Petition No.1, to appear before the Committee at his own e:rpenae, 
if he so desired, on Wednesday, the 26th July, 1967, at 15.0n hours to 
elucidate the petitioners' view point. The Committee al~') decided 
t.ha1. Shri Vasant Vasudeo Kulkarni might be informed accordingly. 

12. The Committee then adjourned to meet again on Wednesday, 
the 26th July, 1967, at 15.00 hours. 

XI 

ELEVENTH SITl'ING 
The Committee met pn Wednesday, the 26th July, 1967 from 15.00 

to 16.50 hours. 
PRESENT 

Shri S. C. Samanta-In the Chair 

MEMBERS 
2. Shri George Fernandes 
3. Shri K. Ananda N ambiar 
4. Shri A. N esamony 
5. Shri R. K. Sinha 
6. Shri N. K. Somani 

[Major Ranjeet Singh Member, Lok Sabha, was also present 
with the permission of the Chair]. 

SECllETAllIAT 

Shri M. C. Chawla-Deputy Secretary. 

WITIUSSa 

1. Shri Vasant Vasudeo Kulkarni, Member, Cantonment Board, 
Ahmednagar. 

2. Dr. S. T. Mahale 
3. Shri P. D. Deshmukh, Advocate 

4. SOO Ram Anand Dasare 
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i. Shri R. K.. Ratnakar., Advocate 

6. 8hri V. V. Mirlkar, Advocate 
7. 8hri Ohamanlal Arora. 

2. In the a:bsence of the Chairman, 8hri 8. C. Samanta was chosen 
to act as the Chairman for the sitting under Rule 258 (3) . 

3. Sbri Vasant Vasudeo Kulkarni, after introducing the other 
six petitioners to the Committee, requested that the Committee might 
also hear the two employees of the VRDE who represented the 
VRDE Union, as they would be in a better position to explain the 
technical data and information etc. The Committee, however, did 
not accede to this request as under Rule 160(iii) (d) read -with 
Direction 40, the employees could seek redress through the usual 
channels only and not through the forum. of the Committee, venti-
late their lVievances. 

4. 8hrl KullQlrni. while furnishing a note regarding the functions 
and responsibilities of the VRDE, indicated that no design developed 
by the VRDE could be accepted without its prior approval by the 
only user unit, i.~., Armoured Corps Centre and School HQ, Abmed-
nagar. He further stated that the basic designs of the Vijayanta Tank 
(produced at Avadi) , the 8haktiman and Nissan vehicles (produced 
at Jubbalpur) were all the designs patented by foreign manufac-
turers, viz. Mis. Vickers Armstrong of England, Mis. Mann of West 
Germany and MIs. Nissan Motors of Japan, respectively. The VRDE 
was not authorised to change the basic design of these vehicles for 
production. On the contrary, it had to carry out development re-
quired for the user units only and also to undertake body construc-
tion. 

He further pleaded that even assuming that the VRDE did re-
search work, in view of the fact that most of the research establish-
ments under the control of the Chief Controller of Research &: Deve--
lopment were not situated near the production factory it was· not 
necessary to shift the VRDE to Avadi. He cited three instances to 
illustrate this point. 

5. While repeating the arguments set forth in Petition No. 1, 
Sftri Kulkarni urged that the Chief Inspectorate of Vehicles at 
Abmednagar fiealt with all A&: B type of vehicles, while the Inspec-
torate of Heavy Vehicles, Avadi dealt only with tanks. A detach-
ment of VRDE was already situated near the Heavy Vehicles Factory 
at AvadL .. I : ,,"";'"! .. 7,' '~'" I! 

, 
The witness furnished a statement to the Committee showing 

the eMimated expenditure in the shiftinJE of VRDE from AJun~Pr 
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to Avadi' at Rs.. 1,59,89,350. This included the expe'Ilditure of 2.2 
lakhs in moving machinery etc. and the cost of construction of build-
ings. 

He also furnished a list of 'imported heavy and delicate machinery 
at VRDE factoxy and pointed out that if they were damaged iD" 
transit by rail, there would be a great loss to the nation.;1'hiS 
statement showed B.s. 9,87,BOO as the cost of shifting, while the cost 
of machinery was Rs.. 13,63,600 as calculated' 5 years 'ago. He 
(;ontended that this cost must have increased considera,bly presently 
due to devaluation and foreign exchange difficultieS. . 

6. Attention of Shri Kul~ and other witnesses was tMn draW!) 
to the fact that all that the Committee had,to, ~Ylas whethel" the 
deci:oion had been taken in the interest of the nation and whether 
it was professionally a copetent decision. Further, -it was necessary 
to take the Government's statements of the expenditure at .U1eir 
face value and to accept their plea that the VlWE was a research 
centre and not a testing centre. ]'he petitioners were also asked 
to weigh various ,other considerations which inftuenoed Government's 
decision. The witnesses were further requested to give definite 
and rational proof in support of their apprehension that RB. 1,59,00,000 
and odd were being spent in the shifting of the VRDE to Avadi. U 
the Committee were satisfied that Government's decision to shift the 
VRDE was' based purely on such matters where the public ineon-
venien.ce (such as dislocation of local economy, education of children 
etc.) was out of proportion and not commensurate with the'.efitaJ 
accruing from 't, the Committee would certainly like to go into it. 
In regaid to the technical factors, the Committee observed that the 
petitioners, being laymen, -could not challenge the soundness of the 
Government's decision. The more important aspect' was how the 
equipment acqUitted under warfare conditions. The petitioners 
Should convince the Committee that the continuance of the VRDE 
at Ahmed.nagar would neither vitiate nor limit nor in any way 
operate a sort of hindrance to the development of fighting equip-
menU. 

Shri Kulkarni:, while conceding that they ~ also laymen, fn.. 
vited the Committee to visit Abmednagar for an on-thwpot study 
of the conditions obtaining there. He also submitted that the peti-
tioners had collected the information from the workers and ofIlcen 
of the VRDE. However, tt was for the Committee to satiBfy dlem-
selves about the facts in person. 

On being further questioned about the correctness of the figures 
given in the statement furnished to the Committee and how they 
were arriVed at, the witnes&e9 stated that inclusive of Re. 2.2 1akbI 
for IIhiftfne. the total lOIB likelv' to be incurred in the thiftiz:Ig ,of. 
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the staff and the machinery worth Rs. 13 lakhs, was Rs. 1.68 crorea. 
They also stated that in the past few months, many other heavy 
machines had arrived, and these were not included in the list. The 
buildings vacated by the VRDE would have to be repaired or recon-
structed for different purposes. There would thus be a loss to Gov-
ernment on this account. Shri Kulkarni conceded, however, that ilie 
5tatement furnished by him was a laymen's statement and contained 
approximate calculations. 

On further examination Shri S. T. Mahale another witness, ad-
mitted that the actual expenditure for the shifting of the VRDE 
to Avadi was only Rs. 2.20 lakhs and Rs. 1.60 crores was for new 
erections of VRDE at Avadi. 

Shri Ratnakar, another witness, 'Stated that on return to Ahmed-
nagar they would enquire into the estimates once again and furnish 
real facts, if they came across . . 

7. Shri Kulkarni also furnished a map of the location of Ahmed-
nagar and stated that for trials to evaluate the performance of the 
vehicles, Ahmednagar was well 'Situated. He stated that as com-
pared to Avadi, Ahmed.nagar had facilities for two mile cross-coun-
try trials, 20 mile cross-country track,- gradient (hill) trial, mileage 
testing etc., mud trial and was nearer to Marwa and Zuhu beach 
of Bombay which were more suitable for sand trials as compared 
to Avad1. 

Shri Kulkarni further pointed out that on the 9hifting of the 
VRDE, Chief Inspectorate of Vehicles (CIV) which was testing all 
the moving parts such as dynamo, motor, engine, electrical equip-
ment, fuel equipment, air clearners and tyres, was also being moved 
to Jabalpur. With the shifting of the VRDE, everything in Ahmed-
nagar would be dismantled, he added. 

8. Shri P. D. Desb'mukh, another witness stated that the VRDE 
was not a research centre at all. At the most, it was a training centre 
or·· a· besting centre and nothing more. On being pointed out that 
the petition had referred to the functions of VRDE as "re.:;earch, 
design and development of equipment 'Stores", the witness stated 
that the principal vehicle was neither designed nor manufactured 
.t Ahmednagar. He felt that there was no justification for the 
shifting. 

Shri R. K. Ratnakar stated that they could not appreciate 
whether it was really the national interest which weighed with the 
Government to shift the VRDE to Avadi. He urged that in view of 
the . total loss estimated by them, the decision to 9hift the VRDE to 



-Avadi should be revised. He further urged that u Ahmednagar 
had already got builldings, it was unnecessary to have a new con-
struction at Avadi by incurring additional expenditure. Further, 
the shifting would aggravate unemployment position at 
Ahmednagar. 

9. Shri Kulkarni incidentally mentioned that the petitione~ were 
not agitating against the inhabitants of Madras State and had no 
provincial feelings but were putting forth their plea in the larger 
national interest. He stated that they were objecting to the dis
mantling of the Head Quarters of the VRDE at Ahmednagar. Since 
there was no research on Vehicles development at Ahmednagar at 
present, there would be no research at A vadi either. He further 
stressed that the experience of the recent conflict between India and 
Pakistan in which Indian tanks proved superior to those of Pakistan, 
showed that it was essential to have the tanks tested by the user 
(ACCS) and hence the necessity to continue the location of the 
VRDE next to it at Ahmednagar. This city also possessed the KK 
firing range with an area of 40 sq. miles and soldiers and officers 
got their basic training there. 

Shri Kulkarni further stated that Ahmednagar had a vast amount 
of space available. The new constructions had been made there 
after spending some lakhs of rupees. Further, constructions were 
going on every day there. 

10. On atte~tion being drawn to tQe Government's plea that 
proximity of production and development agencies was necessary 
to avoid expensive movement of prototypes and personnel to and 
from Avadi and Ahmednagar, Shri Kulkarni sta~ that Ahmed-
nagar had facilities for drawing purposes and for designing proto-
types for all vehicles. 

11. Attention of the witnesses was drawn to the Government'\; 
note which categorically stated :that major projects for completely 
new designs of fighting vehicles have now been undertaken. The 
note a1so stated that these projects depended on the heavy vehicles 
factory for prototypes. If proximity of production and development 
agencies was not maintained, expenditure on movement of p~rsonnel 
and vehicles to and from Ahmednagar would take place and con-
siderable delays would occur in achieving self-sufficiency in the 
field of development and production of fighting vehicles for the 
Armed Forces. Shri Kulkarni stated in reply that these were the 
assurancES of the Government. 

12. As regards the effect of the proposed shifting on the local 
economy, Shri P. D. Deshmukh stated that about Ra :Ii kkba were 
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disbursed ~, wages to the 'employees stationed in Ahmednagar and 
after the shifting of the VRDE to Avadi, this would badly shatter 
the economy of thaJt plaee. 

13. Before withdrawing, the witnesses once again urged the 
Committee to undertake an on-the-spot study of theprevailling 
conditions as· Ahmedanagar. 

(The witnesses then withdrew.) 

14. The Committee then adjourned. 

XII 

TWELFTH SI'ITING 

The Committee met on Thursday the 10th August, 1967. from 
15.00 to 16.00 hours. 

PRESENT 

Shri Diwan Chaild Sharma-Chairman 

MEMBERS 

2. Shri Sonubhau Dagadu Baswant 
3. Shri C. T. Dhandapani 
4. Shri George Fernandes 
5. Shri K. Ananda Nambiar 
6. Shri Boola Raut 
7. Shril R. Dasaratha Rama Reddy 
8. Shri S. C. Samanta 
9. Shri R. K. Sinha. 

SECRETARIAT 

Shri M. C. C.hawla,-Depu.t1l Secretary. 

2. The Committee took up further consideration of the Petition 
from over 1200 employees of AtoIItic Energy Establishment, Trom-
bay (Bombay) regarding the decision to shift Electronics Produc-
tion Division from Bombay to Hyderabad. While expressing their 
satisfaction over the expla71a.tion given by Dr. Vikram A. Sarabhai, 
Secretary, Department of Atomic Energy and Chairman, Atomic 
Energy Commission and his colleagues dllrin€ the course of their 
evidence before the Committee in regard to the deciSion to shift the 
Trombay Electronic-.; Production Division, the Committee decided 
~ obtain his comments On the reply of the Ma'harashtra Government 



given in the Maharashtra Legislative Assembly on the 15th June, 
1967 to a question regarding shifting of Trombay Electronics Divi-
sion to Hyderabad and incorporate the same in their Report at an 
appropriate place. 

, 3. The Committee then took up the consideration of Petition 
No.1 from Shri Vasant Vasudeo Kulkarni, and other citizens of 
Alunednagar regarding the proposed shifting of the vehicle Research 
Development Establishment from Ahmednagar to Avadi. After 
considering the possible effect of the proposed shifting of the 
Vehicle Research Development EstabJ1s.bment from A:hmednagar to 
Avadi, as was made out hy the seven witnesses led by Shri Vasant 
Vasudeo Kulkarni, Member, Cantonment Board, Abmednagar, who 
had appeared before the Committee on the 26th July, 1967, the 
Committee were of the unanimous opinjon tha,t before any final 
decision on the subject could be arrived at, an on-~t study of 
the situation should be undertaken by a t~ consisting of the 
following Members of the Committee:-

1. Shri Diwan Chand Sharma-ChaiT111an 

2. Shri Sonubhau Dagadu B~ant 
3. Shri George Fernandes 
4. Shri K. Ananda Nambiar 

. 5. Shri S. C. Samanta. 

In this behcalf the Committee authorised the Chairman that he 
should, once again, place the matter before the Speaker and seek 
his permission fCYr undertaking such an on-the-spot study of the 
conditions prevailing at Ahmednagar in relation to the proposed 
shifting of Vehicle Research development Establishment, about whiCh 
not only the witnesses appearing before them had urged but also 
the President of the Ahmednagar Municipal Council. 

4. The Committee decided that the oral evidence given before 
the Committee at their sittings held on the 6th, 7th, 13th and 26th 
July, 1967 might be laid on the Table of the House during the next 
session of the Lok Sabha. 

5. The Committee also decided to present their Report along 
with the Minutes to the HOUSe during the next session. 

6. The Committee then adjourned to meet again on the 21st and 
22nd September, 1967 at 15.00 hours daily. 
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xm 
THIRTEENTH SITTING 

The Committee met on Thursday, the 21st September, 1967, from 
15.00 to 16.45 hours. 

PRESENT 

Shri D. C. Sharma-Chairman. 

MEMBERS 
2. Shri Sonubhau Dagadu Baswant. 
3. Shri C. T. Dhandapani. 

4. Shri George Fernandes. 
5. Shri Jugal MondaI. 

6. Shri K. Ananda Nambiar. 
7. Shri Bhola Raut. 
8. Shri R Dasaratha Rama Reddy. 
9. Shri S. C. Samanta 

10. Shri R K. Sinha. 
11. Shri N. K. Somani. 

SECRE:rARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2. The Committee took up for consideration List No. V contain-
ing brief gists of representation in (i) Pt. I: 22 cases pertaining to 
Department of Rehabilitation; and (ii) Pt. II: 11 cases pertaining to 
other Departments. After some discussion, the Committee decided 
to append the facts of the cases to their First Report to be presented 
to the House during the next &ession as the facts disclosed tha1 on 
the Committe'e's intervention the Government had either provided 
speedy, partial or complete relief to the petitioners or had explained 
satisfaC'torily their inability to redress the grievances. 

3. The Committee then took up for consideration List No. VI 
containing brief gists of (i) Pt. 1-2 cases pertaining to the Depart-
ment of Rehabilitation; and (ii) Pt. II: 1 case pertaining to the 
..Jepartment of Posts and Telegraphs (D.G., P. & T.). As regards 
the first 2 cases, the Committee accoepted the replies of Government 
~d decided to append the facts to their Fist Report as cases re-
.1ressed on their intervention or in which cases Government had 
satisfactorily replied to all the points raised. 



As regards th'e cases pertaining to D.B.P. & T. in Part II, viz. 
Shri H. P. Gajria's representation regarding the non-payment to him 
of the amount of 2 P.L.L policies held by his deceased father who 
migrated to India in early 1948 and continued to pay the premia in 
an Indian Post Office from 9[48 to 9[66, the Committee were not 
satisfied with Government's explanation that they could not make 
payment thereof pending settlement of the various financial issues 
with the Government of Pakistan. The Committee felt that undue 
hardship had been caused to the claimant in this case and that the 
case merited proper relief. The Committee, therefore, decided to 
adopt a formal recommendation in this behalf at their next sitting 
to be held on Friday, the 22nd September, 1967. 

4· The Chairman then apprised the Committee that on his re-
submission of the Committee's request for permission by the Speaker 
to uncrertake an on the spot study of conditions at Ahmednagar with 
reference to Petition No.1, the Speaker did not agree to re-consider 
the matter. The Chairman suggested that the matter might be treat-
ed as closed. A number of Members of the Committee, how-
ever, pointed out that with a view to ensure the effective function-
ing of the Committee on Petitions, like the 3 Financial Committees 
and Select[Joint Committees they should also have the power to 
undertake as and when necessary, an on the spot study of the various 
matters raised in the petitions[representations submitted to them 
and that a reC'Ommendation in this regard should be made in the 
Report of the Committee, so that the House C'Ould take a decision in 
the matter. 

5. The Committee then adjourned to meet again on Friday, the 
22nd September, 1967 to consider their draft First :i.eport. 

XIV 

FOURTEENTH SITTING 

The Committee met on Friday, the 22nd September, 1967, from 
15.00 to 16.15 hours. . 

PRESENT 

Shri D. C. Sharma-ChaiTman. 

MEMBERS 

2. Shri Sonubhau Dagadu Baswant. 
3. Shri C. T. Dhandapani. 
4. Shri Jugal MondaI. 
5. Shri K. Ananda Nambiar. 
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e. ,Shri Bhola Raut. 
7. Shri R. Dasarat!ta Rama Reddy. 
8. Shri S. C. Samanta. 
9. Shri R. K. Sinha. 

10. Shri N. K. Somani. 

SECRETARIAT 

Shri M. C. Chawla-Deputy Secretary. 

2 .. The Committee took up for further consideration the question 
of adopting a formal recommendation in regard to Shri H. P. Gajria's 
representation (List No. VI: Part II of the Agenda: -considered 
at their earlier sitting held on 21st September, 1967), regarding the 
non-payment to him by the Directorate General of Posis & Tele-
graphs of the amount of 2 P.L.I. policies taken by his deceased father, 
Shri P. M. Bhatia, in Pakistan, for which premia amounts had also 
been paid in a Post Office in India from 9149 to 9166 after his migra-
tion to India in 1948. After some discussion, the Committee adopted 
the following recommendation and directed that it should be includ~ 
ed in their Report at an appropriate place (in Appendix XXVll):-

"The Committee are distressed to observe that the P.L.!. 
Policy holders who migrated from Pakistan to India in 
the wake of Partition of the country should have been 
subjected to such a great hardship by the non-payment 
of .the sums due on the policies held by them in Pakistan. 
The Committee further note with regret that Govern-
ment have not provided any relief to Shri Gajria in respect 
of the policies held by his deceased father, P. M. Bhatia, . 
especially when he had remitted the premia in respect 
thereof from 9149 to 9J66 in a P~ Office in India. The 
Committee are not convinced by the explanation given 
.by the D.G.P.&T. in this respect and S'ee no reason why 
the Government of India should evade the responsibility 
in extending relief to this. and other such affected persons, 
when once Government accepted payment of the premia 
in an Indian Post Office. The Committee desire that Gov-
ernment should reconsider· the whole matter from the 
humanitarian point of view and devise some measures 
whereby such claims could at least be paid pro rata to the 
policy-holders. In the context of the present political 
situation, the relations with Pakistan being what they are, 
the Committee doubt whether Government of India could 
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come to an agreement with Pakistan over Indo-Pakistan 
Settlement Accoun't in the near future, The Committee 
are also unable to appreciate as to why this matter should 
be linked with the settlement of the Partition Debt due 
from Pakistan. The Committee are further pained to 
observe that the P.L.I. Policy~holders should be subjected 
to such hardships for the non-payment of their claims even 
on a provisional basis, when Government had already paid 
a sum. of Rs. 9,80,000 to the 'P.L.I. Policy-holders on 
behalf of Pakistan Government on the basis of valuation 
certificates issued by that Government." 

3. The Committee then took up for consideration and adoption 
their Draft Report. The Committee adopted the Draft Report with-
out any amendment. 

4. The Committee then resumed further discussion about the 
nature of the recommendation to be made in their Report to the 
House regarding on-the-spot study of matters raised in the petitions/ 
representations submitted to them. After some discussion, the Com-
mittee unanimously decided that a recommendation on the following 
lines should be induded as a fresh paragraph 7 in the Report and 
that subsequent paragraphs be re-numbered accordingly:-

"7. The Committee would urge that with a view to ensure 
their effective functioning. as and when they consider it 
essential, they may he permitted to undertake an on-the-
spot study of any matter of which they are seized of by 
way of a representationipetition submitted to them, just 
as the three Financial Committees are at present allowed 
to do. TIrey trust that their suggestion will be approved 
by the House." 

5. In this connection, Shri R. K. Sinha, a Member of the Com-
mittee, mentioned that the Committee on Petitions of Rajya Sabha, 
happened to visit Agra, on the 17th January, 1967, for an on-the-!fpot 
study the establishment of a Sl'aughter House there in connection 
with a petition received by them. 

6. The Committee then decided to present their First Report to 
Lok Sa:bha, on Thursday, the 16th November, 1967 and also to lay 
on the Table of the House on that day, a copy of the Evidence taken 
by them at their sittings held on the 6th, 7th, 13th and 26th July, 
1967. In this behalf, the Committee authorised the Chairman and 
in his absence Shri S. C. Samanta to present the Report to the 
HOUse and to lay the Evidence on the Table. 

7. The Committee then adojourned sine die. 

GMGIPND-LS-I-1209 (Aii) LS-9--11-1967-750. 
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